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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 25, 1976/Chaitra 4,
1887 (Saka)

“The Lok Sabhg met at Eleven of the
Clock

[MR, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
e o ¥ fog go o et F @
RAE WHTT ¥ AT AU W 0 e

afewtd

* 48 4. SY ITATG OF AYHY ¢

st wrerrer et :
war fafw, rar Wie weert o
¥l qg aT w1 F w3 .
(%) &= =1 & fo¥ oUW
A I H T A T § AW
farerdt e frerd g A wE; o

(w) oa% & fareeit e arfie-
w1l 9T oF, AN, AT a1 917 AWt F
deer ¥ femr mr Wi el
nifesre weafas sw awr o safy
aaTe §Y oA & T sy g g ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a' and (b). A statement
containing the requisite information is
laid on the Table of the House.

Siatement

(a) The number of election petitions
filed after the general elections to Lok
Sabha held 1n 1962, 1967 and 1971 is
as follows:—

1962 .. 48
1967 .. 52
1971 .. 58

(b) The details are as follows:—

Election Petitions disposed of within—

Onevyear Two years Three years Four years Five years Remarks
8 2 1 Dealt with by Elec-
e T 2 tion Tribunals
1 . .. Dealt with by High
1967 . 34 4 g
1971 . 38 16 . . 3 ig;tidm still pend-

No election petition lapssd.an account of the expiry of the concerned Lok Sabha.

328 LS-1.
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ot wawre T Wit : wsqy oY,
I ¥ TN qT N AETy ot vk §
Fad ag arw wrw & fe e aifesd
T & T 57 1 & TEx 0§
W ¥ 1962 % 46, 1967 ¥ 52 WK
1971 % 58 gr w1 ot s &
T § Sa¥ g av § R oo A ¥
W WY ATy arfeerd # froerg
ardt &1 X A goAT wTEa f—
T YA & I TG JC R A @ T
W wH % o frae @ gfe @
fom fom v =moTedl & ~maTeRE
¥ fomr wort #Y gfe & fadr iy ok
2, 3 T Y g w6y Ay g mar ?
W ey fosft —9 o
I WY F, AT AT TAT A T
AWET WW QT &, 10 oW fom §
forat wefr o qfr Y gf d—rawr
1 & arAT wTgar g 7

DR. SAROJINI MAHISHI: After
the amendment of the Representation
of the People’s Act in 1966, the work
that was being done by the Election
Tribunals has been shifted to the
High Courts and the High Courlg are
free to have as many Judges as they
want in order to expedite the disposal
of alection petitions. They can in-
crease the number of Judges on the
election side and the provision in the
law itself makes it clear that they
should be expeditedq and cleared as
early as possible. It is not correct to
say that less than 50 per cent are
cleared in the first wvear and very
many dragged on. If the hon, Mem-
ber carefully goes through the state-
ment, he will gee that after the 1971
elections itself, out of 58, 38 and 16
were cleared during the first and
second year ang one was disposed of
during the third years.

oft wrew oow oely : sEe S,
q7 Tz €7 ¥ CAVETATT Tou AVATHT
% wc & wave fisay aqr, ogl 10 T
Porr §—aan e 3§ EF ff weremar o

oo whfelt afipl : gt
W= foray s &
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ot wmow TRy Wt @ 1971 #F
et AT anfeere ff 394 & 3 Way
s §, oy qiw gret F o T A
fraerd ot a¥ v v ¥ X o o wET
nﬂraﬁﬂ@arwﬁﬁqﬁw@mn

/T aAT A gfee ¥ W@ oW AW 6
fafer wrar ® &Yy @ar av ? afz g,
o S uw W@ 9 ! afe A, ar
wi g afer T ?

o gOfort fafyelt : 1966 &
wiveh ¥ A ¥ agT o fraerd
o aE §, et g AR A I @ &)
Wi ¥ oY ger & v § 39y ey
¢ ow o=t @ D R Y
wferw S @ ) 1071 ¥ HwT
& a7 ¥ 9ug 3 grg Wi 7 § Wi 4
o w1 § &1 A wTe § ag
AT &1 ¥ Q9T 4T, FTAAE
gfez & & GaT @ awr , e @l
T FY a3

st weree T et ;XX g AT
tw fox qer ar fs wwr fed
AT o A e folr e
sfoaT B waray a0 A f g &
WY T T @ & WO AT W
fafir v Y Sl T T 7 g oA
¥ T ot il Fraerd ot &, wifeew &
wfew T oF s 7§ gaT o
wigg



wew WY ;W weT Ny A
oy ffwd )

off www v weft : & wea
wif T g g, 7 N b )

e wferlt iyt : o fordk o
i whewe frsge ¥ 3o s gk v
& war way & 1 T ol oror Yy W
@ WS FTOTRW I sEe 67
awn § 1 xw fadr oot A vl el B,
TN Ao ¥ A ) off T A
aff &1 9fe wT s w e
WOIET ¥ WHTC 9T § sEwiey 97,
¥ far & Gur g faam)

SHRI JAGANATH RAO JOSHI:
My question is pertinent to the ques-
tion of simplifying the procedure of
disposal of election petitions. My ques-
tion was whether the matlter was re-
ferred to the Law Commission.

weqw RGN : 9T SIS R, A
W, 7g A W T g

sft 7w femte mwY @ wit H5a
wgrEg 7 ¥ % grd FrE # ag wiwwre
& 6 & R o sstwwe 32w & AT
¥ wig, s & A% § Wy e
gy w1 T & wew @ &
wy § g A &1 A7 w9 g
WOt W wfirwTe & 7 afe da & AT
Tur WA WEIRAT ¥H WA ®) oA A
WA—T I § A vowm e
wrX &, forr gay T €Y W g—
FEH! ST § @A GO grE WE F Aev
ther ¥ =% ¥ far 5o T oo
t frgfer o sl A ot anfe
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b SOSGRL UL B
T WY AT A wE Wy #
wiffs T ¥ 37 ¥ e oz gar
by T e
Wi s e afew T § ar
oA & frsht ¥ wfew & ww2 &)

it wuw fesite swf : 9w &y
X g A oy N Frafer w wfaer
I owr?

SHRI P. G, MAVALANKAR: The
present arrangements regarding dis-
posal of election petitions undoubtedly
involve lot of delays. It is true that
the statement says, no election peti-
tion lapsed on account of the expiry
of the concerned Lok Sabha. Nomne-
theless petitions go on drageing for
two or three or four years. I want to
know whether Government are think-
ing in terms of bringing in some am-
endments to the existing procedure to
avoid these delays which take place.
Secondly. the provision in Sec, 86(7)
of the Representation of the People
Act for expeditious trial of every
election petition and its conclusion
within 6 months from the dale of its
presentation {o the High Court has not
been complied with. Why?

DR SAROJINI MAHISHI' Continu-
ous efforts are being made to complv
with the provisions like section R6(7)
of the Representation of the People
Act. In spite of the best efforts s e
cases do drag on for the evidence t%
be collected and in some cases thcre
are adjournments from tme to time
and in certain cases appeals are pre-
ferred before the Supreme Courf and
so these things take place. But as I
said continuous efforts are Leing macde
to expedite the whole thing

SHRI N. K. SANGHI: Sir, there is
inordinate delay which takes place in
all these matters hecause number of
igsues are involved, and frivolous and
serious issues are being taken up by
the petitioners and so in view of those
things may I know whether the Govs
ernment ig thinking in terms of bring-
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i the best authority to judge which
- is frivolous and which is not frivolous.

ot aper v et < R A
frasioe & & fog Aue &1 Wy
g FATT Wt § avfe yz-¥ W A
*rf a7 9T % Wi g &
F 2 a% fow & R o=t feadiw
T g1 & 7 Y dre fo o R IW F
THTAT QWS AT W QRS FA
% o o€ v &7 qAAT WY §7

o gOfarit afget : 77 % weor
geg §

PROF. MADHU DANDAVATE: The
nuniber of petitions has gone up from
48, 52 etc to 58. Ultimately the peti-
tions get piled up. What concrete
steps are taken to see that immediate
electoral reforme are introduced be.
fore the forthcoming Lok Sabha elec.
tion so that such malpractices as in
Barpeta can be avoided?

DR. SAROJINI MAHISHI: 1 have
already answered this question sev-
eral times in the floor of the House,
There are various suggestions for
electoral reform and some of them
have been incorporated on the Bill
which is before the House. For your
information I may say that there will
be discussion with members of the
opposition also, with their leaders etc.
so that you can put forth your view
at that time.

MR. SPEAKER: Is there any re-
form in which all the present members
can be re-elected?

o o el R @
mmtmmgq g
t‘rﬂﬁlﬁtmww“m%

| .'m@‘mh@

iﬂﬁwkmmmt &,
e L T L
& v Y %7 R d
m?wmwmmﬁ '

l'fo wirferft m
W%gﬁ'mimﬁ m'
g g wrfigy 1 s v ST Tl
tﬁmwnammm
T W awd )

ot TrTATC e : W %1..
wler & dur ¥ fr aga sanar awl
g 1

o wOferl wfget : & i
TIfEy | W AT § D EW T AT )

'SHRI B. V. NAIK: Sir, I wanted to
know....

MR. SPEAKER! I am just waiting.
1 thought that you would wait for my
permission. But, you starled putting
the question without that. I do not
come in, Anyway, you may now put
your question.

SHRI B. V., NAIK: Sir, as in the
case of the last three elections, 28
many as 153 decisions have been taken
either by the Tribunal or by the High
Courts in the subsequent two elec-
tions, May I know from the hon.
Minister that in view of our hon.
Member Shri P. G. Mavalanker's and
his Committee on Electoral Reforms
appointed by Shri Jayaprakash
Narayan having brought in the gques-
tion of the validity of the election
and the electorsl practices, has the
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MR. SPEAKER: No, please. This is
= delierate guestion that you are
putting.

BHRI B. V. NAIK: All right, B8ir.
Let the Minister say in how many
caseg out of 153, they have confirmed
the elections.

MR, SPEAKER: * No, please, Next
question.  Bhrimati Parvathi Krish-
nan

Memorandum from National Federa-
tion of Indian Women {0 amend the
Dowry Act

*485. SHRIMATI PARVATHI KRI-
SHNAN:; Wil the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government have re-
ceived a memocandum from the
National Federation of Indian Women
(NFIW) @msking Government to
amend the Dowry Act to make the
giving and accepting of dowry a cog-
nisable offence;

(b) if su, the decision of Govern-
ment thereon, and

(c) whether there is any proposal
contemplated by Government tp en-
sure the abolition of this social evil in
1975—the International Women's
Year?

THE \INISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR SAROTINI
MAHISHI): (a) Yes, Sir, a memoran-
dum has been received,

(b) and (c). The matter is being ex-
amined along with certain recom-
mendations made on the subject by the
Committee on the Status of Women.

SHRIMATI PARVATHI KRISHNAN:
May I know what are the demands
that are there in the memorandum that
has been received? And what is the
reaction of the Government fo them?

DR. SAHOJINI MAHISHI: The
memorandum has been received from
the National Federation of Indian
‘Women and & few demands have also
been placed therein. Because the plece
ot Ingislation has not been effective in

Oral Angwers (-

the last fourteen years, a few sugges-
tions have been made by them. One
of them is that the offence should be
made cognisable. The second sugges-
tion is that the punishment should be
enhanced to three years or fine of
Rupeeg ten thousand with a minimum
punishment of three months or two
thousand rupees. The Committee on
the Status for Women have also sug-
gested certain things. They are under
consideration.

SHRIMATI PARVATHI KRISHNAN:
In view of the fuct that the Dowry Act
has not been eflective in its implemen-
tation. I would like to know what
machinery does Government propose
to set up in order to see that the im.
plementation 1s eflective? Dowry 1s one
of the social evils in our country ana
it 1s, perhaps, most oppressive where
women are concerned. So, apart from
going into these demands, what machi-
nery does the Government propose to
set up to sce that the Act 15 1mple-
mented effectively?

DR. SEROJINI MAHISHI A Bil
was discussed n the year 1459 and the
hon. Member had made a speech. 1
do 1emember now that she has men-
tioned therein that dowry for the con
sideration of the marnage should not
be there At the same time, 1f gifts are
gwen out of aflection and love from
the relatives, there should not be any
restriction But of course, the lLine
between the two 15 so very delicate and
many take them in the garh of gift
that are given out of love and affec-
tion for the bridegroom and the bride
Therefore, it has not been found easy
to implement this thing. And, a. the
matter stands to-day, this 1s a bailable
offence, noncompoundable and non-
cognizable Many suggested that the
offence may be made cognizable. The
matter was faken up But on account
of the difficulties involved it could not
be made. Now, on the basis of sug-
gestions that have been made by the
different commuittees the Government
has been considering whether there
should be some coordinating cell to see
that it is implemented very effective.
ly. Some of the committees have sug-
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gested that instead of the State Govern.
mnel’s sanction the village panchayats
should also be allowed to give the
sanction, These matters are under con-
sideration.

SHRIMATI MUKUL BANERJI; As
Mrs. Parvathi Krishnan has said the
Dowry Act is not being implemented,
1 would like to know whether Gov-
ernment is thinking of taking help of
the various women's voluntary organi.
sations in this regard. These volun.
.ary organisations can be very helpiul
as they are conscious of the evils of
dowry.

DUR. SAROJINI MAHISHI: It goes
without saying that we always seek
the help of the voluntary organisations
and their efforts in this regard are
always appreciated.

SHRIMATI MAYA RAY: I support
Mrs. Parvathi Krishnan, We would
Iike to know 8s to what the Govern.
ment js thinking and in consultation
with whom. It is no good going into
long rambling dialogue to explain
this evil, We wish to know how you
propose to recitfy this state of affairs.
Uptil now, nothing has been done.
We want to know what steps, one,
two, three and four the yovernment
is going to take.

DR. SAROJINI MAHISHI: As the
hon. Member has rightly put it, this
piece, of legislation has not been effec-
tively implemented. Rather it could
not be implemented without proper
enlightenment in the society. Society
hag got to cooperate and come forth
with all the difficulties that they expe-
rience.

MR. SPEAKER: So far it has been
ladies show. Why should not men also
be protected? After all there are many
women who do not like to marry a
poor boy. About five bachelors are
sitting near me.

DR, SAROJINI MAHISHI: I would
Uke to inform the hon. Members that
no specific proposals, as such, are
under the consideration of the Govern-
ment except the suggestions given by
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the different women's orgap'sations
Congultation in this regard ¥l be
made and serious think will have to be
given. Certainly, we shall consult the
hon. Members who are taking keen in-
terest and alsp the various social orga-
nisations in the country.

it funfe firw : womw o, Jogd
frar w1 @ g af wax
atwet § aff mem wiRt o Twxa
T Tg GETT HT W |

4-: mq@n‘ fawfar G off,
WY Y AY Ty Hw el ok & el e !

ot frfy frwr 38 S & it
A RBFEME mam
L g

MR. SPEAKER: Let the men also
have some chances.

SHRI S. A. KADER: Mr. Speaker,
Sir. no one would deny that the dowry
system 1s an evil which should be
eradicated and especially in this Inter-
national Women's year, it should be
tackled more firmly. There 18 no doubt
about it. But, this House being a
supreme body, a start should be made
from this House. I would lke to
know. how many marriages have taken
place after the constitution of this
House and how many have accepted
dowry and how many have rejected
dowry?

DR. SAROJINI MAHISHI: The in-
formation which the hon. Member is
asking is not available with us, But,
certainly, I may inform the House that
this particalar question of social legis-
lation, marriage, divorce etc. come
under Entry 5 of the Concurrent List.
As a result, the State Government
have got to implement these things
and they can come up with certain
amenaments In order to get the con-
currence of the Ceniral Government.
There is no difficulty in that case. if
they come up with certain amendments
to the law. Therefore, Central Gov-

‘ ernment by itself cannot implement
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thus thing. This has got to be done
in consultation with the State Govern-
ments.

MR, SPEAKER: This does not refer
to his question.

DR. SAROJINI MAHISHI: The first
part of his question dealt with this
thing. The second part of the ques-
tion was concerning information ...

MR. SPEAKER: I will have to make
a rule that no MP ghould marry with-
out the Speaker's permission,

SHRI B. N. REDDY: sir, I would
like to know what machinery has heen
evolved to eradicate this dowry system.
This is the main question which has
been asked by Shrimati Parvathi
Krishnan. Now, the Minister hag not
given any reply {o that question. This
shows that Government have not come
to any deflnite conclusions in regard
to ersdication of this evil and this is
only under consideration. They ap-
point so many Commuttees. But, this
15 only under consideration. I would
like to know whether it is a fact that
Government have not come to any
definite conclusions in regard to era-
dication of this evil,

DR. SAROJINI MAHISHI: Sir. there
15 some confusion, In the year 1961,
the Dowry Prevention Act was passed
and under Section 2 of the Act, what
18 meant by dowry has been clearly
defined as that which has been given
in consideration for the marriage. Sec-
tion 4 of the Act says what should be
the punishment in cases where the
offence is commutted. Earher, I have
said that this is not a cogmsable
offence and it is a bailable offence.
Therefore, now, some commitiees have
suggested that it should be made a
cognisable offence. The hon. Member
may be aware that this is already
there, these sections are there, The
State governments have to implement
this. With the sanction of the State
Governments or with the officers ap-
pointed by the State Governments in
this regard, these cases have got to be
launched. But, if the State Govern-

Oral Answers 14

ments are not effectively doing it, and
it they come up with certain amend-
ments in order to do it effectively, the
Central Government will certainly con-
sider that. The whole thing can be
implemented only if there is enhghten-
ment in the society and there it be-
comes a bhit difficult. Therefore, if the
hon. Members also take some interest
in enlightening the society about this,
I think there would not be any delay
in implementing this,

SHRI RAJA KULKARNI: Does the
definition of dowry under the Act in-
clude alsp the demand by prospective
bridegrooms for cars and houses?

DR. SAROJINI MAHISHI: If the
marriage is to be celebraled only on
the condition that these terms should
be fulfilled, then, this is part of the
dowry. But, if the hon, Member
thinks of other cases, where the father
or the father-in-law, out of love and
affection, gives cars and other things.
then, it may not he considered as
dowry.

oY siwe Tqm fag . OF AfgAT
aae QBT Wiv uF wfesr s A
2@ E 1 742 fro o fawra @ e ofeelt
&1 g 2, gefog wsT o #F 9
@I

weqw AT T Fg Aigen § Wi
T T HEC |

ot fiwx o fag @ WTET
i wfem A9 AR ¥ are
g # fean & | 9g A
s wiws &1 o w frem
WY T8 T T TR pEEET W
TR @I LN ATAE
o ST TS ) AFA & T A
s ®w @ & FRr) 9w faar
A T a7 T FAT HIA 7 ATHT
TR o DA A @ @ & @ whE
oy @y | AW I gFA TR
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gt T o wrr § g dewe oo
wfiger s ¥ grer v srom fear o)
oY W W & w wfeat v €
s afy sfoe afgwc fer
WTAT AT T FTHTC I WY w7/ 7

o wQfeht wfigdt : ot av B
o awr & F ornw W v g Wi Ty
e W 9@ T gE @ y@ wE
A ¥ gy farer arer g ot froe it

Om! Amswers  MARCH 25, 1076

Oral Answers (.3

(b) i so, the outcome thereof;

(c) whether drilling of more welis
has also started; and

(d) if s0, the broad features thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D,
MALAVIYA): (a) and (%). A few gas
horizons have been encountered in the
first well drilled at Baramura gtruc-
ture in Tripura. These are presently
under test. No oil has been found at

R 7 9 @ AT T @ I AT AR Baramura,

T & 1 & v e W
¥ fog amaew fa & oF Wi gy
AT AT F

WrfeRe WAt e
wiyadw s1a o @@ u afaifaey)

wr§ aTe s A S e awe W Y
¥ |wry 73 gu oft ool 91 & fge ®
fRo oA @ SR wETERI | W
Y # fye § wfaw fegg g7
feamee o qfes glar 1 gFQ
AT qE A YOT § WA wigen /9
® o ¥ wEw ¥, i fdw @ oAz
AT I § TOT S AW A 7

w7 g Wy gz fgar § s e
THEH F.% T ¥ 9% WAeqr I Q
w7 FF S A R A F A we
¢ oY sewr wadEe aiEw § feae w¢
faar wma

01l and Gas Reserves gt Baramurs in
Tripura

&
%486, SHRI D D, DESAL

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of PETROLEUM

AND. CHWMICALS be pleased to state:

(8) whetler oll and gas found in
Baramura near Agartasla have been
examined by, the experts:

w

~

(c) No, Sir.
(d) Does not arise,

SHRI D. D. DESAI: My question
has not been properly replied to,
Part (a) of the Question was put
because there was a report from the
ONGC which stated that gas and oil
had been found in Tripura near
Agartala. There are already two oil-
producing States and a third is bemng
added. So we are interested in it.

I do not know what happened to
part (b). In part (c) the question
was whether drilling of more wells
has also started This refers to dril-
ling of more wells in off-shore Kutch,
Bombay High to which the hon.
Minister often refers, and to the Bay
of Bengal where he has some pro-
gramme. 1 wanted to know what
edditional progress has 'been made
in these areas As szoon as 1 get this
information, 1 shall ask the supple-
mentaries.

SHRI K. D. MALAVIYA: This
Question refery only to Baramura,
and not to Kutch or any other place.
, In answer to part (c¢) of the Question
I bhave stated, “No, Sir®, 8o long
a8 the result of the first well which

drilling enother well 8o, the
tioh was about Baramura and I ha
given the answer.

SHRI D. D. DESAL: If
it clowely, you will find that the

|
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guestion whether dtilling of more
welly has also started doeg not refer
to Baramurg at all, though the head-
ing has been given ‘Baramura in
Tri] but it relates broadly to

to enter intp an argument.

MR. SPEAKER: Il is a specifie
quesion which you have asked.

SHRI D. D, DESAI: What are the
ways in which the Ministry is going
to utilise the gas and oil which have
been found in Tripura State and
what iz the product pattern found
to be possible out of the analysis of
the first samples which were drawn
and exhibited?

SHRI K. D. MALAVIYA: 1 have
already said that gas has been en-
countered. When gas ig encountered
in any well, it dues not mean that
gas has been producved in udequate
quantitiecs in such a manner that we
start building our plans as to how to
utilise the gas. At a particular level
gas was encountered by the first and
second series of tests. The final
tests are still to be conducted After
that we will find out whether ade-
guate quantities of gas will be found
in this region or not, whether more
wells have to be drilled or not. and
if so, the places where the wells have
to be drilled Only after all these
exercises have been completed, a
scheme can be thought of with re-
gard to the utilisation of the gas.

SHRI D, D. DESAI: I may draw
the attention of the hon. Minister to
a report in the Tribune on 28.2.1973
that an ONGC spokesman displayed
in g glass oil gample from Baramura.
They had claimed that the oil had
been sent for analysis and that the
annual plan of ONGC would include
Baramura,

SHRI K. D. MALAVIYA: I think
the report was not on the basis of
ONGC  information. Somewhere
somebody might have said about
some of]l being foung and that being
put in a Jar. As & matter of fact
the answer which I have given is the
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latest, accurate answer, namely that
we have encountered some gag there
at g certain level, There are more
horizons which have to be tested
there. It is taking some time It
is a complicated well and, therefore,
only after adequate tests have been
completed can we formulate g scheme.

SHRI SAMAR GUHA: I want to
know from the hon. Minister when
this first encounter of gas was made;
secondly why so much of time is
teken for the analysis of the gas
which can be done in a single day
or in just a few hours; thirdly whe-
ther it is a fact that this area is more
or less structurally in contiguity
with the immense quantities of gas
found in the Bangla Desh area, being
almost on the border lhine, and why
Government iz delaying the taking
up of more drilling of wells to ascer-
tain whether it has the game struc-
ture as in Bangla Desh through the
opi-geological procedure, why Gov-
ernment is dilly-dallying in this
matter,

SHRI K. D MALAVIYA. Govern-
ment ig not adopting any dilly-dally-
ing tactics in its programme of ex-
ploration of oil or gag in this area.
Thig is a very compact structure.
The first well was started in July
1972, It was not completely finished.
Because of the very intricate nature
of the structure and many compli-
cations, the drilling had to be termi-
nated. In the 2807 metres of depth
that we drilled, we encountered
several layers of gas. We have tried
to find out the quantity of the gas
coming out from these structures,
There g no difficulty in a analysing
the gas, as the hon. member rightly
said. But the quantitative assess-
ment is dificult because the well has
not beepn completely drilled, There
are very great pressures and so it
had to be terminated. Now we are
going to drill three wells. Roads are
being constructed for that purpose,
As soon as the roads are constructed,
these three wells will be drilled’
along with a complete examination-
of these structures also.
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SHRI H, K. L. BHAGAT: Where
«do we stand today in terms of per-
«<entage of indigenous oil and gas in
relation fo our total consumption?
‘What will be the position in five
years? Can we expect to be sell-
sufiicient within 10 years?

MR. SPEAKER: I am sorry this
supplementary cannot arise out of
this question, which is very specific,

SHRI DASARATHA DEB: The
minister said that due to some trou-
bies, the first wel] had been termi-
nated. But lotg of reports appeared
In the press when this work was ter-
minated that some mischievoug hands
were being operated to stop this well,
That incident tock place twice, May
1 know whether Government has in-
vestigated into these incidents and
found out the culprits? The minister
says roads are being constructed to
<tart work on three more wells, May
1 know whether sufficient precau-
tionary measures will be taken so
that such incidents might not be re-
peated?

SHRI K. D. MALAVIYA; I want to
assure the House that there has been
no mischievoug handling by any per-
son or group of persong a8 a result
of which the well was terminated.
There were genuine difficulties, This
is part of the game. When you ex-
plore for oil or gas, many times you
fai] and do not get anything, Then
you go to the next well. For the
other three wells, the sites have been
selected, Ag soon as the roads are
completed, we shall proceed with the
drilling in such a way that the wells
are satisfactorily dug.

Supply of Kerosene in Bombay

*487, SHRI B. V. NAIK: Will the
‘Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what iz the quota of kerosene

oil supplied per family per month In
Bombay; and

— wulp oy -
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(b) whether this is in excesy of
the LP.G. supplied to households

having gas stovea?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): (a) and (b), The pre-
sent monthly quantum of kerosene
oll supply in' the Bombdy Rationing
Area is ag under:—

(r) Ration card hylders 8 litres per card
of 2 units (whether
g48 consumers or
not).

(2) Non gas consumers

(a) Ration card hold- 15 litres per card
ers of 3 units to g units,

(b) Ration card 20 litres per card
holders of 10 units
and above.

(3) Gas consumers (ex- I0 litres per card
cluding ration car i
holders of 2 units)
Gas consumers include consumers of
LPG gas and those using gas sup-
plies from Bombay Gas Company
and Municipal Sewage Gas.

SHRI B. V. NAIK Strictly this falls
within the State subject because 1t
deals with the public distribution sys-
tem. But since 1t has been admitted,
I hope that the spint will be appre-
ciated by ithe hon, Minister. 1 have
raised this question to solve a pro-
blem. Are there any special and
compelling circumstances why Bombay
is getting sometimes as much as 20
times what is d:siributed in the wil-
lages? In the villages where there is
no electricity, the supply is only one
litre per family per month. Even for
the purpose of lightning their hut-
ments and homes they do not have
enough kerosene. How do they pro-
pose to remove this disparity which is
obtaining in large parts of the coun.
try?

SHRI K. D. MALAVIYA: I associate
myself with the sentiments expressed
by the hon. Member that without
avoldable delays we should take steps
to reach kerosene oil to the remotest
villages possible. ¥rom this point of
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wiew, we are considering the question
in the Ministry from many points of
view as to how the housewife can get
kerogene to cook her food and also
light the house. From that point of
view, kerosene has to be produced m
greater quantity in the existing refl-
neries, In that case, the production
of diesel oil will be reduced. So, it
18 a question of balancing the require-
menis of diesel o1] and kerosene. We
have now decided to produce a little
more kerosene oil in order to maké it
available {o the housewives in the
villages. At the same time, we are
also 1mporting some kerosene oil from
the USSR and, if possible, from some
other countries to see that we have
increased quantity of kerosene for dis-
tribution. In fact, we have already
increased the quantity for distmbution.
1L.PG 15 more convenient for house-
wives to use. So far as Bombay i1s
concerned, because pgas 1z available
there and 1t will not be economic to
{ran:srort 1t to great distances, i1t will
have to be consumed as much as pos-
sible in Bombay. That is why more
gas is supplied 1n Bombay. Govern-
ment fully appreciate the spirit in
which this question has been put.

SHRI B. V. NAIK: 1 thank the hon.
Minister for this information. While
there has not been such a hue and
cry about the distribution of petro-
leum products and diesel, there is a
very great cry, particularly from the
poorer sections. regarding the -availa-
bility of kerosene. Since almost the
entire petroleumn trade, minus the
Burmah-Shell which 15 coming over to
vou, is coming in the pubhbe secior,
will the Government think of open-
ang depots in the mofussil areas and
the intereior parts of the country so
that kerosene is made available to
the poorer sections of the society and
80 that our public distribution system,
like many other institutions, in this
country does not become another
dnstrument or institution of discrimi-
mation within the sociely between the
“haves’ and ‘have-nois'?
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SHRI K. D. MALAVIYA: As I have
sald, we are actively considering the
question of improving the distribu-
tion of kerosene and making more
quantity of it available to the villages.
From that point of view, some
schemes are under consideration.
Therefore, 1 would request the hon.
Member {0 wait for a few more weeks
till we have taken some specific decl-
sion. Then I will keep the House in-
formed about it.

SHRI RAJA KULKARNI. Sir, 1
come from Bombay. There ig no dis-
crimination in favour of Bombay, so
far as the distribution of kerosene s
concerned. In fact, a great injustice
has been done to Bombay and there

was a cut of 10 to 15 per cent in the
quota.
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SHRI N.KFP SALVE: Sice I
ardently believe that the Mnster is
not merely 1n the habit of doling out
merely lip-sympathy when he said
that the havoc and harassment caused
to the people in the rural areas who
are not provided kerosene regulaily
need, to be looked into, that they need
to be provided with kerosene and
that the Minister is looking into the
matter, T want to know from him in
the meanwhile whether it is accepted
that in the present distribution sys-
tem there is far too much weightage
given to .the cities. I cannot under-
stand where is the necessity for all
this in Bombay. Bombay ig the one
place which can manage with one tin
of kerosene...(Interruptions),

Orsl Awsmens 2%

AN HON, MEMBER: No, no.

SHRI N. K. P. SALVE: Bombay
will have riots if there was not
scope for sufficient black-marketing.
That is the unfortunate part of it. ¥
know Bombay; I amn clasely connected
with Bombay.

What I am interested in knowing
18, whether or not the Ministry has
realised that there is far too much
weightage—whatever kerosene they
are getting by way of import and all
that is for them to decide—in favour
of cities and how they mre gomng to
redress and remedy the undue
weightage in  favour of the cities,
Secondly, m the rural areas, for
distribution purposes at one point,
they have got agentg in the private
sector Is he aware that there {s ram-
pant racketcering and profiteering
and that the people are put to harass-
ment? If he 15 thinking of devising pro.
per distribution system in the rural
areas. hag he thought of these difficul-
ties and, 1 so, how does he think of
removing them?

SHRI K. D MALAVIYA: Un-
duubtedly. there 1s a little weightage
to Bombay with regard to ava,lability
of kerosene o11 But the reason is
very 1ational The reason is that ccal
15 not available in Bombay., Ii De-
comes very costly to carry coal from
the Bihar belt and other areas. Kero-
sene 1s produced in Bombay refine-
ries  Therefore, in course of time,
historically the fact is that there is a
Iittle more availability of kerosene in
Bombay.

Ag 1 have just now said, the proper
distribution of kerosene in the rural
areas 15 very desirable. From that
point of view, we are Trevising the
entire scheme and re-vamping the
distribution of kerosene with a view
to see that kerosene is available also
in the villages and rural areas.

One fact should also be known to
the House that in the last three or
four months, we have increased the
supply of kerosene ofl everywhere,
both in rural as well as in urbsn
areas, .
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Increase in Prices of Synthetic Deter-
gents produced by Hindustan Lever
Limited

*4890 SHRI S. M. BANERJEE
‘Wil the Minster of PETROLEUM
AND CHEMICALS be pleased to state:;

(a) whether Hindustan Lever Limi-
ted have increase their prices of
synth.tic detergents six times during
the last one year and that prices have
more than doubled during this
petiod;

(b) if so, the justification therefor
and action taken by Government,

{¢) whether the Hindustan Lever
Limited are offering fabulous consu-
mer schemes on Surf and Vim which
clearly shows that they can afford to
decrease the priceg of these products;
and

(d) if go, the steps taken by Govern-
ment to persuade this foreign com-
pany to decrease. the prices of their
syathetic detergents?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) to (d). A state-
ment is laid on the table of the House.
(a) and (b). The prices of synthatic
detergent; manufactured in the coun-
fry ineluding those of Hindustan
Levep Ltd. have been increased from
time t0 time mainly due to increase
in the cost of major raw matenals

Oral Angwers 26

detergent alkylate, m petrochemicals,
and Sodium Tripoly Phosphate.
Whereas the price for Surf (200 gms)
was Rs. 1.77 in February 1974, it is
Rs, 2.58 since February 1975.

(c) and (d) There is no control on
the price of synthetic detergents
According to the manufacturers sales
promotion by way of consumer in-
centive schemeg is a normal trade
practice, and it is understood that
M/s. Hindustan Lever Ltd. have in-
curred an expendifure of only about
Rs. 30,000/- on such incentive sche-
mes 1n case of Surf. In the case of
Vim, the expenditure on consumer
incentive schemes as reported by the
manufacturer was 2.5 per cent of the
turnover.

SHRI S. M BANERJEE: I would
like to know whether it is a fact that
the Hindustan Lever Limited, a sub-
sidiary of Unilever, London, a multi-
national corporation, obtained licence
at Haldia for the production of STPP
and at that time Government was
taken for a ride that it would save
oils used in the manufacture of soans
and mnstead svnthetic detergent: would
be available to the consumers. Iz it
a fact that after Hindustan Lover
wore granted a licence during 1973,
the prices of their Surf have regie-
tered a rise of 300 per cent and surf
is already beyond the reach of a good
number of people beloaging to the
vulnerable section of the society?

I would like to know whet'ier Go-
vernment ig aware that surf, economy
size, which was available fo~ ahnut
Rs 425 per packet in January 1974
is now available at Rs. 1075; wvim
which cost the consumer about Rs 150
last year is now costing Rs 275 rin
which wag introduced by the Com-
pany during 1972 at a price of 0.78
paise per tablet is now available at
Rs. 1.80 or so per tablet.

I would like to know what action
has been taken to see that they do
not maximise their profits and remit
the same to their principals in Lon-
don, In 1873 alone they remutted as
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much ag Rs, 146 lakhs to London. 1
would like to kmow what action has
been taken in this regard,

SHRI K. R. GANESH: The main
question that the hon. Member has
asked is whether the price of surf and
other detergents of Hindustan Lever
has gone up. The unswer ig ‘yes'’.
For instance, the price of surf in
February 1974 was Rs, 1.77 and in
Pebruary 1875 it has gone up to
Rs, 2.58. According to the manufac-
turers, the prices of the major raw
materials, ie., detergent alkylate
and STPP have gone up during this
period, from December 1872 to July
1874; the price has gone up from
Rs. 2,330 to Rs. 12,755 in respect of
detergent alkylate, and it has gone
up from Rs, 3,253 to Rs. 6,777, and
to Rs, 8,216 in December 1074 in res-
pect of STPP., According to the
manufacturers, this ijg the reason for
the increase in the prices of deter-
gents.

SHRI S. M. BANERJEE: I would
invite his kind attention to the fact
that other companies like Mazda are
gelling detergent powder at Rs, 5/-
per kilogram; they also say that it is
a superior quality. No other house
hold detergent is priced so much as
surf. I also want to know whether
it is a fact that recently the Hindus-
tan Lever have advertised in the local
papers announcing that a tin of vim
will cost only 55 paise if somebodw
purchased two packets of surf They
offer a tin of Vim costing Rs. 2.75 at
a concessional price of Re. 0.50 if a
person buys two packets of Surf. But
they are unable to reduce the price
of Surf by Rs. 2 or Rs. 3. 1 would like
to know whether any notice has been
taken of this by the Government and
whether any action will be taken
sgainst thiy multi-national giant,
Hindustan Lever aiid whether ulti-
mately the Government will have the
courage and conviction to take it over
In the larger interests of the consumer?

SHRI K. R. GANESH: It is a fact
that the Hindustan Lever are doing
some consumer incentive business.

According to them, it {s a part of the
trade pattern that exists hers.

SHRI 8. M. BANERJEE: This con-
cesgion is available in Delhl only and
not in other places. What about other

places?

SHRI K. R. GANESH: The major
point is that there is no price control
The point the hon. Member has rals-
ed about taking it over—we will try
and look into it....(Interruptions),

DR. KAILAS: Shri Bamerjee bhas
raised another point that other firms
are offering at a reduced price. Why
not the Hinduslan Lever? lg this true?

SHRI BHAGWAT JHA AZAD Iz
there no price control? The Lever
Brothers are playing havoe in the
country.

SHRI 8. M BANERJEE: Whv was
the price control lifted?

SHRI K R. GANESH There is no
price control on detergents.

SHRI BHAGWAT JHA AZAD Why
not have a profit.control?

SHRI K. R. GANESH That is all
right. I am only explaiming the posi-
tion

SHRI BHAGWAT JHA AZAD This

1s not a reply We want to know why
profit has not been controlled,

MR. SPEAKER:
over.
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K D.

MALAVIYA): Have 1 your permission,
Sir?

SHRI DINEN BHATTACHARYA:
That is the way of looting the consu-
mers. Why do you use foreign
brands?

Question-Hour s
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MR. SPEAKER: It is already past
12 noon. I have already declared
“that the Question-Hour was over. In
spite of that, you go on and the
Minister wants my permission to reply.
1 simply fail {o understand the atti-
tude of the Member and the Minister.
If you are so keen, you can make a
statemeni. Or, I can allow an half-
an-hour discussion, if you want.

SHRI BHAGWAT JHA AZAD: We
want a discussion.

WRITTEN ANSWERS TO QUESTIONS
Multinational Corporations in India

*488. SHRI SARJOO PANDEY: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unslarred
Question No. 2187 on the 26th Nov-
ember, 1974 regarding Multinafiona!
corporations in India and state;

(a) the total investment of the
subsidiaries of the Multinational Cor-
porations in Industrial, Pharmaceuti-
cal and Fertiliser sectors in 1973-74
and 1974-75;

(b) the particular of their investi-
ments in all other gectors in 1971.72,
1973-74 and 1974-75;

(¢) the amount under various heads,
these companies have remitted abroad,
with detalls during 1972.73, 1973-74
and 1974-75; and

(d) what are the reasons for Gov-
ernment not appointing its own direc-
tors in the Board of Directors of these
companies under section 408(1) of
Companieg Act 1956?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) As on 31-3-1974,
200 subsidiaries of mullinational cor-
porationg were operating in [ndia.
Balance Sheets of 113 of these subsi-
diaries for the year [973-74 are avail-
able to date. Of these 113 subsidiaries,
87 fall in the industrial sector in-
cluding pharmaceuticals and 26 in
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other sectors, The total investmert,
f.e., the value of assets of the 87 sub-
sidiaries in the industrial sector
amounted to Rs. 828.05 crores in
1973-74, including assets amounting to
Rs. 108.75 crores in respect of 12 sub-
sidiaries operating in the pharmaceu-
tical industry. There was one subsi-
diar company engaged in the manu-
facture of fertilisers in 1973-74 but
its balance sheet is not available.

The data about the value of assets
of the subsidiaries of multinalional
corporations for the year 1974-75 are
not available, since a large number of
Balunce Sheets of these subsidiaries
for thi= year are yet to be filed.

‘b) The ayailable information ahout
the value of assets of the subsid!aries
belonging to other sectors ie. sectors
excluding the industrial sector s
given as under:—

No.of vale of
Year Companics  Assets
(Re. crores,
1971-72 - 42 9610
1973-74 : 26¥ 8924

*Qut of 113 subsidianes for which the
Balance Sheets have been received,

(c) According te the informst mn
mamnta:ned by the Depariment of Eco-
nomic Aftars, Minmstiy of Finan e
the total umountis remutled ahroad by
Indian sabsidiaries of multinationals
under varioas heads in 1472 73 are as
under-—

(Rs. Crores)
1. Dividends 2288
2. Technical Know-how - 147
3. Royalties - b . 1°C9

4. Head-office expenses - 0°02:
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Information about remiftances for
the years 1973-74 and 1974-75 is qot
yet available with the Department of
Economic Affairs, Ministry of Finance.

(d) The Government appoints dir-
+ectors under section 408(1) of the
Companies Act, 1858 in a company
after it is satisfied after making an
inquiry that a company is being
managed in a manner which is oppres.
sive to any member of the cdmpany
or in a manner which is prejudiclal to
the company or to the public interest.
No such case has come to the notice
«0f the Government in respect of these
subsidiaries.
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Bye-Eloctions 10 Sfate Amptshliles
and Parflamgut

#401. SHRI VIJAY PAL SINGH:
Will the Minister of LAW, JUSTICE
AND COMPANY ATFAIRS be pleased
to state:

(a) the particulars of bye-electiona
to State Assemblies and to Parliament

pending at present;

(b) what are the details, including
the votes polled by each candidate,
regurding the results of bye-elections
conducted for State Assemblies and
Parliament in 1972-73 and 1874-75;

(¢) what were the election results,
including votes polled by candidates,
in each of these constituencies in the
election previous to the bye-election;
and

(d) whether it is likely that bye-
elections would be conducted for all
those geats which are now vacant?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR SAROJINI
MAIJISHI)* (a) A statement contain-
ing the requisite information 1s laid
on the Tablg of the House. [Placed in
Labrury See No LT-9319/75]

(b) and (c¢). The information 18
being collected and will be luid on the
Table ot the House.

(d) The Election Commission has
already approved the programmes for
the bye-elections in 12 Assembly
Constituencies The remaining bye-
elections will be held as early as pos-
gible.

Commercial Production of Crude from
Bombay High

*492. SHRI HARI KISHORE SINGH:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to staie
how much amount is likely to be spent
on extraction of erude from Bombay
High on commercial basis including
foreign exchange on machinery instal.
led at the site?
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THE MINISTER OF STATE IN THE
MINISTRY OF PEROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
It will be possible to estimate the
cost of production of crude from Bom-
bay High, only after the full produc.
tion potential has been assessed and
a detailed project report prepared.
The expenditure on Bombay High off.
shore during 1973-74 was Rs. 7.687
crores and expenditure during 1874-75
is estimated at Rs, 13.20 crores. A
provision of Rs. 51.10 crores has been
made for 1975-76.

Setting up of 3 Fertilizer Plant in
Gujarat

‘ #4p3. SHRI VEKARIA:
SHRI D. P. JADEJA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are consi-
dering to instal a fertilizer plant in
Gujarat State during the next Five
Year Plan; and

(b) if so, where and the broad fea-
tureg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). A letter of intent has
been issued to the Gujarat State Fer-
tilizer Company, Baroda for creation
of additional capacity during the 5th
Plan period for production of 528,000
tonnes of urea. The programme for
setting up of additional fertilizer capa-
city during the Bixth Plan period has
not yet been drawn up.
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Complaint ngainst Sub-Heads DAO,
New Delhi (Northern Railway)

*4u8. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 1032
on the 1pth November 1974, regarding
complaint against Sub-heads working
in DAO’s office, New Delhi (Northern
Railway) and to state:;

(a) whether the investigations have
been finalised; and

(b) if so, whether the Sub-Heads
have been charge-sheeted for major
penalty on the basis of facts reveal-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Sir, In.
vestigations in this case have since
been completed. Further action as
warranted will be taken after the
examination of the report.

Asosmmedation for Raliway Employ-
oog in Delid

*407. SHRI H. K. L. BHAGAT: Will
the Minister of RAILWAYS be pleas-
ed to state:

dgb)nn,hhudmthue-

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, Sir. Con-
struction of quarters for Railway staft
is a continuous process and is under-
taken on a programmed basis accord-
ing to the extent of funds available
en-ry,enr.

(b) 42 units Type I, 154 units Type
II, 28 units Type III, 51 units Type IV,
36 units Type IV Spl, and 2 units Type
V quarters are in various stages of
progresg in Delhi area.

Re-instatement of Railway Employees
of Souith Eaxstern Railway

#498. SHRI INDRAJIT GUPTA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the 3outh Eastern
Railwaymens’ Union, affilisted to
AIRF ig still 3 recogniced body;

(b) whether it is a fact that office-
bearers and council membera of this
Union, at branch and divisiona] levels,
have beepn singled out by the admi-
nistration for dismissals and suspen-
sions in connection with the strike of
May, 1074;

(¢) the number of permanent and
temporary workers who are still re-
moved from their jobs on this Rail-
way, Division-wise; and

(d) whether they will be reinstated
in the near future?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD. SHAFI QURESHI); (a) Yes,
Sir.
(b) No, Sir. In the context of the

illegal strike in Masy '74, action was
taken against Railway employees
purely on the basis of their activities
and conduct and not on the basis of
their office-bearership of any particular
Union.
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{c) and (d), Out of 2108 employwes
who were dismissed/removed/termi-
nated from service 400 have not been
taken back go far. A statement glving
Division-wise break-up is laild on the
Table of the Sabha. Their cases are
being reviewed with all possible
promptitude,

Statement
No. of
staff
Division/Workshop/Unlt ‘back-to"
service
so far
Digision
Kharagpue - 129
Adra . . . . 150
Chakaradharpur . . 33
Bilaspur : 18
Nagpur . 26
Khurda Road ‘ . 3
Waltair 26
Workshops 77
Stores Depots -+ . 18
Headquarters Office . It
ToTAL 2 Tg.:

- -

Programme for Completion of Metro-
politan Rallway in Calcutta

*499. SHRI 8. N SINGH DEO- will
the Minister of RAILWAYS be pleas-
ed to state

(a) the salient features of the pro-
gramme for Metropolitan Railway in
Calcutta during the current year;

(b) the broad outlines of the work
done upto date; and

(c) total amount likely to be spent
for the Tube Rallway and the time
when it will be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI

a length of 1.8 Km. will continue
during 1975-76. Tenders for few more
contract sectiong have been received.
More contracts are expected tfo be
awarded. An outlay of Rs. 8.4 crores
has been Included in the 187378
budget.

(b) Since 1972 the Organisation had
been geared up for construction and
actual work had been commenced in
two contract sections as above. 45,73
hectares of land have been acquired.
Design and planning of Electrical,
Signalling and Telecommunication En-
gineering, Air Conditioning and Ven-
tilation systems etc. are in progress
An overall progress of 5.90% has been
achieved upto the end of February '75

(c) The revised cost of the Project
at present hag come to about Rs. 250
crores. The pace of construction work
will have to be regulated to suit the
present scarcity of resources The
likely date of completion, which mav
not be before 1981, will be fixed as
soon as the resources position improves
and permits us to look more clearly
ahead

Retrenchment of Employees in Bihar
during slowing down of Work

*500 PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state*

(a) whether the news item publi.
shed in Hindi dally ‘Nav Bharat
Times' (New Delhi Edition) dated the
12th February, 1975 regarding the
slowing down of work and the conse-
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» £0) if so, the level at which the de-

cidden was tiken plengwith the date
on which it wag taken?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD. SHAFI QURESHI): (a) Yes,

(b) No decision to slow down the
works referred to in the news item
bas been taken,

(¢) Does not arise.

Fertilizer Plant working in Gujarat
State

*501. SHRI ARVIND M. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the number of fertilizer plants
working in Gujarat State in Public
Sector and Private Sector;

(b) the annual production for the
year 1874;

(¢) whether it is less than
targeted production; and

(d) if so. the reasong for the dec-
line?

their

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) There are presently four fertilizer
units in operation in the privaie/joint
sector in Gujarat as detailed below;—

1. Gujarat Btate Fertilizer Com-
pany, Baroda.

2. Adarsh Chemicals
lizers, Udhna.

3. Alembic Chem. Works, Baroda.

4, Anil Starch Products, Bhave
nagar,

and PFerti-

Of these, the plants of GSFC, which
i1s in the joint sector are large sized
plants for the manufacture of nitrogen
and phosphatic fertilizers while the

other three are single super-phosphate
units.

In addition to these plants, Indian
Farmers Fertilizers Coop. Ltd., in the
cooperative sector has plants at Kalol
and Kandla with a capacity for the
manufacture of 215000 tonnes of
nitrogen and 127,000 tonnes of phos«
phate. 1FFCQO’s plants went into pro-
duction in February, 1875.

Capacity utility target and production in’coo
urrients.

(b) tonnes of n
Units Annual Installed 1974-75
Soes= Annual Target Production
N P,0, N P,0, N PO,

(April 74--Feb.75)

1. Guiarat State Fert. Co. 216-0 50-0 164'0 300 150- 4 227

Buroda.

2. Adarsh Chem. & FPert. 11°2 6's . 50

3. Alembic Chem. Works. .. 3'9 36 . 3r

4. Anil Starch Products , - 56 41 . 22

(c) and (d). Production in G,SF.C.
during the year was affected due to
faflure of the urea reactor in the
second urea plant and power interrup-

tions. The other super-phosphate units.
excepting Anil Starch, have operated
satisfactorily with due regard to the
demand for single super-phosphate.
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Production in M/s, Anil Starch Pro-
ducts was affected due to mechanical
problems,

Wagong allotted to Kerala Govera-
ment during 19M4-75

*502. BHRIMATI BHARGAVI
THANKAPPAN: Will the Muuster of
RAILWAYS be pleased to state:

(a) whether the number of railway
wagons allotted to the Kerala Gov-
ernment was much less in comparison
to the number of wagons demanded;
and

(b) if so, the total demand of wa-
gong for the year 1974- 75 and the
reasons for not meeting the demand
of the State Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (BHRI
BUTA SINGH): (a) No, sir.

(b) Does not arise.

Namrup Fertilizer Projeet

%503, DR, H. P, SHARMA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the total cost of the Namrup
Fertilizer Project and how does it
compare with the original estimated
cosl of the project; and

(b) the rcasons for such a large in-
crease in the cost of the project?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Against the original estimate of
Rs. 29.46 crores, the project is present-
ly estimated to cost Rs, 58.62 crores.

(b) The cost over-run 1s mainly due
to the delay in project completion on
account of slippages in the delivery of
eéquipments and in coostruction acti-
vity and due to the general escalation

in prices during - intervening period.

Kaxtonision 'of survioy 'te
mm&.(mm:

4677. SHRI SHRIKISHAN MODi:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether genera] policy of not
granting extension in service to Gov-
ermnment empioyees beyond 68 years
is being strictly followed in Railways
particularly in Bikaner Division of
Northern Railway; and

(b) the nameg and designations of
Railway officers in Bikaner Division
who have been or likely to be granted
the benefit of extension during first
qum;ter of 1978 with grounds in each
case

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, barring ex~
igencies of public service and deserv-
ing cases of loyal workers during the
May. 1874 strike.

(b) Shri Sohan Singh, Divisional
Operating Superintendent, as a loyal
worker during the May, 1974 strike,

Re-instatement of Rallway Employoes
(Central and Western Rallways)

4878. SHRI G. C. DIXIT: Will the
Minister of RAILWAYS be pleased to
state;

(a) the Division-wise and work-
shop-wise number of those permanent,
temporary, monthly wage and daily
wage employées of the Central and
Western Railways who were dismis.
sed or removed from service for tak-
ing part in the May, 1974 strike; and

(b) the number of the employees
among them, category-wise rein-
stated?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): (a) A statement is
laid on the Table of the House, [Placed
in Library. Seg No, LT-3900/75)
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Proposal to increase the number of
Judges in High Courts

4680 SHRI VIRBHADRA SINGH-
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
cd to state:

(a) whether Government propose
to increase the number of judges in the
High Courts of those States in which



4 Written Anrwers  MARCH 3b, 1678

the nomber of cuses has  increased
enocrmously; and °
(b)u-o.thcnumtmmun!th-
proposals when a decision is
m:ely!ohehkmhnhhmmm

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFTAIRS (DR. SAROJINI
MAHISHIL): (a) and (b). Taking into
consideration the recommendations of
the Shah Committee in regard to the
fixing of the judge strength with a view
to tackle the problem of arrears in the
High Courts, the State Chief Ministers
were requested In August, 1972 that a
systematic review of the state of work
in each High Court should be under-
taken every three years and the judge
strength should be re-fixed taking into
account the institutions, disposals and
the arrears to be cleared. The first
review wag to be undertaken imme-
diately so as to be effective from 1st
January, 1873. On the basis of this
review, judge strength has been in-
creased in a number of High Courts.
The total judge strength of all the High
Courts on 1st January, 1972 wag 307
and on 1st January, 1975 it is 338, At
present there are no proposals pend-
ing for the increase in judge strength
of any High Court with the Central
Government.

M/s. Tata Mills Limited

4681. SHRI SAT PAL KAPUR: wWill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the number and nature of va-
rious irregularities committed during
the last three years by M|s. Tata
Mills Limited;

(b) the action taken against them
by Government; and
(c) whether it is proposed to set up

an enquiry committee to go into
varfous irregularities, if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-

Written Aoty &
BRATA BARUA): (a) A complaint was

the company who admitted the mis-

(c) An ingpection
209(4) of the Companies Act, 1956 has
been ordered in thig case,

Original and Present Equity of
Forelgn Druy Firms

4682. SHRI BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to gtate:

(a) what is the original equity, pre-
sent equity, licences intent letters|
permisgion letters|n, objection letters
on which production has been done
during last three years, of formula.
tions and bulk drugs by foreign firms
with foreign equity between 26 per
cent to 40 per cent;

(b) what were the concessions
given to these firms vis-a-viz treating
them at par with Indian firms, and
reasong for the same;

(c) the broad features of licenced
capacity, firm-wise, item-wise and the
present sales; and

(d) whether the guidelines for in=
terim price control issued in July 1074
were tp help the OPPI sector, if so,
whether previoug discussion with
different associationg were held, broad
features and reasons for not giving
them any welghtage?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). Information regarding orl.
ginal equity, presenf total paid up
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cspital, and total sales turn-over during
the years 1071-72, 1972-73 and 1973-74
in respect of companies baving forelgn
equity between 26 per cent o 40 per
cent has been furnished in reply to
Lok Ssbha Unstarred Question No.
3707 answered on 18th March, 1975.

Information regarding approval No.
and date on the basis of which produc-
tion was done during the last three
years, licensed capacity etc., is being
collected and will be laid on the table
of the House.

Industrial licence applications re-
celved from entrepreneurs are consi-
dered on merit. Indian companies
and companies having foreign equity
of less than 26 per cent are given
preference in approval of manu-
facturing schemes over those having
larger foreign equity. They are also
allowed to retain higher percentage
of the bulk drug for their captive
consumption.

(d) No, Sir. The guidelines apply to
all sectors of the drug industry with-
out discrimination A copy of the
guidelines has been laid on the Table
of the House in reply to unstarred
question No 161 answered on 18th
February, 1975 During the year 1873
due'to oil crisis  the prices of bulk
drugs and intermediate chemicals in-
creased substantially and their avail-
ability also became difficult. A num-
ber of representations were received
from IDMA, AIMO, OPPI and others
seeking increase in the prices of raw
materials and packaging matenals.
Discussions were held with the repre-
sentatives of all the three Associations
of the drug industry mentioned above
and the guidelines were issued within
the ambit of the Drugs (Prices Con-
trol) Order 1970.

On a representation from the Indian
Sector a review of the guidelines is
being examined,

Conversion of Guniur-Macherla Line
into Broad Gauge Line

4883, SHRI Y. ESWARA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

() whethey Government have
taken a fnal decision with regard to
the conversion of Guntur-Macherla
line from metre gauge to broad
gauge;

(b) if so0, the salient features there-
of; and

(c) when the work is likely to
etart?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). This is an
approved project and funds have been
provided for it in the Budget of 1874-75
and 1875-76. Final Location survey for
the composite project, Nadikude-Bibi-
nagar new B G. line and conversion of
Guntur-Macherla M G. section to B. G.
hag been sanctioned and 15 m progress.
The construction work on the composite
project will be taken up after comple-
tion of the survey.

Separate Line between Poona and
Lonavla

1_!884. SHRI ANANTRAO PATIL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the work of laying a
separate line for suburban railway
between Poona and Lonavla has been
started, ang if so, when it is expected
to be completed;

(b) whether thousands of workers
travel by local trans daily between
Poona and Telegaon and they get late
to their work because of the delay
caused to their local tramns by the
through trains;

(¢) whether the incidents of stop-
ping through traing by these workers
are often occurring; and

(d) if so, when these workers are

to be given relief by starting a sepa-
rate suburban line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
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BUTA SINGH): (a) There is np pro-
posal for laying a separate line for sub-
urban trains between Poona and Lona-
via.

(b) Local tramng running Detween
Poona and Lonavla carrying workers
are not detained because of through
{rains

(c) No

, (d) Does not arise
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Offer of Technology from M/s, Pfizers
for producing Tetracyline

4686 SHRI BHOGENDRA JHA: wWill
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question
No. 1093 on the 25th February, 1975
regarding request trom Pfizers Limited
for regularising their excess capacily

and stats what i3 the total sstimated
worease in the production of oii the
anti-bioties and the saving of foreign
exchange If the offer of Pfligers ls
accepted and how will it affect the lodi-
genous industries?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
M/s Pfizer's requesi envisages incresse
1 their production capacity for Tetra.
cycline and Oxtetracy from their cur
rent licensed capacity of 14000 Kgs., to
35000 Kgs, and for the grant of an In-
dustrial licence for the manutacture of
5000 BUs of Doxcyline. An integrated
view will be taken on the whole ques-
tion, including the foreign exchange
savings, If any and the effect of the
proposal on the indigenous industries
by the Government in the light of the
report of the Hathu Commutiee which
;s expected to be receiwvedq by April,

a75
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Dismantling of Meire Gauge Line
from New Bengaigaon to Ganhati

4688. SHRI ROBIN KAKOTI: w:il
the Munister of RAILWAYS be pleased
to state: .

{a) whether some commercial and
industria] organisations of Assam have
submitted a memorandum to Govern-
ment strongly opposing the decision
on the part of the Railway authority
to convert the present metre-gauge
line between New Bongaigaon and
Gauhati into Broad gauge by dis-
mantling the existing metre gauge
line and they have demanded a paral-
lel broad gauge line;

(b) if so, what action has been
taken in this regard; and

(¢) what capital expenditure is
estimated for the proposed broad
gauge line from New Bongaigaon to
Gauhat] and when it is expected to be
completed and what will be the capi-
tal expenditure if a parallel broad
gauge line is constructed from New
Bongaigson to Gauhati without dis-
mantling the present metre gauge

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) and (c): The relative merits of
alternatives of (i) having
steaight conversion of the existing
metre gauge line and (i) constructing

an additional broad gauge line, retain-
ing the existing metre gauge link are
being examined afresh taking into
account the relative cosis of construc-
tion, maintenance and operalion, the
time required for completing™ the pro-
ject and the requirements of traffic to
be moved. Details will be known after
the examination is completed.

Catering Contractors on Northern
Rallway

4689. BHRI BIRENDFR SINGH
RAQ: Will the Minister of RAJIL-
WAYS be pleased to state:

(a) the names and addresses of the
catering contractors on each Railway
Junction Station on the Northers
Railway;

(b) the dates from which these
contractors have been working; and

(¢} the reasons for the continuous
renewal of licences?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). The
information is being collecled and
will be laid on the Table of the Sabha.

Appeintment of the Managing Direc-
tor of Hindustan Organic Chemicals

4690. SHRT SHAYAM SUNDER
MOHAPATRA: Will the Director of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether the post of Managing
Director of Hindustan Organic Che-
micals has been filled up, if not, why;
and

(b) whether the incumbent who
had been gelected has refused to join,
it so, why?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). A candidate has been
selected for appointment as Manag-
ing Director of Hindustan Organic
Chemicals and he is expected to
assume charge of this post shortly.
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fichemuen to roduos comsumption of
Petrel

46901. SHRIMATI PREMALABAI
CHAVAN: Will the Minister of
PETROLEUM AND CHEMICALS be

pleased to state:

(a) the various schemes proposed
or already implemented to reduce the
consumption of pewol in the coun-
ry;

(b) what effect have these schemes
on the petrol consumption; and

(¢) whether Government are consi-
dering either a total ban on operation
ar a heavy tax on the imported pas-
senger cars fitted with engines above
u certain horse power?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). In order to reduce the
consumption of period following
measures were taken by Govern-
ment :—

(i) Price of Petrol was in-
creased with effect fzom 3rd
November 1973,

(ii) In November, 1873 instruc=
tions were issued to the vari-
ous Offices of Government of
India, State Governments
and Public Sector Under-
tekings for curtailing the use
of Government vehicles,

The overall consumption of Motor
Spirit (Petrol) in the country de-
clined by about 21.5 per cent in 1874
as compared with 1973,

(¢) No such proposal is under the
consideration of Central Government
at present, Motor Vehicles tax on
cars etc. is with in the purview of
State Governments.
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Companies nationalised during the
Inst three years

4603. SHRI G. Y. KRISHNAN:
Will the Mimster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to refer to the reply given to Un-
starred Question No, 21568 on the 4th
March, 1975 regarding nationalisation
of companies and state whether the
companies nationalised during that
period are running at a loss or profit
after the nationalisation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRY BEDA-
BRATA BARUA): The information
15 being collected and will be placed
on the Table of the House.

Consuliancy Inquirles recelved by
EIL from abroad

4695. SHRI 8. N. MISRA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to sfate:

(a) whether Engineers India Limit-
ed have received 3 number of consul-
tancy inquiries from foreign countries;

(b) if so, the names of cduntries
and the nature of inquiries received;
and

(c¢) which are the proposals ac-
cepted by the Engineers India Ltd?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). Engineers India Ltd. have
received inquiries from the UK,
Netherlands, Kuwait, Syria, Mala-
yasia, Shri Lanka, Iran, Abu Dhabi,
Irag and Burma for providing servi-
ces Hke technical sssistance and par-
Hicigation In projects, collaboration
with overseas engineering companies
for execution of third country pro-
jects, construction of refinery pipe-
line, Lube Blending Plant, Detergent
project, and expansion of Oil Jetty
refinery ete, and provision of services
of experts. Proposals in respect of
Syria (Maintenance und Inspection
of equipment for the oil refinery at
Homs), Sri Lanka (Maintenance of
petroleum refinery of Ceylon Petro-
leum Corporation), U. K. (Deputa-
tion of personnel to M/s. Foster
Wheeler), Netherlands (Assistance
to Més. Lummus Company on ther-

esign of heat exchangers), Irag
(Assistance for design, engineeiing
and construction of projects in the
fields of petroleum refining, petroche-
micals, fertilizers, pipelines etc. and
Iran (provision of detailed engineer-
ing and procurement services for the

Tabriz ag sub-contractors to M/s,

Snam Progetti) Have been accepted
by Engineers India Ltd.

Profits earned by certaln Foreign
Drug Firms in 1972

4608, SHRI SOMCHAND SOLANKI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether M|s. Sandoz, Burro-
ughs Wellcome,, Bayer, Searle, and
Warner Hindustan earned a profit of
23.88 per cent, 18.80 per cent, 17.49
per cent, 18.75 per cent and 15.80
per cent respectively during the year
1972;

(b) whether earning of more than
15 per cent profit amounts to flouting
the Drug price Control Order, 1970;
and

{c) it so, action
these firms?

taken against

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIK R.GANESH):
(a) Details of overall profit earned by
each company are given below'—

A Tu Profit o of col-
No. Fiasis ot:s¥ia Copuay G9TID (197270 Iuma 410
column 3
Rs. Rs Rs.
lakhs 1akhs lakhs
1 Sandoz (india) Lid. . . 1006 56 9z 38 91
*(12/71)
2 Burroughts Well come & Co(T) Ltd. " . 321 52 55 69 17 3
*(8/71)
i 60 .52
3 Beyer(Indis)Lled. . . . . i _(t'::gg‘?s 159 >
. 17 51
4 Searle (Indin) Ltd. . . . . '(1;77
2 76 ot 14 56
§ Warner Hindustan Ltd. : e wsme o)
{* {adicate the end of sccounting vear)
(™) and (¢). Para 14(1) (iv) of particular

the Prugs Prices Control) Order, 1970
provides that in case of actual gros

year s
ghown in the audited accounts of the
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manufacturer or importer exceeds 18
per cent of the sales turhover of the
year, as certified by the auditor, the
excess ghall be funded separately and
shall not be utilised for distribution
of dividends but shall be utilized with
the prior approval of the Central Go-
vernment, for any of the following
purpases, namely:—

(a) research and developments ex-
penditure;

(b) adustment; ageinst future pro-
fits or losses; and

(¢) such other purposes as may be
specified by the Central Government
from time to time.

Information whether the gross pro-
fity before tax on drug activity ex-
ceeded 15 per cent and whether such
profits were funded separately under
the said provision of the Drugs (Price
Control) Order, 1970 is being collect-
ed and will be laid on the Table of
the House,
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Loss due to Delay in Commissioning
of Haldia Refinery .

4688. SHRI GAJADHAR MAJHI:
SHR! ARJUN SETHI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether due to the delay in
commissioning of the Haldia Reflnery,
there have been serious losses;

(b) if so, the facts thereof; and

{c) the broad features regarding
the policy of Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHD):
(a) to (¢). The Fuel Sector of the
Haldia Refinery except the Vis-brea~
ker has gone into commercial produc-
tion in January 1975. The Lube Sec-
tor is expected to be completed by
the end of this year. Due to delay In
the completion and the consequent in-
crease in capital cost, the refinery is
likely to incur additions® depreciation
and maintenance costs, The position
with regard to the financial results
of the refinery will be fully known
only when the Lube Sector is also
completed and the refinery is on
stablised production.

Bomb Explotion in Traih beiween
Paintepur and Mahmudabay
4609. SHRI R. 8. PANDEY:
SHRI AMARSINGH
CHAUDHARI:

Will the Minister of RAILWAYS
be pleased to state;

{a) whethar a bomb exploded in
the luggage ‘'van of & tening traln
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batwoan Pain and Mahmudsbad
in the Bwy -Sitapur Section of
North Eastern Railway on the 28th
February, 1975;

{b) whether any enquiry has been
made into this; and

(¢) if so, the findings thereof?

THE DEPUTY-MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): (a) Yes.

(b) and (c) The case is still under
Police investigation.
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Sinking of a Pler of Valtarna Bridge

4701, SHRI SHASHI BHUSHAN:
SHRI CHANDER SHEKER
SINGH:
SHRI Y, ESWARA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a pier of the Vaitarna
bridge hag sunk which had resulted
n the suspension of train movement
over the bridge on Bombay Delhi and
Bombay-Ahmedabad Sections of the
Western Railway;

(b) the number of trains cancelled
on this account or terminated at
earlier stations;

(¢) whether the causes of this
mishap have since been ascertained;

(d) the steps taken to repair the
bridge and the time by which the
bridge is likely to be repaired and
traffic resumed; and

(e) the alternative arrangements
made for the passengers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Damage was caus-
ed to Pier No. 16 of the South Vailarna
bridge by the high tides on 24.2.75 and
ag a result, trafic was suspended for
a few days between 24.2.1975 and
27.2.78,

(b) 15 pairs of tralns were cancelled/
terminateq short of destination for
varying periods.

(¢) Yes.

(d) Immedistely after the damage
was noticed, protective measures were
taken and the traffic was resumed on
27-2.76 with speed restrictions =
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single line working on the bridge. A
new bridge in replacement of the old
bridge is also under construction and
is programmed for completion before
the next monsoon.

(e) All the services except 151/182
Express, 39/40 Bombay-Ah-
medabad and 45/46 Bombay-Vadodara
passengers have since been restored
via the South Vaitarna Bridge Resto-
rafion of the remaining services will
be considered when the position sta-
bilises.

Take over of Crudy Transport from
Saudi Arabia by H.P.C,

4702, SHRI M. KATHAMUTHU- will
the Mimster of PETROLEUM AND
CHEMICALS' be pleased to state:

(a) whether the Hindustan Pet-
roleum Corporation has decided to
take-over from EXXON the transport
of crude oil by tankers from Saudi
Arabia; and

(b) it so, the broad outlines there-
of

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P MAJHI):
(a) and (b) On the expiry of the
contract of affreightment between Esso
Standard Eastern Tankers Limited, and
the President of India for transporta-
tion of crude to their refiners Hindus-
tan Petroleum Corporation Limited are
making alternate arrangements with
Transchart in consultation with the
Indian Oil Corporation for crude trens-
portation

Production Capacity of ICF, Madras

4703. SHRI P. R. SHENOY- Will the
Minister of RAILWAYS be pleased to
state;

(a) the capacity of the Integral
Coach Fac.ory in Madras wund the
number of coaching actually produced
in the years 1072.73, 1973.74 and
1974-75;

{b) the sumber of coaches
to bzpmdueeﬂ in the year 1%70;
and

(c) the reasons, if any, for the de-
cline in production?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
BUTA SINGH): (a) The installed capa-
city of 1. C. F. is 750 coaches of diffe.
rent types per year. The coaches ac.
tually produced are as under:—

1972-73 : : 7058
1973-74 < s e 750
1974-75 £ = s 570

(P! )

(b) An outturn of 477 coaches has
been tentatively planned during
1975-78.

(¢) The production is conditioned by
the allocation of funds. Decline in
production during 1975-76 15 on ace
count of cut in allocation of funds.

Efforts are in hand to deploy the
available staff and facilitieg by diver-
sifying the activities at L C. F

Parliamentary-by.election from
Barpeta Constituency

4704, PROF. MADHU DANDAVATE:
Will the Minster of LAW, JUSTICE
AND COMPANY AFFAIRS be plensed
to state,

(a) whether it is true that the So-
clahst Candidate Shri Biswa Goswami,
for Parliamentary by-election from
Barpeta constituency in Asssm on 20th
February, 1075 had demanded recount
of voles and repolling from ‘char’
areas of the constituency on the
ground that though large number of
voters from these areas had migrated
due to floods last year, heavy polling
by ‘non-existent’ voters was recordsd
from the areas;

(b) if so, whether the demand for
moummdupom‘gw rejocted,

(c) it s0, the ressons thevefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR SARO.
JINI MAHISHI): (a) to (c). The
ground stated in Shri Biswa Gos-
wamy's application for recount of the
votes In the gbove bye-election is re-
produced below:

“For that a number of Char areas
chosen as polling centres have been
washed away by the Brahmaputra,
but it is reported that polls were
taken there also. If the appeinted
centre i1s already washed away,
votes cannot be taken there. So
this incongruity has affected the
result of the poll.”

The Char areas of Brahmaputva
were affected by floods during the
last rainy season but the voters liv-
ing in those areas had shifted their
residence t{o other areas which were
not submerged. They exercised their
franchise at the polling stations which
were agpproved by the Commission
under section 25 of the Representa-
tinn of the People Act, 1851.

The polling in the Char areas of the
constituency was not heavy.

After going through the contents of
the petition, the Returning Officer
found po valid ground for ordering
either a recont or a repoll and reject-
ed the petition,
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Modification in Hindu Law

4706, SHRI BHAGATRAM MAN.
HAR: Wil the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a' whether Government propose
to modify the Hindu Law to make it
dynamic and progressive and to place
women on a fooling of equality with
men as regards various provisions in
the law: and

(b) if so, the salient features there.
of?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI): (a) Under the Hindu
Law, generally women are on a foot-
ing of equality with men. However,
certain suggestiong made by the Law
Commission in its 5%th Report for
amending the Hindu Marriage Act
1955, are being examined.

(b) The suggestions of the Commis-
sion cover the grounds upon which
divorce can be claimed such as cruel-
ty, adultery. desertion, passing of an
order of decree for maintemance or
judicial separation as well as the
doing away with the waiting periods
before which a petition cannot be
filed for divorce or before which div-
orceg persons cannot marry again.

Fertilizer Projects with Forelgn
Collaboration

4707, SHRI JIIARKHANDE RAIL
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(2) how many fertilizer projects
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e there which are running in col-
aboration with foreign countries in
private and public sectors;

(b) how much money is invested
by each of these foreign collaborators
m each of these fertilizer projects;

(c) what is their installed capacity;
and

(d) the names of these fertilizer
projects with the rate of production?

MARCH 26, 1975
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THE MINISTER OF BTATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a), (c) and (d), A statement giv-
ing particularg of fertilizer units hav-
ing foreign equity participation i8
attached,

(b) The information is being collsc-
ted and will be laid on the Table of
the House.

Statement
Name of the factorics Installed capacity Production
- ('ooo tonnes)
Nitrogen P 205 Nitrog Paos
( ul‘:u- \Apnl* 74-
%Eb Mlm-m
A ,PUBLIC SECTOR
Madras Fertbzers Lumuted | -~ 164 85 71 8 37'3
B. PRIVATE SECTOR
1. New Central Jute Mills (Varanas 10 . 48
2. B.L.D. Penny (Ernorce) 16 10 901 73
3. Coromandal (Vizag) 80 73 4T 4 38 8
4. LE.L (Kanpur) . . . 200 177 4
5. Zuan Agro Chemucaly (Goa) . 171 120 §
6. G.5.T.C. (Barcda) - 216 50 150 4 216

Production of 0il in Bombay High

4708 SHRI H, N, MUKHERJEE'
SHRI C, K. CHANDRAPPAN;
Will the Minister of PETROLEUM
AND CHEMICALS bLe pleased to
state;
(a) whether the first phase of pio-

duction of o:l at Bombay High will go
on in full swing 1n mid 1876;

(b) whether Government have en-
sured that the required number of
fixed platforms and other equipments
‘will be made available in time;

{c) if so, broad features thereof;
(d) whether Government have made

S —

all atrangements to reach the produc=-
lion target at one million tonnes per
year 1n 1980; and

(e) what 15 the production in Bom-
bay High al present?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P MAJHI):
(a) to (e). At present there is mno
production of oil from the Bombay
High structure. However, in the three
wellg drilled so far there, oil bearing
horizons have been encountered and
the production tests have shown good
flow of oil. The fourth well at this
structure ig now under drilling. It is
necessary to drill a few more wells to
assess the production potential of the
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structure, whereupon ONGC would be
able to finalise its production pro-
gramme  therefrom. Meannwhile,
ONGC ig taking actioa to set up an
intermediate stage of production dur-
ing 1976-77 to produce oil from Bom-
bay High at the rate of about one
million tonnes per annum. To achi-
eve its objectives, Commission is tak-
ing timely action for procuring neces-
sary fixed platform{ (s) and other
-equipments,

Import of Gentamycin Sulphate by
certain Foreign Drug Firms

4700. BHRI K. §. CHAVDA: will
the Mimister of PETROLEUM AND
CHEMICALS be pleaved to stafe,

(a) what is the import of Genta-
mycin Sulphate by M/s. C. E, Fulford
and M/s, Indian Schering for the
manufacture of 1ts formulatlions dur-
ing the lasi three yems;

(b) whether proposals from Indian
companies for the manufacture of
Gentamycain formulations weie re-
Jected during the last three years and
if so, the date of application, the
firm and the reason for rejection:

(¢) what were the import content
asked lor hy these Indian compames;
and

(dy whether Indian Schering and
C. E, Fulford have been remitting
huge amounis of forcign exchange
without valid industrial heences, if so,
why pernussion was not grenled to
Indian firm- {o enable them competi-
tion {o {he [urcign giants?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESII:
(a) Details of imports of Gentamyein
Sulphate by M/s. Indian Schering
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Limited and M/s. C. E, Fulford (India)
Private Limlited are as follows:—

S.Nn.ﬂ!;lum-uf Yoar Quanuty Value
'

Imported
company Kgs. (Re.lakhs)
1. Indian Sche- 1972 693 4-2b
ring Ltd. 1973 213 13-92
1974 32°36 2176
2. C.E. Fulford 1971-72 8 518
g:lh‘; Pvt. 1972-73 21 13-23
. 1973-74 37 23°%7

(b) ang (cj. Details of proposals
of Indian companws rejected during
the last three years are given in the
attached statement.

(d) Details of remittance made by
M/s C. E. Fulford (Indis) Private
Lumted and M/s. Indian Schering
Limited during the last thiee years
are given below —

S. Nu Namw of the Year  Amount
compan}y romaticd
(Rs. 1akhs)

1- Intian  Sau riug 1971-52 b e
Lid. 1972-73 39
1973-74 395

2. CE. Fulii : (1 1uT1-72 Nul

I*vt, Ltd. 1972-73 1'52
1973-71 075

These tompanies have so far been
operating in the n n.u gruised seclor.
The guestion whether these companies
aie jequired lo obtain a carrying on
husiners hicence is beng esamined,

On recewving repre~eulations from
the Indian companies against rejec-
tlon of Gentamyecin Sulphate formu-
lations; their cases are being sympa-
thetically reviewed.
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§ Name ol the Indian
No. firm
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Stacemens
Date of Reasons for 1ejection Import contert asked
applhcation for bythese
Quantity  Value

1 Chemcal
Pharmaceutical
ories Ltd

Industri Lﬁ. 22-11 1973 It 1s dewireable for the goolgs

manutscturers of bulk
drug to undertake the
manufacture of formula-
fnons alw  Rejecred be
cause the manufacture
18 based o1 imported raw
materials and the buwld
bulk are not  py-
digenously avatlable

Rs
12 lakhs

2. Thems Chemicals Lei 2%-5-1973

—lo— 48 kgs

Ry 4 32
lakhs

Consumption of Petrol in Highway
Racing Motor Car Annually

4710 SHRI RAM PRAKASH Wil
the Mimster of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether Government are awaie
of the quantitv of petrol consumed
during the process of highway racing
of motor car annuully, and

(b) whether Government propose
to ban the highway racing of motor
cars 1n view of the acute shortage of

petrol?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI)
(a) Np statistics in thiz regard are
mantained

(b) State Governments are compe-
tent to regulate racing speed in &ac-
cordance with the provisions of Sec-
tion 120 of the Motor Vehicles Act,
1839 No such ban is under the con-
sideration of Government of India at
present,

Clearance for Apta.Dasgaon Section
of West Coast Rallway

#711 S8HRI SHANKERRAO BAV-
ANT Will the Minister of RAILWAYS
be pleaseg to state,

(@) which Railway Projects i
backw ird are s are awatiing clearance
fiom thie Planning Commission

(t) why 15 the Apta-Dasgaon sec-
tion of the West Coast Railway being
delayed fiom yvear to year, and

(¢y v hen will actual work on this
scetion be started?

THE DEPUTY MINISTCR 1N 1HE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH) (a) to () No Ral-
way pioject in backwail areas 18
pending with the Plainmng Commis.
sion It has not been posuble to
accord higher priority to Apta-Das-
gaon section of the West (oast Rail-
way 1n the present circumstances

Rise 1n Cost of Acquusition of 1 and for
Calcutta Railway

4712 SHRI R N. BARMAN; Will
the Minister of RAILWAYS be pleas-
ed to state

(a) whether the estimated cost of
acquisstion of land for the wunder-
ground railway in Calcutta has risen
from Rs 4 crores in 1971 to Ry, 10
crotes in 1974,

(b) whether 1n 1971 the Centre had
meed to share the cost of acquisition;
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(c) if so, whether the same arrange-
ment still exists and how this cost of
Rs. 10 crores is going to be shared by
Centre and State Government, res-
pectively?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The cost of land
and properties in the sanctioned esti-
mate at 1970 level of prices is Ra.
%118 crores. This now stands at Rs.
18 crores.

(b) and (c). The Project was sanc-
tioned pending a decision on the ex:
tent of financial participation by the
State Government. This matter

;

with the State Government and a de-
ciffon i8 yet to be taken

Cancellation of Passenger Tralns
during December, 1974 and January
1975

4718, SHRI ROBIN SEN: Will the
Minister of RATLWAYS be pleased to
state:

(a) whether a number of passenger
trains have been cancelled during the
months of December, 1974 and
January, 1975 due to acute shortage of
coal;

(b) whether the attention of Gov-
ernment has been drawn to the state-
ment made by the spokesman of
National Coal Department that they
were keeping enough stocks of coal
and Railways are not lifting it; and

(¢c) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) During the period
December, 1974 and January, 1975 a
dafly average of 276 pairs of passen-
ger trains remained cancelled due to
shortage of coal

74
(b) No.
(c) Doeg not arise,
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Report of Tarkunde Committes
Electoral Reforms on

4715. SHRI NOORUL HUDA: Will
the Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased t
state: °

(a) whether the attention of his
M.fnistry has been drawn to the volu-
minous findings of the Tarkunde Com-
mittee on electoral reforms; and

(b) whether Government intend to
study the report of the Committee in
depth and devise ways and means, as
expeditiously as possible, to sit with
Opposition Parties and others so as to
bring about vital reforms in Electoral
System well in advance of the next
Genera] Election?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJI-
NI MAHISHI): (a) and (b), Certain
newspapers have published reports of
the suggestions esaid to have been
made by the Tarkunde Committee on
electoral reforms appointed by Shrl
Jayaprakash Narayan, However, pro-
posals for amendment of Election
Law were congidered by a Joint Com-
mittee of Parliament and a Bill to
comprehensively amend the Repre-
sentation of the People Acts, 1050 and
1051, generally based on the recom-
mendations made by that Committee
in its Report was introduced in the
Lok Sabha and is pending considera-
tion in the House. Government have
an open mind in the matter and will
hold discussions with the leaders of
political parties in this behalf.

Agreement with Sandi Arabia to set
up a Jeint Commission

4716, SHRI M. S, PURTY: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether India and Saudi
Araba have decided to set up u joint
comrmussion to foster economic co-
operation in the form of joint indus-
trial ventures in either country using
long term soft loans to be extended by
Saudi Arabia;

(b) whether the Saikh Yamani,
Saudi Petroleum Minister, has given
some assurance to India regarding the
supply of oil recently; and

(c) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) The question of setting up a joint
commission with Saudj Arabia to fos-
ter economic cooperation is still under
consideration,

(b) No Sir.

mﬁcn a3, 1975
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(c) Does not arise.

Dieselisation on Southern Rajlway

4717. SHRI D, B. CHANDRA
GOWDA; Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether Government have de-
cided for the dieselisation of Southern
Railway; and

(b) if so, the broad outlines re-
garding the scheme of Government in
this regard?

THE DEPUTY MINISTER IN THR
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The

throughout across these routes. Pre-
ference has also been gaccorded to
railways which are far-away from
the coalflelds. However, due to limi=
ted availability of diesel locomotives
priority in allocation has been given
to freight movements. After meet-

Express traing on a selective basia.

8o far, Southern Railway has been
allocated 150 BG. and 117 M.G. main

ereby enabling
freight traffic on the trunk routes. In
addition, 12 B.G. pairs and 14 M G.
pairs of Passenger trainsg have also
been put on diesel traction on the
Southern Railway.

‘g TOW St @ wi fakelt
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Import of HSD and othe; Petrolemm
Products

4719, BHRI K. MALLANNA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government propose to
import high speed diesel and other
petrolcum products on a priority
basis; and

(b} if so0, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR C. P. MAJHI):
(a) and (b). It j5 proposed to import
about 1.2 million tonnes of middie dis-
tillates (High Speed Dijesel Oil gnd
Kerosene), 1.75 million tonnes of fuel
oil and some quantities of Av Gas
and Lubes during *975-76

Techno-Economis« Survey for Mase
Rapid Tramsport system ip Delhi

4720. SHRI N. XX. BANGHI: Wil
the Minister of RAILWAYS be pleas-
ed to refer to the reply given to Un-
starred Question No. &Q‘Wmlﬁ
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Mareh, 1974 regarding coosfruction
of Ring Railway in the capita] and
state:

(a) whether the report of the Rail-
way team appointed to conduct techno-
economic feasibility surveys for a
mass rapid transport system for Delhl
has since been received;

(b) it so, the broad recommenda-
tions of the Team and Government's
reaction thereto; and

(c) if not, the ressong for dclay
and when the report is likely to be
presented to Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): (a) A report on Net-
work and Priorities of Mass Rapid
Transit System has been received
from the Metropolitan Transport Pro-
ject Organisation (Railways), Delhi.
The main techno-economic feasibility
;’;!;oru are expected to follow in

5.

(b) and (c). Within an integrated
masg transit system comprising of
rapid transit lines and bus routes, the
report has identified the extent of
rapid transit line Net-work, its over-
all costs and recommended a phased
construction covering a period of 20
years. The Government iy examining
this report and will be able to react
when the techno-economic feasibility
reports have been received and exa-
mined,

These latter reports gre expected to
be completed towards the latter half
of 1975 as the M.T.P. (R) Organisa-
tion’s tasks are comprehensive oov-
ering the Third Terminal for Delhi,
scope of suburban rail services in
addition to the intra-urban mass tran-
sit system.

Agreement with two U.S. Firms for
Of1 Exploration

4721, SHRI VARKEY GEORGE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

MARCH 320, 1978
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(a) whether the Government of
India entered into agreements with
two U.S, firms viz. Carlsbergvey Indian
group and Reading and Bates group
for off-shore oil exploration in the
Bengal and Kutch basis; and

(b) if so, the broad features about
the contract?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHD):
(a) Yes, Sir.

(b) The main terms of the afore-
said two contracts are given in the
statement laid on the Table of the
House in reply to Starred Question
No. 30 answered on July 23, 1974,

Demand for Increase in Prices of
Crude by Oil Companies

4722 SHRI K LAKKAPPA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the names of the oil companies
who have demanded increase in crude
oil prices so far since October, 1973;

(b) the number of times the de-
mand for increase has beepn put forth
by each oil company and the extent
of price increase asked for each time;

(c) how many times Government
ta ¢ agreed to increase the prices of
¢-ude oil and the extent of increase
allowed each time:

(d) whether Government have asked
the oil companies each time to clarify
as to why the demand for increase in
prices of crude oil has been made by
them; and

(e) if so, the response thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):

(a) Burmah-Shell, Caltex and Esso
(EXXON).
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Guyarat, particularly in view of the
present scarcity in Gujarat requiring
relief works to be started; and

(b) if so, how and when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). A final
location engjineering-cum-traffic sur-
vey is jn progress for the Bhavnagar-
Tarapore B.G. railway line and is ex-
pected to be completed soon, While
further consideration to the proposal
for the construction of this hne would
be given after the surveys are com-
pleted and the reports received, it may
not be possible to take up this proyect
during the present famine conditions
in view of the difficult financial posi-
tion, |

Bid to scuttle Mathura Project

4726. SHRT DHAMANKAR, Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news re-
port appearing in the ‘Economic Times'
dated the 3rd March, 1975 under the
caption “Fresh bid to scuttle Mathura
Project’’;

(b) if so, what is the reaction of
Government to the various points/
observations raised therein: and

(c) facts of the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
(a) to (¢). The Government has seen
the news item. Some discussions have
been held regarding rephasing of the
Mathura Refinery Profect, Therc has,
however, been no decision modifying
the investment decision already taken
by Government with regard to the
project, Work on the Refinery Pro-
ject iz in progress.
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Review of Working of Indian Law
Institute

4728, SHRI M. C DAGA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaseg to
state;

(a) whether Government have con=-
stituted a Committee to review the
working of the Indian Law Institute;

(b) it =0, who are the Members
the Committee and what are the terms
of reference; and

(c) when the Committee is to sub-
mit its final report?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) Yes, Sir,

(b) The Committee consists of:—

(1) Shr1 D, V. Patel, ex-Judge of
the Bombay H;gh Court and
senior  Advocate, Su-

preme Court of lndm Cl.intn
(1) Shri R. N. Shumn ex- ]mtg\
of the Allshabad High

Courtand Scnit 1 Advocate,
Supteme Court of India'

(iii) Shr1 V.N. Lokur. Jont
Secretary and Legal Advieer,
Department of Legal Affairs,
Ministry of Law, Justice lm.l
Company Affairs

(v) Shrl Prem Nath, Joint Sec-
Departrm nt of Ex-
pcndum\e, the nomince of

the Mnistry of Finance Mcambes

(v) ShriN. D. Sinha, Under Se-
cretary, mﬂ:m:of Legal
1

Meml er

Menbir

Affairs, nistry of Law,

Justice Cumps.ny

Affairs . Men e
Sccretery.

The Committe® has been set up for
reviewing the achievements and per-
formance of the Indian Law Institute
in respect of the grant-in-aid receiv-
ed by it from the Government of
India.

{c) The Committee is in an advanc-

ed stage of deliberations and is ex-
pected to submit its report shorily,
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Revision of Electoral Rolls in Delhd

4
4720, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleaseq to state:

(a) whether the revision of electoral
rolls in all the Parliamentary consli-
tuencies in the Union Territory of
Delhi has been completed;

(b) whether bulk of voters in each
of the constituencies has been left out
to be enrolled as voters; and

(¢) whether Government have taken
note of the reasong and if so, the ac-
{ion taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) The revised electroal
rolls of all Parliamentary constitu-
encies in the Union Ternitory of Delhi
are scheduled to be finally published
on the 31st March, 1975

(b) No, Su

(e) Dues not arise,

Opening of New Rallway Station|halt
at Nawapara ang Baranagar

4730, SHRI MOHAMMAD ISMAIL:
Will the Minister of RAILWAYS be
pleased to state:

{(a) whether Government have re-
ceived any memorandum from the
Nawapara Unnayan Samity, Calcutta-
50 regarding opening of a new Railway
Station/halt at Nawapara and Barana-
gar between Belgharia and Dum Dum
Junction under Sealdah Division of
Eastern Rallway;

(b) if so, the main points thereof;

-. {e) the reaction of Governmeat
thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SNGH): (a) to (¢). A memo-
rendum regarding the opening of a
halt station at Nawapara between
Dum Dum and Belgharia stations on
the suburban section in the Sealdah
Division of the Eastern Railway has
been received The neeq for such a
station has been urged in the said
memorandum. The matter has been
examined in detail, Apart from the
proposal being financially not viable,
it 1s also not feasible from the en-
gineering and operating considera-
tions.

Compensation tp Dependents of De-
ceased in Accidents in Orissa

4731 SHRI P. GANGADEB: Will
the Minuster of RAILWAYS be pleas-
ed to refer to reply given to Unstarred
Question No. 1887 on the 10th Novem-
be1, 1874 regarding tram accidents in

Orissa during the last one year and
slate,

(a) whether any decision has since
been taken regarding the compensation
to be given to the dependents of the
deceased as the result of the accidents
which fook place in Orissa; and

th) if so,
thereof?

the sahent featuies

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):(a) and (b). Infor-
mation js not compiled State-wise but
Railway-wise, No claim has been
receiveq by the S.E Railway for com-
pensation under the Railways Act, the
Fatal Accidents Act and the Law of
Torts from the dependents of the de-
ceased as a result of the accidents re-
ferred to in reply to Unstarred Ques-
tion No. 1087 answered on 19th Nov-
ember, 1974,

Qut of six cases of Train Guards
killeq in the accidents, compensation
of Rs. 10000 each 1n § cases as ad-
mussible under the Workmen's Com-
pensation Act, 1923 has been deposited



87 Written Answers

with the Commissioner for Workmen's

Compensation. Payment of compensa-
%on in the remaining ease is under
finalisation.

Repair and Espauslon of Railway
Stations jn Maharashira

4733. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether certain Railway stations
in Maharashtra need repairs and ex-
pansion;

(b) whether the Central Govern-
ment have provided funds therefor
during the current year and the pro-
vision made for 1975-76; and

(¢) if so, particulars thereof?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) For the existing
level of traffic, major expansion of
Railway stations in Mabarashtra 18
not considered necessary.

(b) and (c). Funds for maintenance
and repairs, passenger’s amenities
£and minor additions and alterations
at stations are provided every year.
Similar provision exists this year
also. Allocation of funds is made
Rajlway-wise and separate allocation
State-wise is not made.

Drugs Produced by Government
Undertaking,

4734, SHRI ARJUN CETHI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the number of drugs which are
being produced by the Government of
India undertakings; and

(b) the names of the drugs and
minesmuhcturedbymhdm

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
ANRD CHBEMICALS (SHRI K R.

MARCH 28, 1075
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GANESH); (a) and (b). A statement
indicating the names of the bulk
drugs produced by each of the Gov-
ernment of Indis undertakings, lican-
sed/installed capacity and the actual
production during 1071-72, 1072-78,
1973-T4 and 1974-756 (upto Feb. 1975)
ia laid on the Table of the House.
[Placed 1 L.brory. See No, LT-
9308/75.]

Setting up of New Units by Keraia
State Drugs and Pharmaceuticals
Limited

4735. SHRI VAYALAR RAVI; Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Keraln State Drugs
and Pharmaceuticals Limited propose
to set up some new umts with the
collaboration of Hungs.y for whih
they have already agrecd;

(b) whether the request of the
Kerala State Industrial Enterprises
Limited for a No Objection Certificate
for the visit of its representatives to
the above couniry for having fnal
discussions is still pending with his
Ministry; and

(¢) if so, the reasons for the delay
and the time by which 1l is expected
to be given?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) to (c). Kerala State
Drugs and Pharmaceuticals Limited,
a fully-owned Xerala Government
Company and contemplating to manu-
facture Atrumatic Needle Sutures
and Basic drugs with Hungarian Col-
laboration. Kerala State Industrial
Enterprises Limited, a holding com-
pany of the Government of Kerala in-
formed that in order to sclect the
collaborators and assess the com-
petency a preliminary discussion at
Hungary is envisaged,

Kerala State Indusirial Enterprises
Ltd., and the Kerala State Drugs and
Pharmaceuticals Ltd, have already
been informed that Government have
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no objection in principle to their ne-
gotiating with the Hungariang for
foreign collaboration arrangements
for the said products and visiting
Hungary for the purpose.

Grant of an Industrial Licence to
C. F. Fulford

4786. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have re-
cently decided to grant an industrial
licence to a fully foreign-owned drug
company, C.F. Fulford for setting up
a Rs. 2 cror2s plant for the produc-
tion of gentamycin sulphate;

(b) if so. the facis thereof and rea-
sons therefor;

(¢) whether 1t has been alleged that
the firm coucerned has been operating
without acquiring either the industnal
licene or the CC O B licence; and

(d) if so. Government's reaction

thereto”

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b). In their ap-
plication under I (D & R) Act, 1951
received on 18th  September, 1974
Mjs. C. E. Fulford (India) Pvt Ltd,
proposed the manufacture of the
following itoms—

Tem o f

S. Anr ual capaciry
No. manufactute

1. Gentamycin Sul

phare . 1000 kg
2. Tablets , 360 million
3. Injectables . 8100 Jitres
4. Ointments & Creams 25000 kg
§. Solutions 16ooo litres
6. Capsules . 5,000 million
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They have also proposed 'to expand
their equity capital to Rs. 200 lakhs.
No industrial licence have been
granted to this unit and their appli-
cation is under examination.

(c) and (d). The unit has so far
been operating in the non-organised
sector. The question whether this
company is required to obtain a
carrying on business licence is being
examined.

FATE ERWA| F ITNAT ¢7 g x7 KAy
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Production of Drugs

4738, SHRI SHARAD YADAV:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) what was the total output of
drugs in the years 1972, 1073 and 1874;

(b) what part of this drug produc-
tion was manufactured by wholly
foreign owned companies, partly
foreign owned companies and indige-
nous companies; and

(¢) the steps taken by Government
to increase the output by the indige-
nous companies?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (Shri K, R.
GANESH): (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the House as
soon as possible,

(c) The Committee on Drugs and
Pharmaceutical Industry constituted
under the chairmanship of Shri Jai-
sukhlal Hathi is examining wvarious
aspects of drug industry. The terms
of reference of the Committee, nter
alia include:

**To make recommendations for
promoting the rapid growth of the
drug industry and, particularly, of the
Indian and small-scale industirieg sec-
for. In making its recommendations
the Committee will keep in view the
need for a Dbelanced regional dis-
persal of the industry!

Report of the committee on “mens-
ures for providing essential drugs
and common household remedies to
the general public, especially in rural
areas’ has been received, Based on
thig report details of essential drugs
and common household medicines
which will be required in large quan-
tities are being worked out.

Government have taken the follow-
ing measures to encourage the Indian
sector of the drug industry:—

MARCH 35, 1975
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(i) The Indian sector of the in-
dustry is given preference in

approval of manufacturing
schemes;

(ii) Manufacture of increasing
number of ©bulk drugs
through public sector under=
takings;

(iii) Industria]l licences are usual-
ly not issued to foreign firms
for producing formulations
unless linked with the pro-
duction of bulk drugs;

(iv) They are asked to take wup
production of bulk drugs
from more basic stages and
to make available a suitable
portion of their bulk drugs
production to non-associated
formuluiors in the country
as a condition for being per-
mitted expansion in capacity
or for taking up new activity;
Appropriate  export obli-
gations are also imposed

(v) Progressive reduction of
foreign equity participation
with coriesponding increase
in the Indian sharcholding 1s
imposed when they are allow-
ed ecxparsion of their manu-
facturing activities

(vi) Companic, having more than
40 per cent foreign holding
and brauches of foreign com-
panies operating 1in India
are required to obtain ap-
proval of the Government for
carrying on any activity of a
trading, commercial or in-
dustrial nature of for siarting
fresh activities

Discussions have also  been held
with the representatives of Indian
Medical Association and Indian Drug
Manufacturers A-sociution regarding
the role which the Indigenous sector
of the drug industry should play in
making available drugs in adequate
quantitics to meet the requirementsa
of the country. This sector has also
been asked to prepare a scheme for
production of mass consumption
drugs at cheap prices and to jdentily
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such drugs out of the list given by
the Hathi Commiittee. Discussions
have also been initiated with the
Public Sector undertakings producing
drugs and with the Indian seclor of
the drug industry to work out neces-
sary steps for larger availability of
the essential life saving drugs and to
reduce cost of production. These
discussions are continuing and neces-
sery action on the various aspects
will be taken after the report of the
Committee is received in April, 1975.

Citizens’ Conventlon in Calcutia on
Electoral Reforms

4789, SHRI SAMAR GUHA: Wwill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

{a) whether #ttention of Govern-
ment has been drawn to a citizen’s con-
vention held in Calcutia on the 26th
February, 1975 in demand of electoral
reforms;

{b) if so, broad outlines of the de~
mand made in the convention; and

{c) the reaction of Government
thereabout?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
SAROJINI MAHISHIY: (a) The Gov-
ernment’s attention has been drawn
to a newspaper report regarding a
citizens convenfion held in Calcutta
on 26th Februarv, 1875,

(b) The main resolutions relating
to electoral reforms passed in the
convention, as reported in the news-
paper are.—

(1) The Election Commnussion 1s
to be appointed in such 2
manaer that its impartialitv
is assured;

(2) Three months before an elec-
tion is held either for the en-
tire Lok Sabha or for the en-
tire Vidhan Sabha, the appro-

priate  Government  shall
vacate office;

(8) Use of Government transport
and other official facilities
are not 10 be permitted either
to the Prime Minister or any
other minister for election

purposes;

(4) Only one large ballot box is
to be used at one polling
both instead of several, and
facilities are to be provided
to agerts or candidates to
guard the ballot boxes till
the time of counting;

(5) Votes cast in each polling
booth are to be counted im-
mediately after polling and
at the place of polling;

(8) Proportional representation;

—

(7Y The personal safety of can-
didates, election polling and
couniing agents and their
clection workers and election
officers and staff 1s to be safe-
guarded aguanst threats of
physical and other injuries
and int'midation;

(8) Every candidate shall cnjoy
the right to carry on unhin-
dered clection work,

(¢} Government propose to hold
discussions with the leaders of politi-
cal parties regarding amendments to
election law.

Allocation of Kerosene 0il to States

4740 SHRI  BIEHUTI SISHRA:
Wil the Mmisten of PETROLEUM
AND CHEMICALS bhe pasad o «tate:

ta) whelher Government have fixed
the price for <ale of Kerosene oil in
vario'ts States nnd at important centres
to the consumer; and

{b) whether the dealers charge
higher prices from consumers?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). The Central Government
determines the basic ceiing selling
prices of bulk refined petroleum pro-
ducts including Kerosene ofl, ex-oil
companies’ installations at main ports
and refinery points. The retail selling
prices are worked out from the basie
ceiling selling prices by addition of
freight, dealer’s commission, sales tax
and any extraordinary expenditure
which the State Govts /Union Terri-
tory Administrations may allow to the
dealers under local conditions. In
terms of the Kerosene (Fixation of
Ceiling Prices) Order, 1870 1ssued under
the Essential Commodities Aect, 1955,
the State Governments and Union
Territory Administrations are em-
powered to determine the retail selling
prices at different locations and also
to take action against mal-practices,
if any

Expansion of Refineries in Assam

4741. SHRI DINESH CHANDRA
GOSWAMI- Wil the DMmster of
PETROLEUM AND CHEMICAIS be
pleased to state

{a) whether there is any proposal
to expand the existing refineries in
Assam: and

(b) if so, the extent thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROILEUW AND
CHEMICALS (SHRI C, P. MAJIII):
(a) and (b). On the basis of reserves
established so far by the Oil India
Limited and the ONGC, crude oil to
the extent of 5.30 million tonnes per
annum is expected to be avallable
from Assam oil flelds by 1978-70. This
is sufficlent to meet the requirements
of exigting refineries based on Assam
crude.
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No additional crude over and above
the requirements of existing and pro-
jected refineries is expected to be
available at present.

Appointment of the Chairman of
100

4742. SHRI MADHU LIMAYE: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether a communication has
been sent by a Member of Parliament
dated 2nd May, 1974 regarding the
appointment of Mr. C. R. Das Gup‘a
as Chairman of the Indian Oil Cor-
poration Limited;

(b) what action Government pro-
pose to take against Mr. C. R. Das
Gupta in giving a false afidavit before
the Thakru Commission which is en=
quiring into the Pipelines Affairs; and

(¢) what action Government pro-
poses to take against Mr. C. R. Das
Gupta for not implementing the Cabi-
net directives on the recommendations
of the Ganga Pollution Enquiry Come
mission Report?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir A reply was sent to this
letter on 25th May, 1974,

(b) In his letter of 2nd May, 1974,
the Honourable Member referred to a
false affidavit by which Shri Das Gupta
tried to impeach the findings on facts
of the Public Undertakings Committee.
The question of privilege raised on
this igssue was examined by the Hon-
ourable Speaker and in his ruling on
2nd August, 1974, he held that in his
affidavit, Shri Das Gupta had not made
any reference, direct or indirect, to the
Commitiee on Public Undertakings.

(c) Minister of Petroleum & Chemi-
calg lald a detalled statement on this
subject on the Table of the House on
10th May, 1874,
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MIISGI::'II‘IMM

4748. SHRI SAKTI KUMAR
SARKAR:

SHRI S. N. SINGH DEO:

Will the Minister of RAILWAYS be
pleased to state:

(a) the particulars of the accidents
that took place during 1974 in Sealdah
Division; and

(b) the action taken upto date to
avert such accidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) During the cal-
ender year 1974. there were 8 train
accidents, ie. 1 collision, 8 deratlments
and 1 level crossing accident on
Sealdah Division of the Eastern Rail-
way.

(b) Safety Organisation has been
engaged 1 nculrating safety con-
sciousness amongst the stafl connected
with the running of trains m order to
ensure that the staff do nol violate
safety rules or indulge in shortcut
methods. Spearal drives are also
launched from f{ime to time for this
purpose Great emphasis has been
laid en the mminial o well as refiesher
training of the staiff Thorough en-
quiries are held into all accidents and
approprinte remedial measures are
taken to prevent recurrence of similar
accidents.

Impact of additional Levy on Petrol
on Transport Industry

4744. SHRT RAJDF0O SINGH Wil
the Minister of PETROLEUM AND
CHEMICAI S he pleased to stite

(a) whether Government are aware
that the additionil excise duty of 10
paige per litre on motor spinit in the
wake of a five-fold increase in the pri-
ces of petroleum products since Octo-
ber, 1978 will further push up the

328 LS4,

operational costs of the transport in-
dustry;

(b) whether the landed cost of pet-
rolcum crude in the country is much

lower than the prices of petroleum
products;

(e) if so, the break-up of prices of
petroleum products—landed cost of
petroleum crude, transport, refining
commission of fllling pumps owners—
per litre; and

(d) whether Central excise and
sales tax total Rs. 2.45 paise in the
price of Rs. 339 paise of one litre
motor spirit (petrol)?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) The increase in the excise duty on
motor spirit 1s generally likely to in-
crease the operational costs of vehicles
using motor spirit

(l.» The ceiing selling prices of
bitumen (bulk) and naphtha used for
the manufacture of fertilisers are
lower than the landed cost of crude.
In respect of the other hulk refined
petroleum oroducts the ceiling selling
prices are higher than the landed cost
because the selling prices include ex-
cise duties. transportation 1n case of
inland points, handling and marketing
expenses ete

(c) In terms of the current pricing
artangement. the ex-refinery prices of
petroleum products are deterrined by
Govetnment at main port installations’
refinery pnints in  terms of the
principle of import parity and not on
the basis of the cost of crude oil, cost
of refining, refinery fuel etc Rail
freight is included at actuals from the
ne a1est main port/refinerv point The
dealers commissjon of Motor Spirit
and High Soeed Diesel Oil are Rs.
4180/KL and Rs 1760/KL respec-
tively.

(d) In Delhi. the excise duty and
the saleg tax amount to Rs 236 per
litre.
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Foot and Mouth Disease Vaocine

Manufactuting Firms

4745. SHRI N. E. RO+ Wil the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whelher there are any firms
manufacturing foot and mouth disease
vaccine in the country;

(b) if so, the particularg thereof
along with their installed capacity;

(¢) whether the Fifth Five Year
Plan target for this vacane is 15 mil-
Hon doses and 13 million doses ap-
proved for Bharativa Agro Founda-
tion; and

(d) whether the know-how for
this vaccine 1s also available with
Indian institutions and if so, the facts
thereof”

THE MINISTFR OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICAIS (SHRI K R GANFSI)
(a), (b) and (d) Yes, Sir M/s Hoe-
chest Pharmaceuticals Ltd and Indian
Veterinary Institute, Mukteswar are
the only prod icers of Foot and Mouth
Discase Vacrcines 1in the country anl
they have insialled capacitres of 5
lakhs doses and 2 lakhe doses pa
respectively

The Vnow-how for the manufactore
of this vaccine 15 atvmlible with e
Indian Vetermary Research Institute
who are manufacturing 1t mm hmited
quantities,

(e} Fifth Five Year Plan target for
Foot and MMouth Diseass Vaccine 1s
15 million doses and M/s Bhartiya
Agro Industries Foundation has heen
granted a letter of intent for a copa-
city of 32 million doses of thiz vac-
rine per annum.

Rejection of Applications for Adver-
tisementy in Daily Paper of Calcutia
4746. SHRI SAROJ MUKHERJEE-
Will the Minister of RAILWAYS be
pleased to state;
(a) whether ‘Daily Ganashakti’ pub-
lished from Calcutta and Bengali or-

gan of CPI-M, the main opposition
Party in Lok Sabhs, has been apply~
ing for Railway Advertisementy to the
proper authorities for the last two
years and in spite of several remindera
to the Minister and the Chairman,
Railway Board, it 13 being refused
advertisements; and

(b) if so, the reasons for this dis-
crimination, though it has been the
declared pohcy of the Railway Minis-
try not to politically discriminate
while 1ssuing advertisement to dalv

newspapers?

THE DEPUTY MINISITER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGI): (a) Yes, Sir. Neces-
sary nstructions have Leen issued to
the concerned Railway for release of
advertisements.

(b) Does not arise,

Contracts with Foreign Oil Experts
for Drilling Operations

4747 SHRI S R DAMANI- Wil
the Mimster of PETRO! EUII AND
CHEMICALS be pleased to state

(a) the hroaq featurrq of prog-
rammes fo1 new o1l drilling operations
in the comung year,

(bY how many rontracts have been
signed with forecign o1l experts to assist
the diilling operations; and

(¢) the brief particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CIIEMICALS (SHRI C P. MAJHI):
(a) Drilling operation 1n any Yyear,
based on geological ete considera-
tions, is a continues process. During
1875-76 ONGC plans to deploy 40 rigs
on land to dnmll 2.40,000 metres ap-
proximately in wvaripus parts of the
country. In addition drlling opera.
tions are to be intensified py the Cam-
mission in the off.shore area hy de.
ploying three drilling units (including
‘Sugar Samrat’ llrengy in operation).
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The Commission expects to drill about
25000 meters during 1978-76 in the off-
ghore areas. Oil India Limitei dur.
img that year will continue its drilling
by deploying 4 rigs in
Assam and Arunachal Pradesh.

(b) and (c). 12 foreign oil experts
have been engaged in oil exploration
work (inclusive of drilling work) in
the country apart from engagement
of a contractor for providing techni.
cal advice on deep drilling at Surin-
sar siructure in J& K. In addition
some foreign techmiciang have been
engaged by various foreign cantrac.
tors working for ONGC in its Bom-
bay off-shore project.

‘Help of Navy sought by 0. & N.G.C
for Oi1 Exploration

4748. SHRI P M. MEHTA- Will the
Minister of PETROLEUM AND CHF.
MICALS be pleased to state:

(a) whether the O & NGC has
requested the Indian Navy to help in
off-shore o1l exwvloration:

(b) if so, the broad features of the
help sourht from the Navy and to
what extent the Navy has proved
helpful for oil exploration; gnd

(c) what ig the latest outcome of
0il exploration undertaken in Gujarat
State in 1974-757

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). The kelp sought from
the Indian Navy ig Iin the nature of
deputation of suitable marine officers
lo man ONGC's seismic and drilling
vessels as well as divers. Indian
Navy has provided these personnel,

() As a result of oil exploration
work undertaken in Gujara: jduring
the year 1974-75, ONGC has discover-
™ three sdditional oil hearing struc-
m' namely Asjol, Sisva and Sannao-
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Supply of Oll by Iraq and other
countries to India

4749, SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) what will be the total require-
ment for crude by Irdia in 1975; and

{h) how much India is still short of
the oil requirements in 1875 taking
into account the commitments already
made by Irag and other oil producing

countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) ang (b). In view of the present
foreign exchange constraint and the
high prices of crude vil, tolal crude
availabiity during 1975.76 is expect-
ed to he about 22 million tonnes. Out
of {his about 8.25 million tonnes would
be indigennc crude and the balance
imported. Aller taking 1nto account
the import of crude firmed up with
the oil producing countries on a Gov-
ernment to Government basis, the
balance requirement will be imported
by Burmah.Shell and Caltex from
their own gources.

Power to grant relaxation by Com-
petent Anthority

4750. SHRI ONKAR LAL BLRWA:
will the Mmnister of RAILWAYS be
pleased {o refer to the reply piven to
Unstarreg Question No. 6121 on the
9th April, 1974 regarding Memoran-
dum by Commercial Clerks lo General
Manager and Chief Superntendent,
Western Railway and state whether
there is any rule in Establishment
Code wherein the admimstration is
empowered to grant relaxation in
eligibility for a seleclion held six
years earlier?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): Under Rule No 158
of Indian Railway Establishment ( ode,
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Volume 1, General Managers bave
full powers to make rules in regard to
non.gazetted rallway servants under
their control provided they are not
inconsistent with any rules made by
the President or the Railway Board
and therefore, General Manager can
pérmit the deviation from the chan-
nel of promotion.

Recruitment of Staff by Oil and
Natural Gag Commission in Tripura

4751. SHRI BIREN DUTTA. Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Oil and Natural
Gag Commission authorities in Tripura
do not directly recruit technical or
non-technical staff from Tripura; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Al projects of the Commission,
including Tripura Project. make re.
cruitment to both technical and non-
technical decentralised posis locally.

(b) Does not arise.

0 & N.G.C Employees working in
Tripura State

4752 SHRI DASARATHA DEB:
Will the Minister of PETROLEUM
AND CHEMICALS bpe oplecsed to
state;

(a) the tota] strength of employees
of O & N.G.C, working in the State
of Tripura at present;

(b) what is the percentage of em-
Plovees belonging to Scheduled Caste
and Scheduled Tribe now engeged mn
Tripura;

(¢) whether any steps are being
taken ito give proper representation
in the services to Scheduled Castes
and Scheduled Tribes in Tripura; and

(d) it vo, the broad outlines thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
(a) 578 regular employees were work-
ing in the Tripura project of ONGC
on 1.2.1875.

(b) Percentage of employess belong-
ing to Scheduled Castes and Schedul-
ed Tribeg is 5 per cent and 2.25 per
cent regpectively.

{c) and (d). Yes Sir. Various
orders issued by the Government from
time ito time, regarding reservations
for Scheduled Castes and Scheduled
Tribes in the Central Government
services and posts, have been made
applicable in the Commission as a
whole.

Laser Beam Treatment for Throat
Diseases

4753. SHRI P. VENKATASUB-
BAIAH: Will the Minister of RAIL-
WAYS be pleased to state-

(a) whether the Northern Railway
Central Hospital New Delhi has intro-
duced jaser beam treatment for throat
diseases;

(b) if so, the steps envisaged to ex-
pand the introduction of this treatment
to other hospitals; and

(¢) whether any scheme hag been
drawn in thig regard to make it avail-
able to the common man?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) and (c). Do not arise,

Saladipura Pyrite Project

4754. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleaseg tn state:

(a) whether the Saladipura Pyrite
Project has been considerably de-
layed;
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(b) whether this project will help
censerve foreign exchange by pro-
ducing Sulphuric Acid which s
esgentin]l for fertiliser production;
and

(¢) if so, the facts thereof and the
reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R G&NESI]:{:
(a) to (c). According to the feasibi-
lity report prepared by the Pyrites,
Phosphates and  Chemicels Limted,
a sulphuric acid plant with a capacity
of ¢ lakh tonneg per annum could be
set up based on pyrites depocits avail-
able ‘at Saladipura. The pruduction
of gulphuric acid based on inrligenous-
1y available pyrites instead ol import-
ed sulphur would result in a saving
of foreign exchange. This project is,
however, closely linked with the set-
ting up of a fertilizer complex in
Rajasthan based on pyrites and rock-
phosphate available in the State.
These are highly capital intensive snd
have not been included in the Fertili-
zer Programme as envisaged in the
Fitth Plan Document.

Proposal to restrict importg of Rock
Phosphate by M M. T. C.

4755. SHRI N. K. SANCHI. Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state;

(a) whether due to indifferent atti-
tude adopted by the Minerals and
Metals Trading Corporation, stocks of
rock phosphate are piling up at the
mine heads with the Rajasthan Mine-
rals and Metals Limited thus shatter-
ing the economy of Rajasthan; and

(b) if so, what steps Government
propose to take to ensure that Mine-
rals and Metals Trading Corporation
purchaseg its requirements from
Rajasthan and restricts its imports to
the barest minimum thus avoiding
wastage of valuable foreign exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANESH):

(a) and (b). Presently, indigenous
production of rock-phosphate falls
short of the total requirements of the
country and imports are arranged to
the extent possible to bridge the gap
between demand and supply. Most
of the phosphatic fertilizer producers
get both imported and indizenous
rock-phosphate. Recently some accu-
mulation of indigenous rock has bLeen
reported in the Jhamaikotra area of
Rajasthan and this wag mainly due
to production being higher than what
wag anticipated earlier ang the tech-
nical difficullies now encouniered by
the fertilizer manufacturers in using
the indigenous rock. Every endes-
vour is being made to ensure maximum
utilisation of the indigenously avail-
able rock.

Re-appointment of Judges of Supremes
Court ang Migh Courts after
Retirement

4756. SHRI BIRENDER SINGH
RAO: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the names of Judges of Supreme
Court and High Courts of the coun-
try who have been appointed in va-
rious capacities after retirement dur-
il'lfl the last three years, year-wise;
an

(b) the period of employment in
'each case?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI); (a) and (b). The
information is being collected and
will be laid on the Table of the House.

Stocks of Surgical Instruments in
IDPL,

4757, SHRI S. N. MISRA. Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to siate:

(a) whether a huge stock of surgie
cal instruments has piled up wi
surgical unit of I.DP.L, at Madras;
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(b) reasona for this accumulation;
and

(c) the steps being taken to clear
these stocks?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
) to (o). Information is being
collected and will be laid on the

Table of the House.

New Monopoly Houses

4758. SHRI JHARKHANDE RAL
Will the Minister of LAW, JUSTICLE
AND COMPANY AFFAIRS be pleased

to state;

(a) how many monopoly houses in
India have Increased since jdentafi=
cation of 75 houses of monopolists
by the Hazare Committee’s Report;

(b) the names of the new mono-
poly houscs which come under large
industrial houses according to the
Licensing Committee;

(¢) whether Government propose to
restrict the Monopoly Housts; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (d). The
reference is probably to the repoits
of Prof. R. K. Hazari styled as the
Industrial Planning and Licensing
Policy reports (Interim and Final)
which do not identify 75 houses as
monopolists.

The defimtion of Llarger industral
bouses for adoption in the Monopolies
and Restricuve Trade Practices Act,
1969 i given in detail at pages 2 to 8
of the Third Annual Report periain.
ing to the execution of the provisions
of the Monopolies and Resirictive
Trade Practices Act, 1969, laid on the
Tably of House on the 18th Detem-

MARCH 28, 1978
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ber, 1074, wherein it wag stated inter-
alia that the definition of larger-idus~
trial houses adopted in the Industrial
Licensing Policy Inquiry Commiiiee
report was on the basis of assets alovg
with the assets of inter.connected
undertakings exceeding s, 35 crores,
and the definition of larger industrinl
houses 1o be adopted for licensing
restrictions has been brought in con-
formity with the provisions of the
M, R T. P. Act 1969, ie, on the
basig of & lower limit of assets along
with the assets jof inter.connected
undertakings of not less then Rs. 20
crores. No list on the basis of the
definition of the Monopolies Inquiry
Commission or Induswrial Licensing
Policy Inquiry Commuttee reporis is
being mamntained. As was pointed
out hy the Monopolles Inquiry Com.
mission (1865) at page 165 ol its
Report, the direcive pnnciple in
Article 39 of the Constitution of
India does not condemn ths concen.
tration of economic power as such,
but only such concentration of econo.
mic power as may be to the common
defriment. The gcheme «f the M. R.
T. P. Act also enables inter-connected
undertakings to eflect substantial ex-
pansion upto 25 per cent without any
approval from the Ceniral Govern.
ment under certain circurnstances.
The position about the growih in the
assets of undertakings coming within
the mischiel of the M. R. T. P. Act
1s given in Chapter I ii

Third Annual Repup rt,n (VD) of the

Demand to increase the Stoppage of
Himachal Express at Kiratpur

4759. PROF. NARAIN CHAND
PARASHAR: Wil the Minister of
RAILWAYS be pleased to state:

(a) whether there has been a de-
mand to increase the stoppage for
Himachal Express at Xiratpur Rafllway
Station (Northerp Railway) in view of
the importance of this station for Hi-
machal Pradesh; and

(b) i so, whether the Northern
Railway authorities have aoccepted this
demand?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) The duration of stoppage of
Jimachal Express at Kiratpuy Sahib
Rallway Station i{s being increased
:n::-nnz minutes tp 4 minutes from

Implementation of decision for con-
doning of break in Service

4760. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state;

(a) whether the assurance given by
the Railway Minister in his Budget
Speech on the 20th February, 1975
for condoning the break in gervice of
Rallway employees has since been
conveyed to the Zonal authorities;

(b) if so, whether the implementa-
tion of thig decision has started at all
levels; and

(¢) if not, the reasons for the delay
and the likely dates by which the im=-
plementation would commence and be
completed?

THE DEPUTY MINISTER IN TIIE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.
(b) Yes. g 1|

(c) Does not arise,

Represeniation from People of
Silguri

4761. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government have re-
ceived any representatinon from the
people of Siliguri in West Bengal for
the provision of an overbridge so as
to remove long standing grievances of
the people;

{h) whether an alternate scheme for
the construction of 5§ KM, of railway
line linking the NJP Rangspani line
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with the Siliguri-Katihar line has also
been proposed so as t0 connect NJP
with North Junction; and

(c¢) whether Government have con-
sidered both the proposals and taken
any decision in the matter and if so,
the nature of the decision taken; and

(d) if not, when the decision is
likely?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Yes,

(c) and (d). The proposal for pro-
vision of road overbridge at Siliguri
has been examined and found neither
feastble nor justified. The alterna-
tive of providing a 5 KM long link,
would be even costlier and a detailed
survey would be necessary for it
Final decision on the proposal will,
however, be taken after detailed
investigation.

Final Location Survey made during
last Five Years

4762. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state;

(a) the names of the railway lines
which have been under construction or
have been constructed during the past
five years on which final location sur-
vey and the construction work have
been carried on simultaneously, zone-
wise; and

(b) the reasons for doing so in cach
case?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). A
statement s attached.

Statement

The names of the new lnes, which
have been constructed or which have
been under construction during the
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past five years, on which construc-
tion work was taken up before the
completion of final location surveys
and the two were in progress sim-
ultaneously, together with the rea-
sans thereof, zone-wise, are given
below. It may be pointed out that

‘ the final location survey preceded the
construction work in those sections of
the lines on which work was taken
up.

S  Nan* fthe Rasons for simulta-

No. line nLous con-truction
and final location
SUTVLY s
1 2 3

Northern Railway

1 S1iiilwa-Saharan- To meet the urgent
foar B.G. hin:.  juaffic requirements
of the area formerly
servedd by the S 8.
Light Ralway, cun-
struction wa:  au-
thrised before com-
pletion of final loca-
tion survey.

2, Ritak-Bhiwani

The ¢ mstruction was
B G rail hnk.

auth wrised hefore
cympletion of final
location sunvey to
enable the Railway
n scqure  land
quickly for  avaid-
mg losses due to

sharply rising land
prices.

These are restoration
works which were
approved to meer the

4. DalmauDaryt- long standing and

pat B.G. persistent  demand
of the local people
before  completion
of final location
survey and to enable
the ilway
acquire land bvfnre
mw season, with
ofavoiding

Io“el due to price

increases.

LT T U — e L. R aA.. e

Vmb Bastern Rn’hw . e
5. %;:;Ta'h Pmlp-} T‘hue are resiroration

3. G)hana-Panipat
B.G. :

rks. The work
wu required to be
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8. Partapganj-For-

undertaken urgently
besganj M.G. vin

b:fore sowing semon,
Hence construction
was aurthorised hefc re
complcuon of Fwral
Location Survey, to
«nable the Railwey
10 take posscasion
of land.

- - -

Issue of a licence to M/s. Burroughs
Wellcome tp produce ‘Emitin’

4763. SHRI VAYALAR RAVI: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether even though license
was given to Burroughg Wellcome and
Company for producing ‘Emitin’ which
18 used for injection, they are not
producing it; and

{b) if so, the reasons therefor and
the steps taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R,
GANESH): (a) and (b). M/s Bur-
roughs Wellcome and Company (1)
Pvt Ltd are licensed to produce
250 kgs pa o! Emetine HCl The
actual production of the company
during the last four years is indicated
t.relo'w:-—

Year Quantuty produced
1970-71 127 92 kg
1971-72 . 65 or kgr.
1972-73 . 23-83 kgs.
1973-74 - 15-23 kgs.

Information as to whether the come
pany have stopped producing this
drug and the cut back in the produe-
tion are beinz wuscertained and will
be laid on the Table of the House.
Appropriate measures would be taken
thereafter.
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Comipanies producing Atrumatie
Needlp Sutures

4764, SHRI VAYALAR RAVI: Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the names of companies which
produce Atrumatie Needle Sutures in
the country;

(b) whether Government are aware
that these companies chaige very high
price for this product compared to the
international market price; and

(c) if go, the steps Government pro-
pose to take to increase itg production
ang the names of firms which propose
to take up the production of this item
together with the reaclion of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OP PETROLEUM
AND CHEMICALS (SHRI K R
GANESH): (a) Only M/s. Johnson
and Johnson (India) Limited, Bom-
bay are manufacturing Atrumatic
Needle Sutures in the country in the
organised sector.

(b) Information is being collected
and will be laid on the Table of the
House.

(¢) Kerala State Drugs and Phar-
maceuticals Limited, a Government
of Kerala owned unit are exploring
the possibilities of manufacturing
needled sutures with Hungarian colla-
boration and are yet to submit a
manufacturing proposal.
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Funds for achieving target for
Electrification of Railway for
1974-15

4767. SHRI VIRBHADRA SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) what is the target for the elec-
trification of the railway lines dur-
ing the year 1974-75 and funds
allocated for the purpose;

(b) whether the electrification pro-
gramme on various routes is being
carried out as per schedule; and

(e) if not, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) 200 route kms,
of Bhestan-Virar section of Virar-
Sabarmati Railway Electrification
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Project and 62 rouie kms, of Pan-
skura-Haldla Railway Electrification
Project were targetted for comple-
tion during 1974-75.

(¢) Section Tatget
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Rs. 400 cmores and Be. 099 crore
have been allotted for these two pro-
jects respectively during 1074.7T5.

(b) No.

Reasons

Virar-Bhestan

Panskura-Haldia. . 1974-7%

. May "74 Thuecdonvmenergmd in stages by Dec, *74. Delny was
ue to delay ar receipt of tele-communicaticn cables.

Theneaion from Parskurato Durnchnk“u encrgised bi;l’

Feb. '75, the balance is expected to be
June '75. Delay has been due to:

(1) Delay in lay:
Calcutta Port

() Delay in supply of re
::;!wpmem by Indian Telephcne Industries, Ban-

of tracks in bulk handling yurd by
mmussioner.

r staticn ard csble hut

Downward trend in passenger traffic
during September-December, 1974

4768. SHRI VIRBHADRA SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there has been a
downward trend in passenger traffic
on the Railways during September-
December, 1974; and

(b) whether Governmeni have
made any study in this matter, if so,
the salient features therecof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No; the trend
on the other hand wag an upward
one. The average number of passen-
gers per month during the period
September to December, 1874 was
204.18 mullions as against 202.57 mil-
lions per month during the perod
April 10 August, 1874, excluding the
month of May, 1974 which was an
abnormal one owing to the general
strike of railway-men.

(b) Does nct arise,

4789. SHRI SAT PAL KAPUR; Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the number and nature of vari-
ous 1rregularities committed during the
last thrce years by M/s. Briram
Bearing Limited,

(b) the action taken against them
by Government; and

(¢) wuether it is proposed to set up
an enquiry committee to go into var-
oug ircgularities, if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) As per the re~
cords of the Company with the Re-
gistrar of Companies the Company
does not appear to have committed
any irregularities in complying with
the provisions of the Companies Act,
1956 during the last three years,

(b) Does not arise.

(c) An inspection of the books of
account of the Company has been or-
dered under section 209(4) of Com-
panieg Act, 1958,
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M/s, Goa Carbon Limited

4770, SHRI SAT PAL KAPUR: Will
the Minister of LAW, JUBTICE AND
COMPANY AFFAIRS be pleased to
state;

(a) the number and nature of vari-
ous irregularities committed during the
last three years by M/s. Goa Carbon
Limited;

(b) the action taken against them
by Government; and

(c) whether jt ig proposed to set up
an enquiry committee to go into vari-
oug irregularities, if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b), The
Registrar of Companies has reported
that the company has delayed in
complying with Sections 303, 159,
264 ang 126 of the Companies Act,
1956 during the last three yeara The
Registrar of Companieg took up these
irregularities with the company and
in view of the explanations offered
by the company, no further action
was considered necessary.

During the year 1974 severa] let-
ters were reccived alleging that the
company delayed the allotment let=-
ters/refund orders against applica-
tion monies received in connection
with the public issue of 4,560,000 equi-
ty shares of Rs. 10 each,

The matter was taken up with the
company and on an enquiry the com-
pany replied that in view of the large
number of applicants the refund or-
ders and regret letters might have
been delayed in transit. The com-
pany, however, gssured that all the
queries made either to themselves or
to their issue house have been attend-
ed to promptly. The company fur-
ther explained that out of more than
145,000 and odd refund orders posted
during the month of February, 1974,
only about 1000 or go, remained un-

ed as on 13-6-1074,

(e) No, Sir.
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M/s. Jay Engineering Works Ltid.

4771, SHRI SAT PAL KAPUR: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the number and nature of vari-
ous irregularities comnmitted during
the last three years by M/s, Jay Engi-
neering Works Limited; and

(b) the action taken against them
by Government: and

(e) whether it is proposed to set up
an enquiry committee to go into vari-
ous irregularities, if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). No
irregularity under the Companies Act,
1956 has been reported by the Regis~
trar of Companieg in this case, How-
ever, inspection of the books of ac-
count of the company has been or-
dered under section 209A of the Com-
panieg Act, 1956 and irregularities, if
any will be known only on receipt of
the inspection report.

(¢) A Committee has been appoint-
ed under section 15 of Industries (De-
velopment and Regulation) Act, 1951,
to enquire finto the affairs of this
company on 17-10-1973.

Achievement of freight targets during
1973-74 and 1974-75

4T72. SHRI RAM PRAKASH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) what are the details of the am-
ount earned as ra.way freight charges
during the last two years; ang

(b) what was Government’s target
on this account during 1973-74 and
1974-757

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
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BUTA SINGH): (a) The amount of
railway freight earned during the last
two years, wag as under:—
1972-73 - * Ru
1973-74 °

72968 crores

Rs. 680+41 crores

(b) The information is given in the
table below. The amount of freight
charges for the year 1974-75 os indi-
cated in table below iz onlvy for 10
months, ie, upto January, 1875, the
month up to which the accounts have
been closed so far:—

IY73-74  1974-75
(1) Turget
(as per Buigst Bsu-
mates). . 784 70 80g9:82
(i) Target
(as per Rovived Es-
timates), ° - 70956  899-82
(ii2) Actual freight
earn=d, - 680-41 745 33*
*(upto
January,
1975)

Popularity of ‘Janata Soap’

4773. SHRI DHAMANKAR: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether the popularity of ‘Janata
Soap’ has been assessed; and

(b) whether ‘Janata Soap’ is not
popular among consumerg and if so,
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R
GANESH): (a) and (b). The organis-
ed sector of soap industry wag re-
quired to introduce Janata toilet soaps
in the market within 3-8 months from
18th September, 1974, when the in-
formal price control was lifted. It
will be some time before the popu-
larity of the Janata toilet soap among
consumers can be properly assessed.
Assessment of the popularity is being
taken up.

MARCH 25, 1075
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Allopathic Drug Manufacturing
Companies

4774, SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of PET-
ROLEUM AND CHEMICALS be p.eas-
ed to state:

(a) the present number of allopa-
thic drug manufacturing companies in
Indiz and the broad features of the
capital actually invested as wel] ag the
profity earneq by them during the last
three years; and

(b) the steps being taken by Gov-
ernment to check their long continu-
ing profits?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R.
GANESH): (a) There are ever 2300
allopathic drug manufacturing units
in the country out of which 119 units
are in the organiced secior. Statistics
about the capital invested by these
units, its broad features and the pro-
fits earned by these units have not
been maintained. A study of 88 com=~
panies in the organised sector includ-
ing foreign companies operating in the
small scale sector showed that capital
employed by them including reserves
and loans stood at about Rs 363 crores
approx. during the year 1974. A state-
ment indicating the profits earned by
foreign companies is laid on the Table
of the House (Placed in Library. See
No. LT-3908/75). Information re-
garding profits earned by companies
having foreign equity between 28 per
cent to 50 per cent have already been
furnished in reply to Lok Sabha Un-
starred Question Nos, 3797 and 38848
replied on 18th March, 1975,

(b) The prices of drugs are statu-
torily controlled under the Drugs
(Prices Control) Order, 1970, which,
inter alia seeks to curb cxcessive pro=-
fits.

The said order also provide for a
maximum gross before tax of
15 per cent of the sales turnover and
in case of excess profit, excess shall be
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funded separately and shall not be
utilized for distribution of dividends
but shall be utilized with the prior
approvil of the Government for the
purposes spacified by the Government
in the order.

Committee on Drugs and Phar-
maceuticals Industry headed by Shri
Jaisukhlal Hathi is Jooking into wvar-
ious aspects of drug industry and its
terms of reference inter alia include: —

“To examine {the measures taken so
far 1o reduce the prices for drugs for
the consumer, and to recommend such
further measuras as may be necessary
to rationalise the prices of basic drugs
and formulations.”

The Committee is likely to submit
its report in April, 1875 and Govern-
ment will take a view on the profit
aspect thereafter.

Foreign countries collabora‘ing with
India in O] exploration prujecis

4775, SHRIMATI PARVATHI
KRISHNAN:

SHRI SARJOO PANDEY:

Will the Minister of PETROLEUM
AND CEMICALS he pleased to state:

(a) how many foreign countries are
collaborating w'th the Government of
India in the projects of oil explora-
tion:

(b) how many oil projects are work-
ing in the countiy at present; and

(¢) their names and production rate
fn 1972-73, 1973-74 and 1974-757

THE DFPUTY MINISTER IN THE
MINISTI: 7 OF DPEiROLEUM AND
CHEMICALS (SHRI G, P. MAJHI):
(a) to (c). The two principal agencies
engaged in oil exploration in the coun-
try are the Oil anc Natural Gas Com-
mission and the Oil India Limited.
While ONGC is a public sector enter-
prise, in OIL,—Government of India

i

e e YA s memp ew = -
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and the Burma Qil Company of UK.
hold equa] shares. For off-shere ex-

ploration, contracts have been gigned
with Carlsberg India Group of USA
for the Bengal basin and with Reading
and Bateg Group also of USA for the
Kutch basing. The production of oil
by ONGC and OIL during 1972-73,
1973-74 and 1974..75 (estimated) is as

Yecar Rarect Rer o f
pri duct on pro¢ uciane
of UNGC i CIL
(intenner (o rr:r-u-‘

1972-73 - 4 11 - 13
1972-74 - 42 2ch
1974-75 4-81 3c8
(estimated )

Growth of Drug Industry

4776, SHRI D D. DESAI:
SHRI P. GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whetter Goverrment are consi-
dering umnterrupted growth of drug
industry in the public and private
sectors under Indian management;

(b) whether any steps have been
taken in this regard; and

(c) if so, thp salient features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R
GANESH): (a) tc (c). With a view to
ensuring the regu'ated and ramd
growth of drug manufacture ang fur-
ther with a view to ensuring that all
essential drug; are made avuilable to
the consumers ai rcasonable  prices,
Government hav: constituted 2 Com-
mittee on Drugs and Pharmaceutical
Industry headed by Sbhri Jaisukhlal
Hathi with mter alia the following
terms of reference:—
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“To recommend measures ngces=-
sary for ensuring that the public sec-
tor attmins a leadership role in the
manufacture of basic drugs and for-
mulations, and in research and de-

velopment.”

*“To make recommendations for pro-
moting the rapid growth of the drugs
industry and. particu'arly, of the
Indian and s<mall scale Industiles’ sec~
tors. ain making ils recommendations
the Committee will keep in view the
need for a balanced regional dispersal
of the industry”.

The Commuittee 1s likely to submit
its report in April, 1975

In the meantime, however, discus-
gions have been initiated with  the
Indian sector of the drug industry and
the public sector undertakings on var-
jous aspects of the industrv including
the steps required for larger avail-
ahility of cssential life saving drugs
at cheay prices. arrangements for ade-
quate avuilability of raw materials,
the related production programme and
necessary institutional arrangements.
etc.

Appropriate action will be taken by
the Government in the hieht of the re-
commendations made by the said com-
mitiee

Jacking up of ‘Sagar Samrat’ in
Bombay High

4777, SHRI D D. DESAL

DR. LAXMINARAYAN
PANDEYA:

SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Sagar Samrat was
jacked up at the fourth location in the
Bombay High in the last week of Feb-
ruary, 1975; and

(b) if 5o, the facts thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (8ERI C, P. MAJHI):
(a) Yes, Sir.

(b) As on 20th March, 1975 the well
had been drilled to a depth of 1138
metres, Further drilling iz in pro-
gress.

0il and Gag reserves at Baramura in
Tripura

4778. SHRI D. D. DESAIL:
SHRI P GANGADEB:
SHRI ANADI CHARAN DAS:
SHRI SHRIKRISHAN MODI:

SHRI PURUSHOTTAM
KAKODKAR:

SHRI RAGHUNANDAN LAL
BHATIA-

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state;

(a) whether gas had been located
at a depth of 4,000 metres in Tripura
recently;

(by 1f so, whether test drilling has
been completeg uptlo 2,000 'metres; and

(c) if so the <alicnt featureg there-
of?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). In the first well drilled
to a depth ot 2813 metres at
Baramura structure In Tripura,
a few gas horizons have been en-
countered. The well is under con-
ventional testing.

Legal aid to workers

4779. SHRI D. D. DESAI:
SHRI P. GANDADEB:

‘Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to refer to the reply given to Un-
starred Question No. 2887 on the 8rd
December, 1874, regarding legal aid
to workers and state:
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(a) whether the recommendations
of the Expert Commitice on Legal Aid
entitled Processual Justice to the
People’ have since been examined;

(b) it so, the results of {the examina.
tion;

(c) whether any decision hag sinca
been taken thereon, 1if so, the broad
featureg thereof; and

(d) when the decision, are going to
be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR SAROJINI
MAHISIII): (3) and (b). The examin-
ation of the recommendations con-
tained in the Report of the Expert
Committee on Legal Aid is continuing.

(e) and (d). No, Sir. The final de-
cision can be taken in the matter
after the comments of the State Gov-
ernments, etc, whe are vitally con-
cerned with the implementation of the
proposed scheme and who have already
been approached in the matter, have
been obtained angd analysed. In view
thereof, it is diMcult for Government
lo indicate a firm date by which a de-
cision in this repard would be taken.

Envestigation against Ballarpur Paper
and Straw Boardg Limiled by M.RT.P
Commission

4780, SHRI B V., NAIK: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the application of M/s.
Ballarpur Paper and Straw Boards
Limited, under the M.RT.P, Act, 1869
for salt works at Gobarna hag been
referred for investigation by the Mo-
nopolieg and Restrictive Trade Prac-
tices Commission; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS  (Shri
BEDABRATA BARUA): (a) Yes, Sir.

(b) Does not arise.

Linguistic classification of Raliway
employees

4781. SHRI B. V. NAIK: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether statisticy are being
compiled to assess the linguistic classi.
fication of the Railway employees in
view of the promise by the Railway
Administration to consider the above
proposal; and

(by if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Statictics
on Railway matiers are not maintain-
ed State-wise, region-wise or on lin-
guistie concepts, but only Railway-
wise., No promise for compi'ation of
statistics to assess the linguictic classi-
fication of Railwav employees has been
made. In fact it is not feasible to
compile such stotistics without making
elaborate arrangements

However, recruitment to lower
grades in Class IIT and the entire re-
cruitment in Claes IV is done on a
local basis, ie, by announcing the
vacancies only in the region instead of
advertising in other parts of the coun-
try.

Chemical Industries with High Poliu-
tion Potential

4782 SHRI B V. NAIK Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what are the chemical indus-
trieg in this country with a high pol-
lution potential; and

(b) what steps have been taken to
control the pollution damage?
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(d) what sction Govermment .prg-

pose to take for getting the posts re-
served filled in?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS - (SHRI
BUTA SINGH) (a) Yes

(b) to (d). A gtatement is laid on the
Table of the House [Placed lem
See No. LT-3910/75 ]
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Awcxideniis on Western  Rallway during
uTe " 19798 and 19U

4787 SHRI VEKARIA
SHRI D P JEDEJA

Wil the Minisier of RAILWAYS be
plehsedl' to state

(a) the number of accidents which

took place on Western Rui'way durng
1973 and 1974,

(b) the details of those accidents:
and
o3t

(¢) the number of peisons killed

thereby?

THE DEPLTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) and (b) There
wele 134 and 120 train accidents on the
Western Railway during the calendar
years 1973 and 1974 respe.fively The

details of these accidents are as
under —
Category of train
accidents I-I- 19:-'3 I-1- 1974
to
1:-:2-1973 31-12- :974
Cllistons 6 8
Deraments 106 90
Level crossing
accidents 19 17
Fires 1n togans * . 3 5

[ - e

ToraL 134 “120




.

f{q} mm!ou: persons were killed

accidenty the calendar
?«r B7s and 17 Suring the calendar
yepr 1974. '

- .

Mum-mm“x

- 4788, SHRI VEKARIA:
SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA: '
Will the Minister of RAILWAYS be
pleased 15 Mate 5

(a)- the number and ‘particulars of
$rains cancelled on Western Railway
dué to shortage of- coal; and

(b) when these services wm again
be posumed?

b . i )

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS '(SHRI
BUTA SINGH): (a) As on 18th March,
1975, 53.5 pairs of passenger trains re-
majned cancelled on Western Railway
due to the shortage of coal. A siate.
ment showing the pdrticulars™of these
1rains is laid on the Table of the House.
{Placed in Library. See No. LT-9311/
78]. .

(b) Lately the loco coal loading
has picked up spd comsonantrwith this
build up Railways are m the process
of gelectively restunns the caneel'led
pnssenger s&vie!s

'nﬂ:utlﬂs 'l‘l'aveﬂll;,;ﬂ Mm Rail-
way during 1974
4789. SHRI VEKARIA: =
SHRI ARVIND M. PATEL:

Will the Minister of BAILWAYS be
pleased to state:

(a) the number of ticketless travel-
Ters a'ppuheuﬁed' on ‘Weltem Rallway
during 1o7; -

(b) the amount m.lbﬂl tmm them
ag mllb— amd - -

R ) mmamm

a mnum*&-

R P -

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) 2,709,848, '

(b) Railway Penalty: Rs. 21,47,128/-
Judicial fine: Ri._ 69.920/-

(c) 19,449,

manmmumm-—
bay

490. SHRI BANAMALI mu
o nnnnsmm C.
PROF. MADHU mmm.
- »  YATE., ¢
'SHRI DHAMAN’KAR
SHRI NAWAL KISHORE
SHARMA:, .. - .

.. 'mngm_ﬁm SAVITRI SHYAM:
' ° SHRI VASANT, SATHE:

SHRI BHAGIRATH BHAN-
. WAR: . - .

Will the Minister of PETROLEUM
AND CHEMICALS be pleased 1o state:

(a) whemer mnie rﬁcketoem who
had been stealing pétrol furnace oll,
light diesel oil and high speed diesel
oi] from tankers while these products
were beiag transparted .from .0il depots
to their destinations in Chembud and
eastern suburbs in - Bombay - -were
recenily apprehended: =~ . -

(b) the quantity of various petro-
lewp producty seized; .and.

(c) the steps taken against the
persong- invelved- and {¢ eheck- such
thefts in future?” ~ .

THE, DEPUTY - Mmlsm W THE
MINISTRY OF . PETROLEUM AND

SEMICALS _, (SHRI C. P, MAJHI):
(2) % (c). Some press reports have
appeared regarding malpracticeg. while
prodyc& m being fransported from
10Cs . atioh, 1o the custpmers
through contractors! *transport trucks or
trucks, hired or en:ased by the pusto-
mers. 10 all such casps, prodict was
being. delivered.to’ fhe customers. by
IOC from the main mstdla’gqa and

P h



‘131 " Writlrn Ancwers > JPARUN 25, TIOR8 . ¢ Writien Auswers 133

{d) what action Govermment i pro-
pose to take for getting the’ posts re-
served filled in?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS. (SHRI
BUTA SINGH): (a) Yes.

(b) to (d). A gtatement is laid on the
Table of the House, [Placed in Li.bm
See No. LT-3810/75.]
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Acetderris on wmndhmrlulll
ate A 1973 and 1974

4787. SHR] VEKARIA:
SHRI D. P. JEDEJA:

Will the Minister of RAILWAYS be
pledsetl' to state,

4
(a) the number of accidents which
took place on Western Rm!way during

1973 and 1974;

(b) the details of those accidents:
and- *°

s

(c) the m‘lmher of persons killed

thereby?

THE DCPU'IY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI'
BUTA SINGH): (a) and (b). There
were 134 and 120 train accidents on the
Western Railway during the calendar
years 1973 and 1974 respectively. The

details of these accidents are aw

under —

Category of train

accidents 1-1- 1973 I-1- 1974
o
31-!2»:973 3r-12- 197‘

C)llisions . . 6 E |

Derulments - . 106 90

Level crossing .
accidents . 19 17

Fizes inteaing - . 3 s

’ - e

ToTaL 134 ‘a0
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it saidonts puring the exlendar
th calen
b & ?b'n and 12 during the calendar
year 1074.

*Tralng cancelled on Western Rallway

4788, SHRI VEKARIA:
SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of RAILWAYS he
pleased 15 ftate:™"

(a) the number ang -particulars of
trains cancelled on Western Railway
dué to shortage of- coal; and

(b} when these servmes will again
be pesumcd?

- Y e

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS - (SHRI
‘BUTA SINGH)- (a) As on 18th March,
1975, 53.5 pairs of passenger trains re-
maned cancelled on Western Railway
due to the shortage of coal. A state-
ment showing the particulars of these
trains 15 1aid on the Table of the House.
{Placed i Library, See No. LT-0311/
75]. .

(b) Lately the loco coal loading
has picked up awd romsonantrwith this
build up Railways are in the process
of selectively re-stormg the canceﬂed
paﬁenger se‘irvic&s «

Ticketless Travelling .on Western Rail-
way during 1972

4789, SHRI VEKARIA®
SHRI ARVIND M. PATEL:

Will the Mimsier of RAILWAYS be
pleased to state:

{l) the number of ticketless travel-
up-pre‘hem!ed' on 'ﬁ'utuu ‘Railway
during 1974; .

(b) themuntrulhdt-omm
as_penalty; and- -

Tt) the number of perbars sertenced
% imprisonment” for et payitg “the
vémityr - - _

-

L}

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): (a) 2,79,848.

(b) Railway Penalty: Rs. 2147,126/-
Judicial fine Rs. 69.920/-

(c) 19,449,
'!'imft of Petroleum Products in Bom-
bay
4790. SHRI BANAMALI BABU:
DR. H. P. SHARMA:

PROF. MADHU DANDA-

VATE:

SHRI DHAMANKAR:

SHRI NAWAL  KISHORE
SHARMA..

«  SHRIMAT{ SAVITRI SHYAM:
' SHRI VASANT, SATHE:

SHRI BHAGIRATH BHAN-
WAR:

Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether some racketeers whe
had been stealing pétrol furnace oil,
lLight diesel oil and high speed diesel
01] from tankers while these products
were being tramsparted from o1l depots
to their destinmations in Chembug and
eastern suburbs- in -Bombay were
recently apprehended: - -

(b) the quantity “of vaTious petro-
leup products seized; and

(c) the steps takep against the
persons- invelved and to eheck such
thefts in future?’ .

THE DEPUTY * MINISTER IN THE
MINISTRY OF PETROLEUM AND

SEMICALS _, (SHRI C. P, MAJHD):
(a) to (c). Some press reports have
appeared regarding malpractices while
prodgc% were being fransporied from
10¢'s " installation, to'the custpmers
thyopgh contractors’ ' transport trucks or
tricks hired or enxazed_ by the gusto-
mers In all such cases. product was
being delivered.to” the customers by
IOC from the main installatjop; . and
the tsnk trucks used Wwere arranged
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by the customers. In such cases res-
ponsibility of the Corporation ceases
from the moment the product is de-
livered at the installation

10C 15, however, keeping a watch oh
the situation and has been alerting
the police whenever any intormation
has been obtained by them

There was, however, one 1nstance re-
cently in Bombay where one customer
who received the product on a delivered
basis from IOC, complamned of short
receipt. After necessary investigation
the responsibiity wag fixed on the con-
tractor. The amount dovering the
shortage was debited to the contrac-
tor's bill and necessary credit given to
the party. The truck which was m.
volved, was also debarred from opera?-
ing for I0C for ten days.

Proposal to Liberalise Divorce Pravi-
sions

4791. SHRI BANAMALI BABU Wil
the Mimister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) whether Government propose
to liberalise the divorce provimons in
the Hindu Law and bring a swtable
amendment 1n the Hindu Marriage
Act 1n this regard; and

(b) if so, the salient features there-
S o

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI) (a) On a reference from
the Government the Law Commission
has considered the question of amend-
ing the Hindu Marmage Act, 1955 and
the Special Marriage Act, 1954 Its
recommendationg are contained in the
59th Report which has been laid on the
Table of the Lok Sabha on the 18th
November, 1974. The recommenda-
tions include recommendations for
lberalisation of the provisions relating
to divorce. The Report of the Law
Commission is being examined.
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(b) The suggestions of the Law Com-
mission cover the grounds upon which
divorce can be claimed such as cruelty,
adultery, desertion, passing of am
order o1 decree for mantenance or
judrcial separtion, as well as the doing
away with the waiting periods before
which a petition cannot be filed for
divarce or befors which divorced per-
sons cannof marry agan,
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Transfer of Parcel Clerk from New
pelhi Station to Ealka
Station,

4793. SHRI MAHADEEPAK SINGH
SHAKYA, Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 581%
on the ird April 1878 regarding can~
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cellation of transfer of Parcel clerks
at New Delhi station 1o Kalka Station
and state:

(a) whether the enquiries in this
case have been completed and the
Parcel Clerk concerned has been
charge-sheeted for major penalty
sunder Discipline and Appea] Rules;

(b) whether this Parcel Clerk had
been punished several times on the
charges of misconduct and other
serious irregularities; and

(¢) if &n, reasong for not transfer-
cing such staf to some unimportant
station?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGII) (a) The preliminary
enguiry 15 over and a charge.sheet has
been 1ssuc’l. The enquiry under the
Discipline and Appeal Rules is in pro-
Rress.

(L) Yes.

{¢) Hle has been retained at New
Delhi on compassionate grounds.

Chargeg against Employees in Eastern
Region of 1LO.C.

4704, SHRI INDRAJIT GUPTA:
‘Wil the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the number of employees of
1.0.C. (Eastern Region) who were
subjected to charge-sheets, guspensions,
memos gnd deduction of salaries
between April, 1974 to January, 1975;

(b) the number of industrial dis-
putes and caseg of violation of agree-
ments and of various statutory provi-
sions, which were raised by the Indian
Qil Employees' Union, Eastern Regicn
against the management during the
same period; and

{c) steps taken to redress the em-
ployeey’ grievances?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJII)-
(a) to (c). The information is being
collected and will be laid on the Table
of the House.

Ratio of Officers to Workmen in Mar-
keting Division of 1.0.C.

4795. SHRI INDRAJIT GUPTA Will
the Minister ot PETROLEUM AND
CHEMICALS be pleased to state:

(a) the present ratip of officers to

woorkmen in the Marketing Division of
1.0C.;

(b) the total expenditure incurred
by way of salaries, allowances, bonus
and other benefits on account of (i)
officers and (ii) workmen during the
last two years; and

(c) whether there is any plan to
reduce the overhead custa pn super-
visory functions?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) The present ratio of Officers to
workmen m the Marketing Division of
Indian O1l Corporation is 1:4.

(b) Total expenditure incurred on
salaries, etc. during last two financial
years 1g approximately as below:—

(Rupees in Lakhs)

Year Officers  Workmen
1972-73 * 38699  §52°00
1973-74 * 423-27 721-33

(¢) The Corporation constantly en-
deavours to reduce all overhead costs
including those pertaining to supervi-
sory functions.
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Exooution of Cor{ain Jobs through con-
" 1.O.C q‘

4796, SHRI INDRAJIT GUPTA Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether the management of the
Marketing Division of Indlan Onl
Corporation 1s gettintg u large number
of jobs and functions performed by
contractors,

(b) whether such funchions include
preparation of salary bills, supply bulls,
accounts and account gtatements load-
ing and unbsding of pétrolenm pro-
ducts, refyellirg of aircraft, transport
ang maintenance, personnel ang lab-
our handling,

(¢) if so, the contractors employed
for each of these jobs, and

(d) reasons for thereby restricting
the direct employment potential of
I0C 1tself?

A
THE DEPUIY MINISIER IN 1HE
MINISIRY OF PR1ROLEUM AND
CHEMICALS (SHIRI ¢ P MAJHI)
(a) to (d) Required information 18
being collected,ard will be 1aid on the
Table of the House 1n due course

¥ -
Payment of Conveyance Allowance by
10C.

4797 SIIRI INDRAJIT GUP1A Will
the Minister of PETROLEUM AND

CHEMICALS be pleased to state

(c) whether, lntbeuuo!oﬂn?“
the conveyance allowance
Hable for Income-tax deduetion, while
i i 9o Habla in the cage of the
pald workmen?

t
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P MAJHI):
(a) and (b) Middle gnd senior level
officers» whp own <nd maintain a car
are being reimbursed the expenses on
the propulsion and maintenance of the
car upto a ceilling of Rs 300/ pm.
from 1st July, 1973. The jumor offf=
cers and some of the staff members who
are engaged 1n supervisory duties are
rexmbursed such ap expenditure to the
extent of Rs 75 pm from 2ist July,
1974 provided they too own and mam-
tain a scooter/motor cycle,

All workmen are being pad fixed
allowance of Rs 25 p m termed as
Convevdnce Allowance’ sinte Novem.
ber 1973 under a settlement reached
with the workmen with reference to
their demands

t¢) The amount of Rs 25 p m paid
to all the wotkmen as fixed sllowance
1« o pe gui ite which 1y tasable under
the Income Tax Act as th s pavment
1 without anv reference to the work-
men m nntaning anv auto conveyance
In the case of officers however as the
amount paid to them 1 n the nature
of reimbursemint agunst the actual
expenses ilready incurred by them for
use and mamentanance of the;r car/
scooter/motor cycle for'official pur-
poses the same 18 nout taxable under
the Income-tax Act

1)

»

Additional faciitttes at Howrah Station

4798 SHRI S N SINGH DEO:
Will the Minister of RAILWAYS be
pleaged to state ~ -

(a) the perticulars of the amount
spent upto date for provimon of addi-
tional facilities in Howrah station, and

(b) the “wark don& ‘uplo date and
when the work 1s likely to be com-
pleted? s

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (BHR)
BUTA SINGH): (a) The perticulars of



.

i34 Written Amswery CHAITRA:4, 1807 (SAKA) Written Answers 142

the amount  spent on the provision
of additional facilities at Howrah
station recently are indicated be-
low:—

197374 *
1974-7s (apto Feb. 75) R..4,73.486-c0

Rs. 4,145,205 00

Total - R-. 8,88,791-00

{b) The pasitionofthe works is as folluws:-
Dascription of works  Progress of works !

(i) Modernivation of C mpleter in October,
base kitchen at 1973
Howrah for intro-
ductivn of ready to
serve m-als 1n 1m-
portant Mail/Bx-
press trains.

(ii) ProvisionnfA.C. Completed in March,
Sheet ceiling on 1974
platform Nuo. 9 at
H »wrahstationas g
part of hrightening
of Station.

(iii) Poovision of un- g%, Work 1< expec-
drrge rand ‘uhrurhan  1ad to be completed
Buoking Offizc alyng by May, 197s.
the subway in ré- '

F:::cm nt »f sur-
su'wrhan
Booking Office

New Lines constructed tn Weat Beagal
and North Eastera Regiem States

e

4799. SHRI S. N. SINGH DEO:
Will the Minister 6f RAILWAYS be
p {o state: L

"

(a) the Railway lines at presemt
working in West Bengal snd North
Eastern Region States,.State-wioe;

(b) the proppsgls for new lines at
present under. consideration in these
States, State-wise; and

(c) the salient features of the new
linsg constructed in these Siates during
thaiast five years, yeaz-wise, line-
wise and mileage at present in each
State? h o

THE, DEPUTY MINISTER IN THE
MINIBTRY OF -RAILWAYS (SHRI
BUTA BINGH): (a) The route kilo-

metrage of Railway lines falling in
West Bengal and North.Eastern Re-
gion, State.wise as on 31.3.1874 is

as under:—

State Union* Route
Territorics Kilometrage
West Bengal 3,707
Assam - 2,194
Mizoram

Manipur

Meghalaya

N.thd . . . . 9
Tripura - - . ' 12

Arunachal Pra lesh -

(b) The construction of new B.G.
lines from Howrah to Amtia with @&
branch .%ne. from Baragachia to
Champadanga and from Howrah to
Sheakala faling i* he State of West
Bengal have * , approved. Cons-
tructten. of ¢ PQurgachak.Haldiu
Section' of Pansly s-Haldia rail Jink
ig in progress. Proposils for the
following . new .lineg are under consi-
deration: T

(i) Eklakhi-Balurghat
(i1) Silchar.Jiribam (Manipur and

T Assam) .
(iii) Dharmnagar.Agartala (Trl.
pura) vk’

(tv) Dharmanagur-Kumarghat-Kel-
lashahar (Tripufn') .

_"{V)_-.Anml‘l-ﬁt?fbom (Tripura).
(vi) Pandnr'!;%l“zhat - Dudhanai-
Darangiri,  (Assam & Megha--
laya). , . .t
(vil) GauBati-Burnihat {Assaufa &
vads o e m‘_"]”.)‘ R '
(vi) Lalsghat-Sairang (Assam &
L. uhome‘:'}. S
(ix) Rangapara-Balipara-Bhalulk- |
pung (Assem and ) .
Pradesh). :
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(x) Tipling-Itanagar (Assam &
Arunach®l Pradesh).

(x1) Murkongeselek-Passighat
(Assam & Arunachal Pradegh)

(xii) Gauhati-Dudhnai (Assam).

 :

(' Permanent Diversion of Tilaangas
Furakka lmne upto South sbutment

MARCH 25, 1975

Written Anawers a4

(xiit) Bidings between Akhsura
(in Bangladesh) and Agar-
tala (in Tripura) and Belonia
Stationis (in Bangladesh) and
Belonia City (in Tripurs).

of Barrage with a bnidge over Feeder

Canal (West Bengal)

() Provision of B. G. 1ailway biidge over

the Farakka Barrage. (West

(i} B. G. connection between the left bank
abutment of the Farakka Barrage

ram excluding mter-

change point at Malda (West Bengal)

and Chamag

(1v) Daversion of the Ballalpur Halt-Tildanga B.G.
line along the left bank ot the Feeder

Canal (West Bengal)

Allocation for Railway Line from
Dharmanagar to Kumarghat

4800. SHRI S. N. SINGH DEO, will
the Mimster of RAILWAYS be pleased
to state:

(a) whether any amount has been
sanctioned in the present Railway
Budget for the construction of Rail-
way line from Dharmanagar to Ku-
marghat in Tripura; and

(b) it not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). It was
proposed tp take up the construction
of the new M. G. line from Dharma.
nagar to Kumarghat during 1974-75
provided the funds were made avail-
able by the North Eastern Council
Since no funds have been made avail-
able so far by the North Eastern
Council, it has not been possible to
take up the project. No provision
has been made in the rallway budget
for this work.

Date of

opening

B. G. 7 82 Kms, T1-13-7%
B.G. 2 24 Kms., 11-11-71
B.G. 2 40 Kms. 11-11-71
5 58 Kms. 28-1-72

Indian Oll Gas Agencies in Rajkot
Distriot

4801. SHRI ARVIND M. PATEL:
Will the Mimster of PETROLEUM
AND CHEMICALS be pleased ta
state,

(a) the number of Indian Oil Gas
Agencies in Rajkot District in Gujarat
State, city-wise;

(b) the mumber of customers in
each agency; and

(¢) the number of applications pen-
ding with each agency uptil Decem-
ber, 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(8) to (¢). The number of Indane
Gas agencies in the Rajkot distriet in
Gujarat, the number of their cusjom.
erg and the approximate no. of appli-
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«<atlons for new conmnections pending
with them are given below:—

Nam:ofthragsncy  No,of N of
cu:tum:n applications

p'nding
(approx)
x. Alhed  Intustral 73 4 2000
Agncie, Rajkot.
2. Knthau Industrivs, 4584 2000
Raijk.t.
3. Rajkst Dy tnct 3039 2500
Crp Sociaty,
Rajkot,
4. PJ. Sumpat, 1906 1000

rvi.
Private and Public Limited Companies
in Kerala

Written Answers 146

LAW, JUSTICE AND COMPANY AP.
FAIRS be pleased to state,

(a) the number and names of
private and public lumited corupanies
operating 1 KetTala and the amount
invested mn each of them duiing the
last three years, year-wise, and

(b) the names of companies which
have Wween closed down during this
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE aND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA)- (a) The numbher
ang paud-up capital of public and pri-
vate limited companies operating In
the State of Kerala during the last

4802. SHRIMATI BHARGAVI three years, viz, 1973-74, 1972-73 and
THANKAPPAN, Will the Mimster of 1971-72 agre given as under:—
(Rs. 1n Croies)
Year Public Private Total
N G N Gk N TR
- 1973-74 . . . 358 112 § 907 52°2 1265 16417
1972-73 . . 352 105-2 823 272 1175 132°4
wr-72 . . : 342 72°9 762 24 4 1104 97 3

As regards the namesg of these com-
panies, the Depariment has brought
out a Diectory of Joint Stock Com-
Panies in India which giveg the names
of the companies at work as on 31-3-
1970. The Annual Blue Books and
monthly ‘Company News and Notes’
®ive the names of newly registered
<companies and those of companes
which ceased functioning during a
wear. Copies of these publications are
available in the ParBHament House
Library.

(b) 33 companies, 16 in 1871.72,
8 in 1972.73 and § in 1973.74 were
rveported to have ceased functiomng
by either going into liquidation or
being struck off under Section 560(5)
of the Companies Act, 1956, in the
State of Kerala. The names of these
<ompanies are given in the Statement

laid on the Table of the House, {Plac-
ed in Library. See No. LT-9312/75.]

Rise in Cost of Production of Crude

4803. DR. H. P, SHARMA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether cost of production of
crude in different oil producing and
exporting countries has risen during
the current year;

(b) if »0, to what extent the per
barrel price in each country has risen
and how does it compare with the
corresponding rise in the cost of pro-
duction in India; and

(c) whether these oil exporting
countries have decided to pass down
this increase in production cost to the



THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P MAJHI)
(a) to (c). The actual cost of pro-
duction of crude o1l in ditfferent coun-
tries for the current jear is not
known. However, Iran is reported to
have notified an increase of fpur cents
per barrel in the cost of preduction
of 1ts various crude oils The whole
position, 15 however, not guite clear

Profity earned by certain Foreign
Drug Firms b 1973

4804. SHRF SOMCHAND SOLAN-
KI Will the Minister of PETROLEUM
AND CIEMICALS be plegsed to
state

(ay -whether the M/s Bayer, Searle
and Warner Hin8ustan earned a profit
of 2003 per cent, 1743 per cent and
18.80 per cent, respectively during the
year 1073 (profit before tax to sales),

(b) whether earning of more than
15 per cent prefit amounta to flouting
the Drug Price Control Order, and

{c) if so, what action Government
propose to tike In the matter for the
benefit of consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R. GANESH)

(a) Details of overall profit earned
by each company durfftig the year 1973
are given below —

S. No. Nam-*ofthr company Percentage
of gross

1 be-

re lax

to sales.

1 M/s. Bayer (India) Ltd 19 6
z M/s Scarle (Indis) Ltd - 12 9

3 Warner Hindustan Lad. - 145

" MARCH 38, 1% Written Anmwery

14%

{b) and (c). Para 14{) (iv) of the
Drugs (Pricey 'Contrnl) Ovdsn, 1970,
provideg that in case the actual gross
profit before tax for any particular
year 1n respect of drug activity as
shown in the audited accounts of the
manufacturer or importer exceedg 15
per cent of the sales turnover of ithe
year, as certified by the auditor, ihe
excess shall be tunded scpaiately and
shall not be utilized for distributiom
of dividends but shall be utihzed wath
the prior approval of the Central Gov.
ernment, for any of the following
purposes namely —

(a) research and development ex-
penditure,

(b) adjustmehts against
prolits or losses and

*

future

(c) such other purpose, as may
be specified by the Central
Government fiom time to
time

Information whether gro.. profits
before tax on drug activitv exceeded
16 'per cent and whether such profits
were funded separately under the said
provicion of the Drugs (Pricey Con-
trol) Order 1970 is bemg collected
and wil] be lud on the Tible of the
House

w1y S ¥ gEray W afveh far
N 7 o A

4805. ‘ﬂ»ﬂ"l‘[,m‘ﬂﬁa D WK,
T wel) 7 w Y w7 w3

(%) =1 qoere ¥ frod star ¥
W woE Wiy ¥ ¥ fag fo
far a1, W) . e

(@) afz @, at % w1 O
t ¥ mwy mAw ¥ e Wi ofieedy
frme &t ¥ o A ) a ak
LT TTL I

e warwa § awpelt (<t g
fog)
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(w) ofr gt or &l ¥, I
difaw durad} & g, gordex W@
ot T e v fere B

(@) g™ &% wog 3w & seiey
& ¥ ool vogw & Ty AW
(wwr€ 251 fvoinfies, w. fae arm
27. 60 ¥UT WY) W4 #rew fawm
& qraeg & wivew wr-fratoor  saeEr
qur fear mar @ e feaed & e
&Y W =R ey W fre
&t & wr AT & b w1 wvdew
o H1 ITFEAT F1 W A WA U
ITYET €] § TOMAG FIAT 00 |

Decislon on contiun:tion of Post of
Railway Seetiona] Officers

4806. SBHRI LAlLJI BHAI: will the
Minister of RAILWAYS be pleased
to refer to the reply given tn Urstar-
red Question No. 3827 datea the lUth
December, 1974 regarding abolition ot
posts of Railway Sectional Officers
and state:

(a) whether any fleal decision has
been taken regarding continuation of
the posts of Railway Sectional Officers
beyond 1974, 1n view Of, the present
financial stringency; arnd *

(b) if not, reasons for the delay?
THE DEPUTY MINISTER IN THE
TRY OF MIL\_’I’AYS (SHRI
BU%AE 'E&GH), (a) and (b). Yes
The currency of 38 out of the 42

posts of Raiway - , Sectional Officers
hag been extended upto 31.12-1977.

Issue of COB Licences to foreign
firms

4807, SHRI BHALJIBHAI

cases consolidation of capacities was.
made and broad outlines of such con-
solidation, production of each jtem at
present and the time of grant of COB
licence; and

(b) when I(DR) Act provides grant.
of Intent Letter for every new article,
under what authority amd on whose
recommendations consolidation of capa-
cities has been made in the COB
licence?

THE MINISTER OF STATE IN 1THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). The informatiun iz
being tollected and will pe laid en
the Table of the Sabha.

Import of Imde-Mathaein by M/s

M 8D,
4308. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of PETRO-

LEUM AND CHEMICALS be pleased
to refer to the reply given to Un-
starred Question No. 179 on the 1&tb
February, 1975 regarding import of
Indo-Methacin and state.

(a) whether Indo-Methacin which
was imported at an average rate of
Rs. 4560/ per kg, was 10 times dearer
than the prevalent internationa)] prices;

(b) what was the selling price of
formulations made out of thig Indo-
Methaem by M/s. M S.D. and the
sale value of formulations made out
of 1 kg of Indo-Methacin;

(c) is it-a facf that M S.D, reeorted
to over-mvoicing in this item, which
wag complained to the Mimstry num-
ber of times, but instead of taking
any action, Government canalised the
item to divert the  attention of the
complaints, if so. reascng for doing so;
and

(d) whether Government propose
to prosecute thig foreign firm for ré-
gorting to over-invoicing?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (d). It was brought to Gov.
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ernment s notice that M/a. M, § D.
were importing Indo-Methacin from
their principalg m U § A at higher
prices though the inte.national prices
had come down The import of Indo-
Methacin was canalised through the
STC {from the year 1973.74, to ensure
impoit of this bulk irug by the STC
at competitive prices ‘The yuestion
of over-invoicing of this item 18 being
lookeg into

Though M/s M S D imported
Indo-Methacin at an average rate of
Rs 4500/. per kg, the price allowed
for fiaing the prices of formulations
was R« 477159 per kg 1n 1970 ond
Rs 282869 per kg hem 17.8.1u73
The =elling prices of Indo Methacin
formulations manutactureg by M/s
M 5 D were as under

Pk 17e Price Ruvised
on 1970 oniI7 8-
1973

2smg 10«10 caps Rs §3 30 Ry 44 50
so>mg 1o«10caps Ry 96 0o Re 82 6o

The cale value of formulations
made put of 1 kg of oulk Indo-Metha-
cin 100 per cent pure, including the
process logs, at the bulk drug price
of Rs 282369 per kg. was as under

Rs
25mg 37,200 Caps <O 445 16,554
somyp 18630 cap, vo 826 15,364

As staled in reply to part (a) of
Lok Sabha Unstarred Question No 179
answered 1n  18.2.1975 world prices
that prevailed during the years 1067
to 1871 are not avalable

Whyret § wfew wreha wree @ ww
T fvig

4809. ot wrewe frw : WU W
et gg wA &7 v w1 fE

(%) war wfesr wrefig wrte dre
/Y ¥ g ¥ gy Friy fear & Fe
T gUAT W ¥ AT AT o few
3 wfr |
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(w) afx &, av ¥ w1 e

() w1 gl Y owh ¥ oag
wrvares fear oy f =E goar 1w &
ST ¥ Wo WITo o ¥ wyywY &
FHE FaO (T4 AL, WK

(w) afx g, O o faferdr ¥
wT Frandy oy af §°

tw e W It (s g
fag): (%) ® (@), 21-1~1975 &
23-1-1975 % W™ sfear urto dte
qwo gaifaina (7 fr sfa® gz13
W @Yo ¥Y WYAT IfAAA)  Ifw
HqTET ST CEfReTE aE § 7 aerd
& gf 2% 7 av g fear mar a1 fe
wfr ¥ grar o § faw aoifus &om-
arat ¥ S T ¥y € & b
TigAAF R AR Y T
= fagr s

() ot 21 qaadl W WA A W
ey ¥ % qu femr 91 )

(v) @ s st s &
faarodis @ Y by s @ s 9w
aifesfirs & 38 gu e e wr
AT | ¥W WY F ATETC T OFE
ufere fafreg s forg ot o w9 o
wer % 39 awrEr & fau afs o
gviifeg aaaamT & wREd °1 w
T FAE! G F TwE gIaT A
* wwifrn! ®) W oo @ few
¥ gEET A ) ad 2
Loil

it ot ey

4810. it wawee fewr : ¥ W
wot ag TR #F $ W)

(%) sngowmg 14,000 8w
Tay &7 Foiw fawar war wr Wi afy
g, NIt ;
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(&) wr i o wlw & fog
fm-fier wut %1 Tadw feo oo ; W

(7) =% ¥ ux aw feer &
forer g & 7

W waem & oAt (st gar
fog) : (¥) 13,461 wrafgd are fee
A wfrz & forg 2w 4 fafaw = 0%
TS FT AT T | WT T% FE WIET
adr fen mar § W wmET T oaw
#Y IgeregAr 9 fd - &1

(&) o= (7) so 7 359 0

TN WOTR LEE WY RIA F TTEA T
e

4811, St TrwTARIT TONY ¢ W|AT
TN TAT TE FATH FT FU H 5

(%) w1 q@ THY & WETE WR
¥ 2w aw ST A g §, W

(@) w1 AP W7 T =N
AagwA o e afy g e ?

tor s & Iwewlt (o A
fag) : (%) ot 7t | aficamafos v
¥ 9 T 9T FAN T FAH ¢ W
e ¢

(@) g=r T J=am|

we tham e grremw wRTteR
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4813, ol TrTTENTC WreNt @ W7
i A Sy el e

(¥) =7 229 23 %0197, 1975
%t fgrmar (wre w3w) 7 WA
efemr =d wEnmw SwETITE T
TERAT AraTioe AT T 97 w67 39
YT FTAG & UF 9T [ 0T
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¥ 7w ¥ fom s & faeg o 7-
ard &Y 7Y o, I AT FT ORI

(w) wdw, 1974 7 famaa
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N
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() oot warer ¥ wrctoma ¥
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Engquiry jnto the Functioning and Pro-
. duets of certain Companies

4815. SHRI SHASHI BHUSHAN:
‘Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Goverpment have en-
quired jnto the funcfioning and pro-
ducte of Alkali gnd Chemical Corpo-
ration of India Lamited, IMKEMEX,
Chemicals and Fibres of, Indig Limi-
ted, Indian Explosive Limited, Atul
Products Limited, Hindustan Lever
Limited, Phillps Carbon Limited, I
GI (India) Limited, Chloride India
Lamited, Goodyear Limited, Tribeni
Limited, Union Carbide Limited,
Sandoz, Dunlop (India) Liputed,
Bayer, Anglo French Co. Ltd, Merek.
Sharp and Dhome, Cynamide, Glaxo
Laboratories, Pfizer, Parke Davig Ci-
ba, Polyfins and Albright; and

(b) if so, the findings of the enqui-
Ties with regard to the quality and
vrices of products, especially drugs,
which they produce ang sell?

* THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHR!I K R.
'GANESH): (&) and (b). No. specific

enquiry into the functioning or pro-
duets of these Comparies has been
eonducted by the Ministry of Petro-
Jeum and Chemicals, However, the
Committee on Drugs and Pharma-
wbuticlls Intustry set tp by.the Go.
Wernment dn Februsry 1074 is golng

into the various aspects of the Drugs
Industry. .The terms of reference of
the Committee, inter-alia, include the
following: —

(i) To examine measures taken
so far to reduce the prices of
drugs for the consumer, and
to recommend such further
measures ag may be necessary
to rationalise the prices of
basic drugs and formulations

(ii) To recommend measures for
effective quality control of
drugs, and for rendering as-
sistance to small scale units
in this regard.

The Department of Comparry -Affairs
(Company J,aw Board) have intimat-
ed that the books qf_account and other
documents of the following three com-
panies were inspegted, under Septjon
209(4) of ‘the Gompaniés Act, 1058:

.+ (i) Chemicals and Fibres of India
Limited.
(11) Indian Exploswes Limited,
and '

(in) Hindustan _'E.-e\rer Limited.

These inspections “were meant to ex-
amine the working of the Company
and the management of its affairs
Chemicals anid:Eibres of India Limited
manufacture Polyester :staple fibre
and methandl. Indian Explosives
Limited manufacture” explosives, de-
tonators, safety:fuses and- also ferti~
lizers. The products manufactured by
Hindustan Lever Limited are Vanas-
pati oil products, soaps and deter=-
gents, dairy products, animal food,
instruments and toilet preparations.
The inspection imter alia examined
allegations regarding reduction in
weight of soap cakes and powder. It
wag reported that while there was no
varjation in the sale price-of soap pro-
ducts duting the years- 106f -tq 1973,
the weight per unit was reduced in
1969.

The cost investigation of the follow-
ing-companies® in redpect SPBUIE Aty
mentibried against each way conducted
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by the Tariff Commission during
1966-1968 and based on their recom-
mendations, the prices were fixed by
Government:

Nim-~of the company Name of the product

—

1. Glax» . + Vitamun A

N DNé.;an S‘t:u:p& - Vitamin B 12

3. Pfizars Chloroprepamide
I NH
P. A. S.

4. C?namld
§. Park* Dawvis

T\ tracycline
Amodiaquine

An interim price revision on =ac-
count of the increase in the raw
material cost that have taken place
since the last cost investigation have
been allowed by the Government on
the recommendations of the RICP,
in the case of the following products:

Vitamin A

Chloramphenicol Powder
Amodraquine
Chlorpropamuinde
Isomcotinic Acid Hydrazide
Para Amino Salicylic Acid,

The following products of M's
Ciba and Galxo were cost investi-
gated by a Working Group set up
under the Chairman of BJIC.P. and
their priceg were fixed on the basis
of the recommendations of the Group
BICP:

M/s. Civa Sulphathiazole
Sulphaphenazole
Sulpha:omadin
Sulphasomadinmicro

M/, Glax) ;Beotamstha~one

The price of Banmith manufactured
by M/s Pfizers was fixed on the re-
commendations of the SICP who con-
ducted the cost investigation of this
bulk drugs

The number of drug formulations
manufactured in the country by diffe-
rent manufacturers runs into ten of
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thousands, A large number of applica-
tions are received by the BICP who
have been entrusted with the screen=
ing of the applications for flxution
revision of prices of drugs. During
the period August, 1974 to 10y
February, 1975, BICP received a total
number of 3029 applicationg for revi-
sion of prices of formulations from
different manufacturers—each appli-
cation, containing a number of formu-
lations. The applications for revision
fixation of prices of formulations are
examuned by the BICP in accordance
with the provisions of Drugs (Prices
Control) Order, 1870 and price ap-
provals arc sanctioned by the Go-
vernment on the basis of the recom-
mendations made by them It may
not be possible to compile separately
for all the companies in question the
formulations and their prices approv-
ed by the Government,

Availability of Tubulars for Drilling
Operationg

4818 SHRI SHASHI BHUSHAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are aware
that because of woild-wide stepping
up of oil drilling operations every
where tubulars are being purchased
ang stored the world over o, a large
scale and there is likely to be a shor-
tage;

(b} in view of the above. what steps
Government have taken to procure
enough tubulars to meet its needs of
expanded oil drilling ang exploratiomn
and

(¢) where doesg the indigenous ca-
pacity to manufacture tubulars stand?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (C. P. MAJHI): (a)
and (b). While it is true that owing
to considerable increase in oil ex-
ploration activity all over the world,
the supply position of tubulars has
been tight, both ONGC aad OIL~—ihe
two principal organisations engaged
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in oil exploration in the country—
have been taking adequate steps to
procure their requirements of tubu-
lars. Government have no informa-
tion of the extent to which other
ecountries are storing tubulars,

(e) The demand for line-pipes is
to a large extent being met from indi-
genous sources. Steps to manufacture
certain grades of production tubings
and casing pipes within the country
are in hand. Similarly, the possibi-
lities for manufacture of drill pipes
are also being explored.

Shortage of Drilling Equipment for
O & N.G.C, operations in Assam

4817. SHRTI SHASHI BHUSHAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state whether drilling operations at
Galoki oil field has been reduced by
more than half due to shortage of
drill pipes, casings and flow-lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
No, Sir.

Relation between BIECCO Lawrie
Limited and Indo-Burma Petroleum
Company Ltd, and Balmer Law-
rie and Company Limited

4818 SHR] SHASHI BHUSAN.
Will the Minister of LAW JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) what is the relation between
BIECCO Lawrie Limited (Regd, office
at 21, Netaji Subhash Road, Calcutta)
with Indo-Burma Petroleum Compa-
ny Limited and Balmer Lawrie Limi-
ted; and

(%) what is the percentage and
respective ghareholding snd compo-
sition of the present Board of Direc-
tors of BYJECCO Lawrie Limited re-
presenting various interests?

328 LS8,
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS ‘SHRI BEDA-
BRATA BARUA): (a) Balmer
Lawrie and Co. Ltd. holds 60.2 per
cent shares in Biecco Lawrie Ltd and
Indo-Burma Petroleum Co, Ltd. holds
80.2 per cent shares 1n Balmer Lawrie
and Co Lid. BIECCO LAWRIE Co.
Ltd, is, therefore, a subsidiary of
Balmer Lawrie and Co. Ltd, and
Balmer Lawrie and Co. Ltd. is a
subsidiary of Indo- Burma Petroleum
Co. Ltd.

(b). According to the latest Annual
Return made upto August, 16, 1874
filed by the company with the Regis-
trar of Companies, West Bengal, the
composition of the present Board of
Directors of BIECCO LAWRIE Ltd.
is as follows:

1. Shri Atma Prakash Verma
2. Shri Ashit Kumar Gupta

3. Shri Chakravarthi Sundarchar
Srinivasan

Percentape of shareholding in
Biecco Lawrie Co. Ltd. of various in-
terests is given in the Statement laid
on the Table of the House. [Placed
in Library. See No. LT-9314 73.]

Meeting of Chief Executiveg of Pub-
lic Sector Fertilizer Units

4819, SHRI M. KATHAMUTHU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a meeting of the Chief
Executives and top leve] Managers of
fertilizer units in the public sector
was convenad by him;

(b) if so, the broad features of the
subjects discussed thereat; and

(¢) the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Yes, Sir. A meeting of the Chief
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Executives and top level management
of public pector fertilizer units was
held in New Delhi on 27th February
1975,

(b) and (c). Various subjects in-
cluding the need for gtreamlining the
organisational set up of the under-
talings, production performance and
capacity utilisation, maintenance pro-
blems, creation of facilities for captive
power generation, training and
managerial development and market-
ing and pricing policies were dis-
cussed at the meeting The important
suggestions made at the meeting in
regard to thesc various issues are
under consideration.

Cancellation of Pashchim Express and
Rajdhani Express between New
Delhi ang Bombay Central

4820 SHRI M KATHAMUTHU;
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the air-conditioned
Pashchim Express and Rajdhani Ex-
press between New Delh; and Bom-
tay Cential have been cancelled;

(by 1if so, 1easons therefor,

(c) what steps are being taken to
rectify the situation; and

(d) what are the alternative ar-
rangements made to avoid the difficul-
ties of the passengers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)- (a) Yes, temporarily

{b) Due to damage caused to one
pier of Vaitharna Brnidge No 92
(South) between Saphala and Virar
by the heavy tides on the mnight of
23rd 24th February, 1975.

(¢) Urgent repairs to the damaged
spans were undertaken and traffic re-
sumed with speed restrictiong on the
bridge. Temporary works of provid-
ing cross overs at the ends of the
bridge t» permit the single line work-
ing on the bridge portion only has

MARCH 28, 1975
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alsp been completed and irain servi-
ceg further stepped up. Woark on the
new bridge in replacement of the ex-
isting one is also being expedited
with a view to completing the same
before the next monsoon.

(d) All the trains including 25/26
A.C./Paschim Express and excepting
Rajdhan: Express between Bombay
and Delhi have since been restored.
Rajdhani Express will also be restor-
ed whepn the position stabilises.

Transfer of Employees of ICF,
Madrag

4821 SHRI P R SHENOY. Wil
the Minister of RAILWAYS be pleas-
ed to state:

{a) whether there 1s any proposal
to transfer on a large scale the emp-
loyees of Integral Coach Factoty, Mad.
ras to the Wheelg Factory of the Rail-
ways situated near Bangalore;

(b) if so, the salient features of the
entire proposal,

(c) whether the implementation of
this proposal will not dilute the emp=-
loyment potential in Karnataka State;
and

(d) if so, the steps, if any. taken
to transfer ithe employees of the In-
tegral Coach Factory within the State
of Tamil Nadu?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)- (a) No.

(b) to (d) Do not arise,

Earth work op Apta-Dasgaon Line

4822 SHRI P. R SHENOY: Wii
the Minster of RAILWAYS be pleased
to state:

(a) whether the Railway Ministry
hag taken any steps to resume the
earth work between Apta and Dasgaon
for the extension of railway line from
Apta end under the drought relief
measures;
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(b) if 50, what are the steps teken;
and

(c) it not. when will the Railway
Ministry resume the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). Final
Location Survey between Apta and
Dasgaon has since been completed.
The decision regarding taking up this
project for construction, will be taken
after the examination of the survey
reports is completed, taking into ac-
count the availability of funds.

Assurance to implement Electoral
Reforms

4823. PROF. MADHU DANDA-
VATE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is true that s me
parties have announced that if the
Prime Minister does not give an as-
surance to implement the electoral re-
formg suggested at the meeting of
party representatives 1o be convened
by the Prime Minister to discuss elec-
tora] reforms, they would boycott the
meeting; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
CO. AFFAIRS (DR. SAROJINI MA-
HISHI): (a) and (b). Certain re-
ports to that effect have appeared in
80Me newspapers.

The Government have an open
mind in the matter and will hold dis-
cussions with the leaders of the poli-
tical parties on the question of elec-
toral reforms.

0Oil exploration at Jaisalmer in Ra-
jasthan

4824. SHRI RAGHUNANDAN LAL
BHATIA:
SHRI SHRIKISHAN MODI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whep, the final phase of the ex-
ploration in Jaisalmer area of Rajas-
than is likely to be completed:

(b) whether O & N.G.C. has sunk
any wells giving very assuring results;
and

(c¢) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P MAJHI):
(a) Till now no oil/gas of commer-
cial interest has been found in the
Jaisalmer area of Rajasthan. Ex-
ploratory work is continuing. Pre-
sently a well ig being drilled at Shu-
marwali Talai and the depth reached
on 15th March 1975 was 3519 metres
against the projected depth of 3600
metres A few more locations have
been released for drilling in this area.

(b)Y No Sir
(¢y Does not arise

Supply of Petroleum Products by
USSR to India

4825, SHRI RAGHUNANDAN LAL
BHATIA:

SHRI ANADI CHARAN DAS:

SHRI SHRIKISHAN MODI-

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state -

(a) whether the USSR is to supply
petrol and petrolcum products to In-
dia in 1975:

(b) if so, the total quantity thereof:

(¢) how much of kerosene and
diesel oil would be supplied;

(d) whether the supply would meet
the requirements of India; and
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(e) the broad features of the ag-
reement reacheqd in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHID:
(a) Yes, Sir. No import of Motor
Bpirit (Petrol) is however contem-
plated.

(b) Tt is expected that approximate-
ly 1.2 million tonnes of kerosene and
HSD would be imported from UBSR
in 1975, along with small quan. hes®
of special lubricants for plant and
machinery of USSR origin for indi-
vidual users

(c) Imports of kernsene and diesel
o1l from USSR are expected to be 0.6
million tonnes each during 1975

(d) Due to Limted availability of
foreign exchange and the steep in.
crease in prices it has not been pos-
sible to meet the demand of petroleum
products including kerosene o1l in the
country during the current year in
full.

The need for economy in consump-
tion of petroleum products continues
in view of the high prices and the
heavy burden placed thereby on the
country's foreign exchange resources

(e) Formal agreement has not yet
been smigned hetween IOC and Soviet
Exporters

Discussiong with U AE, Peiroleum
Minister regarding Oil Supplies

4826 SHRI RAGHUNANDAN LAL
BHATIA:

SHRI PURUSHOTTAM KA~
KODKAR:

Will the Mmister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the United Arap Emi-
rates Minister for Petroleum hagd cal-
led on him in early January, 1975 at
New Delhi;

(b) it 30, whether any talics were
i’:dl‘lirremdh-:the supply of oll to

(c) if so, the salient features there-
of;

(d) whether any decisions have been
reached; and

(e)'if so, the sallent Teatures there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b) Yes, Sir

(c) to (e), Arrangemenis have been
made for impori of 1 Milhon Tonnes
of crude o1l from United Arab Emi.
rates durmmg 1975

Letters of Intent issued to M/s, Hoechst

4827 SHRI K. § CHAVDA Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state,

(a) how many letters ot intent have
been issued to M/s Hoechst during
the last three years, ilems covered
mn each and conditions imposed in
these letters of intent;

(b) how many of these letters have
been converted into industrial licen.
ces and the conditions imposed in
these licences;

(¢) whether any relaxation was
made in the conditions of letters of
mtent while converting the same
wmto lLicences; and

(d) if so, the uature of relaxation
and under what authority it was
made?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R GANESH):
(a) to (d) The information 5 being
collected and will be laid on the
Table of the Sabha,
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Conditiors imposed in Industrial
Liost.oos granted to certaln
Foreign Drug Firme

4828. SHRI K. S. CHAVDA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state*

(a) what are the conditiong imposed
in the Industirial Licences granted to
M/s. Roche and Borroughg Wellcome
Limited for the manufacturing pro-
gramme of Trimethoprim and Sulpha-
methaxazole and their formulations;

(b) whether these companies have
fulfilled the conditions imposed in
intent letters and industria]l licences.
if not, what action Government pro-
pose to take against there companies;

(¢) how many Indian Firms have
been refused permission to manufac-
ture these formulations and the rea-
sons for the same—the names of the
companies and the capacities asked
for, the foreign exchange saving pro-
posed; and

(d) whethez Government will re-
open their cases?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R GANESH)-
(a) Information regarding the momn
conditions of Industrial licences to
M/s. Burroughs Wellcome (India) Pvt.
Ltd. and M/s. Roche Products Ltd.
for the manufaciure of Trimethoprim
and Sulphamethoxazole respectively
and their formulations is given in the
statement laid on the Table of the
House. |Placed in Library. See No.
LT-9315/75].

(b) & (d). Information is being col-
lected and will be laid on the Table
of the House,

Government Conirol on Foreign Drug
Manufacturers

L4

4829. BHR1 SHANKERRAO
SAVANT: Wil the Minister of PET-
ROLFUM AND CHEMICALS be
nle-ved to state:

170

(a) what kind of control iz exercis-
ed by the Government of India over
drug menufacturers dominated by
foreign capital or foreign managemeant
in the matter of manufacture and
standardisation of drugs, pricing and
distribution of drugs and import and
export of drugs;

(b) whether some of these manu-
facturers are selling their drugs at a
tremendously high price: and

(c) if so, which companies and
which drugs are involved in this nef-
arious trade and what steps are taken
to counteract these arctivities?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (¢). In accordance with the
Ministry of Industrial Development
Press Note dated the 16th February,
1973 drug industry has been included
in appendix 1 thereto and foreign com-
panies and subsidiaries and branches
of foreign compames are eligible to
participate but their investment will
be subject to the guidelines on dilution
of foreign equity. Their applications
will also be examined with special
reference to technological aspects,
export possibilities and the overall
effect on the balance of payments.
Companles having more than 40 per
cent foreign holding and branches of
foreign cumpanies operating m India
are required to obtain the approval
of the Reserve Bank of India for
carrying on their existing activity,
opening new branches, starting of new
activity etc. Control on standards of
drugs is exercised through ihe Drugs
and Cosmetics Act, 1940 and Rules
made thereunder, Import licences are
granted under the Import Trade Con-
trol Pollev 1n force from time to time

(b) There is a comprehensive Drugs
(Priceg Control) Order, 1970 and the
prices of drugs are statutorily con-
trolled under the said order Ome of
the aims of the said order is to curb
the profits of drug manufacturers and
it provides that the overall gross pro-
fits belore tax of drug manufacturers
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or importer should not exceed 13 per
cent of the sales turnover and in the
case of excess the same will be funded
separately and shall not be utilized
for distribution of dividends but shall
be utilized with the prior approval of
the Central Government for any of
the following purposes, namely:—

(a) research and development ex.
penditure

(b) adjustments against future

profits or loss

(e) such other purposes as may be
specified by the Central Gov-
ernment from time to time.

Government have taken the follow.
ing measures to regulate the expansion
of the foreign companies and to en-
courage the growth of the Indian
sector:

(i) The Indian sector of the industry
is given preference in approval manu-
facturing schemes;

(i) Manufacture of increasing mum-
ber of bulk drugs through public
sector undertakings,

(iil) Industrial licences are usually
not issued to foreign firms for pro.
ducing formulations unless linked with
the production of bulk drugs;

(iv) They are asked to take up pro-
duction of bulk drugs from more basic
stages and to make available a suit.
able portion of their bulk drugs pro-
duction to non-associated formulaters
in the country as a condition for being
permitted expansion in capacity or_tor
taking up new activity. Appropriate
export obligations are alsg imposed.

(v) Increasing number o:diimt:orts of
pbulk drugs and intermediates are
canalized through the S.T.C. which
nwwnsﬂtutsomwwmtdthu
total imports of bulk drugs and drug
intermediates.

With a view to ensuring the re-
guidted and rapid growth of drug
manufacture and further with a view
to ensuring that all essential drugs

are made avaflable fo the consumers. .
at reasonable prices, Governnent have
appointed a Committee under - the-
Chairmanship of Shri Jaisukhlal Haths
whose terms of reference interalla
include: — o

“To recommend measures neces.
sary for ensuring that public sector’
attains a leadership role in - the
manufacture of basic drugs . and
formulations, and in research and
development.” '

“To make recommendations for
promoting rapid growth of the drug
industry and, particularly, of Indian
and Small Scale industries’ sectors.
In making its recommendations the
Committee will keep in view the
need for a balanced dispersal of the
industry.”

The Committee submitied an in-
terim report on “Quality Control of
drugs and related matters” in May,
1974. 'The Committee’s report on
“Measures for providing essential
drugs and common houschold remedies
to the general public, especially in
rural areas” which also covers the
aspect of substitution of brand names
of drugs by generic names has been
received recently. Both these reports
are under consideration,

The Committee is expected to sub.
mit itg final report in April, 1975.

Further more. discussions have been
initiated with the public and Indian
sector to identify their role in the
production of essential antibiotics and
synthetic drugs (48 in number) in the
context of the VTH Plan
of drugs which is to increase from the
present production of about 3300 T to-
about 10,000 T. A two day conference
ot Public Sector Undertakings in the.
drug Industry was held on 12th and -
13th March, 1975 under the Chairman-
ship of Minister of State. In the
meeting it was noted that Public
sector units would increase their pro.
duction from the present level of .
1600 T to over 5000 T. Lo
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The Indian Sector has given a blue
print to the Minister of State, which
indicates that 23 units will take up
the production of 27 drugs in the near
future.

Licencegy lssueg to Foreign Drug
Companies

4830, SHRI SHANKERRAO SA-
VANT: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state;

(a) which of the foreign dominated
drug manufacturing companieg have
been given licences to manufacture
drugs and chemicals during the last
three years and in respect of which
drugs and chemicals; and

(b) what precaution has been taken
to see that they do not get monoply
for those drugs and chemicals and
do not charge heavy prices for their
products?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) A statement indicaling the names
of the foreign companies licence No.
and date ang items of bulk drugs/
chemical intermediates of drugs grant-
ed during the years 1872, 1§73 and
1974 is laid on the Table of the House.
[Placed in Library. See No. LT-9316/
75].

(b) Government have taken follow-
ing measureg to prevent the monopoly
of foreign companies:—

(i) Under the I (D& R) Act faci-
lity of registration with D. G.
T. D. subject to certain fore-
ign exchange limitz ig avail-
able to the Indian companies
whereas the same ig not avail-
able to foreign companies and
companies covered ynder
pg IIl of the MRTP Act,
1969.

(ii) Indiap sector of the industry is
given preference in the ap-
proval of  manufacturing
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schemes,

(iii) manufacture of increasing
number of pulk drugs through
public sector.

(iv) canalisation of more and more
bulk drugs through State
Trading Corporation,

(v) Foreign companies are asked
to make availaple a su'table
proportion of their production
of bulk drugs to non-aussociat-
ed formulators,

(vi) All non.residents, Lranches ot
foreign companies operiting
in India and Indian compa-
nies having move than 40
per cent non-resident ghare
holding are required to cbtain
the approval of Reserve Bank
of India for opening new
branches carrying on new as
well as existing activity ete.

There 15 a comprehensive Drugs
(Prices Control) Order, 1970 and the
prices of drugs are statutorily con.
trolled under the said order, except
that the companies with drugs turn.
over not exceeding Rs. 50 lakhs per
annum have been exempted.

Government have appointed a oum-
mittee on Drugs and Pharmaceutical
industry headed by Shri Jaisukhlal
Hathi ang its terms of reference in-
teralia include:—

(iii) To make recommendations
for promoling the rapid
growth of the drug industry
and, particularly, of the
Indian and small scale indus-
tries’ sectors. In making ifs
recommendations the Com.
mittee will keep in view the
need for a palanced regional
dispersal of the industry.

(iv) To examine the measures
taken so far to reduce the
prices of drugs for the con-
sumer, and to recommend
such further measures as may
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be mnecessary to rationglise
the prices of basic drugs and
formulations,

The Committee is lLkely to gubmit
itg report in April, 1975 and decision
on various aspects wil] be taken there.
after.

Disposing of Assets by Caltex

483)1. SHRI SHANKERRAQO SAV-
ANT Will the Minmister of PETRO-
LEUM AND CHEMICALS be pleased
to state

(a) whether there are complants
that Caltex are disposing of their
machinery, tanks and godowns in
view of the impendmg nationalisa-
tion,

(b) whether such complainty have
been investigated, if so, factg thereof,
and

{c) what measures are taken to
forestal]l such an eventuabty”

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI)
{(a) No such complaints have come to
the kownledge of the (Government

(b) and (c)
of (a) above

Do not ari-e 1n view

Threat for Termination of Recognition
of All India Railwaymen’s Federation

4832 SHRI MADHU LIMAYE
Wil) the Minister of RAILWAYS be
pleased to state

(a) whether 1t 15 a fact that at one
stage the Railway Board had threaten-
ed to terminate the recognition of the
All Indig Railwaymen's Federation,

(b) 1f so, the grounds for 1ssuing
such a threat,

(c) whether the All India Railway-
men's Federation hag specifically vio-
lated any of the conditiong attached to
the recognition, and

(d) if not, wag this threat in the
nature of & war of nerves against the
two million Railway employees”?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) to (d) The
A I R F is a Federation recognized
by the Railways and ag such it is ex.
pected of them to gude the labour on
the correct Trade Union lines When
it came to the notice of the adminis.
tration that some exhortation has
been made on Rallwaymen in the
Eastern sector to identify themselves
with the political movementis in that
area a warning had to be given o
Buch moves 4re made the aamnis.
tration may bave to think in terms of
initiating steps to  derecognize the
Federation
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Onsh realisation from DESU ang UP.
State Electricity Board

4334¢. SHRI NOORUL HUDA: Will
the Minister of RAILWAYS be pleaced
to state:

(a) whether it is true that a serious
ghortfal] has arisen in cash realisa-
tion from the Delhi Electric Supply
Undertaking and the U.P. State Elec-
tricity Board;

(b) whether the arrearg from these
two establishments alone amount to
Rs, 8.7 crores; and

(c) the steps being taken to realise
the arrears expeditiously?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (bh). Yes.

(c) The matter has been taken up
at a high level,

Reduction in Kerosene guota for Bihar

4835, SHR1I M. S. PURTY. Will the
Minister of PETROLEUM AND CHE.
MICALS be pleased to stale:

{a) whether the Central Govern-
ment had reduced the kerosene oil
quota for Bihar State in the month
of February, 1975; and

(b) if =0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI):
(a) and (b) For the month of Feb-
ruary, 1975 Bihar State was allctted
kerosene oil quota of 12,444 fonnes
against 14,200 tonnes In January, 19473
and 10,386 tonneg in February, 1974
Quota allotted in February was less

tthan in January 1975, but more than
in Pebruary last year. Kerosene
quotas given to the States vary from
month tp month depending upon past
sales tyends and seasonal factors.
Being a sghorter month, allocation of
Produst in February is generally less

than in other months. There has been
np change in the policy of allotting
kerosene quotag to the States since
November, 1974.

Plan for oil exploration in Fifth Plan

4836. SHRI [D. B. CHANDRA
GOWDA: Will the Minister of PETRO.
LEUM AND CHEMICALS be pleased
to state;

(a) whether Government have
chalked out itg plan for intensifying
the exploration of oil during the
Fifth Five Year Plan; and

(b) if so, the broad featureg re-

garding the plan of Govermment,
State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI)
(a) and (b). The measures taken
and proposed to be taken by the
ONGC for intensifying exploration
efforts and tor maximising indigenous
production of crude oil have been in-
cludeq 1n the Fifth Five Year Plan.

The gbjectives enumerated 1n the Fifth
Plan include,

{1) extension of exploration wcr«
to #&most all cedimentary
basins of India on land and
to a hmuted extent in ofi-
shore, wherever [pnssibilities
of finding hydrocarbons exist,
on geological considerations;

{i1) quick developmenti ef the al-
ready discovered oil fields,

(i1i) maximum utihsaticn of the
existing production wells:

(iv) wider application of second-
ary recovery methods.

The exploration work is plenned to
be intensified on land in Jammu and
Kashmir, Himachal Pradesh, Uttar
Pradesh, Rajasthan, West Bengal,
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Tripura, Nagaland, and Tamil Nadu
besides continuing exploratioa and
development activities in Gujarat and
Asgam as well ag in the off.shore
areag particularly m the Bombay High
area

The Oil India Limuted, apart from
proving the extent and developing the
vesources of its two 1mpoatlant o1l
flelds at Naharkatiya and Moran in
Assam, hag undertaken intensive ex-
ploration for o1l at Tengakkhat Naga-
Jan, Jorajan, and Tarajan, areas (all
in Assam) and at Kharsang in Aruna-
cha} Pradesh
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4839. SHRI K. MALLANNA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether there has been a ta'k
betweey, the Department of Company
Affairs and Reserve Bank regarding
tightening of regulation  governing
non-banking companies accepting pub-
lic deposits; and

(b) if so, the gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI
BEDABRATA BARUA): (a) and (b).
Section 58A of the Companies Acl
authorises the Central Government to
prescribe, in consultation with Reserve
Bank, the bmits up to which, the man.
ner in which and the conditions sub-
ject 10 which deposils may be invited
or accepled by a4 company. In exercise
of these powers, the Companies (Accep-
tance of Deposits) Rules, 1975 have
been framed and brought into force on
3rd February, 1975.

Import of Diesel to meet Demands

4840. SHRI G. Y. KRISHNAN: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the quantity of diesel which has
been importeq during 1874-75 to meet
the demand in the coumtry;

(b) the quantity of diese] supplies
demanded, State.wise; and

(c) the broad outline regarding the
palicy of Government to supply diesel
to the States for irrigationa) purposes?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI): (a)
Import of High Speed Ofl during
1974.75 would be approx. 3.4 lakh
tonnes.
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(b) Diese] oil demand projections are
not maintained state-wise.

(c¢) Stale Governmenis have been
assured that adequate supplies would
be maintained to meet their require-
ments of Diesel Oil for the agricul-
tural sector i1n full

In case of any shortage State Gov-
ernmenis have been requested to en-
sure availability of diesal oil to agri-
culturists on priority through gquota
cards, if necessary, and to eflectively
check malpractices like hoarding and
black-marketing ete. Availability of
diese] has so far remained adequate in
all States and free sales have been
made from the oil companies retail out.
lets. Demands of the agricultural sec-
tor have also been met freely without
ihe need for introducing the system of
supplies against quota cards on priori-
ty.

Setting up of Coal-Based Fertiliser
Plants during Fifth Plan

4841. SHRI K. LAKKAPPA- Will the
Minister of PEROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether Government propose to
set up coal-based fertilizer plants in
the country during the Fifth Five
Year Plan;

(b) the location of fertilizer plants
being set up in Karnataka: ang

(c) the main featureg of the Sche-
me?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Three large sized coal based ferti-
lizer plants are under implementation
at Ramagundam. Talcher and Korba.
The Fifth Five Year Plan does not en-
visage the setting up of any additional
capacity based on coal

(b) and (e). A large sized fertilizer
plant with a capacity for the manu-
facture of 180,000 tonnes of nitrogen
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per annum is in advance stages of
£construction at Mangalore in Karna-
taka. This plant would be based on
naphtha as feed-stock.

Proper Justice to the Poor,

4842, SHRI P. G. MAVALANKAR;
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the Prime Minister is
reported to have stated at a public
meeting in Bombay organised by the
INTUC on December 28, 1974, that
vhe poor people do not get proper
justice in the present system and
“we have to change the pattern so
that the poor get proper justice”;

(b) whether any steps are being
taken 1n thig regard; and

(c) ¥ so, broad indications there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) to (c). Yes, Sir.
The new Code of Criminal Procedure
which came inlo force with effect
from 1st April, 1974 has made
important changeg 1in the old pro-
cedural law with a view to expedit-
ing disposal of cases, 1Mproving
efficiency, affording relief to the poorer
sections of the commumty, providing
free legal aid to the accused n all
Sessions cases and enabling State Gov-
ernment to do so mm other categories
of cases, hberahsing the provisions of
maintenance orders and re-imbursing
cost of witnesses summoned by the
police during investigations, are in.
tended to alleviate the hardships of
the poor. By substituting summons
trial. serving witnesses by post and
doing away with the preliminary in.
Quiry in a sessions case, the delays in

the court trial have been minimised,

The Code of Civil Progedure
(Amendment) Bill, 1874, which is pend-.
ing before the Joint Committee of both
the House of Parliament, also contains
provisions which intend to provide re-
het to the poor sections of the com.
munity. Besides these, Government is
examining a comprehensive scheme to
provide legal aid to the poor.

Broad Gauge Line from Babarmatl 1o
Chndhinagar

4843. SHRI P G MALVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Sabarmati-Gandhinagar
broad gauge construction is progres-
sing as per schedule and satisfactorily;

(b) if so, broad outlines thereof:
and

(c) if not, the reasong theretor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢) Construc-
tion of the 30 km long B G. line was
sanctioned on 12th January, 1873 at an
estimated cost of Rs. 285 crores The
target date for the opening of the line
for goods traffic was onginally fixed as
December, 18974 Due to the delay in
the procurement of materials and ap-
proval of the plan of Guandhinagar Sta
tion building by the Gujarat State
Government, the work on the Line has
been slightly re-scheduled and the line
15 now expected to be opened to goods
traffic by June, 1975, and to passen-
ger traffic by December 1975,

Special survey of Oil fields in Gujarat

4844. SHRI P. G, MAVALANKAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state;

(a) whether 0. & N.G.C. have
carried out any special or extrg sur-
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veys and explorationg for further
ofl flelds in Gujarat; and

(b) if so, hroad feature; thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
(a), Yes, Sir.

(b) ONGC since 1974 has been
using digital seismic units for seismc
surveys in Gujarat with a view to
obtain better quality of sub-surface
information from depths deeper than
the horizons already known to be
hydrocarbon bearing

Assistance offered by foreign Countries
for Oil exploration in India

4845 SHRI DHAMANKAR: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state-

(a) wheiher 3 good number of fore-
ign countries have offereq technical
and financial assistance for oi] explo-
ration 1n ocur rcountry; and

(b) it so, the broad features of the
offers which have been fnalised 10
far?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P MAJHI):
(a) and (b). The Soviet Union’s tech-
nical assistance in non-share oil ex-
ploration by way of supply of equip-
ment, training facilities and experts
has been on a continuous basis With
the technical assistance of a French
party, ONGC is setting up an In-
stitute of Reservoir Studies in the
fleld of oil exploration, Recently the
U.K. Government have offered train-
ing facilities and experts for render-
ing technical assistance in oil explor-
ation and production; this offer would
be utilised to the extent necessary.
Financial assistance inter alia for oil
exploration is available through var-
ious credits offered by a number of
countries,
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Derailment of Eamrup Express near
Jalpaigurj

4848, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleosed to state:

(a) whether a derailment ocourred
on the 26th February, 1975 of the 58
Up Kamrup Express near Jalpaiguri;
and
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(b) whether Government have en-
quired into the causes thereof and if
eo, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF., RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) This accident has been inquired
into by the Additional Commissioner
of Railway Safety, North Eastern
Circle, Gorakhpur. According to his
provisional finding, the derailment
was due to failure of railway staff.

Memorandum from refireq Rallway
Employees and WidoWed Pensioners
of Kharagpur

4849, SHRI MOHAMMAD ISMAIL:
Will the Minister of RAILWAYS be
pleased te state:

(a) whether Government have re-
ceived any memorandum dated 20th
February, 1975 from the retired ra® -
way employees and widowed
sioners of Kharagpur,

(b) if so,
and

(c) the
thereto?

salient points thereof;

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) No

(b) and (c¢) Do not arise

Running Room/Rest Room facllities
at Itarsi, Allahabad, Jhansi and
Nagpur

4850, SHRI VASANT SATHE:. Will
the Minister of RAILWAYS be pleas-
ed to state: !

(a) whether the Central Railway
Ticket Checking Staff Unjon have
represented to the Railway Authori-
ties regarding lack of adequate and
proper running room/rest room faci-
lities on the important stations like
Itarsi, Allahabad, Jhansi and Nagpur;
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(b) if s0, what action is being
taken/proposed in' the matter; and

{c) the sallent features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The Central
Rallway Ticket Checking Staff have
represented through their Unions re-
garding lack of adequate facilities in
the running room/rest rooms at
Allahabad, Jhansi Itarsi and Balhar-
shah stations.

(b) and (c). Additional beds have
already been provided at Itarsi and
are also being provided at Allahabad.
On completion of the construction of
the new running room for the run-
ning staff, additional accommodation
will become available for Ticket
Checking Staff at Balharshah, Fresh
lines, mattresses etc., have been pro-
vided at Jhansi and Itarsi. Other
facilities like additional ceiling fans,
improved suoply of drinking water
have also been provided at Itarsi and
Balharshah,

Conversion of Metre Gauge Lines into
Broad Gauge in Maharashtra

4851, SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the number and particulars of
the projects in Maharashtra State
which are approved for conversion of
broad gauge line by the Ceniral
Government during the last three
yvears and progress thereof and the
time schedule fixed for their comple-
tion; and

(b) the number and particularg of
the gimilar projects and their year-
wise phasing during the Fifth Plan
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The project for
the conversion of the MG section from
Manmag to Purli-Vaijnath to BG was
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approved in 1973-74, Detailed en-
gineering surveys have been complet-
ed, the survey reporis are under pre-
paration by the Railway and are ex-
pected shortly. In view of the diffi-
cul¢ funds position, it has not been
possible to fix any time schedule for
the completion of this conversion.

(b) Proposals for the Fifth Plan
have not been finalised so far.

Introduction of Hyderabad-Delhl
Train

4852. SHRI Y. ESWARA REDDY:
Will the Minister of RAILWAYS be
pleased to state whether Government
have finally decided to introduce a
separate Hyderzbad-Delhi train?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): Introduction of a
weekly Jayanti Janata Express train
between New Delhi and Hyderabad
is under consideration.

Negotiations with Forelign Companies
for Oil exploration in Camveri Basin

4853, SHRI SAT PAL KAPUR; Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether O, & N.GC, is nego-
tiating a deal with foreign companies
for oil exploration 1n the Cauveri off-
shore basin;

(b) if so, which are the foreign
companies with whom negotiations
are going op ang when is the deal
likely to be finalised; and

(¢) what are the likely terms for
the deal?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P. MAJHI)-
(a) Certain proposals for oil explor-
ation in the Cauvery off-share basin,
made by some foreign oil companies,
are under conzideration of Govern-
ment.
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(b) and (c). It is not in the public
interest to disclose any details in the
matter,

Broad Gaoge line upty Rewarl June-
tion (Northern Railway)

4854. SHRI BIRENDER SINGH
RAO: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to extend the broad gauge line
from Delhi upto Rewari Junction on
the Northern Railway; and

(b) 1f not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, as a part
of overall scheme of conversion of
Dealhi-Ahmedabad scction.

(b) Does not arise.

Hashimara Industrieg Limited, West
Bengal

4856. SHRI JYOTIRMOY BOSU:
Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the composition of board of
directors of Hashimara Industries
Ltd, West Bengal;

(b) who are itg prinicipal share-
holders and number and value of
shares held by each;

{(¢) whether the company 18 under
the control of the House of Suraj
Mull Nagar Mull; it so, the facts
thereof;

(d) whether Shri N, C. Roy in his
book entitled “Mystery of Bajoria-
Jalan House” had revealed a number
of malpractices resorted to by the
management of Hashimara Industries
Ltd; and

() if so, whether, Bhvi Raghunathy
Reddy, the then Minister of Company
Affairs, directed investigations into
the affairs of the Company; and if 0,
what has happened gince then?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) According to
the Annual Retiurn made upto 30th
September, 1974, by the company, the
composition of Board of Directors is

as follows:—
(1) Shri Sumat Prasad,
(2) Shri Hari Ram Shah,
(3) Shri Prahlad Rai Bhagat,

(4) Shri Mohan
Mukherjee.

Kumar

(b) A statement is laid on the
Table of the House. [Placed in
Library See No LT-9817/75).

(¢) According to the Report of In-
dustrial Licensing Policy Inqguiry
Committee, 1969 the company be-
longed to Suraj Mull Nagar Mull
Group.

(d) and (e) Investigation into the
affairs of the company under Section
237(b) of Companies Act, 1956 has
been ordered by the Company Law
Board on 8th June, 1978, in exercise
of the powers vested in it under the
provisions of the Companies Act and
the notifications thereunder. The in-
vestigation was not ordered either
under the direction of Shri Raghu-
natha Reddy, the then Minister for
Company Affairs or on the basis of
revelations contained in the book
“Mystery of Bajoria-Jalan House” by
Shri N. C. Roy

The company flled a writ petition
before the Calcutta High Court
against the order of investigation and
further action has been stayed by the
said High Court.
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‘Withhdlding of Licences to Foreign
Drug Companies

4857. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether hig Ministry has sug-
gested withholding of any licenses 10
foreign drug companies until the re-
view of problems relating to these
companies is completed;

(b) if so, what are the facts
thereof;

(c) what follow-up action, if any,
i being taken on the basis of the
suggestion;

(d) the composition of the Com-
mittee or study team which is review-
ing the problems of foreign drug
companies;

(e) what are its terms of re.:rence;
and

(1) when the review ig expected to
be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (c). It has been
suggested to the Ministry of Indus-
try and Civil Supplies that consider-
ation of the applicationg from the
foreign majority companies may be
deferred for some time In particular
in the cases of M/s. Burrough Well-
come (India) Pvt Ltd., for expans;on
in capacity of succinyl choline
Chloride and of M/s. C.E Fulford
(India) Pvt. Ltd., for the manufacture
of Gentamycin Sulphate, etc., which
had been discussed by the Licensing
Committee, the decision has been
withheld.

(d) to (f). With a view to ensuring
the regulated and rapid growth of
drug manufacture and further with
a view to ensuring that all essential
drugs are made available to consum-
ers at ressonable prices, Government
have appointed a committee on Drugs
and Pharmaceutical Industry with
the following membership:—

Chairman

1. Shri Jaisukhlal Hathi.

Memberg
2, Shri Yashpal Kapur, M.P.
3. Shri Vasant Sathe, MP.
4. Shri Ranan Sen, M.P.
5. Shri K. S. Chavda, M.P.
6. Shri C. M. Stephen, M.P,

7. Dr M. L. Dhar, Director, Cen-
tral Drugs Research Institute,
Lucknow.

8 Dr. B. D Tilak, Director, Nat-
ional Chemicals Laboratory,
Poona,

9. Shri S. S. Marathe, Chairman,
Bureau of Industrial Costs
and Prices.

10. Shri Vinod Kumar, Joint Secre-
tary, Ministry of Petroleum
and Chemicals.

11. Shri P. S. Ramachandran,
Drugs Controller, D.G.H.S.

12, Dr. B. Shah, Dy. Director Ge-
neral, D.G.T.D.

13 Dr B. V Ranga Rao, Centre
for Studies in Science Policy,
Jawaharlal Nehru University,

14. Shri M. K. Rangnekar, Com-
mussioner, Food and Drug
Administration, Government
of Maharashtra, Bombay.

Member-Sceretary

15, Dr. P. R. Gupta, Adviser
(Drugs), Ministry of Petro-
leum and Chemicals.

The terms of reference of this Com-
mittee are as follows —

(i) To enquire into the progress
made by the industry and the
status achieved by it.

(ii) To recommend measures
neceasary for ensuring that
the public sector attains a
leadership role in the manu-
fecture of basic drugs and
formulatioris, and in research
and development.



Indian and small scale indus-
tries’ sectors. In making its
recommendations the Com-
mittee will keep in view the
need for a balanced regional
dispersal of the industry.

(iv) To examine the present ar-
rangements for the flow of
! new technology into the in-
dustry, and make recommend-

ations therefor.

(v) To recommend measures for
effective quality control of
drugs, and for rendering
assistance to small scale units
in this regard,

(vi) To examine the measures
taken so far to reduce the
prices of drugs for the con-
sumer, and to recommend
such further measures as may
be necessary to rationalise
the prices of basic drugs and

formulations,
(vii) To recommend measures
for providing essential

drugs and common house-
hold remedies to the general

publie, especially in  the
rural areas,
(viis) To recommend institu-

tional and other arrangements
to ensure equitable distribu-
tion of basic drugs and raw
materialg especially to the
Small Scale Sector.

The Committee has already sub-
mitted its report on Quality Control
on drugs and related matters and on
measures for providing essential
drugs and common household re-
medies to the general public, espec-
ially in rural areas. These are being
examined.

The Committee is likely to submit
ity veport by April, 1078, In the

4858, SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the vital fertiliser pro-
gramme in the 1975-76 annual plan
has been virtually cut by about 25
per cent;

(b) if so, what are facts thereof;
and

(c) the reasons for this drastic cut?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). Barring the two public
sector projects namely, Korba and
Paradeep, which are being rephased
with due regard to the resource posi-
tion, the necessary fund requirements
of the projects taken up for imple-
mentation have been provided in
annual plan for 1975-76

Railway Accident at Ultadanga

4859. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whelher hig attention has been
drawn to a news-item published by
“Bangladesh”, a Bengali weekly pub-
lished from Calcutta in its issue dated
Tth February. 1975 page 1, under the
caption “Allegationy of removing
secretly dead bodies of many persons
killed in the Railway accident at
Ultadanga”; and

(b) if so, the facts thereof and
Government's reaction thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) The news items which appear-
ed in “Bangladesh” Weekly of T7th
February 1075 alleging that dead bo-
dieg of the victims of the railway ac-
gident at Ultadanga Road gtation on
29th January 19756 were secretly re-
moved, is8 not based on facts.

Law Commission's RePort on Hindu
Law

4860. SHRI BHAGIRATH BHAN.
WAR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Law Commission
of India had submitted some reports
on various aspects of the Hindu Law
suggesling amendments for confer-
ring more rights on women;

(b) if so, the broad outlines there-
of; and

{c) the reaction of Government
thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) The Law
Commission of India has submitted its
58th Report on Hindu Marriage Act,
1955 and Special Marriage Act, 1954

(b) The suggestions of the Com-
mission cover the entire gamut of the
grounds upon which divorce can be
claimed such as cruelty, wndultery,
degertion, passing of an order or
decree for maintenance or judicial
separation as well as doing away with
the waiting periods before a petition
can be filed or divorced persons can
marry again.

{c) The report of the Law Com-
:;ﬂluion is being examined expediti-
y.

Bill 40 increasy Retirement Age of
Jufiges of Supreme Court

4861. SHR] SAMAR GUHA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether any Bil] is under con-
sideration of Government for increas-
ing the retirement age of the
Supreme Court Judges; and

(b) if so, facts thereabout?

THE MINISTER IN THE MINIS-
TRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) No, Sir.

(b) Does not arise,

Railway Line to Meghalayg from
New Bongaigaon

4864. SHRI DINESH CHANDRA
GOSWAMI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether any survey is being
carried on for construction of a line
upto Meghalaya from New Bongaigaon
in Dudhnai; and

(b) if so, the galient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) New Bongai-
gaon iy already linked with Jogighopa
by Broad Gauge, Preliminary-En-
gineering-cum-Traffic surveys for the
extension of the B.G. line from Jogi-
ghopa to Darangiri via Dudhnai is in
progress. This would also involve
the construction of a bridge over
Brahmaputra for ferry service bet-
ween Jogighopa and Pancharatnaghat.
Traffic-cum-Engineering  Reconnais-
sance surveys from Gauhati to Dudhnai
have also been sanctioned recently.

{(b) The proposed line from Jogi-
ghopa to Darengiri via Dudhnai would
be about 110 kms. long and the new
line from Gauhati to Dudhnai would
be about 100 kms. long. The cost and
the traffic prospects will be known
after completion of the surveys.
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Valuation of increase in prices of drugs

4866. SHRI MADHU LIMAYE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have made
any valuation of the increase in the
prices of drugs in the last two years;

(b) if so, the variation in the prices
of the more important drugs which
are in common use;

(c) the variation in the priceg of life
saving drugs not covered by (b); and
328 LS—T.

especially drugs manufectured
foreign companies?

THE MINISTER OF BSTATE IN
THE MINISTRY OF FETROLEUM
AND CHEMICALS (SHRI K. R,
GANESH): (a) to (d). The Index
number of whole-sale prices of drugs
and medicines with 1061-62 gs the
base year 18 ag belows:

Year Index No.
1972-73 148.7
1973-74 1487
1974-75 1749

(upto October, 1974)

Statement I showing the prices of
mmportant bulk drugs as in force from
time to time 15 laid in the Table of
the House [Placed in Library. See
No. LT-8318/75]. Statement II giving
an jllustrative list of the prices of
some of the raw materials, both indi-
genous and imported, that prevailed
m September, 73 and Aprl, 74 is laid
in the Taoble of the House ([Placed
in Laibrory. See No LT-9318/75].

There 1s a comprehensive price con-
trol on drugs However, Drugs and
Pharmaceutical units with a sales
turn-over not exceeding Rs. 50 lakhs
per annum have been exempted from
obtaining Government’s approval for
fixation/revision of prices of their
products.

Interim price revisions for formula-
tions have beenfare being allowed on
account of increase in the prices aof
raw materials and packing materials
ete. and in the case of bulk drugs on
account of major raw materials and
inputs and after proper scruting by
a competent authority namely BICP/
Ministries concerned.

Government have set-up a Com-
mittee on Drugg and Pharmaceuticals
Industry whose terms of reference
inter aglia include:
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#o examine measures taken 50
fur to reduce the prices of drugs
tor the consumer and to recom-
mend such further measureg 28 may
bé necessary to rationalise the pri-
matbuhdrullmdformulsﬁou"

The Committee is expected to sub-
mit its report in April, 1975. The
present pricing policy of drugs and
medicines would be reviewed in the
light of the recommendations of the

Committee,
Expansion of foreign drug firms

4867. SHRI MADHU LIMAYE:
will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Government have
formulated any policy with regard to
expansion of foreign firms engaged in
the manufacture of drugs; and

(b) if so, the details of that policy?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
{a) and (b). No, Sir,

However, in accordance with the
Ministry of Industrial Development
Press Note dated the 16th February,
1978 foreign concerns and subsidia-
ries and branches of foreign companies
are eligible to participate in the in-
dustries specified in Appendix I
thereof (Drugs and Pharmaceuticals
being one such industry) along with
other applicants but their investment
will be subject to the guidelines on
dilution of foreign equity and will be
examined with special reference to
technological aspects, export possibi-
lities and the overall effect on the
balance of payments. Government
have taken the following measures to
regulate the expansion of the foreign
companies and to encourage the
growth of the Indian sector:—

(i) The Indian sector:of the in-
dustry is given preference in
approval of manufacturing
séhemes;

(i) Manufacture of increasing
number of bulk drugs
through public sector under-
takings;

(lii) Industria] licences are usually
not issued to foreign firms
for producing formulations
unless linked with the pro-
duction of bulk drugs;

(iv) They are asked to take up
production of bulk drugs from
more basic stages and to
make available a suitable por-
tion of their bulk drugs pro-
duction to non-associated
formulators in the country as
a condition for being per-
mitted expansion in capacity
or for taking up new activity.
Appropriate  export obliga-
tions are also imposed.

(v) Increasing number of im-
ports of bulk drugs and in-
termediateg are canalised
through the S.T.C., which
now consgtitutes over 60 per
cent of the total imports of
bulk drugs and drug inter-
mediates

(vl) Progressive reduction of
foreign equity participation
with corresponding increase
in the Indian shareholding is
imposed when they are
allowed expansion of their
manufacturing activities,

In addition all companies having a
foreign equity exceeding 40 per cent
are required to obtain approval of the
Government under FERA, 1973,

With a view to ensuring the re-
gulated and rapid growth of drug
manufacture and further with a view
to ensuring that all essential drugs
are made available to the consumers
at reasomable prices, Government
have appointed a Committce wunder
the Chairmanship of Shr, Jaisukhlal
Hathi whose terms of reference in-
teralia include:—
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“To recommend Mmeasures neces-
sary for ensuring that public sector
attains u leadership role in the
manufacture of bagic drugs and
formulations, and in research and
development.”

“To make recommendationg for
promoting rapid growth of the drug
Industry and, particularly, of Indian
and small scale industries’' sectors,
In making its recommendations the
Committee will keep in view the
need for a balanced regional dis-
persal &f the industry.”

The Committee submitted an in-
terim report on “Quality Control of
drugs and related matters” in May,
1974, The Committee's report on
“Measures for providing essential
drugs and common household reme-
dies to the general public, especially
in rural areas” which also covers the
aspect of substitution of brand names
of drugs by generic names has been
received recently. Both these reports
are under consideration.

The Committee is expected to sub-
mit its fina]l report in April, 1975,

Furthermore, discussions have been
initiated with the public and Indian
sector to identify their role in the
production of essential antibiotics and
synthetic drugs (48 in number) in
the context of their V Plan require-
ments of drugs which is to increase
from the present production of about
3300 T to about 10,000 T. A two day
conference of Public Sector Under-
takings in the drug Industry was held
on 12th and 13th March '75 under
the chairmanship of Minister of State,
In the meeting it was noted that Pub-
lic Sector units would increase their
production from the present level of
1500 T to over 5000 T.

The Indian Sector has given a Blue
print to the Minister of Btate, which
indicates that 23 units will take up the
production of 27 drugs in the near
future.

MARCH 125, 1975
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Theft in Moghalsari Rallway Yard

4868. SHRI RAJDED SINGH: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether any new device has
been adopted to combat the theft in
the far flung Moghalsarai Rallway
yard;

(b) whetner the R.P.F. and G.R.P.
have since been Sstrengthened; and

(c) whether in view of the volume
of theft and pilferage it is proposed
to construct the boundary wall with
some well guardeq gateg in between?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No new device
to combat thefts in Moghalsarali Yard
has been adopted.

(b) As a result of reorganisation
of the Railway Protection Force the
strength of the supervisory staff has
been increased. The strength of the
Government Railway Police has, how-
ever, not been increased after 1972

(c) No. However, improvement in
basic security by way of putting up
fencing and erection of watch-towers
is proposed.

Jaunpur Station in Faizabad Section

4869. SHRI RAJDEO SINGH: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Jaunpur Junction Sta-
tion on Faizabad section in Northern
Railway i8 the second so far as annual
income is concerned;

(b) if so, whether platform No. 1 is
without any shed except one very
old and narrow verandah;

(c) whether to cover the whole
length of No. 1 platfory; construction
was sanctioned under work programme
of 1974-75 but there was no trace of

any construction till thiy day; and
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(d) if so, the reasons for this neg-
lect?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) No Apart #rom a verandah
measuring 155 x 15’ a shed measur-
ing 50’ x 30’ also exists.

(c) and (d) A platform shed of
pize 215’ x 20' was sanctioned in the
Budget 1974-75 but this work could
not be tdken up due to paucity of
funds. As soon as the funds position
improves the work will be taken up,

Foreign Components Required for
Steam Loco Manufactured by C.L.W.

4870. SHRI RAJDEQ SINGH: Wil
the Minister of RAILWAYS be pleased

to state.

(a) whether the manufacture of
stean locomotives were completely
stopped in Chittaranjan Locomotive
works;

(b) whether there was any percent.
age of foreign components useq in
completing the steam locomotive; and

(c) what ig the percentage today of
the foreign componentg in the manu-
facture of an electric locomotive at
Chittaranjan Locomotive Works?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, the produc-
tion of steam locomotives at C.L.W.
has been stopped.

(b) Yes.

(c) At present about 25 percent is
the import content in the manufacture
ol an electric locomotive at CL.W.

Baraunl Refinery

4872. SHRI N, E. HORO: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

{a) whether the Barauni Refinery is
running into loss; and
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(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI): (a)
No, Sir.

(b) Does not arise.

0. ang N. G. C. Oil Distributors In
Bihar

4873. SHRI N. E. BORO: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

The number of O. & N.G.C. oil
distributors functioning in Bihar at

present?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C.P. MAJHI)
ONGC supplies oil from itg ol fie'ds
directly to the Refineries.

Railway Advertisements given by
Zona] Offices locateg at
Calcutta

4874. SHRI SAROJ MUKHERJEE
Wil} the Minister of RAILWAYS be
pleased to state:

(a) the names of the Daily news-
papers of Calcutta, which are given
Railway advertisementg by the Zonal
Officeg situated at Calcutta;

(b) the reasong for excluding from
thig list the name of Daily Ganashakti
for the year 1972-73 and 1973-74 in
spite of repeateq applications and
reminders sent by the said newspaper
to the proper authorities; and

(c) the reasons for this political
discrimination in case of Ganashakti,
while some dailies of other political
parties have been given these adver-
tisements?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The names of
Dailway Newspapers of Calcutta which
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are given Railway Adveriisements by
the Zonal Railway Offices situated at
Caleutta are as under:—

. Amrita Bazar Patrika

. Hindusthan Standard
Ananda Bazar Patrika
Jugantar

Basumati

Kalantar

. Satyajug

. Viswamitra

Sanmarg

. Chhapte Chhapte

. Rozana Hind o
. Asare Jadid

. Azad Hind

. Navi Prabhat

. Statesman

. Janani

17. Paigham.

I I A A
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(b) and (c). As per policy, the ad-
vertisements are released to the pa-
pers approved by the Directorate of
Advertising and Visual Publicity. As
the daily ‘Ganashakti’ was not gpprov-
ed by the Directorate of Advertising
ang Visual Publicity in 1972-73, 1073
74, the question of releasing of Rail-
way Advertisements to daily ‘Gana-
shakti’ did not arise.

Liguidation of Foreign Equity of M/s.
Pfizers

4875. SHRI K. S, CHAVDA: Will the
Miniser of PETROLEUM AND CHEMI-
CALS be pleased to stale:

(a) whether 10th June, 1875 is the
deadline for liquidation of equity of
M/s. Pfizers from T5 per cent to 60
per cent, as envisaged in the approval
of their second expansion in 1988;

tb) if so, what steps administrative
Ministry has taken to impose this
comdition and how would it ensure
its proper implementation immediate-
ly; end
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(¢) whether Government wilj fx
up responsibility for not intimating the
position to the Licensing Committes
which took the decision about liquida-
tion of equity at the time of approving
the second expansion, or to hand over
this case of Pfizers (including the in-
dustrial licence and unauthorised ex-
pansion) tp C.BI1.?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). M/s. Pfizer Limited were
allowed by Government on 3rd Decem-
ber, 1970 to increase the Indian hold-
ing in the Company from 25 per cent
to 40 per cent by 10th June, 1975 with-
out disinvestment and they are re-
quired to take effective steps before
that date. Minisiry of Finance (Con-
troller of Capital issues) 4s taking
necessary steps in this regard.

Since the matter regarding reduction
of foreign equity concerneq Ministry
of Finance (Controller of Capital
Issues) there was no need to seek the
approval of the Licensing Committee
in this regard.

Initial Equity Participation by Princi-
pnlnlnlflnum Produsig and other
Drug Firmg

4876. SHRI K, 8. CHAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) what was the initial ecquity
participation by the principals in M/s.
Dental Products Limited, M|s. Ethnor
Products Limited, M/s. C. E. Fulford
Limited and M/s. Indian Scherings
Limited and the broad features of
each of the collaboration agreements
entered imto by them initially;

{b) whether any amendments have
been made in the collaboration agree-
ments ‘made initially and the nature
of the amendments; and

(c) whether these firmg are manu-
facturing any formulations without
holding proper industrial licences, if
80, the names of the formulations, pro-
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duction during the last three years
and reasons for allowing them to do
807

THE MINISTER OF STATE IN THE
\MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):

(a) and (b), Details of original equity
of each of the company is as follows: —

(Rs. lakhs)
Name of the Company Original
equity
Dental Products Ltd. 20
. Ethnor Products Ltd. N.A.
, C.E. Fulford Ltd. 4.0
. Indian Schering Ltd. 0.84
) Information regarding broad fea-

tures of the collaboration agreements
entered by these companies, if any
ang also amendments made and their
nature and original equity in Ethnor
Products Ltd. 1s being collected and
will be laid on the Table of the
* House.

(e} Yes, Sir. The Question as to
whether COB licence is required in
y their case is being examined,
i 1205 hrs.
i SEVERAL HON. MEMBERS rose,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I gave notice of an
adjournment motion. ...

MR. SPEAKER: I have not allow-
ped it,

When I say that I have not allow-
ed the adjournment motion, why half

a minute? I have not called any hon,
Member.

It is not a guestion of the failure of
the Government. It is a failure of
the the Municipal Corporation that

has led to this and not the Govern-
{ ment,

I have not allowed anybody. You
are speaking without my permission.

This is a shouting competition in
vhich I do not come. It is a question
f lung power. I have not calleq any
nember,

PROF, 8. MADEU DANDAVATE
(Rajapur): Kindly give us the reasons
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for disallowing the adjournment mo-
tion.

MR. SPEAKER: I am not prepared
to give any reasons. I have examined
it. It is not an adjournment motion.

PROF. S, MADHU DANDAVATE:

It was a healthy precedent that you
have been giving the reasons.

MR. SPEAKER, I am not going to
make any observations., It is not at
all an adjournment motion.

(Interruptions)

Order please. I am not prepareq to
give my observation on each and
every thing.

Matters like supersession of munici=
pal corporation etc, are not matters
for Adjournment Motion. I have said
this not once, but several times. If
you want you cap discuss it, nobody
prevents you from discussing it. But
it will not come under Adjournment
Motion which is not at all relevant.
Order please, Next item.

1210 hrs.

PAPERS LAID ON THE TABLE

REePoRTs E1¢, o COMMITTEE ON DRUGS
AND PHARMACEUTICALS INDUSTRY

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
I beg to lay on the Table:

(1) A statement (Hindi version)
regarding Report of the Com-
mittee on Drugs and Phar-
maceuticals Industry on mea-
sureg for providing essential
drugs and common household
remdies to the general public,
especially in rural areas.

(2) A copy of the Report (Hindi
version) of the Committee on
Drugs and Pharmaceuticals
Industry on ‘“Measures for
providing essential drugs and
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common household remedies”
to the general public, especi-
ally in rural areas.

(3) A copy of the Interim Report
of the Committee on Drugs
and Pharmaceuticals on qua-
lity control of drugs and re-
lated matters.

(4) A statement regarding In-
terim Report of the Committee
on Drugs and Pharmaceuti-
cals on quality control of
drugs and related matters.

(5) A statement (Hindi and En-
glish versions) explanining
reasonsg for not laying simul-
taneously the Hindi wversion
of the Report mentioned at
(3) above,

[Placed in Library. See No. LT-
9298/75.]

ORDERg OF DELIMITATION COMMISSION
AND A STATEMENT

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): I beg to lay on the Table:

(1) A copy each of the following
Orderg (Hindi and English
versions) of the Delimitation
Comnussion under Sub-sec-
tion (3) of section 10 of the
Delimitation Act, 1872.

(i) Order No, 80 of the Deli-
mitation Commission in res-
pect of the State of Maha-
rashtra, published in Noti-
fication No. 8.0. T02(E) in
Gazette of India dated the
7th December, 1574.

(ii) Order No, 35 of the Deli-
mitation Commission in
respect of the State of
Meghalaya, published in
Notification No. 8.0. 98(E)
in Gazette of India dated
the 15th February, 1875
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(iil) Order No, 88 of the Deli-
mitation Commission in
respect of the State of Bihar,
published in Notification No.
S.0. 130(E) in Gazette of
ll:rlia dated the 10th March,
1975,

(2) A statement (Hindi and En-
glish versions) showing rea-
sons for delay in laying the
Orders mentioned at (i) and
(ii) above.

[Placed in Library. See No, LT-

9299/75.]

NaTroNaL SAviNgg CERTIFICATES (FIFTR
Issve) (AMENDMENT) RuULEs, EMER-
GENCY RISKs (GOODS) INSURANCE (AM-
ENDMENT) SCHEME, AND EMERGENCY
Risksg (UNDERTAKINGS) INSUTANCE
(AMENDMENT) SCHEME

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): 1
beg to lay on the able;

(1) A copy of the National Sav-
ings Certificates (Fifth Issue)
(Amendment) Rules, 1975
(Hindi and English versions)
published in Notification No.
G S.R. 148(E) in Gazette of
India dated the 13th March,
1975, under gub-gection (8)
of section 12 of the Govern-
ment Savings Certificates Act,
1959. [Placed in Library. See
No. LT-8300/75.]

(2) A copy of the Emergency
Risks (Goods) Insurance
(Amendment) Scheme, 1875
(Hindi and English versions)
published in Notification No.
No. 8.0. 143(E) in Gazette
of India dated the 18th March,
1875, under subsection (8) of
section 85 of the Fmergeney
Risks (Goods) Insurance Act,
1071. [Placed in Library. See
No. LT-9300/78.3
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(8) A copy of the Emergency
Risks (Undertakings) Insur-
ance (Amendment) Scheme,
1975 (Hindi and English ver-
sions) published in Notifica-
tion No. S.0. 144(E) in Gazette
of India dated the 16th March,
1975, under sub-section (7) of
section 3 of the Emergency
Risks (Undertakings) Insu-
rance Act, 1971. [Placed in
Library. See No. LT-9301/
75.)

STATEMENT GIVING FURTHER INFORMA-

TION IN RESPECT OF REPLY CIVEN TO

U.S.Q. No. 38118 ox 18-3-75 AND COPY

oF NOTIFICATION UNDER COMPANIES
Acr.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on
the Table;

(1) A statement (Hindj angd En-
lish versions) giving certain
further information in respect
of the reply given on the 18th
March, 1875 to  Unstarred
Question No. 3818 regarding
charges against various com-
panieg filed with the M.R.T.P.
Commission, [Placed in Lib~
rary. See No. LT-9302/75]

(2) A copy of Notification No.
G.S.R. 3811 (Hindi and En-
glish versions) published in
Gazette of India dated the 8th
March, 1875, declaring M/s.
Usha Mutual Benefit Society
Limited, a company having its
registered office fin West

to be a ‘Mutual
Benefit Society” wunder sub-
gection (3) of section 620A of
the Companies Act, 1856.
[Placed in Library. See No.
LT-9303/75.]

Pararrry Wax (Surrry, DIsTRISUTION
AND PricE FIXATION) AMENDMNNT
Onozn

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS (SHRI C. P. MAJHI{):
I beg to lay on the Table a copy of
the Parafin Wex (Supply, Distribu-
tion and Price Fixation) Amendment
Order, 1975 (Hind: and English ver-
sions) published in Notification No.
G.SR. 149(E) in Gazette of India
dated the 15th March, 1875, under
sub-section (8) of section 3 of the
Essential Commodtieg Act, 1955. [Plac-
ed in Library. See No. LT-9304/75].

REYORT ON PROGRESS QF RECRUITMENT
oF SC & ST FPERSONS ON THE

RAILWAYS

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): I beg to lay on the
Table @ copy of the Report (Hindi
and English versions) on the progress
made in the intake of Scheduled
Castes and Scheduled Tribes against
vacancies reserved for them in re-
cruitment and promotion categories
on the Railways for the half year
ending 31st March, 1974. [Placed in
Library. See No. LT-8305/75.]

12.12 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, 1}
have to report the following messages
received from the Secretary-General
of Rajya Sabha:—

(i)'T am dfrected to Inform the
Lok Sabha that the Rajya Sabhe,
at its sitting held on Monday, the
24th March, 1975, adopted the fol-
lowing motion in regard to the
Adoption f Children Bill, 1972:—

“That this House do recommend
to Lok Sabha that Lok Sabha do
appoint a member of Lok Sabha
to the Joint Committee of the
Houses on the Adoption of Child-
ren Bill, 1872 in the vacancy caus-
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ed by the death of Shri Pratap
Singh and communicate fo this
House the name of the member
so appointed by Lok Sabha to the
Joint Committee.”

2. I am to request that the con-
currence of the Lok Sabha in the
sald motion end also the name of
the member of the Lok Sabha
appointed to the¢ Joint Committee
may be communicated to this
House.'

(i) “In accordance with the
provisiong of sub-rule (6) of rule
186 of ‘the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation Bill,
1875 which was passed by the Lok
Sebha at jts sgitting held on the
20th March, 1875, and transmitted
to the Rejya Sabha for its recom-
mendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard
to the said Bill”

(ifi) “In accordance with the
provisions of sub-rule (6) of rule
186 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to retufn
the Pondicherry  Appropriation
Bill, 1975, which was passed by the
Lok Sebha at its sitting held on the
20th Mareh, 1975, and transmitted
to the Rajya Sabha for its recom-
mendations and to state that this
House has mo recommendations to
make to the Lok Sabha in regard
to the said Bill"”

(iv) “In accordance with the
provisions of sub-rule (6) of rule
188 of theé Rules of Procedure and
Conduct of Business in the Rajya
Sabha. I am directed to return here-
with the Pondicherry Appropriation
(Vote on Account) Bill, 1975, which
was passed by the Lok Sabha at
its sitting held on the 20th March,
1975. and transmitted to the Rajya
8abha for its recommendations angd
to state that thiy House hag np re-
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commendations to make to the Lok
Sabha in regard to the gaid Bill”
12.14 brs.
COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

THIRTY-FOURTH REIPORT

SHRI D. BASUMATARI (Kokra-
jhar): I beg to pregent the Thirty-
fourth Report on Action Taken by
Government on the recommendations
contained 1n the Thirtieth Report of
the Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes on the crstwhile Ministry of
Heavy Industry—Reservations for,
and employment of, Scheduleq Castes
and Scheduled Tribes in the Hindu-
stan Machine Tools Limited.

1215 hrs.
PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND FORTIETH REPORT

SHRI JYOTIRMOY BOSU (Diamond
Hurbour): I beg to present the Hun-
dred and Fortieth Report of the
Public Accounts Committee on Action
Taken by Government vn the recom-
mendations contained in their Hun-
dred and twenty-first Report on pjra-
graphs contained fin the Report (of
the Comptroller and Auditet General
of India for the yenr 1971-T2, Unlon
Government (Defence Serviceg) relft-
ing to Defence Production,

1216 hrs

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

NINETEENTH REPORT
of! wfilrey oy wifeay - wegw wEry,
& aur & ¥5%1 &aeq) o) walealy
axavd wfafs &1 1 o0q1 AP Sy
FETE

MR. ,SPEAKER: Now item 11-A,
Prof. S. Nurul Hasan.

———
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12.17 brs.

STATEMENT RE. REVISION OF
PAY SCALES OF TEACHERS IN
DELHI

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): Sir, as
the House is aware, I had made a
statement in the Lok Sabha on 18th
March, 1975, in reply to the Call
Attemtion Notice on  the reported
decision of the Delhi Higher Second-
ary teachers to launch ‘Satyagraha’
resulting in the postponement of the

- s o oem mm o omm = & s e o -

Exssting scale of pay

scales of Teachers in Delhi (St.)

examination. In this connection, 1 had
pointed out that it was not found
possible for the Government to deviate
from the recommendations of the
Third Pay Commission, which had
gone into the matter in depth. How-
ever, I had assured the House that
the Government would look inta the
points raised by the tuachers within
the framework of the Third Pay Com-
mission’s recommendations.

Government have given careful
consideration fo these points and have
finally approved the following scales
of pay for the Primary and Tramned
Graduate teachers:—

Scaleof pay recommended Revisad «cale 0f pay app oved

bythe Third Pay Commu- by Governm
sslon

Primary Schaol Teacher<

165-10-215-15-275-E3-15
aso

Seicetion Grade
340—20—400
Traired Graduate 7eacker

250—20— 4%0—IiR— 25—550

§60—
750

My Frew - —_— -

337-10-3%-EB-12-
500—EB—15—560

530—I15—5§60—20—622

+40— 15—515—EB—15—
20—~700—~EB—25—-

330-10-350-EB- 3h0o—
15—50c—EB— 15—560

§30—-20— H3C

41c= 2¢—5cc—LR- 5=
7¢0— EB—26—n%0

In so far as Primary School teachers
in Delhi are concerned, there will be
only one pay scale as mentioned
above.

With regard 1o the other categories
of teachers, the pay scales will be as
recommended by the Third Pay Com-
mission,

Az 1 have already stated earlier,
on the basis of the pay fixation for-
mula recommended by the Third Pey
Commission and the gcales of pay now
finally approved by the Governmemt,
the existing teachery ie, the teachers
who had been appointed prier to
1-1-1972 would, by a judicious exer-

cise of optiong available to them, find
the revised scales of pay more favour-
uble than even the 1971 scales of pay.

Government have decided to n-
crease the numbeyr of selection grade
posts from 15 per cent of the perma-
nent posts In each category to 20
per cent of the permanent as well as
temporary posts which have been In
existence for three years or more.
Thig will give the benefit of selection
grade to a largar number of teachers.
There will be no selection grade for
the posts of Headmasters of Hgh
Schools/Vice-Principals of  Higher
Secondary Schools as well as Princi-
pals of Higher Secondary Schools.
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The decision already taken by the
Delhi Administratich to introduce the
new pattern of school education
(10+2) and to recognise the curricula
at all stageg of education 1s likely to
lead to further widenng of promo-
tional avenues for teachers.

The revised pay scales will be in-
troduced in the other Unijon Territo-
ries and organisations on Central
scales of pay, such as Andaman and
Nicobar Islands, Pondicherry, Laksha-
dweep, Goa, Daman and Diu and the
Central Schools.

I do hope that the teachers would
welcome these decisions of the Gov-
ernment and cell off their agitation
immediately and resume their duties.

Taking into account the undue
hardship experienced by the candi-
dates who are to take the Delhi
Higher Secondary Examination, steps
are being taken by the Central Board
of Secondary Education to hold the
Examination as early as possible.

SHRI S. M. BANERJEE (Kanpur):
Sir, I am told that the teachers were
not consulted. Even the new Direc-
tors have made observations that
there should be some dialogue with
the tcachers. Now the announcement
is made. It is all right. But, unless
the teachers agree to this, they are
not going to withdraw their agitation.

So, I would request the hon. Minis-
ter to meet the teachers, (Interrup-
tions).

MR, SPEAKER:
Ramaiah,

Mr. Raghu

BUSINESS ADVISORY COMMITTEE
FIrTYy-FOURTH REPORT

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): T move:
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aorry no amendments need be moved
as the Report of the Business Advisory
Committee is accepted by the House.
I am sorry this is not a healthy prac-
tice, You are given opportunities to
raise matters every time, the Minister
announces the business of the House
for the next week.

SHRI S. M BANERJEE: But, no-
body replies. I have now realised....
(Interruptions).

MR. SPEAKER: Mr, Banerjee, there
is no debate on this.

SHRI S. M. BANERJEE: Sir, let the
House reject the amendments. I have
every right to move the amendments,
These can be discussed.

MR. SPEAKER: Mr. Banerjee, how
far it is desirable or proper. You are
not introducing a good practice. I
think this is not a desirable practice.
We have not done that in the past.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, we are now compelled
to do certain things.

MR. SPEAKER: In the Business
Advisory Committee all parties sit.

SHRI JYOTIRMOY BOSU: But, we
have been overruled. And Shri Raghu
Ramaiah flatly said that We won't
listen to You'. Therefore, we have to
come before the House,

MR. SPEAKER: The report comes
here for adoption.

SHRI S. M. BANERJEE: Sir, this is
for the first time, during my career as
a Member for the last 18 years, that I
have moveq the amendments, what-
ever observations you may make on
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that. Every day, it has become a joke,
At -loast let them take the amendments
seriously. Everybody raises a few
points, Let therc be something for
our future guidance. These are simp-
ly thrown into the waste paper basket,

SHRI K, RAGHU RAMAIAH: Since
my name has been brought in, I want
o make it clear that whatever is said
on the floor of the House while an-
nouncing the business, that is duly
communicated to the Minister by me,
[ do communicate that to the minister,
As they are only suggestions, those
are conveyed to the Minister,

SHRI JYOTIRMOY BOSU: We must
know what have you done with them,

SHRI S. M. BANERJEE; Sir, I have
been demanding a discussion on the
question of dearness allowance to Cen-
tral Government employees. Whether
they are entitled to four additional in-
stalments after 1872. So, Sir, my
amendment is that I want a fifth item
to be discussed,

MR, SPEAKER: Suppose, I put this
amendment to the vote of the House
and it is lost. Why don't you keep it
free for some adjustment in future?

SHRI S. M. BANERJEE: I want an-
other item to be included in the form
of short duration discussion in regard
to the assurance given by the hon.
Agriculture Minister, Mr. Jagjivan
Ram on 18th January, 1975, to a de-
legation of Government employees re-
presentatives

SHRI K. RAGHU RAMAIAH: Sir,
I rise on a point of order. My motion
relates to certain specific items. The
hon. Member is now suggesting ad-
dition of a new item. My submission
is that it cannot come under the rules.

MR SPEAKER: I think the Minis-
ter's point of order is correct

SHRI S. M. BANERJEE: Sir, my
amendment is that I want a discussion
should take place on the question of
dearness allowance to Central Govern-
ment employees and also revision of
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pay scales. It was sald at the time of
budget speech by the Finance Minis-
ter that representatives of the em-
ployees will be called for a dialogue.
The Finance Minister is leaving for
abroad today. So, the Finance Minis-
ter should make a statement,

SHRI SEZHIYAN (Kumbakonam):
Sir, I agree with you that it is mnot
desirable to oppose the motion put
forth by the Mimister but you should
appreciate the plight of the Members.
‘We raise a question again and again
but we do not get any reply from the
Government, What is the way out?
The Members raise certain question
today and again the same questions
have to be raised on the next day.
Mr. Banerjee has been raising this
question over and over again. There
should be some response from the
other side. Therefore Sir, at least
tomorrow, you should ask the Govern-
ment to make a statement,

SHRI S. M. BANERJEE: Sir, kindly
hear my point of order. Give me your
ruling after hearing my point of order.

MR. SPEAKER: I will allow you to
continue.

SHRI S, M. BANERJEE: Sir, I am
moving a substantive motion.

MR. SPEAKER: Now, there are, in
the Business Advisory Committee, not
one, but hundreds of motions. There
may be several motions under Rule
193 Rule 184 and so on. You have to
accept one or two If the others start
bringing in motions like this because
the others were not accepted and thev
bring in amendments here. where do
we stand? All the parties are repre-
gented in that Committee and after
some give and take, something is de-
cided. Sometimes, you do not agree
with something and sometimes they do
not agree Ultimately, something
comes before this House, Then, Yyou
have a chance when the Business of
the House is announced. Then, you
have a chance to suggest néw items.
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SHRI JYOTIRMOY BOSU: Sir,
kindly excuse me. Sir, it has been
clearly accepted that every week there
will be two short duration discussions
either under Rule 193 or Rule 184
Sir, kindly tell me, what is the remedy
that is open to me, when I am not
heard in the Business Advisory Com-
mittee, not by you but by Mr. Raghu
Ramaiah? He escapes by saying that he
will convey this to the Minister, that
he will consult the Government and
80 on, Weeks pass and no statement
comes from him and then he says in a
mild manner that Government will
consider this so on, We come before
the House only when there are no
other remedial measures open before
us. Therefore, Sir, our statements on
the floor of the House are not against
you. I am only asking you to tell us,
what are the remedia] measures that
are open to us when the Government
with a massive and steam roller maj-
ority tries to bully us?

MR. SPEAKER: I always try to ac-
commodate you. I do not agree. In
the Business Advisory Committee,
they try to accommodate. They may
not have accommodated you on one or
two occasions.

SHRI JYOIRMOY BOSU: Sir, I have
written to you on one or two impor-
tant things. Firstly, there is the ques-
tion of dearness allowance due to the
Central Government employees. Mr.
Banerjee has already mentioned about
this. Secondly, there are thousands of
railway emplovees who have beep dis-
missed and who have not been taken
back on the pretext that they in-
dulged in sabotage and violence (In-
terruptions). Thirdly, the Minister,
Mr. Khadilkar has made a statement
that they will be able to spare only
Rs. 25 crores for the West Bengal re-
fugees. This works out to only Rs. 100
per head. (Interruptions).

MR, SPEAKER: I am not allowing
you. It puts the Speaker in a very
difficult position.

SHR1 SEZHIYAN: Sir, tomorrow, he
should wake a statement announcing
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the business for the week commencing
Tth April. Tomorrow {5 the last day
available, He ghould make a state-
ment. We are meeting again on 7Tth
April,

SHRI INDRAJIT GUPTA (Alipore):
At that time, we can make our Bub-
missions. .

SHRI S. M. BANERJEE: 1 do not
want to make any submission. Either
Mr. Subramaniam or Mr, Mukherjee
should make 8 statement announcing
the Government's final decision to start
negatiations with thg Central Gov-
ernment employees on payment of four
instalments of dearness allowance due
to them, If he says that my motion is
wrong, I shall move a substantive
motion under the proviso to rule 200
which reads:

“Provided that an amendment may
be moved that the report be referred
back to the Committee either with~
out limitation or with reference to
any particular matter.”

MR. SPEAKER: There is no limit to
the ingenuity or fertility of the brains
behind all your suggestions. ‘The
Speaker presides over the Business
Advisory Committee, and when you
say something about its decision. as
Chairman. I am put into difficulty in
explaining *his o' that. This is how
I take it. So. either I should not
preside over that Committee and you
do what you like, or if I preside, then
T have to defend that Report. It is a
matter betwaen you and the Govern-
ment. It is much better we continue
this practice and while speaking on
the business of the House for the next
week, you can mention all these mat-
ters.

SHRI K. RAGHU RAMATJAH: The
businesg for the week commencing Tth
April is already in the Bulletin, but
it it helps the Opposition Members, I
shall make a statement tomorrow.

SHRI SEZHIVAN: Not the Opposl:
tion, but the House.
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SHRI 8. M. BANERJEE: After to-

morrow we are adjourning for ten
days. We were told that on the 15th

March there was going to be a meet-
ing. I do not want them to make an
announcement immediately, but 28
lakhs of employees and their families
are waiting. So, tomorrow a statement
should be made., Kindly ask them to
make a statement tomorrow.

MR. SPEAKER: Thig is in your
hands. Are you pressing your motion?

SHRI S. M. BANERJEE: It is in
order. Let him not provoke me.

MR. SPEAKER: You are
provoked.

SHRI S. M. BANERJEE: If you ask
me not to move, I shall not move.

already

MR. SPEAKER: I ask you not to
move.

SHRI 8. M. BANERJEE: Then I do
not move, but you tell them to make a
statement.

MR. SPEAKER. All right
The question is:

“That this House do agree with
the Fifty-fourth Report of the
Business Advisory Committee pre-
sented to the House on the 24th
March, 1975.”

The motion was adopted.

12.35 hrs,
MATTER UNDER RULE 377

BLACKING OUT OF CERTAIN [ITEMg OF
BUsSINESg ¥ THE Housk BY ALL INDIA
Ranro

MR. SPEAKER: Shri Jyotirmoy
Bosu,

SHRI JYOTIRMOY BOSU (Dwa-
mond Harbour): About two weeks ago
I had brought a privilege motion

328 1LS—8
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ugainst Shri Inder Gujral, I cal] him

Inder Goebbels, there is nothing wrong

in that,

MR, SPEAKER: No, I will not
allow it.

SHRI JYOTIRMOY BOSU:
not use it again,

MR. SPEAKER: Cap you not do
without such language?

SHRI JYOTIRMOY BOSU: That
shows that he is so capable that this
job has been given to him.

1 will

MR. SPEAKER: Do you wish that
he should meet with the same fate?

SHRI JYOTIRMOY BOSU: That
part I do not want.

About two weeks ago I gave notice
of a privilege motion stating that All-
India Radio had deliberately blacked
out two items which were in the List
of Business because those items caus-
ed embarrassment to Government.
One wag Mr, Brahmamanda Reddy's
admission that he had made a mis-
take, he said “I am sorry”, in the mat-
ter of the police shooting of Miss
Farida. The second relates to serious
Japses on the part of the Metals and
Minerals Trading Corporation, iIn
which there is huge accumulation of
stocks, loss on account of bank
charges, court charges and so on.
Both the issues caused serious em-
barrassment to the Government. If
you read the All India Radio’s news-
print that night, you will see that both
the i1tems have been completely
blacked out.

I took your advice. I will only say
that a Government body should atleast
fajthfully report what goeg on in Par-
liament. When Mr. Dharia came out
with a privilege motion against him,
Mr. Gujral took shelter by saying
that the news room of All India Radio
functions in the manner a private
newspaper's news room functions.
Here in this case if he comes out with
the same plea, he will see that next
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morning both the itepss had wide co-
verage in all the newspapers of Delhi.
He has got two standards. If it is
embarrassing to the Government, he
will do his best to run it down. and if
st is in favour of the Government, he
will highlight it ag much as he carn.

I am not pressing the privilege mo-
tion. I only desire that you should
make suitable observations so that in
future they make faijthful reporting
of what goes on in the House.

Mr. Gujral is here. Let him say
something.

THE MINISTER OF INFORMA-
MATION AND BROADCASTING
(SHRI 1. K. GUJRAL): I will not
take your time and the time of the
House in trying to rebut the adjec-
tives which my hon. friend has cho-
sen to use because I do not think it
should be taken seriously.

One thing which my hon. friend
has tried to draw a great deal on s
whether All India Radio functions as
a news room or not. The main point
which my friend forgets is that he
personally has unfortunately got into
this obsessive mood that whatever he
says always forms news. He is a
very wise man, but even wisdom can
be misplaced sometimes.

On this particular 1ssue he has writ
ten a letter to your Secretar:at, and
your Secretariat was kind enough ta
gend it on to me. He has referred to
the Parliamentary review. Parlia-
mentary review, i.e., “Today in Par-
llament” on March 12 was written by
Shri A. N, Prabhu of the Economic
Times. The task of writing the Par-
liamentary Review in English and
Hindi for both Houses is assigned by
rotation to experienced journalists
who also work in newspapers cover-
ing the proceedings of Parliament
from the Press Gallery for their newa-
papers and news agencies, subject to
broad guidelines to ensure a balanced
and fair coverage of the proceedings.
The review has enjoyed a great mea-
sure of freedom, On March 13, pe
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magde ip the seript furnished by him,
Only a few lines were erowded out at
the time of the broadoust for want of
time. These lines, however, pertain

moy Bosu, i.e., the statenent about
Kumari Farida or the Calling Atten-
tion Notice on the accumulation of
stocks with the Mines and Metals
Trading Corporation. The statement
of the hon. Member, Shri Bosu,
therefore—I am quoting his state-
ment—"1 am in possession of informa-
tion that the journalist who wag de-
tailed to do the work has given due
coverage” is not correct., Nothing
written by the journalist on either of
these topics was struck off by the
News Service Division as alleged by
him. A copy of the script I have al-
ready submitted to you and you must
have seen it.

SHRI SHYAMNANDAN MISHRA
(Begusaral): During the last session
you were pleased to observe that you
yourself would go into the reporting
of the proceedings of the House and
see if the proceedings were twisted or
distorted We have cited certain in-
stances, It is time you considered
going into this matter personally or
ask the General Purposes Committee
to go into it, you may also appoint =
specia] review committee of the House
to go into the reporting of parliamen-
tary proceedings by AIR whether
through commentaries, reviews or
normal broadcasts, because it is our
concern to see that the proceedings of
the House are not distorted by the
Government by employing persong of
various kinds,

SHRI I. K. GUJRAL: The non,
member is trying to broaden the issue,
because I pinned down Mr. Bosu for
making false allegations. Mr. Bosu
has made the allegation on the floor
of the House and said that he has got
proof that the script was changed or
distorted. Let him prove it before you
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shaulll pay the penalty if he cannot

prove it.

SHRI JYOTIRMOY BOSU: I have
never said that I will prove. I have
said, I have information, He is
telling a**

SHRI H, K. L. BHAGAT (East
Delhl): He must apologise for mak-
ing wild allegations.

MR. SPEAKER: You must use pro-
per language. There is no qguestion of
that. That will not form part of the
record,

SHRI SHYAMNANDAN MISHRA:
You should kindly lock into this mat-
ter to see that the proceedings of the
House are not distorted,

MR. SPEAKER: If any distortion
ig brought to my notice, I will look
mto it. Now I am going to the next
item.

12.43 hrs.

SUSPENSION OF SUB-RULE (2) OF
RULE 206 OF RULES OF PROCE-
DURE AND CONDUCT OF BUSI-
NESS IN LOK SABHA IN RELATION
TO DEMANDS FOR GRANTS ON
ACCOUNT (NAGALAND)

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): Sir, I beg to move:

“That in relation to the Demands
for Grants for expenditure of the
Government of Nagaland during the
financial year 1875-76, so much of
sub-rule (2) of Rule 206 of the
Rules of Procedure and Conduct of
Business in Lok Sabha, as relates
to ‘a statement of the detailed esti-
mate under each grant divided into

Mutter under CHAITHA 4, 1897 (SAKA)
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(2) of Rule 206
items’, may be suspended for the
purpose of granting Vote-on-Ac-
count by this House.”

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): One of the main
functions of the Government is the
presentation of a proper budget for
proper fiscal control. Rule 206(2)
says:

“Each demand shall”"—it is man-
datory—*contain first a statement
of the total grant propdsed and then
a statement of the detailed estimate
under each grant divided into
items.”

Part II Bulletin which has been
circulated says that a few copies of
the budget of the Government of Na-
galand for 1975-76 received from the
Ministry of Finance have been placed
in Parliament Library for reference
by members. Where are our copies?
How can they take a gummary deci-
sion that there will be one copy for
30 members? How is it possible for
the 776 members of both the Houses
to go to the library and read the
budget papers? What was the great
hurry in toppling this ministry?

MR. SPEAKER: 1 am not allow-
ing that part. You can raise only the
technical objection. It is very diffi-
cult to contain you.

SHRI JYOTIRMOY BOSU: That 15
so because I reflect the sentimenis of
the House,

MR, SPEAKER: That means that
others are here purposelessly.

SHRI JYOTIRMOY BOSU: Whao
says that? I submit that tais motion
should not be allowed to be moved.
If that is done. we shall be under-
mining ourselves, we shall be cutting
our own leggs; and the House would
be reduced to a mockery, if the gov-
ernment is given such an upper hand.

**Expunged as qrdered by the Chair.
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(R) of Rule 208

BHRI BEZHIYAN (Kumbakonam).
I am raising a point only to help the
Minister. He wants to suspend rule
206 (2) for the purpose of granting
Vote.on-Account, If you see the List

of Business, the Supplementary
Demands for Grants have also to
be voted. Rule 215 of the Rules of

Procedure says that Supplementary,
additional, excess and exceptional
Brants and votes of credit shall be re-
gulated by the same procedure as is
applicable in the case of demands for
grants, subject to such adaptations,
whether by way of modification, add:-
tion or omission, as the Speaker may
deem to be necessary¥ or expedient
Therefore. what is obtainable for the
Vote-on-Account should be done for
the Supplementary Demands also,
Now the Supplementary Demands are
going to come next., At that time, he
will be forced to come with another
motion for suspending the rule, un-
less he does that at this stage for both
Vote-on-Account as well as the Sup-
plementary Demands.

SHRI SOMNATH CHATTERJEE
(Burdwan): If you kindly see the
motion. it purports to suspenfi a part
of rule 206(2) as relates to “a state-
ment of the detailed estimate under
each grant divided into items”.

If you see rule 388, it says:

“Any member may, with the con-
sent of the Speaker, move that any
rule may be suspended in its apph-
cation to a particular motion be-
fore the House ...”

So, a rule can be suspended in its
entirety, but not a part of it. I raised
this question earlier also but no decl-
sion was given. The question is whe-
ther a rule of this nature can be
suspended in part. I can understand
their not wanting to comply with any
particular rule as such. But the rules
do not contemplate the suspension of
a part of a rule, It is not permissible;
either do away with the whole rule
or do not do it,

MR. SPEAKER: In this case the
difficulty is very gefiuinee On an
earlier occasion also, it was the last

in relation to Nagaland and D.G, & $.D.G,

day and so an exception was wmade,
Now it can be asked, when Ii was
done on that day, why not today also?
There is no other alternative. If we
are always particular of even a com-
nm, sometimes it may not be possible,
because of the shortage of time or the
peculiar circumstances. I leave it to
your decision as to what should be
done in such circumstances.

I ask Shri Sezhiyan whether he has
any suggestion to make. There is no
day left now. So, we have *to
consider whether it is in the interest
of that State. Whatever has gone
wrong, we cannot help it. So, we
have to give a liberal interpretation
of the rules, because the circumstan-
ces are very excepfiondl. Further, it
is only a Vote-on-Account. It will
come up for discussion.

The question is:

“That in relation to the Demands
for Grants for expenditure of the
Government of Nagaland during
the financial year 1975-76, so much
of sub-rule (2) of Rule 206 of the
Rules of Procedure and Conduct of
Businesg in Lok Sabha, as relates
to %a statement of the detailixl esti-
mate under each grant divided into
items', may be suspended for the
purpose of granting Vote-on-Ac-
count by this House™

The motion was adopted.

12.50 hry.

STATUTORY RESOLUTION RE-
APPROVAL OF PROCLAMATION IN
RELATION TO NAGALAND, NAGA-
LAND BUDGET, 1875-76—GENERAL
DISCUSSION. DEMANDS* FOR
GRANTS ON GRANTS ON ACCOUNT
(NAGALAND), 1975-76, AND SUP-
PLEMENTARY DEMANDS* FOR
GRANTS (NAGALAND), 1974.75.

THE MINISTER OF HOME A¥-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Mr. Speaker, Bir, I beg to
move the following Resolution:

*Moved with the recommendation of the President.
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“That this House approves the
Proclamation issued by the Presi-
dent on the 22nd March, 1975, under
wrticle 356 of the Constitution in
relation to the State of Nagaland.”

At the general elections held in
Yebruary, 1974, in Nagaland, the
U.D.F, secured 25 seats, the NNO 23
and the Independents 12, in a House
of 80 Members. 7 Independents
joined the UDF and 5 the NNO, with
the result that the UDF became 32
strong und the NNO 28, The UDF
thus formed the Ministry head by
Shri Vizol. Subsequently, 8 NNO
Members went over to the UDF. On
March 9, 19875, 13 UDF Members join-
ed the NNO, leading to the resigna-
tion of the Vizol Ministry and forma-
tion of an NNO Ministry lgd by Shri
Jasokie on March 19, 1975, On
March 19, 1975, the leader of the
UDF claimed before the Governor
that his party had the majority in the
Legislative Assembly. The Governor
advised him that since the Assembly
was in session, the trial of strength
should take place on the floor of the
House. The Legislative Assembly of
Nagaland met on March 20, 1975, but
was adjourned hy the Speaker sine die.
The trial of strength could not take
place. According to a letter received
by the Governor from the Secretary to
the Assembly the Speaker had adjo-
urmed the House sine die because the
Ministers had ‘started taking the floor
on their own, charging that the Oppos:.
tian party had taken away 3 of *heir

i and in addition 7 Members
were also taken and necessary en-
quiry should be carried out before the
House could take up any business of
the day’.

The immediate problem of authori-
sation of expenditure from the begin-
ning of the next financia] year had to
be dealt with. The Governor explor-
ed fhe possibility whether the As-
sembly could restart sittings within
the next few duys. The Speaker's
observation was that he was fully
cognizant of the ronstitutional fmpli-
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cations but that he had made up his
mind not to resume sittings of the As-
sembly for about a month as, in his
judgment, that was the period neces-
sary for the tension to die down and
normal atmospher€ to be created. The
report of the Governor of Nagaland
dated March 20, 1975, already laid on
the Table of this House explains the
circumstances which necessitated the
issue of a Proclamation under article
356 of the Constitutlon. The issue of
Proclamation was drdered by the I're-
sident on March 22, 1975.

I would request the House to grant
its approval to {he Proclamation issu-
ed by the President on March 22, 1375,
in relation to the State of Nagaland

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have given an
amendment stating:

“That this Housc approves the
Proclamation issued by the Presi-
dent on 22nd March, 1975, be vahd
for one day from that date and
direct the Governor to invite the
leader of the majority party in the
Assembly to form the Ministry.”

MR. SPEAKER: You don't give
even the breathing time, After all,
there should be some limit to it. I
was just seeing the order of businoss.

The Statutory Resolution approv-
ing the Proclamation, the General
Discussion on the Budget for the
State of Nagaland, the Demands [or
Grants on Account and the Supple-
mentary Demands for Grants are all
clubbed together. Item Nos. 14, 15, 16
and 17 are all clubbed together.

SHRI SOMNATH CHATTERJEE
(Burdwan): On that, on taking them
up together, I have a point of order.

MR, SPEAKER: That is the
practice,
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SHR] SEZHIYAN (Kumbakonam):
Bir, yesterday, when we raised it, my-
self and others, you sald that this can
be discussed today, that is, about the
validity of the order, You may take
up that first.

MR, SPEAKER:
up first,

SHRI SOMNATH CHATTERJEE:
I have a submission to make. Rule
206 has been partly suspended. The
speech of the Minister of Revenue
and Expenditure itself visualises that
the rules with regard to Vote on Ac-
count would be suspended. But no
motion for suspension relating to Vote
on Account, which is a separate rule
ultogether, Rule 214, has been brought,
Rule 214 has not been suspended. It
requires the items of expenditure to
be mentioned and they are not men-
tioned, So, what was visualised in
the speech of the Minister has not been
done.

I will take that

1 am reading from the speech of
the Minister:

“In the special situation of this
occasion, I seek your consent and
the indulgence of the House to
agree to suspend the rule for the
purpose of granting Vote on Ac-
cvount for the three months of
1975-76."

Vote on Account is not covered by
rule 206 =at all; it is covered by rule
214, and he has not got that rule sus-
pended. Therefore, the discussion on
Vote on Account cannot be taken up.

MR. SPEAKER: We considered
this and we came to the conclusion
that what was needed was got. Why
should we bring in unnecessary mat-
ters which are not needed?

Yesterday, some hon. members
raised some points, They may take
a few minutes each.

Mr, Sezhiyan.

SHRI SEZHIYAN (Kumbakonam)'
Yesterday I raised this point—other
members also raised it—questioning
the validity of the form in which the
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Presidential Order has been issued 0D
22nd March this year. I am oounfin.
ing myseif only to this point. This
is not a general discussion on the
merits of the decision. Of course, we
all feel, end we will speak on that
later, that the extraordinary powers
given in the Constitution to bring a
State under President's rule should
be used only where a real emergency
exists and that these powers should
not be misused. That is a different
aspect. Here having taken the decl.
sion—which decision we are going to
contest later—, the President and the
Government have come forward with
the Proclamation dated the 22nd
March, 1975, which hag been issued
under article 356 of the Constitution.
Article 356 of the Constitution pro-
vides that

“If the President on receipt of a
report from the Governor of a State
or otherwise, is salisfled thal a
situation has arisen in which the
government of the Siate cannot bhe
carried on in accordance with the
provisions of this Constitution, the
President may by Proclamation.

(a) assume tp himself all or any
of the functionis of the Gov-
ernment of the State.....

(b) declare that the powers of the
Legislature of the State shalk
be exercisable by or under
the authority of Parliament:

(c) make such incidental and
consequential provisions ag
appear to the President to be
necessary or desirable for
giving eflect to the ohjects of
the Proelamation...”

13.00 hrs.

Now, eoming to the Proclamation

dated the 22ng March, 1975, the Pre-
sident hag used article 358( )(a) to

the Government of that State and al!
powers vested in or exercisable by the
Governor of that State. That is al-
right. The secong thing i
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“dgclare that the powers cf the
Legisiatute of the said State shall

be exerciseble by or under the au-
thority of Parliament.”

That i why, we are looking into
this. The third point ig the most im-

and 1 am basing my argu-
ment on that. It says:

“make such incidental amd conse-
quential provisions as appear 10
me to be necessary o- desirable ior
giving effect to the objects of this
Proclamation, namely..."”

Now, ﬁm‘e see (il).

(ii) the operation of the follow-
ing provisions of the Constitution in
relation to that State is hereby sus-
pended..."

namely, so much of proviso to Article
3 as relates to... etc. As many as
19 items are given there. If the
whole Article or part of the Articl:
i suspended, as many as 19 items
have been suspended. All of them !
have put in the order. I will not
take the time of the House. Only
two items, 1 will mention, which, I
feel, should nnt, need not and could
not have been suspended by this Pro-
clamation. They are as follows.

I you take the Proclamation, ihe
second item after the suspension of
the proviso to Article 3, it 15 clause
(2) of Article 151 which lays down
that the reports of the
and Auditor.General of India relating
to the accounts of the State shall be
caused to be laid on the floor of the
legislative Assembly. This comes
in Chapter V. Now, the reports of
the C & A G shall be submitted to
the President who shall cause them io0
be laid on the floor of the Parliament.
Article 151(2) which is sought to be
suspended reads as follows-

“The reports of the Comptroller
and Auditor-General of India relat-
g to the accounts of a State shall

Nogalund and D.G, & S.D.G.
(Nagaland)

This 18 sought to be guspenided by the
Proclamation. ‘Then, what is the
effect? If a particular provision of
the Constitution g suspended, by a
proclamation, what ig the effect? The
effect is that this is compleiely taken
out of the Proclamation as far as the
State is concerned. Supptse, if it is
not taken out, what is the effect? If
you take the Proclamation, clause (iii)

says:

“gany reference in the Constitution
to the Governor ghall in relation to
the saig State be construed as 2a
reference there to the President and
any reference therein to the Legis-
lature of the State or the Houses
thereof shall, 1n so far as i. relates
to the functions and powers there-
of, be construed, unless the context
otherwise requires, as a rcference
to Parliament.., .”

Therefore, if you have suspended any
of the Articles here, this gne comes
into operation that wherever the term
‘Governor’ is there, the reference is
to the President and wherever the
reference is to the Assembly, the
reference is to the Perliament. So,
the effect ol this proclamation will be
that the reports of the Comptroller
and Auditor-General ielating to the
accounts of fhe State of Nageland
shall be submitted to the President
who shall cause them to be laid be-
fore the Parliament. That would have
been there. Just now by suspending
that Article, what have the Govern.
ment done is that none of the reports
of the C & A G relaling to the
accounts of the State which normally
should have been placed before the
Assembly and now, the Sarliament,
will not be laid and thig Parliament
is deprived of its powers which the
Parliament derives under Article 356
Thig power has been deprived by this
Proclamation which 1 shall say, to
that extent gocs against the constitu-
tional provisina

My second objection is with regard
to item 19—clause (2) of Article 323.
There, the reference is to the reports
of the Public Service Commission-
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There also it shall be the duty of &
State Commission to present annually
to the Clovernor of the State a report
and the Governor shall cause the copy
being placed on the Table of the
legislature there. By suspending that
one, you are depriving this House of
an opportunity to discuss the reports
of the Commission which should have
been laid on the Table of the Legisla.
ture which legislature is now here,
working in this House. This House
has been deprived uf an opportunity
and authority and power which was
vested with the legislature but it was
deprived of it. These two are the
main ones.

Why I object to this one 1s because
in the Proclamation under Article 356
it has been said rightly that the Pre.
sident is empowered by Article 356(1)
(c) to make such incidental and conse-
quentia] provisiong as may appear to
the President to be necessary or de-
sirable for giving effect {0 the chjects
of the Proclamation. And il rou see
this thing, what is really incidental
and consequential? If you take the
legal terms, you will find, these terms
are all very much defined, You can-
not just wunder the cloak of these
things suspend something as you like,
which is somewhat inconvenient to
you and all that. Submussion of the
report of the Comptrollor and Audi-
tor.General is one such fhing. Sub-
mission of the reports of the Public
Serviee Commigsion is another such
thing, If it is inconvenient, on that
score, you just cannot (o this thing
This ig my point. And, in this publi-
cation of legal termg in page 424 it
has been said ag under:

‘Incidental or consequential:—In-
cidental or consequential orders are
those which follow ag a matter of
course being necessary complements
to the main order passed without
which the latter order would be in-
complete or ineffective.’

Bo, this is the position. That is to
say, only when you find that without
the necessary consequential and inei-
denta] orders, the purpose for which

end D.G. & §.D.G, (Nagaland)

the original order is p:l:.: will z
come incomplete, only » YOu ¢
do this. This is my vespectful sib.
mission, I feel, 8ir, suspension <of
these things is not incidental or conse.
quential. What does the latest order
say? I mean, the latest proclamation
of Presidential rule. It is the latest
cne, it is not the last one., That was
done in the case of Pondicherry on
26-3-74. In that one, when they
passed that order, what did they do?
It is pertinent to quote that one. Cor-
responding to this was, as you know,
there are provisions under the Gov-
ernment of Tinion Territories Act,
1963 which relates to Pondicherry,
There is specific item relating to audit
which is found here in Section 48. If
I read this, what I say will become
clear. I quote:

‘Section 49 of the Government of
Union Ternitories Act, 1963:—

The reporis cf the Comptroller and
Auditor General of India relating to
the accounts of a Union territory
for any period subsequent to the
date referred to in sub-section (1) of
section 47 shall be submitted to the
Administrator who shall cause them
to be laxd before the Legislative
Assembly of the Unmion Territory.”

When this Presidential Order was
issued on 28th March, 1874, it says
‘Whereas the President has assumed
the power of the Administrator' etec.
Section 49 was not suspended. Rather,
Sir, they put it rather bluntly; they
said, in relation to the said Union
Territory, less the context otherwise
requires, any reference in section 8,
23, 27, 28, 40, etc. of the Act to the
Administrator shall be construed as
reference to the President and any
reference in section 49 to the legisla.
tive assembly of the Union Territory,
in whatever form, shall, in so far as it
relates to the functioning, be constru-
ed as reference io this Parliament,
Now, the latest order has been issued
bringing States and Union Territories
in this one. Now, instead of placing
it on the Table of the Union Territory
legislature, it should be placed on the



24! S§t. Re, re. Proclomation CHAITRA 4, 1807 (SAKA) in relation to

of our House. But they have
this to the Union Territory of
cherry. Then, why they have
recourse to this thing? There-
., I am on this point. Therefore,
tar as the Presidential Order dated
22nd March, in so far as it sus-
pends these two rules. one prohibiting
to be placed of the Comp-
roller and Auditor General and the
other one relating to Public Service
Commisgion (with reference to sub-
clause 2 of article 151 and sub.clause
2 of Article 323), to that extent. this
ig certainly violative of the provisions
and is invalid and also it goes against
the powers of this House, because. this
cuts at the very root of this function-
ing by the only watchdog function
which is available to the House and
by preventing this exerciie of control
over finances, this is something which
is against Parliamentary Democracy
and Constitution and therefore it is
my submission that itg vahdity 1s 1
guestion. This is my respectful suh-
mission. Thank you.

it

J

SHRI A. KEVICHUSA (Nagaland):
Mr, Speaker. Sir. the recent defections
and re-defection in Nagaland have
tarnished the image of the State and
the Nagaland Assembly.

MR. SPEAKER: Mr. Kevichusa, you
will get an opportunity when the
matter is taken up for discussion later.
These are some constitutional objec-
tions that are being made which you
mugt also hear. When discussion is
started, at that time I shall see that
you get the opportunity to speak.

8hri Banerjec and Shri Patel are not
here. Prof. Dandavate,

PROF. MADHU DANDAVATE
(Rajapur): I shall briefly mention one
point. That is, we must read Art. 358
in conjunction with Art. 151, Sir, the
legality and the constitutionalitv of
this particular issue is more important
because it is the rights of Parliament
and obligatitns to Parliament that
have edme lnto difficulty.
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It is true that Art. 356(1)(c) cate.
gorically says:

“make such incidental and conses
quential provisions as appear to the
President to be necessary or desir.
able for giving effect to the objects
of the Proclamation. including pro-
visions for suspending in whole or
in part the operation of any prowi-
sions of this Constitution relating to
any body or authority in the State™

This has rreat relevance because the
words ‘incidents! and consequential’
are of great significance. Some thing
is treated as ‘incidental and conse-
quential' which ultimately results in
curtailing the power and obligations
of Parliament. In that case, the real
difficulty is created, as rightly pointed
out by my colleague. For instance,
earlier clause (2) of Art., 151 rel.tes to
lay before the Legislature of a State
the reports suhmiited to the Governor
hy the Comptroller and Auditor Gen-
eral of India. Now. the effect of this
particular suspension will only mean
that these reports which could have
normally gone before the Legislature
would have come before Parliament.
Now. you can imagine the situation ve-
cause of the suspension of this parti.
cular provision. You will find that
these particular reports which will be
prepared by the Comptroller and
Auditor-General will not come before
Parliament at all. There is no State
Legislature before which they will be
placed. And, as a result of that, there
would be normally powers residing in
the hands of the Auditor-General, I
there are certain lacunae in the reports,
they will never see the light of the day
and Parliament will not be able to
scrutinise them. As a result of that,
it will not serve the public interest at
all. Therefore, it is wvery necessary
that under the cloak of Art. 356(c), we
should not allow this particular aspect
to be treated as incidental and conse-
quential, Of course, that will mean
the erosion of the rights of Parlia-
ment and, to that extent, to challeng.
ing the Constitutionalily and legality
of this particular provision.
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SHRI H. N. MUKERJEE (Cal-
cutta-North-East): Sir, may I make
my submission~

MR, SPEAKER: I only call the
Membeirs who have given thelr names.
Mr. Chatterjee.

SHRI SOMNATH CHATTERJEE:
Mr, Speaker: Sir, in this country we
bave seen that on many occasions
recourse is taken to Art. 356. Tt is
very necessary, in my opinion, that
Parliament should know what is the
real content of the powers of the
President. Kindly see that after the
President assumes to himself the
power of the executive autfority, this
Parliament assumeg the powers of the
State Legislature,

8ir, there 1s g provision here which
is very significant. It says:

“The President may make such
incidental and consequentia] pro-
visions as appear to him to be
necessary or desirable for giving
effect to the objects of the Procla-
mation, including provisions for
suspending 1n whole or in part the
operation of any provisions of the
Constitution relating to any body
or muthority in the State.”

Therefore, the President has not
been given the power here to suspend
uny other provision of the Constitu-
tion. Such a suspension must be in-
cidental to or vonsequential for the
purpose of this Proclamation. Here,
the gbjective of the Proclamation has
been to run the administration of the
State of Nagaland because the Gov-
ernmemnt of that State cannot be car-
ried on in accordance with the provi-
sions of the Constitution. Therefore,
gince the Assembly cannot be run ac-
cording to the Constitution and since
the Ministry cannot be formed or
since the Legislature cannot function
there, the primary object—the only
objeet ig to run ‘he administration in
the State of Nagaland by the Presi-
dentist Proclarmtion. You would be
grod endugh to see all the provisions
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that have been mentioned excepting
the two which are not mentioned re-
latg either to the power of the State
Legislature directly or the Counci] of
Ministers functioning there or the
functioning of the Chief Minister and
s0 on and so forth. Now, §ir, what

for the purpose of giving effect gy twe
objects. Under that each and every
provision of the Constitution cannot
be suspended. President cannot sus-
pend Article 311 which deals with the
rights of Government servants. Arti-
¢le 19 cannot be suspended under
Article 356. Incidental and conse-
quentia] provisions must be such =
are mecessary concomitant of the cb-
ject of Proclamation. It has been
defined in ™he Oxford dictionary that
‘incidental’ means ‘occurring or liable
to occur in subordinate conjunction
with something else’. How is the
object of running the administration
of the State of Nagaland, because
Assembly cannot function, being
necessarily fulfilled by disallowing or
making a provision that the audit
report will not see the light of the
day” In the name of incidental and
consequential provision the net is
sought to be thrown wider. Two very
important ftems of State activity
which have nothing to do with the
day-to-day activifies of the BState,
namely, public employment for which
the Public Service Commission js in-
tended to be one of the watch-dogs
and Comptroller and Auditor Gene-
ral's report which is essential to look
into the public expenditure are sought
to be kept out of the purview of the
legislatures. Therefore, we say this
Proclamation in so far as those two
provisions are sought tg be suspended
is not a valid Proclamation.

SHRI H. N. MUKERJEE: Sir,
shall not be going into the tec
nical aspect of the matter
moment in this business
trigues me and makes
plolous end indigneat is
ment way of procspdieg. As

g
si kel
Ega?ivu
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Sezhiyan has pointed out under the
name .of having incidental and con-
gequential provision in the Proclama-
tion certa®® smpensions have been
ordered. We do not obfect fo that.
But if we compare the Nagaland
Order of the President with the
President’s order in regard to Pondi-
cherry, in that case the Presidential
Order did not include suspension of
that provision which would have made
presenfation of the Comptroller and
Auditor General's report obligatory be-
fore Parliament. On this occasion a
very definite distinction has been in-
corporated. There ig no irtention on
our part to put any hurdle in ‘he
way of Government particularly on
the issue of Nagaland. Let the Minis-
ter explain that contrary fo provitions
in the Pondicherry Proclamation a
special exclusion has been included In
the Nagaland Proclamation,

SHRI K. BRAHMANANDA REDDY:
Sir, hon. Mr, Sezhiyan has read this
1elevent portion of Article 356, Arti-
cle 356 (1) (c) says:

“make such incidentzl and cons.
quential provisions as appear to
the President to be necessary or
desirable for giving effect to the
objects of the Proclamation, in-
cluding provisions for suspending
in whole or in part the operation
of any provisions of this Constitu-
tion relating to any body or
authority in the State:

Now, we will come to Article 151 (2).
It says:

“The reports of the Comptroller
ang Auditor General of India re-
lating to the accounts of a State
shall be submitted to the Governor
of the State, who shal] cause them
to be laid before the Legislature
of the State”

My submission is, what is suspended
accarding to the Proclamation is only
this, Vou may kindly see

“so much of clause (2) of Article
181 as relates to the laying before
the Legislature of the State of

Nagaland and D.G, & S.DG.
(Nagaland)

the Report: submitted to the

Governor by the Comptroller and

Auditor General of India:

Secondly, in regard to Article 328,
it says:

“so much of clause (2) of Article
323 as relates to the laying of the
report with a memorandum before
the legislature of the State.”

Therefore, what is suspended is only
this portion “who shall cause them to
be laid before the Legislature of the
State.” The entire thing is not sus-
pended. Now, in many of these pro-
clamations, this has been done and
we are advised by the Law Depart-
rient that this is perfectly legal and
valid. Apart from that, Sir, as you
know, this Assembly has been sus-
pended. This has not been dissolved.
Therefore, Sir, the duration of the
suspension.....

SHRI DINEN BHATTACHARYYA
(Serampore)*: Suspicion out of sus-
pension,

SHRI K. BRAHMANANDA RED-
DY: You suspect everything. In re-
gard to the duration of the suspen-
sion, we cannot just now say, now
long it will be. It may be for some
time or more time. Therefore, Sir,
as the duration of the suspension
cannot be envisaged just now, depend-
ing upon the situation prevailfig in
the State, it has not become neces
sary to lay these reports on the floor
of the House, Supposing, at some
other time, if it becomes necessary to
come before the House again for ex-
tention, we will certainly consider
this matter whether these reporis
cannot be laid

SHRI SEZHIYAN: Just now, \he
Minister has said that this Legisla-
tive Assembly has not been dissolved,
that this has only been suspended
ard therefore, they have put this
The Minister has also said that he
does not know how long it will re-
main suspended, and that theref
they have put this. Sir, I ean
one instance which will prove

§i3
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In regard to Uttar Pradesh, on 22nd
February 1068, the Governor sent a
note, In the end, he said:

“l do not think it is desirable to
dissolve the Legislative Assembly
at this juncture but feel that it
will be in the best interests of the
8tate if the functioning of the State
Legislature is merely suspended.”

Without suspending the Legislature,
without dissolving the Legislature,
the Legislature wag put in animated
suspension and Article 356 was clam-
ped in regard tn the State of UP on
22nd February, 1968. On that date,
the proclamation was issued without
dissolving the Assembly. The Assem-
‘bly was only suspended but they
have not suspendeq this rule under
Article 131(2). The UP Assembly
was not dissolved, but, it was only
suspended. This was issued on 22nd
February 1988.

SHRI K. BRAHMANANDA RED-
DY: May be so.

SHRI SEZHIYAN"- He has said that
{he Assembly has not been dissolved
and that it has only been suspended.
I can guote a case where the Assem-
bly was not dissolved, but only sus-
pended, and there, this rule was not
suspended. Why are they going
back?

SHRI SOMNATH CHATTERJEE:

The Proclamation itself says that any
reference in the Constitution to the
Governor would mean the President
and any reference to the legislature
would mean reference to Parliament.
Article 151(2) has to be retained,
‘What has the duration of the suspen-
sion to do with it, because automati-
cally the matter will come before
Parliament? They have consciously
made a departure without any expla-
nation,

SHRI S. M. BANERJEE: There is a
common point raised by all the mem-
bers which has not been replied to.
Incidental and consequenfia] provi-
sions have to be consistent and should
have effect 80 far as the cbjectives of

and D.G.

8.D.G. (Nagaland)

the Proclamation are concerned, . He
has not explained it

SHRI SHYAMNANDAN MISHRA
(Begusarai): The point is one of sub-
stance and it should receive your
most serious consideration whether
Parliament can or should accept a
truncation of its responsibilities in
this matter. The very essence of
parliamentary system is financial con-
trol. If financial control goes, there
is no sense in transferring any res-
ponsibility to Parliament, If the
Auditor-General ig not under an ob-
ligation to submit a report to the
President to be caused to be laid on
the Table, the financial control does
not pass to the Parliament of India.
It is for your serious consideration
whether the Government should be
allowed to suspend this power also,
which essentially is the very basis of
financial control. If the purpose of
this is to run the government there,
if the Assembly is suspended, with
the help of Parliament with the same
powers, then this does not seem to
be incidental or consequential to the
powers that heve been acquired by
the President

SHRI KX DBRAHMANANDA RED-
DY: The report of the Auditor Gene-
ral for 1972-73 relating to the State
of Nagaland has been placed before
the Nagaland Assembly but the re-
port for 1973-74 is not vet due.

MR SPEAKER: I see a disparity
between the notifications issueq in
the case of Pondicherry, U. P and
Nagaland. 1 made an observation
while addressing the Conference ol
Chairman of Subordinate Legislation
Committees that in case there is Pre-
gident’'s rule, and the Assembly is
not functioning, some way should be
found whereby the rules which nor-
mally should have been laid before
the Assembly are not left unscrutinis-
ed. They should either be scrutinis-
ed by the parliamentary committee
or when the proclamation is revoked
and normal conditions sre restored,
the subordinate legislation committee
of that State must scrutinise it, In
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this cade, it there i{s any Auditor
General's report or Public Service
Commission’s report, the normal
coursé would have been that they
are laid on the Table of that Legisla-
tive Assembly. When there is no
Legislative Assembly, the analogy
goes to the corresponding Legislative
body. I think there is no harm if
even in your consequential or inci-
dental matters, you bring this before
the House, if it relates to that period.
The question of deletion would not
golve any problem, Some way should
be found. It is in the interests of
Parliament and Nagaland also that
there is some substitute where they
are laid when there is no Assembly
functioning there. I hope there will
be ample scope in the interpretation
of vour incldental and consequential
matters so that some way could be
found whereby this House should be
aware of these things. I have given
the Governmeat a hint. The Speaker
cannot give a direction saving vou
must put the proclamation this way
or that wav. T have given them a
hint and 1 thick it is an acceptable
hint.

SHRI JYOTIRMOY BOSU: Why
ara these two controversial provisions
in the Presidential Proclamation not
deleted by the Government?

MR. SPEAKER: We shall resume
the debate. Shri Dasaratha Deb.

SHRI JYOTIRMOY BOSU: I have
given an amendment.

MR. SPEAKER: That is not in
order. I have not permitted it.

SHRI JYOTIRMOY BOSU: But
that was not conveyed to me.

MR. SPEAKER: Yesterday itself I
have written that I cannot permit it
because Proclamation cannot be
amended, You can either reject it or

accept it

SHRI JOTIRMOY BOSU: This is a
motion before the House and I have
given the amendment well in time

Nagaland and D.G, & S.D.G.
(Nagaland)

Under what rule have you not per-
mitted it?

MR. SPEAKER: Proclamation is
not a motion. I am sorry I cannot
allow any amendment to it. Resolu-
tion moved:

“That this House approves the
Protlamation issued by the Presi-
dent on the 22nd March, 1975 under
article 356 of the Constitution in
relation to the State of Nagaland.”

DeMAND NoO. 1—STATE LEGISLATURE

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 5.75.000 on Revenue Account be
granted to the President nn account,
out of the Consolidated Fund of the
State of Nagaland for or tcwards to
defray the charges which will come
in coursz of payment during the
year ending on the 31st day of
March, 1976. in respect of ‘State
Legislature'.”

DeEmMAND No. 3—CounciL oF MINISTERS
MR. SPEAKER* Molion moved-

“That a sum not exceeding
Rs. 12,50.000 on Revenue Account be
granted to the President on account.
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1976. in respect of ‘Council
of Ministers'.”

DeMAXD No. 4- ADMINISTRATION OF
JusTICcE

MR SPEAKER- Motion moved:

“That a sum not exceeding
Rs. 3.37.500 on Revenue Account be:
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards tor
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defray the charges which will coms
in course of payment during the
year ending on the 3lst day of
March, 1976, in respect of ‘Adminis-
tration of Justice.”

DEMAND No 5—ELECTION
MR SPEAKER Motion moved

“That a sum not exceeding
Rs. 4,868,700 on Revenue Account be
granted fo the President on account.
out ef the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 3lst day of
March, 1976 in respect of ‘Election’ *

Demanp No. 6—Lanp REVENUE, STaMPs
AND REGISTRATION

MR SPEAKER Motion moved

“That a sum not exceeding
Rs 4,26.500 on Revenue Account be
granted to the President on account
out of the Consohdated Fund of the
State of Nagaland for or towaids 1o
defray the charges which will come
m course of payment dunng the
year endng on the 31st day of
March, 1976 1n respect of ‘Land
Revenue, Stamps and Registration’”

Demanp No. 7—Statr Excise
MR SPEAKER Molion moved

“That a sum not exceeding
Rs. 1,87,500 on Revenue Account he
granted to the Premident on acciunt
out of the Consolidated Fund of the
State of Nagaland for or {owards to
defray the charges which will come
in course of payment during the
year ending on the 3lst day of
March, 1876, in respect of ‘State
Exci”l "

Demaxp No. 8—SaLes Tax
MR. SPEAKER Motion moved

“Mmat a sum not exceeding
“Rs. 1,350,000 oy Revenue Account be

1975 in melation so Nagaiwed
R DO e Hete ™

granted to the President on gpeount,
mumcmmm,rm
State of Nagaland for or towards to
defray the chatges which will ceme
in course of payment during the
Yyesr ending on the 31st day of
March, 1876, in respect of ‘Sales
Tax'.”

DeManp No. §—TAxXES ON VEHICLES
MR. SPEAKER Motion moved:

“That a sum not exceeding
Rs, 1,15,000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
vear ending on the 31st day of
March, 1976. in respect of ‘Taxes on
Vehicles'

Drmanp No 12—Civii  SECRFTARIAT
MR SPEAKER Motion moved

“That a sum not exceeding
Rs 148,75 000 on Revenue Account be
granted to the President on account.
out of the Consolidated Fund of the
State of Nagaland for or tewards to
defray the charges which will come
mn course of payment during the
year ending on the 3ist day of
March, 1976, m respect of ‘Cnil
Secretanat' "

DeMAnNp No. 13—DIsTRICT ADMINISTRA-

TION SPFCTAL WFIFARF SCHEME AND
TrisaL CouncyL

MR SPEAKER Motion moved

“That a sum not exceeding
Rs 4200,000 on Revenue Accounft be
granted to the President on account,
out of the Consolidated Fund of the
Stale of Nagaland for or towards to
defray the charges which will come
in course of payment durmg the
year ending on the 31st dgy of
March, 1878, in respect of ‘District
administration  apecial welfare
scheme and Tribal Council'”
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Dty No. 14—TREASURY AND
ACCOUWIS ADMINIATRATION

ME. SPEAKER: Motion moved:

“That a sum not coxceeding
Rs. 3,87,500 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1976, In respect of ‘Treasury
and Accounis Administration’.”

DeMANp NO. 15—8SPECIAL EXPENDITURE
ON MAINTENANCE OF LAW AND ORDER
INCLUDING CONTRIBUTION FOR PENSIONS

AND GRATUITIES
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs 17.00,000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 3ist day of
March, 1976, in respect of ‘Special
expenditure on maintenance of law
and order including contribution for
Pensions and Gratuities’.”

DeMaND NO 16—VILLAGE GUARDS
MR. SPEAKER: Motion moved

“That a sum not exceeding
Rs. 9,37.500 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
Marech, 1978, in respect of ‘Village
Guards'.”

Deasanp No. 17—CiviL PoLice AND
Fire Service Uit

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Ra. 1,30,75.8600 on Revenue Account be
granted to the President on account,
out of the Congolidated Fund of the
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Nagaland and DG, & S.D.G.
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State of Nagaland for or towsrds to
defray the charges which will come
in course of payment during the
year ending on the 3ist day of
March, 1978, in respect of ‘Civil
Police and Fire Service Unit'”

DEManp No, 18—JArLs
MR SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 9.55,000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 3Ist day of
March, 1976, in respect of ‘Jails'."

Demanp No. 19—STATIONERY AND
PRINTING

MR. SPEAKER: Motion moved-
“That a sum not exceeding

Rs. 6.62.500 on Revenue Account be
grar‘ed to the President on accuunt

out of the Consolidated Fund of the
Stale of Nagaland for or towards to

defray the charges which will come
in course of payment during the
year ending on the 31st day of
March. 1976, in respect of ‘Stati.
onery and Printing.”

DeManp No. 20—VIGILANCE COMMISSION

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 25000 on Revenue Accouni be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 3ist day of
March, 1976, in respect of ‘Vigilance
Commission™."

DemANp No. 21—WORKSHOP ORGANISA-

TION
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 4,12,500 on Revenue Account be
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granted to the President on account, Demanp No. 25—PrNsions ang OTHER

out of the Consclidated Fund of the
Btate of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1976, in respect of ‘Work-
shop Organisation'.”

Demanp No. 22—NacaLanp Houses
MR SPEAKER: Motion movea*

“That a sum not exceeding
Rs 1,55,000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
mn course of payment during the
year ending on the 3ist day of
March, 1976, in respect of ‘Nagaland

Houses'.

Drmanp No 23—ADMINISTRATIVE
TRAINING INSTITUTF

MR. SPEAKER Motion moved

“That a sum not exceeding
Rs. 1,37,500 on Revenue Account be
granted to the Presideni on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 3lst day of
March, 1976, in respect of ‘Adminis-
trative Tralning Institute’ "

Demanp No. 24—STATF LOTTFRIES
MR SPEAKER: Motion moved -

“That a sum not exceeding
Rs. 2.26,200 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
Btate of Nagaland for or towards to
defray the charges which will come
In course of payment during the
year ending on the 31st day of
March, 1976, in respect of ‘State
Lotteries’.”

RETIREMENT Brngrrrs
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 141,000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 3lst day of
March, 1976, in respect of ‘Pensions
and other retirement benefits'.”

Demanp No. 26—EpucATioN

MR SPEAKER- Motion moved:

“That a sum not exceeding
Rs, 1.32.94,500 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1976, in respect of ‘Educa-
tion" "

DeManp No 27—ART & CULTURF AND

GAZETTEFRS UNIT
MR SPEAKER Motion moved-

“That a sum not exceeding
Rs 271,300 on Revenue Account he
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1876, in respect of ‘Art and
Culture and Gazetteers Unit'.” .

DEMaND No. 28—Mrnicat, PusLic
HEALTH AND FAMILY PLANNING

MR SPEAKER‘ Motion moved:*

“That a sum not exceeding
Rs, 76,71.000 on Revenue Account be
granied to the President on account,
out of the Consolidated Fund of the
Btate of Nagaland for or towards to
defray the charges which will come
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in course of payment during the
year ending on the 31st day of
March, 1978, in respect of ‘Medical,
Public Health and Family Planning".”

DEMAND No. 20—URBaN DEVELOPMENT

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 3,62,500 on Revenue Account be
granted to the President on account.
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1976, in respect of ‘Urban
Development'.”

Demanp No. 30—INFORMATION. PusLi-

CITY, ANp TOURISM
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 8,20,000 on Revenue Account he
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or trwards to
defray the charges which will come
in course of payment during the
year ending on the R1st day of
March, 1974, in respect of ‘Informa-
tion, Publicity and Tourism'.”

Demanp No. 31—EwmpLOYMENT Ex-
CHANGE

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 53,700 on Revenue Account he
granted to the President on account
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will eome
in course of payment during the
year ending on the 3ist day of
March. 1976, in respect of ‘Employ-
ment Exchange' "

DEMaxD No. 32—LABOUR
MR. SPEAKFR: Motion moved-

“That a sum not exceeding
Rs. 32,700 on Revenue Account be
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granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending or the 31st day of
March, 1976, in respect of ‘Labour’ ™

Demany No. 33—TrigAt DEVELOPMENT

Brocxs, COMMUNITY PROJECT ETC.
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 20,95.000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund nof the
Staty of Nagaland for or tow-~rds to
defray the charges which will come
in course of payment during the
yvear ending on the 3ist day of
March. 1976. in respect of ‘Tribal
Development Blocks, Community
Project ete.' "

DemanD No. 34—SocC1AL WELFARE
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 8.8°.200 on Revenue Account he
granted to the President on account,
out of the Consolidated Fund of the
State nf Naealand for or towards to
defray the crharges which will come
in course of payment during the
vear ending on the 31st day of
March. 1974, in respect of ‘Social
Welfare'”

DEMAND NO. 5—SOLDILRS, SAILORS &

AIrME~s BoARp
MR. SPEAKER: Motion moved:

“That a stm not exceeding
Rs. 16.200 rn  Revenue Account be
granted tn the President on account,
out of the Consolidated Fund of the
Sfate of Namland for or towards tn
defray the ~harges which will come
in course of payment during thr
year ending on the 31st day of
March. 1976. in respect of 'Soldiers,
Sailors & Airmens Board'”
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Demanp No. 36—SoctaL SECURITY,
WrLrare anp ComMUNITY SERVICES

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 2,75,700 on Revenue Account be
granted to the Presgident on account,
out of the Congolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of peyment during the
year ending on the 31st day of
March, 1976, in respect of ‘Social
Security, Welfare and Community
mm'."

DeMaxp No 37—Evaroatiovw Unrr
MR. SPEAKER: Motion moved-

“That a sum not exceeding
Rs. 40,000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment dunng the
year ending on the 31st day of
March, 1976, in respect of ‘Evalua-
tion Unit’”

Demanp No. 38—COOPERATION
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 6,20,000 on Revenue Account and
not exceeding Rs. 3,17,500 on Capital
Account be granted to the President
on account, out of the Consolidated
Fund of the State of Neagaland, for
or towards to defray the charges
which will come 1n course of pay-
ment during the year ending on the
31st day of March. 1976, in respect
of ‘Cooperation’.”

Demvawp No. 38—SraTisTics
MR, SPEAKER: Motion moved-

“That a sum not exceeding
Rg. 362,800 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Naguland for or towards fo

28, 1975 in veiation o Negalond
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defray ihe charges which will come
in comrse of payment duving the
year ending on the 3lst day of
March, 1976, i1n respect of ‘Statise
u“l‘l

DEmManp No, 40—WEiGHTS &
MEASURES

MR. SPEAKER: Motion moved:

“That a sum pnot exceeding
Rse. 92,700 on Revenue Account be
granied to the President on account,
outi of the Consohidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
year ending on the 31st day of
March, 1976, 1n respect of ‘Weights
and Measures’.”

DEmanp No 41—SvepLy OFFICF AT
CALCUTTA

MR SPEAKER. Motion moved-

“That a2 sum not exceeding
Rs 44200 on Revenue Account be
granted to the President on account,
oufl of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
mn course of payment during the
year ending un the 31st day of
March, 1976, in respect of ‘Supply
Office at Caleutta' ™

Dxmanp No. 42--AGRICULTURE, MINOR
IrmiGaTION, FIsSHERIES XTC.

MR. SPEAKER: Motion moved-

“That a sum not exceeding
Rs. 56,08,700 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
Yyear ending on the 3ist day of
March, 1976, in respect of ‘Agricul.
ture, Minor Irrigation, Figheries
etci-.

DEmanp No. 43—Son. CONSERVATION
MR SPEAKER: Motion moved:

“That & sum not exceeding
Rs, 10,12,500 on Revenue Accourit be
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granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland for or towards to
defray the charges which wilk come
4n course of payment during the
year ending on the 31st day of
March, 1976, in respect of ‘Soil
Conservation’.”

DEMAND No. 44—GRAIN  SUPPLY
ScHEME

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 1337500 on Revenue Account
and not exceeding Rs. 75,00,000 on
Capital Account be granted to the
President on account, out of the
Consolidated Fund of the State of
Negaland, for or towards to defray
the charges which will come m
course of payment during the year
ending on the 31st day of March,
1976, in respect of ‘Grain Supply
Scheme'”

DemAND No. 45—ANIMAL HUSBANDRY
& DAIRY DEVELOPMENT

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 26,88,200 on Revenue Account
and not exceeding Rs. 35,000 on
Capital Account be granted to the
President on account, out of the
Consolidated Fund of the State of
Nagaland, for or towards to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,

1976, in respect of Animal Husban.
dry & Dairy Development'.”

Demanp No. 46—ForesT
MR. SPEAKER: Motion moved;

“That a sum not exceeding
Rs. 19,907,500 on Revnue Account be
granted to the Presidemt on ac-
-count out of the Consolidated Fund
State of Nagaland for or

to defray the
come in course of

the year ending

lj:
:

:
3
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the 31st day of March, 1976, in

respect of Forest'.”

DEMAND No. 47—INDUSTRIES

MR SPEAKER. Motion moved:

“That a sum not exceeding
Rs. 13,67,500 on Revenue Account
and not exceeding Rs. 55,62,500 on
Capital Account be granted to the
President on account, gut of the
Consolidated Fund of the State of
Nagaland, for or towards to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1976, in respect of ‘Industries’”

DEMAND No. 48—MINERAL
DEVELOPMENT

MR. SPEAKER: Motion moved;

“That a sum not exceeding
Rs. 6,31,200 on Revenue Account be
granted to the President on account,
out of the Consolidateg Fund of the
State of Nagaland for or towards to
defray the charges which will come
in course of payment during the
wyear ending on the 3ist day of
March, 1976, in respect of ‘Mineral
Development’”

DemMAND No. 49—POWER PROJECTS

MR SPEAKER: Motion moved-

“That a sum mnot exceeding
Rs. 71,07,800 on Revenue Account
and not exceeding Rs, 39,81,600 on
Capital Account be granted to the
President on account, out of the
Consolidated Fund of the State of
Nagaland, for or towards to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1976, in respect of Power Projec L

Demanp No 50—Roap TRANSPORT
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 1575000 on Revenue Account
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and not exceeding Rs. 8,775,000 on
Capital Account be granted to the
President on account, out of the
Consolidated Fund of the State of
Nagaland, for or towards to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1976, in respect of ‘Road Trans-
m‘ﬁ‘."

DEMAND No. 51—FINANCIAL CORPRATION
CELL

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 1,25,000 on Revenue Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland, for or towards to
defray the charges which will come
in course of payment during the year
ending on the 31st day of March,
1976. 1n respect of ‘Financial Corpo-
ration Cell’.”

DeEMaND No. 52—HousiNg LoANs &
LoaNs 10 GOVERNMENT SERVANTS

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 19,50,000 on Capital Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland, for or towards
to defray the charges which will
come 1n course of payment during
the year ending on the 31st day of
March, 1976, in respect of ‘Housing
Loans and Loans to Government
Servants'.”

Demanp No. 53—PusLic WORKS,
HovsinGg, Roaps AnND BRIDGES

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 4,51,29,500 on Revenue Account
and not exceeding Rs. 1,10,66,200 on
Capital Account be granted to the
President on account, out of the
Consolidated Fung of the State of
Nagaland, for or towards to defray
the charges which will come in
course of payment during the year

el ]

ending on the Slst day of March,
1878, in respect of ‘Public Works,
Housing, Roads and Bridges'”

DEMAND No. 54—FUNCTIONAL BUILDINGS.
AND OTHER DEVELOPMENTAL SCHEMES

MR, SPEAKER: Motion moved;

“That a sum not exceeding
Rs, 39,08,300 on Capital Account be
granted to the President on account,
out of the Consolidated Fund of the
State of Nagaland, for or towards to
defray the charges which will come
in course of payment during the year
ending on the 3sit day of March,
1978, in respect of ‘Functional Build-
ings and other Developmental
Schemes'.”

DEMAND NO. 55—WATER SUPPLY
SCHEMEg

MR. SPEAKER: Motion moved:

“That a sum mnot exceeding
Rs. 2532000 on Revenue Account
and not exceeding Rs, 26,25,000 on
Capital Account be granted to the
President on account, out of the
Consolidated Fund of the State of
Nagaland, for or towards to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1976, in respect of ‘Water Supply

Schemes'
. DEMAND No. 1—STATE LEGISLATURE

MR, SPEAKER: Motion moved:

“That a Supplementary sum not
cxceeding Rs. 12,14,000 on Revenue
Account be granted to the President,
out of the Consolidated Fund of the
State of Nagaland, to defray the
charges which will come in course of
payment during the year ending on
the 31st day of March, 1975, in res-
pect of ‘Slate Legislature’”

DEMaND No. 3—Councr. or
MINISTERS

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs, 20,62,000 on Revenue
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Account be granted to the President,
out of the Consolidated Fund of the
Btate of Nagaland, to defray the
charges which, will come in course of
payment during the year ending on
the 31st day of March, 1975 in res-
pect of ‘Council of Ministers’,”

DeEMAND No. 5—ELECTIONS
MR, SPEAKER; Motion moved:

“That a Supplementary sum not
cxceeding Rs. 2,561,000 on Revenue
Account be granted to the President,
out of the Consolidated Fund of the
State of Nagaland, to defray the
charges which will come in course
of payment during the year ending
on the 31st day of March, 1975 in
respect of ‘Elections’.”

DEmaND No, T—StATE EXCISE
MR, SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 20,000 on Revenue
Account be granteq to the President,
out of the Consolidated Fund of the
State of Nagaland, to defray the
charges which will come in course
of payment during the year ending
on the 31st day of March, 1875, in
respect of ‘State Excise’.”

Demanp No. 9—TAxes OF VEHICLES
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs, 65,000 on Revenue
Account be granted to the President,
out of the Consolidated Fund of the
State of Nagaland, to defray the
charges which will come in course
of payment during the year ending
on the 31st day of March, 1875 in
respect of “Taxes on Vehicles'.”

DeMaNp No. 12—CIvVIL SECRETARIAT
MR, SPEAKER: Motion moved:
“That a Supplementary sum not

exceeding Rs. 7,58,000 on Revenue
Account be granteg to the President,

Nogaland and D.G, & 5.DG.
(Nagaland)

out of the Consolidated Fund of the
State of Nagaland, to defray the
charges which will come in course
of payment during the year ending
on the 3lst day of March, 1975 in
respect of 'Civil Secretariat’ ™

DeEmMAND NoO. 15—SPECIAL EXPENDITURE.

ON MAINTENANCE OF LAW AND
ORDER INCLUDING CONTRIBUTION FOR
PENEION AND GRATUITIES.

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 46,32,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Nagaland, to defray
the charges which will come 1n
course of payment during the year
ending on the 31st day of March,
1975, in respect of ‘Specin]l expendi-
ture on maintenance of law and
order including coniribution for
pension and gratuities'.”

Demanp No. 16—VILLAGE GUaRDS

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 3,00,000 on Revenue

Account beggranted to the Presi-

dent, out of the Consolidated Fund
of the State of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1975, in respect of ‘Village guards'”

Demaxp No. 17—CiviL PoLICE AXD
Fire SeRvicE Unir

MR. SPEAKER: Motion moved;

“That a Supplementary sum not
exceading Rs. 95,00000 on Revenue
Account be granted to the Presi-
dent, out of the Consdlidated Fund
of the State of Nagaland, to defray
the charges which will come In
course of payment during the ycar
ending on the 3lst day ol March,
1975, in respect of ‘Civil Police and
Fire Service Unit'.”



Desanp No. 18-—Jans
MR. SPEAEER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 5,80,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1975, in respect of ‘Jails’.”

Demaxp No. 20—PusLic WORKS,
Hovuame, Roaps AND Brivars

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 8,50,568,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Nagaland, to defray
the charges which wall come in
course of payment during the year
ending on the 31st day of March,
1875, in respect of Public Works,
Housing, Roads and Bridges'.”

Demanp No. 22—WorxsHOF ORGANISA-
TION

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 5,00,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1975, in respect of "‘Workshop Orga-
niﬂ I'l‘l

Demvaxp No. 23—Nacaranp Housrs
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 50000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Nagnland, to defray
the charges which will come in
course of payment during the year

MR. SPEAKER: Motion moved;

“That a Supplementary sum not
exceeding Rs, 1,381,000 on Revenue
Account be granted to the Presi-
dent, out of the Tonsolidited Fund
of the State of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1875, in respect of ‘Adminjstrative
Training Institute’.”

Demawp No. 27--EpucaTion
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 6,71,000 on Revenue
Account be granted to the™ Presi-
dent, out of thé CTOlsclidated Fund
of the St&f¢ of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 81st day of March,
1975, in respect of "Education’.”

DeEmaNp No. 20—MEDICAL awp PUBLIC
Haavrae

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 51,883,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidatéd Fund
of the State of Nagaland, to defray
the charges which will come in
course of payment during the yemr
ending on the 31st day of March,
1975, in respect of ‘Medical and
Public Health".”

Demanp No. 30—WATER SurpPLy
ScaxMEs

MR. SPEAKER: Motion moved;"

“That a Supplementary sum not
exceeding Rs. 88,50,000 on Reveane
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the charges which will come in
course of payment during the year
ending on the 31st day of Marrh,
1975, in respect of ‘Urban Dewelop-
ment'.” v

Drmanp No. 37—RELmr, SOCIAL SECU-
RITY AND WEILFARE SEmvices

MR. SPEAKER: Motion moved: |,

“That a Supplementary sum not
exceeding Rs. 17,18,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidateq Fund
of the State of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1975, in respect of ‘Relief, Social
Becurity and Welfare Services.”

DrMaNp No. 45—So1n. CONSERVATION
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 70,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidated Fund
of the Sfafe of Nagaland, to defray
the charges which will come in
course of payment during the yuor
ending on the 31st dey of March,
1975, in respect of ‘Soil Conserva-

—

r i
tion', -

Nagalandg and D.G, & 5.D.G.
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Demaxp No. 46—Gramw Surrny
Scaxmz

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,50,40,000 on Capital
Account be granted %o the Presi-
dent, out of the Consolidated Fund
of the State of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1875, in respect of ‘Grain Supply
Scheme'.”

DEMARD NoO. 49—INDUSTRIES
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,60,40,000 on Capital
Account be granted to the Presi-
dent, out of the Consolidated Fund
¢ the Btate of Nagaland, s0 defray
the charges which will come in
course of payment during the yeur
ending on the 3lst day of March,
1975, in respect of ‘Industries’.”

Demanp No. 51—Powm ProsecTs
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,07,50,000 on Revenue
Accountt and not exceeding Rs.
92,80,000 on Capital Account be
granted to the President, out
of the Consolidatedq Fund of
the State of Nagaland, to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1875, in respect of ‘Power Projects'.”

Demanp No. 52—Roap TRANSPORT
ScHEMES

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceading Rs. 12,00,000 on Revenue
Account be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Nagaland, to delray
the charges which will come in
course of payment during the year
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ending on the 31st day of March,
1975, in respect of ‘Road Transpurt
Schemes".”

Demanp No, 54—Housmic LoaANs AND
LoaNs 10 GOVERNMENT SERVANTS

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs, 2,77,000 on Capitat
Account be granted to the Presk
dent, out of the Consolidated Fund
of the State of Nagaland, to defray
the charges which will come 1n
course of payment during the year
ending on the 31st day of March,
1875, in respect of Housing Loans
and Loans to Government Ser-
vants’.”

The Statutory Resolution, the Naga-
land Budget, the Demands for Grants
on Account and Supplementary De-
mandg for Grants are before the
House,

SHRI DASARATHA DEB (Tripura
East): Mr. Speaker, Sir, the President’s
Rule imposed in Nagaland by the rul-
ing party is dehberately an attempt to
over-throw the non-Congress Govern-
ment in the State, Wherever it is pos-
sible, they make an attempil to over-
throw the non.Congress Government
and. to achieve that objective, the Con-
gress Government at the Centre did
never hesitate to take any unscrpulous
and 1llegal method to topple the non-
Congress Government.

13.3% hrs,
[MRr. DEPUTY-SPEAKER in the Chair]

The UDF Minmsiry 1n Nagaland led
by Mr. Vizol has been forcibly toppled
by the Naga National Organisation, the
NNO, which is known to all is linked
up with the Congress. In his state-
ment. Mr, Vizo]l complained that 5
MLAs of his party were kidnapped by
the NNO with the help of the security
forces. In this way, the NNO Minis.
try in Nagaland led by Mr. Jasokie has
been installed,

Nogalawd ond D.G, & S.DG, apm
(Nagaland)

Since coming into office, the dissolved
Ministry was trying to open a dialogue
with the underground Federal Govern~
ment of Nagaland in order to settle the
27-years old problem which is disturb-
ing peace in this region. But it seems
and it ig evidently clear that the Cen-
tral Government 18 not in favour of
this peace effort. That is why they
were trying to over-throw the UDF
Ministry and they have succeeded in
their objective,

Now, this Government which had
been foreibly installed by the Congress
Government at the Centre could not re-
main 1n office for more than 11 days.
It had to collapse. Even before that,
we know, how the Government's mind
was working. As soon as the Assembly
met, they told the Speaker that 10
Members of the NNO, including 3
Ministers, were being held under duress
and suid that the House could not
transact any business under such cir-
cumstances. But the Times of India
report say that 10 Members, however,
informed the spenker m writing that
they had crossed the floor and joined
the UDF. There were 33 Members on
the Opposition Benches and 27 Mem-
bers on the Treasury Benches in a
House of 60 Members. It was not pos-
sible for the Government to run the
Assembly. Their function 15 to run the
Assembly. That does not mean that
immediately the President’'s Rule
should be imposed.

This Government did not allow other
party to form the Ministry. At least,
they should have allowed some {ime to
see 1f there was any group that could
form the Ministry, But that was not
done. In the case of Mr. Jasokie, they
immediately installed the Govern-
ment and allowed him to form the
Ministry, There was no delay at all
But i1n the case of others, they are in
such a hurry {oimpose the President’s
Rule. Even the Report says that there
was growing impression in Nagaland
that it was dnfting towards the Presi-
dent's Rule. That is the impression
that was going on in Delhi itself.
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That is why it is clearly known that
this Government tries to topple the
non-Congress (iovernment in the State.
We have seen a series of Guvernments
formed by defections and other things,
They say that their Members were
held under duress. It cannot be “un-
der duress” because these Members
were present in the Assembly. How
can it be “under duress”. lHow can we
take the word of the Chief Minister?
The defection is there. But who in-
itiateq the defection. It is the ruling
party everywhere that is try.ng to have
defections somehow eor other to topple
the non-Congress Ministry and some-
how or other, to ins¢al their yes.man
Ministry. That 18 what 15 going an.
In this way. you are not going to help
to improve the functioming of democra-
¢y in our country.

I want to point out one thing more.
The people say that this area is a very
sensitive area. Even yesterday, Mr.
Mukherjee said that this particular ir-
bal area of Nagaland and other such
areas are sensitive. We should not
talk in such a way which creates com-
plications. Don't say, it is a sensitive
grea. Why have these people become
sensitive? They have got their rights;
they have got their certain demands;
they have got their aspirations; they
want to have proper development there.
I want to know whether all the rights
are being given to the people living in
the tribal areas. Whether it is Naga-
land or Arunachal Pradesh or Mizoram
or Bodo tribes or Tripura tribes, are
they getting proper treatment from this
Government? Have they no right to
build up their own nationalities, to
develop their own nationahties? That
is not being given to them. They are
being deprived of all these rights. ..

SHR] VAYALAR (Chirayinkil):
How? You prove it.

SHRI DASARATHA DEB: What
business have you to impose on the
tribal people in Tripura the script
which they do not like? They should
have their own choice in respect of
script (Interruptions). Civilian routes

2
Nagaland and DG, & S.D.G. 74
(Nageland)
were construcled in Arunachal Pradesh
and Nagaland, but those routes are
banned for the civilians; they are be-
ing used only by the military people,
What business have you got to prevent

the civilian people from using those
routes?

Now, I want to point out that (here
are three Governments there: gne is the
civilian Ministry formed on the basis
of elections; another is the mulitary
Government who, under the nose of
the elected government, are doing
anything they like; they rape women,
they torture and butcher the people;
all these things have appeared in the
newspapers also. Why are people be-
ing subjected to that kind of repres-
sion? Apart from the civil and
military administrations, there jg the
underground Government. So, three
governments are functioning there.
Why?

SHRI VAYALAR RAVI: What 1s the
solution (Interruptions;.

SHRI DASARATHA DEB: The solu-
tion is to leave it for the people to de-
cide. You are not allowing the people
to come to some settlement for the
benefit of that part of the country and
also for India.

The Government must realise that
every linguistic group or tribe, whether
it is small or big, whether they are
developed or undeveloped, has got
every right to have the.r national aspi-
rations and to enjoy rights and privile-
ges to develop themse!ves as any other
people do. When the fundamental
human rights are denied, people be-
come very sensitive and they take re-
course even to revolt. Now, what has
happened in my State”

MR. DEPUTY-SPEAKER: Do not go
to your State. Confine yourself to
Nagaland.

SHRI DASARATHA DEB: I can refer
to other States also. The same thing
happened in the Tripura Assembly...
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that when that resolution comes before
the House.

Address, unfortu-
nately, mentions practically nothing
about labour, except merely one or
two words, patting labourfon the back,
But what  about the comprehensive
Industrial Relations Bill? When I
asked this question three times. the
first time I was told that “it is under
consideration” the second time “It is
under active consideration” and the
third time “it is under very/l{gctive
consideration”. They have not gone
beyond that.

The President’s

I wil] give only one example. The
provident fund of the labour carries
only an interest of 6 per cent, while
the Unit Trust gives 7 per cent, banks
8 or 10 per cent and fixed deposit’
with companies 12 per cent. The
labour is demanding a higher rate of
interest on their provident fund ac-
count, Moreover, they -want that
they should be permitted to withdraw
the P.F. amount as loan after 20 years
of service. But that issalso refused.

Tt
(" ' So/1 would say in conclusion that
" the national climate is depressing and
deteriorating. There is lack of since-
rity of purpose and absence of ear-
nestness, particularly on the govern-
ment side; not only on the government
side, but all around. None of us, it
seems to me/ is in earnest about de-
livering the goods. If we do not do it,
and if the youth of this country and
the poor people of this country are not
given an opportunity to blossom, an
opportunity to develop their persona-
vt 1lity, first of all, to livefand to berome
‘themselves by developing their per-
sonality, they will not remain silent
spectators. So, I will conclude by say-
ing that all is not well with the State
of this count;y,

SHR]1 TARUN GOGOI (Jorhat):
yMr. Deputy-Speaker, while participat-
ing in this discussion on the, Presi-

dent’s Address, I would like/to take
the opportunity to extend my con-
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f\(: that in the national erisig thel' han
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gratulations to the Prime Minister
taking -a bold step of arriving al
settlement with  Sheikh  Abd
within the framework of our Cons
tutior: and thereby making a maj
break-through in the direction
'crthe solution of the!most complical
problem of Jammu and 2
This accord is of great significa
This accord not only brings a bt
of the population of Jammu a
Kashmir within the mainstream of
tional life of this country, but it wi
contribute to the unity and integri
of the country and will strength
the forces of democracy, secularis
and socialism. Since 1953 wvario
changes have taken place in the Stal
of Jammu and Kashmir, and what
heartening to know is that there
realisation and acceptance on the pa
of Sheikh/Abdullah of the change
the situation. s J
/

15.50 hrs. 4
v 4

[SurI NawaL KISHORE SINHA in i

Chair.]

We welcome Sheikh Abdullal
decision to join in the national polil
cal life of the country and to lead
State of Jammu and Kashmir. W
hope that under his able and dyna
leadership there will be all round/d
velopment and progress of the St
of Jammu and Kashmir,

The reaffirmation of Sheikh Abd
lah that the accession of Jammu aj
Kashmir to India is final and irrevi
cable, that in view of this acco
.plebiscite has become irrelevant ai

of the Prime Minister should B
strengthened, for the purpose of sec
larism, socialism and democracy, is
statement of great significance.

I would also like to take the opp@
tunity of expressing my strong resei
ment and protest at the decision{-
the American Government tflj}:ift \
arms embargo on Pakistan. is is.
matter of serious and the most d
turbing concern not only for Ind
but for the whole sub-continent °
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only hinder the process of
psation of relations between
and Pakisfan, it will not only s
Indo-American relations, but it /3
S0 disturb peace and stability
ake the economic development
whole of the sub-continent. It
gate unnecessary tension, un-

ary hatred and an arms race.

j decision betrays the assurance
Kissinger, who made a state-
ing his last visit to India that
ca was keen on the normalisa-

f relations between India and

an and that America did not
rage an arms race in the sub-
ent. This is the real attitude
perica tawards India. America's
policy is of/ maintaining the_ )
¢ of power and of maintaining

g between India and Pakistan,

r before, stnce we attalned in-
idence, has the country been
nted with such a serious crisis,
mic and political. In the jast
ars, 1973 and 1974. we faced an
tedented risef in ‘prices of every
odity and a high inflationary

Thereby, everyone of us has
badly hit. VYou could realise
g suffering and the difficulties
L poor people. Nobody could

nat even after 27 years of inde-
ice there are lakhs or millionz/.
ple who do not have two souar
2 day, who do not have shelter
in, who do not have the bare
ity of clothing to wear, not to
of the bare minimum needs of
M life. It is also very, "pathetic
at lakhs and lakhs of youth,
e full of vigour and energy,
thout any employment and are
lorning knocking at the doors
vernment offices, private firms
dustry and trade. Whenever we -
our constituencies, we fingd, otss
g people do come and approach

-

two, unemployment and
are the two greatest chal-
the countrv and it is for us
these challenges. It is not
to say that the Government
ciousiof it. Government is

Motion of Thanks PHALGUNA 6, 1896 (SAKA) Motion of Thanks

278
on President’s Address
conscious of it; Governinont is alert
to the situation and Government has
taken bold and revolutionary steps in
the directfion to see that these pro-

blems are solved.

As regards high prices and the infla--
tionary trend, India is not an excep-
tion. Eveni in the advanced countries
these problems are there, When the
more advanced countries, countries
which are much more progressive,
have not been able to solve it, how
do we expect a poor country like
India to meet the chalienge adequate-
ly? On the other hand, the|Govern-
ment of India has taken certain un-
popular and bold decisions. Govern-
ment has taken various steps against
smugglers, hoarders and blackmar-
keteers. Other monetary steps have
also been taken which have yielded
good results. There has not only been
stabilisation of prices but there has

-
e

also beer{a downward trend in prices! 1

We hope that Government will take
various other steps so that there is an
improvement in the economic situation
in the country.

There might be some lapses on the
part of Government. That does not
justify that the Opposition
criticize whatever the Government
does. The Opposition has failed to
discharge its duties by not contribut-
ing constructive suggestions. What is
the role of the Opposition parties?
As we have got responsibility to the
people, they have also got responsibi-
lity to the people. They are con-

should/

tented’or satisfied merely with criti- '

cizing; they are bent on

the Government.

criticizing

It is a matter of great eencern to
the country that certain groups of
people have ceombined together to
weaken democracy. They are attack-
ing democratic institutions and fune-
tions.
democracy; there might be changes in
procedures. These are the people
who sometimes claim that thev arc
strengthening democracy. These are
the people who, whenever they are
elected, say that the election is fair,

There is nothing wrong with/
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and peace 15 restored there, at the same
time under President’s Rule, I request
that some elected Government comes to
power there as President s Rule could
not remain there for long With these
words, I oppose the President's Rule.

SHRI D. BASUMATARI (Kokra-
jhar). Sir, I nise to support the Pro-
clamation placed on the Table by the
Home Minister I have gone thiough
ihe Piesidential Proclamation and the
Supplementary Demands etc elc, that
ale presented betore the House My
friends Opposite spoke emotional'y
They have every right to speak i an
emotional way There 15 no way out
except to impose the President s Rule

MR. DEPUTY SPEAKER Mr Basu-
matari, you are not audible to the Re-
poriers. Please speak up like a tribal
I do not know if 1 have to go to the
schoo] again m order to teach mysell
how to pronounce words correctly.

SHRI D BASUMATARI &uir, I sup-
port whole heartedly ts Proclamation
though 1 cannot support every thing
there ] do know very well the mstory
of Nagaland You will now know that
since the inceptien of Nagaland and
Meghalaya, 1 oppesed very much crea-
tion of Statehood In this House ifself
on the plea that the consequence of
that would have been the same as you
have now seen Our great leader,
Pandit Nehru thought that Nagaland
should develop in their own gemus.
Then that Statehood wag granted You
know 1t very well that it was Pandit
Nehru who told 1n that Executive Com-
mittee that there would be no more
bifurcation there in Assam. That was
the situation then as you see to day

Now, Sir, I am coming to the history
of Nagaland and my State In those
days, before the British Rule, there was
a Feudal system in my State In those
days, the people of Nagaland had cor-
dial relations with the plams people.
You know it very well that there was
cordial relation with the other people
in your area now, Meghalaya There
were cordial relations with the people

end D.G. & §.D0.G. (Napaland)

of Mizoram, too. Therefore, there must
be something as to why people of these
areas are not co-operating with the
Government even though so many de-
velopmental activities have been taken
up by the Government over there,

Before Independence some of these
parts were kept excluded The people
of those areas were not allowed to
come to plains and the people from
the plains were not allowed fo go there
during British rule for 150 years They
were kept separately and therefore
suspicions arose in the minds of the
people

At the time of Independence Naga
people tame under the leadership of
Rano Erake, now Saiza She came
along with 12 Naga chiefs here
to know what will be the po<ition of
Nagaland after the Independence of
India The Admimstration did not
understand the putpose of ther wvisit
and they were noi treated well They
were li1eated shabbily I had to invite
them and keep them at my place for
some days and provide food to them.
When they found that they were not
being allowed to distuss with the Ad-
mnjstration then they thought 1t better
to dicuss with the Organisation

Then Mr Deputy Speaker Shri Dhe-
bar Bhai came with an open mmd to
Kohama to discuss with Phizo but when
the ta ks were gomng to bhe held an
order came from Delhi—without the
knowledge of the Prime Minister and
the Defence Minister—that Dhebar Bhai
should not be allowed to talk with
Phizo That 15 the crux of the whole
matter From that time onward a
suspicion developed and then you had
to grant them a separate State to
Naga pcople now Nagaland in the
map

Now, there are two groups—one is
NNO and the other 18 UDF. What is
UDF? It 1, & party of the under-
giound They came out and ruled for
some time When they could not rule
the NNO party came When the NNO
party could not maintain majonity then
the Speaker had to adjourn the House
and now a Proclamation has come; Sir
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it is not only the question of adminis-
tration there but it is also a question
of as to how to deal with the tribal
people of eastern zone. You cannot
control the tribals by rules and military
force. You have to win their hearts.
It ig to be ruleq by treating them as
friends. My friends are opposing. My
friend. Mr. Deb, just now spoke. This
is not in good spirit, Let him speak,
what js in their heart. ] am a tribal,
you are a tribal and you know very
well how they are treated.

MR. DEPUTY-SPEAKER: This 1s the
day of trihals,

SHRI D. BASUMATARI: You know
my heart and I know your heart. Iam
gpeaking from my heart because ...

MR. DEPUTY-SPEAKER: Let us not
eonduct it in a tribal manner.

SHRI BASUMATARI: I would re-
quest the Home Minister to see, what is
wrong there. Mr, Deb said that there
are two different administrations, one
is mil:itary snd the other is the civilian
administration, That is true. When
the Government found that law and
order i» not being maintained by this
UDF, what prevented the Government
of India from taking over law and
order in their hands? Sir, I visited
Wagaland some months back and I
stayved there for ten days. People from
every walk of life and from every
group came to see me. They exchang-
ed 1deas with me and they asked me
‘why so much military personnel are
there?; Why don'tvou remove the
Army people and why don't you allow
us to lead our way of life?” Since the
time of Independence. they have been
saving this. You cannot deny it.
Only w.th the help of administration,
only with the help of army personnel
and civilians. if you want to rule
these people, then, I do not think, Mr.
Mohsin, it will be good for you. You
will not be able to tackle the problems.
1 would request the administration and
the Home Minister to see this in the
Proper perspective. It is not possible
for you to judge the thing from Delhi.

Nagaland and D.G, & S.D.G.
(Nagaland)
sitting in an fvory tower. You should
go there and see what ig the position.

MR. DEPUTY-SPEAKER; That hand
will need medical attention after your
speech.

SHRI D, BASUMATARI: I leave it
to you to see to my hand. Therefore,
Sir, I would request the Home Minister
to see for himself what 1s the positien
there. Sir, when I visited Nagaland,
this was the complaint. Not only that.
Sir, you know, Mr. Nicholas Roy who
has been there ...

MR. DEPUTY-SPEAKER: Why bring
him here?

SHRI D. BASUMATARI: He used to
say ‘Mr. Basumatari, I have been a
Minister here for so many years; I go
to the houses of my friends, as a friend
and not as Minister, but, no non-tri-
bal Minister comes to me;". This is the
relationship between the tiribals and
the non-tribals. There is something
wrong some-where. That is why you
carnot win the heart, Mr. Mohsin.....

MR. DEPUTY-SPEAKER" [ tell you.
if people leave me alone, I am happy.
It 1s only when they do not leave me
alone that | feel inconvenient.

SHRI D. BASUMATARI: If vou in-
terrupt, I forget what I want to say.

MR. DEPUTY-SPEAKER: I was
referring to what you were saying.

SHRI D. BASUMATARI The Naga
people, compared to other tribals, are
heroes. They have got their own cul-
ture. They have got their own sys-
tems They have got evervthing 'm
their side. We talk of culture. What
1s cuiture? If you talk of culture and
tradition, it is the Naga people who
have maintained the culture very nice-
ly and traditionally they have kept it.
Sir, the Naga people give their assis-
tance in war times. You will see in
the Army that they are the best
armymen. You will gee in the
hospitals that they are the best
nurses. This is not the same
in other areas. They are active and
at the same time sincere. But since-
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they are treated asnaked tribals.

MR. DEPUTY-SPEAKER: I wonder
whether even the Nagas would like
ihat.

SHRI D. BASUMATARI: They sre
not uncivihised If you talk loosely
about tribals and all that, they luse
faith and they do whatever they like
I only say that the Home Minmiter
should not only rule through the ad-
mimsiration, the mihtary, the army
and the officers, but should take the
responsibility to see that the Nagaland
people are not exploited by others and
that they are enabled to lead a peace-
ful life.

SHRI A. KEVICHUSA (Nagaland)
Bir, the recentdefection and redefec-
tions in Nagaland have tarmished the
face of the State. The Nagaland As-
sembly is dead, at least for the time
being. The Legislature Farty of UDF
is burried alive. It is not my inten-
tion to make a futile attempt to bring
about a resurrection. I only want to
present a brief post-mortem report on
the cause of death.

When occasion came for a trial of
strength on the floor of the House,
33 members in a House of 60 were
found sitting opposite the Treasury
Bench. The Speaker, who had but a
few days earlier, defected from UDF,
adjc irned the House gine die, thus
creating a precedent, posing grave
danger to parliamentary democracy.

The events preceding the defections
1ead one top believe that the imitial
defectiong received help from outside
sources. In the first week of March,
5 MLAs belonging to UDF from far-
flung parts of Nagaland were brought

UDF Ministry. Tokheho Sema's in.
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hosted in the Army Cantonment at

Now we have the Presidenl’s Rule
in Nagaland, I only want the House
to know that on the of UDF Gov.

election, certain officers declared that
the UDF would not be allowed to form
Government, even if the party turned
out to be in the majority. If, during
President’s Rule, these officers corntii-
nue to work on partisan lines, the
administration will lose the confidence
of the bulk of the people and parlia-
mentary democracy will become a
farce in Nagaland,

I can only trust that the President's
Rule will show the people of Naga-
land that there can be fairnesr, equity
and justice under the Constitution of
India and that there can be a fair
and free election without interference
by armed personnel and busy.body
officials, as bitterly experlenced by
us in the past.
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you should conclude your remarks
within seven minutes.

S8HRI N. TOMBI SINGH (loner
Mgnipur): Sir, am I to understand
that we are discussing itemsg 14, 15,
16 and 17 together?

MR. DEPUTY.SPEAKER: Yes,

SHRI N. TOMBI SINGH; At the
outset, I would like to support the
Proclamation of the President to im-
pose President's Rule in Nagaland. It
is not because I am in favour of
Presudent’s Rule being imposed on
Nagaland, or on any State for that
matter, but because of the special
ciroumstanoes that were prevailing
there. Having gone through the de-
tails given by the Governor in his re-
port, I think he had no other alterna-
tive but to recommend either suspen-
sion oy dissolution of the Assembly
and imposition of President’s Rule in
the State. The Government of India
in their wisdom decided to suspend
the Assembly and impose Presidential
Rule there to solve the urgent politi-
cal situation, which was complicated
with some constitutional issueg which
have been very elaborately discussed
here,

Nagaland forms one of the units of
the very sensitive and strategic north
eastern area. Therefore, what hap-
pens to Nagaland hag got its reper-
:ussions on the other mneighbouring
States. It was very understandable
from your point of view, as well as
rom the general point of view, as
was rightly pointed out when some
sther hon. Members mentioned pro.
slems in the other States comprising
‘he north.eastern grea, that we should
onfine our discussion to Nagaland.
3ut I belong to a State, which is
weighbouring Nagaland, which also
lag got certaln common issues. Naga-
and is also our gateway. We have
n our area a big block of Naga peo-
de. Naturally, we cannot consider
Jagaland in exclusion from our own

'r contéxt of the entire north-eastern
ireq,

Nagaland and D.G, & S.D.G,
(Nagaland)

Referring to Nagaland, it has one
advantage and also Meghalaya which
is your State, Sir, and Mizoram which
1s & Umon Terntory. These three
units of our country are cent per cent
tribal areas. The difference in the
case of Assam, Manipur—which is my
State—and Tripura is that these areas
are partly tmbal and partly non.
tribal. Assam, of course, is now sub-
stantially a non-tribal area although
some tribal population is there. When
we discuss the tribal weliare, the pro-
tection of iribals, their interests in
varioug ways, in these three States,
particularly, Nagaland, Meghalaya and
Mizoram and also Arunachal to a
certain extent, we can experiment
with the working of a certain train of
thought which, I think, our Mimstiry
1s very competent to do and it should
see all possible ways to bring a new
train of thought to ve exercised and
implemented in these tribal States.

As regards Nagaland, it is a fact
which you cannot ignore and the gues-
tion 1s, whether the mainstream of
Indian politics has been introduced or
not after so many years of Independ-
ence after Nagaland became a State
in 1964, and we have to see that the
mainstream has been introduced
there. We have allowed the mains-
tream to enter into the tribal area, a
very sensitive area. Of course, it will
not be an easy thing to transport
every thing, what happens in the
broader context of the country, to
small areas.

It has been pointed out in the speech
of the Home Minister in the other
House that sizable allocations—I am
giving an instance—have been made
in various Plans, particularly in the
Fifth Plan, and it has been pointed
out by the Home Minister in his
speech that the expenditures were not
made properly and it has also been
pointed out that the money so sizable
and lberally allocated for these areas
has not been gpent for the benefit of
the common people. Now, the gues-
tion arises whether in the normal con.
text of the Centre-State relationship,
in these ymall and difficult areas. the
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Centre should merely allocate ceriain
amounts and, afterwards, say that
these amounts were not properly
spent or they did not reach the com-
mon people.

What 1 would suggest in this con-
nection is that the Home  Ministry
should have a permanent machinery
not only for Nagaland out also for all
the tribal and smaller States which
are pnot cent per cent tnibal States.
Of course, Manipur, Trnpura and
Assam, al] these States, have niore
or less common problem of establishe
ing better relation between the tribals
and nationals. For all these States,
we have already agreed, the nution
through this rParhiimieni has agreed
to depart from the normal yardsticks
not only in the financial allocations
but also i1n the promotion of spec.al
political status in these States.

MR. DEPUTY.SPEAKER: Your time
has run out. But I will give you
three or four minutes moie. Please
try to conclude,

SHRI N, TOMBI SINGH: Yes, Sir.
I suggest that a permanent machinery
should be evolved by which we can
see that the allocationg made for the
smaller areas are properly spent.
and also that these allocations go to
the strengthening of the relations bet-
ween the mamnstream of the country
and the commop people of these areas
Who are also interested, as the Home
Minister has very rightly pomnied out,
in peace, progress ang development.
But now who handles this situation?
The question is not purticulariy for
Nagaland only. We have to see that,
in the name of hostilities, in the name
of insurgents; in the name of certmn
underground elemenis, whether the
special allocations, money and other
facilities, that have been pgiven liber-
ally from the national exchequer have
been allowed to flow out in the inte-
rest of those {who go against the
nation, in the interest of those who
are insurgents. This machinery has
to be get up.

It hag been very rightly pointed out
that the expenditure on police iz on

and D.G, & §,D.G. (Nagaland)

the increase, It is not only in fbe
case of Nagaland, but it ig true more
or less of the whole country. Parfi.
cularly confining oucselves to the
small areas, to the sensitive aresg in
the north-eastern region, we feel that
the Home Minisiry should take up
measures to introduce a machinery
through which we could spend on
development, education, culture and
on measures for soclo-economic con-
solidation of the people. By this way,
we can reduce the expenditure on
police and the milltary postings there
We find that, so far, this aspect bas
been taken up only casuglly, and as
1 have said earlier in a diiferent con.-
text any casual approach has never
paid. Therefore, I suggest that the
Home Ministry ghould take this oppor-
tunity—confining itself for the time
being to the present Nagaland pro-
blem—to introduce a machinery
through which we can have a rethink-

ing.

Now I come to certain things which
we should have consudered earlier.
Our area belongs to the category of
remote part of an audience during a
stage performance: When we take the
country as a whole, we are far away
from the stage: and although we can
see the stage-play very clearly, in ihe
broader coniext of the country, the
stage-players, the people in the Capi-
tal, even the leaders at the helm of
aftairs, do not see our gengraphical
position, do not know where we stand.
Many of our friends here ask me
where 18 Mampur, what 1s its Cupital.
where 1s Nagaland and so on, Some
of them, of course, may ask very in-
nocent  quesiions. But when this
amounts to ignorapce of facts, a 1:&y-
chological distance 15 crealed end this
may lead o anytlung. We have no
complaint about the polihical atten-
tion that the Government of India has
so far given to us. We are small
Stotes. Nagaland is @ small State.
The Minister took pains to point out
that Nagaland has only about five
lakhs of people. Many of our friends
have mentioneq this, although it is
a fact, when members mention that it
is a tiny State which getz so much
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Tnpura, etc.
and senpitive

circumstances the Governor has done

MR. DEPUTY-SPEAKER- I think
you have gald enough to justify that.
Kindly conclude,

SHRI N, TOMBI SINGH: I conclude
by saying this: that Nagaland should
have a stable Government and if at
all there ghould be President's Rule,
for some time, it should be for the
minimum time possible. Here 1 want
the politicians

|
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Negaland and D.G, & S.DG.
(Nagaland)

these olficers {00 much and that is
the sign of the failure of the lesder-
ship. We should not bring the ofi-
cers here. It is the leadershiv which
is respensible, why bring in the offi-
cers here? I cannot understand this.

SHRI N, TOMBI SINGH: I sbide
by your ruling. I have, however,
come acrom  reports about officers—

SHRI N. TOMBI SINGH: Unfortu-
nately it is our expanence that in
small States, the officers play a big
rols. My ouly appeal is this, They
should do their duty and not moddle
in politics. They should be free from
politics. Thig is my request. With
these words I support the Motion for
imposition of (President's rule in
Nagaland.

SHRI H. N. MUKHERJEE (Calcutta-
North-East): You will forgive me, Mr.
Deputy.Speaker, if I racall, that when
Jawaharlal Nehru was here, there
was no discussion on Nagaland, not
even a gingle question, in which bhe
did not himself take part. But today
I find that 30 odd number of us are
bhaving a listless debate and I am try-
ing to imagine, if I were a Naga, hav-
ing come tp attend the session of
Parliament, from the visitors’ gallery,
I would have hardly felt myself en-
couraged to feel myself a national of
thig country...

MR. DEPUTY.SPEAKER This thing
has again and again taken place We
have the tendency to refer to the
gallery., I gay, this is a very wrong
practice Order please, I don't think
this ghouly go on record.

SHRJ H N. MUKHERJEE;: Mr.
Deputy.Speaker, Sir, I am sgadder
stil] to mote that thiz is the Thirty-
seventh time gince 1950 that state

:
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period, the State of Nagaland, the
fifteenth Indian State, has to be taken
over and it has now this distinction of
being taken over by the President

Iwasmrytomtetromthecw
ernor's letier to the President which
incidentally hag an elegance as com-
pared to some other communications
from the Government to the Presi-
dent. This is a very decent perform.
ance. It ig sickening to discover that
Nagas, whom I personally had the
privilege of getting to know at close
quarter since 1965, and who are cele-
brated all over the country for truth
telling and for being straightforward,
are obviously being very badly cons
taminated by the political atmosphere
which we seem to have acquired in
this country.

The Governor reported, for exam-
ple, that since the new U.D.F. Ministry
assumed office about a year ago, many
defectiong have taken place. I quote
from his letter.

“Eight Members have defected
once; another 8 have defecied twice;
and two have defected three times.”

And in the recent operations, Mr.
Vizol's ministry and Mr. Jasokie’s
ministry present another spectacle
which does not speak well I would
not like to say anything on this, I
am trying to find one thing. There
is one Deputy-Speaker in the Vizol
Ministry who went over to become a
Minister in the N.N.O. Ministry—one
group loses and another group wins—
all of them are the bird’s of the same
feather People perhaps say that
they damn the ins and damn the outs
and I damn them all together. I have
no sympathy for these chaps, for
these ayaram and gayaram. Even
in Nagaland. in Mr, Deputy.Speaker’'s
Office, . . .

MR. DEPUTY-SPEAKER: A very
exciting precedent I think!

and D.G. & 8.D.G, (Napalaond)

it. Ithnmydimnmtincmrt
For example, the report isrl am
qunﬁngﬁtmthaﬁovmr’lleth:

“When the Legislature met this
morning, the Speaker Shri Keditsu,
adjourned it sine die, Shri Keditsu
had been a member of the UDF,
and had been elected Speaker with
support of that party. Ha had,
however, declared his preference for
the NNO on 8th March.”

The Governor writes this leiter to
‘the President which Mr. Brahmananda
ineddy has the right to present it here
in a spirit of delachment, as if the
Bpeaker, in a Legislature, from onhe
party has gone over to the cther
party.

MR. DEPUTY.SPEAKER: This 18
the case of whatever you can do we
can do it better.

SHRI H. N. MUKHERJEE: I cannot
understand how these goings on
would continue in this country in cur
Parliamentary system, For instance
& situation is created where the Spea-
ker adjourned the Iouse sine die
May be, the Speaker was right in
saving when he did that that his ow?
life was in denger and that some
other Members were in duress con-
fined somewhere against their will. If
thig is the way in which a Parliamen-
tary Government has fo run, then
Heaven knows what would happen to
the people of Nagaland in particular
and to the rest of ug in this country.

I find from the budget also which
is presenteg that the way in which
proceeds, it does mot
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entire couniry of
is why thisz discussion
rtant. Hecause of the
insengitivity which Parliament has
developed we do not seem to hear
what is happening in Nagaland and
in this country.

I do not understand how is it that
these goings on continue in Nagaland
and 'Government has never the idea
of taking Parliament into confidence.
In the earlier days whenever aves-
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there would be preliminary discussion
with the Prime Minister. He used to
take the Opposition into confldence
Why is it if there are any defaults in
your administration of Nagaland
which has enabled the continuance of
discontent in that crucial region we
are not told about it. Why are we
suddenly surprised with this kind of
thing and then we are told to legahse
thie matter before 31st March. Has
Government no responsibilitv to see
that budget papers are prepared with
at least minimum decencies of Parlia-
mentary etiquette? Thig is the posi-
tion to which we have been reduced
and which makes impossible for us
to function.

May I ask Government if defection
which was so alien to Nagaland has
become go chronle how is it that the
anti-defection Bill has been hanging
fire for 80 long? This defection mno
our political atmosphere is something

2 ¥
%
g
g
|

j3 5t Res. re Procigmation CHAITRA 4, 1607 (BAKA) in relation to

Nagaland and D.G, & S.D.G,
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ported by the Governor of Nagaland
that the ruling party had a very big

Jhand in promoting defections one way

or the other. Let the Home Minister
repudiate what I say with hand on
hig heart. Let him tell me and I am
ready to believe him Sir. As far as
the records so far produced before
the House are concerned, nothing to
show that Government did not have
a hand in thig game of defection.
Otherwise, it would not have happen-
ed. Sir, if Speakers do not behave,
Bpeakers wish to become Ministers
and all that gort of thing, we konw
that kind of thing has happened in
other parts of India...

MR. DEPUTY-SPEAKER: 1 hope it
will never happen here.

SHRI H. N. MUKHERJEE: Well, Sir,
in other parts of India....

MR. DEPUTY.SPEAKER: I am
talking about us,

SHRI H. N. MUKHERJEE. Minis-
ters have become Speakers. The next
metamorphosis is still to come.

MR, DEPUTY.SPEAKER;:
talking about ourselves.

SHRI H. N. MUKHERJEE; Would
you please do not provoke me into
prognostications which are perhanpe
warranted by certain happenings.
But, what I mean to tell very seriously
to this House is that parliamentary
life would lose in its character gnd its
ethos, Do not behave in this way.
If the salt losses it savour, where
will it be salted? We are told that
there was police cordoning of the
Assembly. I do not know if it was
true. He may repudiate if. If it 18
true that Pressmen were kept out of
the Assembly altogether. without
anybody's special dispensation, from
the Legislature ifself, then, surely
that kind of thing is derogatory to the
very basic existence of parliamentary
life. I do not support the kind of
thing which my friend Mr. Deb said.
I can understand his anger. I can
gsympathise with the king of feelings
that he has got. But, I do not support
many of the formulations which ha
made. But, if in Tripura, for instance,

I am



o

was given the job of addressing a very
hostile audience. Sir—if you do mot
mind my dragging a little—I was the
only person in the delegation who suec-
ceeded in extracting an applause from
the Naga audience and I did that mot
because of any magic formula which
I could utter, but because, I told them
that if the Indian Army, this was in
1065, in the years before had comitted
any atrocities, they rematn to be prov-
ed and they would certainly be court
martialled or otherwise brought to
trial, but that in the meanfime I am
ready and willing, if the Naga people
have got that impression, if that kind
of thing 18 in their mind, I am teady
and willing on behalf of my country
to apologise to them and to ask them
for assistance in bullding a new India
of which Nagaland would be a willing
part. They applauded only when they
found thai someone from India was
trying to show a sympathetic spirit.
That i why, they looked up to Jawa-
harlal Nehru in the way they did.
That is why, perhaps, even today—
my friend from Nagaland has gone
away after having spoken—they natu-
rally expect India to behave in a
manner which ig important,

That remindg me of my last point
which I wish to make, and that will
be in continuation of what I have
sald yesterday. I do feel that what-
ever our grouse against the Govern-
ment, and the grouse 18 very strong,
whatever our ecriticiyms of Govern-

]
|
l
5
i

matters in a manner whickh should
not assist ihe entmies of our counicy.
Nagaland Is an avea where advoniage
is being sought to be taken by hostile
forces, national &g well a3 integma-
tional. I heard yesterday some reler.
ences fo a paper called Motherland
which I never read carrying some
kind of an article in the early days of
March about Indirs Gandhi, whom -l
never hesitated to criticise when 1
thought she should be criticised.

g

practice which the people could tske
recourse to. I remembered Sir, that
this is an example of an attempt at
de-stabilising ¢his gountry at a mo-
ment of time when all sorts of things

a total] revolution in this
When I think of these destabilising
processeg in this country, 1 am very

my right the CPM members, that we
should ecriticise Government's faill

8

SHRI TARUN GOGOI (Jorhat):
Sir, though T am not a champion of
President’s rule, I think all of us
should agree that there are certein
circumstanceg in which
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have 1 seen the President’s rule being
welcomed by all gections of the peo-
ple and by pll political parties in the
Stute. There are mainly two parties
in Nagaland—the UDF and the NNO
and both of them have welcomed the
imposition of President’s rule. It has
been welcomed by Mr. Vizol. It has
alsp been welcomed by Mrs. Shaiza,
the chiet of the UDF, and by Mr
Jasokie, the new ex-Chief Minister.

In the last elections, both the par-
tieg faileg to get a majority. Out of
60 members, one got 25, the other 23
and the remaining 12 were indepen-
dents. The independent members are
responsible for the defections. Mr.
Deb criticised the Congresg for over-
throwing the Government and the De-
puty Speaker rightly stated that in
Nagaland, there is no Congresg Party.
We are not interested in overthrowing
either the UDF or the NNO Govern-
ment. We have got no link with the
NNO. Mr. Deb found fault with the
Congress for being the initiators of
defectiong in Nagaland. It is nol cor-
rect. Defections in Nagaland started
just after the elections when 3 mem-
bers of NNO defected to the UDF.
The fact remaing that both the NNO
and UDF are responsible for the de-
factions. We condemn defections,
which is a very unhealthy practice.
‘When there is defection ani mstabily
of Government, the progress of the
State suffers. In WNagalandi when no
party is able to form a stable govern-
ment, it is the people who are the
sufferers, It is a most sensitive and
strategic area, which was neglected
during the British rule. Even atter
independence, thig area never received
as much attention as it deserved till
Nagaland became a State in 1984. Be.
fore that this area was lagging far
behind and that was the main reason
for the dissatisfaction among the Naga
people. Though it has been the aim

the Centre to bring the Naga people

mainstream of national life.
up il now this has not been possibte.
the demand of the Nega peo-
an independent Nagaland.
After  long period, they have realised

Nagaland and D.G, & S.D.G.
(Nagaland)

the futility of this demand ané a majo-
rity of them have now given up that
demand. They have a desire to come
into the mainstream of national life,
but this can be done only by rapi!
progress in  agriculture, communica-
tions and industrialisation. Railways
and other communication facilities are
totally inadequate in Nagaland. Be-
cause of the lack of facilitias for dev-
elopment, this area is lagging far be-
hind and it hag pot beer possible to
bring the people into the mainstream
of nationa] life. I hope the Minister
will look into this matter

It is a matter of great concern to
all of us that there hag been an in-
crease in unlawful and violent activi-

ties, There is a foreign hand behind
all this. It has alo been confirmed
by the Prime Minister herself that in
Eh° north-eastern areas a foreign hand
is behind all these violent getivities.
Thig 1s a matter of great concern for
the whole country that there is a sys-

tematic plan and a foreign hand is
trying to create chaos not only in the

north-eastern areas but in the whole
cou;ntry. Thereby the whole coun-
try's security iz threatened. 'This
should be taken care of

With these words, I support the Re-

solution moved by the hon. Home Mi-
nister.

W wmeATY T a (wremR)
I A, T W porerr
T & A% v T 17 wraw AvdE
¥ o R o RE a1 fopar 2, ey
Fug & agt ¥ T 9T W gw Y A
awf T ¥ o oA &
AET F AN Fodtorwo I wTWT
Y Suit avEEw Y qag ¥ I @fer
weft arf, ST agw wer Ty feer,
A Awafeee ST, T wfer
qr TTET FWEA 4T TN agwa oY
waer fawr @y oY, foee wog ¥ 0
o wftqwer & Ao v gat
s 77 N wfeqTa w7 avarrr v ¥
W ey g &, wwe forg e AR
ot i el & Rl 1o i W
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sgemar § feeg wreal & v aw WY
dirpfa & & fr oY ot 3o & v ar
%, vuw fag s or § ok &R
o dur g 8, wg fadl Aify &
7 afer fram ¥ g & W W
fraar T AT W w Y iy e
¥ fag g€ ¢ afew uw ¥aw v ww
T @ Wit w3 § 0F I
oY Ay, T FoTT ARy ¥ fr faeet
AER QAT oTEY & g9 F wTr
e o @ fea e 3o At & ag
o ¥ W 5 97 fF 3y |OeTe SEey
W g ¥ A7 o oY & W% Iaw Fag
b facgw ffeem  fr st &t
qrél # ¥ a1y €@ WK o F W Ay
feam ra fireg o 23 AT Y 9 T
T AT G AT T 4T, & W9 X
a6 fear ) ww af|r oOmw & &
wit § ag T W F A ae &
&t & i aonde F g€ | ww v
& s & A F o gw qg IO W
@t T SfeT wsaw  wffer v
¥ fag gx o7 wew o wofirr v far
W faQefy T & Jar = vl @
¥ T W R AT T O
wi#T qae 7 dfae A afrem
&1 weary fear 8| 97 efted sTRa
7 ag I qw g1 7€ @ fr few T w0
aga § TaeT froig @ AT i
S ToUqT o wET F d5 ST g
favig 7 #3 &Y THFT A T w0 Ad
fieaT T 7 WA WA ¥ A AT @
R} & ST T fF gregTento &
T agAT & a7 FodroTHo HATY § ?
gfe oy 9T *1 A ¥ WAL
T w7 SEE AW FT g
T ¥ @ qar I omar fin frad o
agaa § 1 femg WA wro g gy
wff ¥ 1 xafig o wirfer e ¥ fag
¥ W i &3 foar v ey wod

Laws (Amdt) Ord. and Bill

san Fefaer < fig oy a0 o
frofaa @ cawr 59 qor ot
AT ¥ W 3 gy e Y wgR wnh §
woW H Tt orer & 1 OO ¥ o g
At F firar wa, feeeft & ard ¥ figar
T, gt W ¥ faear ) fawaw ¥
Y ¥ awwr wy WA § Y Ag ST
TN T § I g & Ak ¥ oregafy
W W) 7Y 7Y T wr W §, T i
TR ¥ oAl st 3 wh owmRy ¥
ITHT ATHT TN JuT HEy W o
T &1 A g § vy aoe
w3 grr 30 & e fer uger
g W AT § W TEwT AT
7g g ¢ fe mya dar gt Wi
qr wiead foyouw dar gy aml &
gark fag )

TdE ¥ o @ ¥ gw q§
ge &) afew oF g & oY WY A
T § s o offaw warg & G
guw! w1 ¥ 4y woeTT faege wwwe
T &1 & et woere v Oy WY AT
g 1 S FonT gz T 1 vy iy
¢ ! wdt f  } E Ed w w
mﬁ'mﬂ'{’rmtl AR,
fsiram woraw WRW,  Awmww,
wforge wnfe &= g & o ) G
& & e fae g g o foer feafir
w1 memra fivq gu @ ag wer g
¥ arr wr g1 feggeery wr Pty
FRTET TS & TH STV I HY
TET NAE ¥ WY WOA WY At
w1 ok &) it et oF sfier ¥
w3 FTRITC &Y raT wT Wiy and
T wry aw £ § ) W eI N
26 gftrar ¥ et 3 § o ww g A amy
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wa § 1 aff wrrrae ¥ aeew A &
frg o3 ¥ oiic @ wt ) T
wrary sreer g Al oY wefag
ITEY WTYA GIHAY ETAT | A F Ay
% &z § I wrATw JATE WA

MWD WEFNI T @R
gy wraTy sy $F gk v ?

% afrge ¥ aar gr) wgt W@t X
aqn & ferr A W g OF W
] &t oY 3@ wgr Juwy g7 o ¥ foe
W w1 IR Y

cut off for the last so
ries.

&3 g WY w7 e @ § 7 W o
Wi frgw w s AW Q@ §7
for wirgz & Sy WETIW, ©7 gERRW
& Ao & wrar ag & fag W
et wrr dr vy A @ oA ¥
A waT) AN K QE FEC W qI
qEEN WY qTEA 9L ATAT & gur w@T
a7 | §EY IAEr BIE awArE Y 9 )
¥ ¥ wwrard T O o S
¥, Affrge qw agT I 7

They never depended on any
other velicle except No. 11.

oy AT & Q) 9w g fide
B ¥Y g & ¥ FE o a7 WA Q,
g WY ¥ T Cw oy ¥ o e
¥ 1 fiery o

Nogelang and D.G, & 5.DG.
(Nagaland)

7 W o Y o § oy 7 e wee

g s gl wiwt fawma it § fowme

WM § e & &

T gfy gard s 2w N sfed

oy o ot oy o g Feafer dar adt

o, 7z A e )

& arde & Qg 1 e
o wow gwet W o & 1 & g
fgrdn i g 1 aa i oy
T & 1 fewely o 3 ofvr 7 vegw
wT @ & s T7e) dz arew fimar wr <ar
1 378 9% A % wfgwr o= fag
g § | Y ATy AR F ot o Teg-
ofy wrew e fegr mar § afx
T e g e Ay dr Qe
FETHE WX T o THo Wlo ¥
ow ¥ § ot Tegfr ¥ g # ww
wfuwrs w1 ag § @ Iy ofr o
wrferr g § e ag 9 qarar 8, qarer
FCAS FT LS ¥ @ § A 7 @
wifes €Y & 1 sy s e o i e
sfer wre wrefigar ) wrawr der of
®T A% § | WITHT Wy €9 28 AW
¥ GEGEAT W THW qAT ATEX )
ararae # fare afgedr # v wr Rt
Far g | Sifgar ¥ o o fedom § oer
ar | fer o feelt oY e g €
ar fafazdr & gofive s ) &
W Tr G ¥ @y @A
T € | FArGA & AW ¥ go A,
a1 $8 fa=re 3% #7 ™ ot fadmr 73
qFaT & i @12 avEE 7 Fa Wt
ox & e - wifgwr 7 & WA
B ¥ 9w, W AR WU R ®
qﬁqlﬂ’qﬁmﬁlm
¥ ¥ oam ¥y §) o
feafir oY =gt dar g€ @ & wwar g
ff o qaw! Tog § gt ¥ i e
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a6 Fr et § 0 ant ¥ w0
e aw ek § fr Ak et
sepay § oY 2g ureey qw § | o
wifg® fis o Tey anwy o fe
wY, I R ofvr o Wifrer o
WY ey agy 5o § dfer w8 g
w1 | Y ot Wy e gt S 2 §
forey fomr wff wfey | & sAwr
wuf gt A Fw wrgw § o

W gwe Tyw wiaver ¥glt (Fror
of¥) : WgT wTaT W

o WYY T WY ST T
wove fir var v @ gy & 1 & At
ar | ot @ & o ww R & oar
WY T OEAN | T9 O YN ¥ W
T W) v wRw & et
g, Tt A s @ , e |
qfrm & i faoidt oforg &
e ¥ fagr w, forerdf gt & Wy 7
T & 1 rorftr & ofreer w6 e Y arr @
v @ § 1 Tl & aw g9 A grar
P oW g & wer
it § 1 S &7 e e oefifa
o § foam xorg & o ofra fare
T § | Aemete # et gedy oY ¥
ot wiEerT wiT uew g ¥ AW WY
wifww w2 § ag Sw oy § ) donw
W gwi 7 oEw w wefet ot
* foms ooy wr fer oW TAer
agTe a1 7 oo Ty frer ot 3w
19 ST o T WY T WA R,
fag # foemlt sww &1 Wwe war
fioar, ¥ & qgew W frsdr Y g
¥ wee @1 ww aw frdfist ¥ go ¥
wfwerT wvd § T 3% Wy Iy dry
o} Rfiw v § 1 ww Wt & it wow
¢ fs crspfis wrer oft s o e

that, normally I do not favour Presi-
dent's rule in any State, more parti-
cularly in the sensitive regions,
where, 1 feel, the people should exer-
cise their demoeratic rights. But if
we look to the situation of Nagaland,
it will be clear that there was no gl-
ternative but to impose President'a
rule there. In fact, the voting pat-
tern itself, the voting pattern in the
last electiong in Nagaland, indicated
that instability was ingrained in the
result of the elections, because the
UDF which got 25 seats in the last
election had secured 86,7890 votes
which constituted 30.13 per cent of
the total votes polled. I do not say,
for a moment, that absolute majority
is necessary for a party to run a de-
mocratic government, but if we look
to the picture, we will find that there
were only two parties and out of those
two parties, the ruling party had
much less than the other Opposition
party and also the independents. The
NNO hmd mecured 3579 per cent
claiming the guppert of 1,08,083 votes,
and the independents, twelve of whom
came to the Assembly, had secured

98,106 people. Therefore, the voting
pattern {tself—the ruling party gectir-
ing 30.13 per cent, minority party se-
curing 35.79 per cent and the inde-
pendents getting 34 per ecent—indi-
cated that instability wag writ large.
Immediately, we saw defection in the
sensé that the 12 independents....

AN HON. MEMBER: What is your
majority here? It is only 48 por owm,
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and five joined the NNO. Then

the defection started; there were de-
re-defections and counter-
defections. On 0-3-1978 the drama-
tic development starteq when 13 UDF
members joined the NNO, and the
NNO Government came into being.
On the 10th, the Vizol Ministry re-
signed and the NNO Ministry came
into being. DBut within elght days,
some of the persons who came to the
NNO—some of them who became

Obviously, Mr. Jamir, as the leader
of the UDF, claimed that he had the

the Governor wes taking upon him-
self the right to decide that. The
Governor in this perticular case took
the correct decision. In spite of this
instability’ he did not decide for him-
self. He salg that it would not be
fair omn his part to count the heads
in Rej Bhavan: let the Legislature
decide whethbr a party has a majority
or not. Ang therefore, he asived the
Tegisiature to weigh: its sirength. He
asiced: this quastion to be decided in
the msembly iimlf Assemnbly was
convenedl om 3.7 You lkmow
about the dramatic Incident when the

Nagalang and D.G, & §.D.G.
(Nagaland)
Bpeaker adjournsd the Assambly sine
die. An even then the Govermor did
not report for proclamation under
Article 366. He told the Speaker that
it i3 very important to pass the fin-
ancia] bills and provisions and re-
quested him to convene the Assem-~
bly and try to pass them. The Spea-
ker said that he cannot do it as his
life was in danger; the lives of other
Members were in danger and he ex-
pressed hig inability and even then
the Governor did not take recourse to
this step, He requested both Mr.
Jamir and Mr. Jesokie to sit toge-
ther and evolve some concensus if
possible and when they said this is
not possible he hag made this report.
This is the position. In view of all
these things, I do not know why any
criticism could be levelled against the
Governor, sgaying, what he has done
is something wrong and all they. It
has been stated that the Speaker had
been directed by the Home Minister,
who seems to have beep termed as
villain of the peace, ghd then the
Central Government wag the main
force behind this development which
led to the President's rule in the
State. But, may I remind my friends
that in Nagalang it ig not a congress
Government as guch. The Speaker's
adjournment of the Assembly has
been criticised. Left to individual
judgment, one may reasonably say the
Speaker ought not to have adjourn-
ed the Assembly like this. But the
difficulty is this. He is the Speaker of
a sovereign assembly. It is not fair
on our part to criticise hia gctivities.
I Nagaland Assembly iz re-convened,
that Assembly will decide or enter

" into a debate whether anything that

was dome by him was just and pro-
per. 1t should be left to you or to
the Speaker to decide at the meeting
of the Speakers or Deputy Speakers
as to how we can ...

MR, DEPUTY-SPEAKER: That wes
given a decent burial in Shillong!

SHRI DINESH CHANDRA GO-
SWAMI: After all, Speakers’ meeting
takes place, Sir. I feel that this
question ghould also be tackled, be-
cause Article 202 to 208 and onwards,
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requireg that the Constitutional obl-
gation upon the Government to pass
the financial statement and these pro-
visions should be complied with
within a prescribed time. Obviously
no other course was left to the Gov-
ernment except fto report that the
Constitutiona] machinery hag falled,
in the sense that these gbligations
cannot be fulfilled the financial state-
ment cannot be passed and it is only
in this situation that he made this
very exhaustive report which has
been placed before the House and in
pursuance of that report, the Presi-
dential proclamation had come, I
support thig proclamation, g8 in view
of the development it hag become un-
avoidable and inevitable.

There is another point of view also

which I wish to point out and it is
this. Instability in thig region can-
not be permitted at all. This area is
a very strategic one. It is a very
sensitive area. There is continuous
attempt by certain section of people
to subvert established order; disgrunt-
led elements do try {o exploit the si-
tuation and ag you know, stability 1s
the essence of the day and Presiden-
tial action establishes some sort of
stability in that region.

And here, I do not want to repeat
what has been said by other Mem-
bers. But I want to raise two points.
A lot was sai gbout the Defection
Bill. In principle, my view is that
thig Defection Bill alone will not solve
this problem at all. Actually by law
alone you cannot solve the problem
at all. It has to be done by consen-
sus. It is by convention among the
parties that you can solve such prob-
lems Legislative methods like De-
fection Bill etc.—~I do not think,—
will offer the real solution to this
problem.

Finally, I want to reiterate the
points raised by other hon Members.
There is some lack of communication
both in the literal sense and in the
real sense in respect of Nagaland and
the entire north-eastern region. The
infra-structure go necessary for deve-

about the unfortunate happenings

1 agree with Mr. Goswami that we
are not here to pass any judgment on
a decision taken by the Speaker of
the Assembly, whatever may be the
consequence and whatever may be
the background.

The Governor's report gives a very
sad picture when he says that he had
to face the claimg and counterclaims.
He therefore advised the leaders of
both the partieg to have a trial of
strength in the Legislature which is

should bear in mind here. What will
happen when the Speaker of gn As-
sembly of any State, not

this State, takes into his head to ad-
journ sine die® What will happen in
that event? This ralses basic consti~
tutional problems which ghould not
be left to the rules of a particular
Legislature or to the whims and
cles of particular persons at the
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the Chair. Therefore, there
iz a basic issue. After 1058 Speakers’
Conference, some of the State As-
semblies hag their ruleg amendeq t0
make it imperative on the part of
the Assembly that when they want
to adjourn the Assembly sine die,
that should be done on a motion be-
ing moved in the House and passed
by the House. Because, not only the
no-confldence is against the Ministry
but it is againet the Speaker of any
party. If he takes it to his head to
adjourn the Assembly sine die, no
court can go into it. Nobody outside
the House can discuss this. There-
fore this aspect raiseg a basic issue
which should be borne in mind by us

I agree with others also that what
we can do in this respect from the
report of the Governor ig this. It
looks a fair reading. There is noth-
ing else left but to proclaim this. It
is not only an administrative decision
but it hag got g political background
behind it. Because it ig like a Greclan
orama that the tragic end comes at
the end of the drama. The end be-
comes inevitable. The tragedy that
is to happen becomes inevitable as the
drama proceeds.

In the past, the Congress Party and
those belonging to that dig not take
any decision earlier on defection whe-
ther it is for or against it. But from
1952-58 onwards these thingg have
been going on. Thig is only a gymp-
tom of g deeper malady. That has
been affecting the entire political
structure in our country, I join with
others in expressing my sympathy and
appreciation to the difficult problems
that are belng faced by the people
of Nagaland. Of course they belong to
particular tribes. By just saying that
they are tribal people I do not say
they are not facing any difficulties.
Probably among the tribal people lite-
racy is much higher then among the

Nagaland and D.G, & 8.D.G.
(Nagaland)

Therefore, as a major party, the

'Cangressl’nrtyhumamoreru-

ponsible agnd more effective role to
play in this one ang the other parties
may follow them if they get a better
example in this respect.

Only by this symptom of defection,
the ministry is being toppled dowm.
I am glad that Mr. Goswami, at last—
the persons like him,~nowadays is
also quoting some figures on how
much of the percentage of the votes
is polled by a particular party and
how many seats were gained by them.
There should be a correlation and
there ghould be a proportional repre-
sentation—either , persop, who gets
over 33 per cent votes should not get
seat or if that person gets more than
66 per cent votes he gets a seat. Of
course he did not mean that, Take
the case of Nagaland. There the UDF
got twentyfive seats which hag got
35 per cent of votes polled wheress
the NNO got 23 seats with more than
33 per cent votes polled. It shows....

SHRI DINESH CHANDRA GO-
SWAMI: I do not mind your taking
advantage of what I said.

SHRI SEZHIYAN: I only say that
that kind of wisdom has now dawmed
on their party. 1 welcome it. It
should be pushed to the logical ex-
tent to see that this iz done. As I
said, earlier when I made gome ob-
jections to the Proclamation, it was
not with a view to stall or to bring
the administration of Nagaland under
the Presidential Rule. Because, yes-
terday, Professor Mukherjee said—
he is not here now-—that we should
viewed with some concern thig very
delicate situation but let ug not aggra-
vate this Whenever we raise this
issue, it is not with a view to aggra-
vating the difficulty or to embarrass
the Government. What we want is
this that whenever we make rules
with regard to financial discipline
ete., let us follow that one. That is
the only way to help functioning in
a healthy liamentary democracy
not only here but even in the States
also. That is why when we raised
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pépers and I wrotg this moming geek-
ing cerain clarifications. He has been
kind enough to give the reply stating
that he is looking into the matter.
But my trouble is suppose there are
somie patent errorg and pass these
demandg what s going to happen and

supplementary amount now required
is Rs. 380 lakhs That means as per

ve!de'lel, hospitality expenses, etc.

My assumption is much of the

are for amounts to be gpent and not
f6t amounts already spent.

-
Lows (Amat) Ord. ond B °

SHRI SEZHIYAN: Sir, whatever
the House or you may decide, these
are the things that I wanted to bring
to the notice of the House. T hope
they will taks this into consideration
for future guidance as well as for
future action.

ft We @ (fwx) ;e
ey, el ¥ o Sfedz ¥ wrew
am fiear mar €, & Sew @i Q@
g wrar wren g fs wror 3w A g1
g W wwEager Wi g
raTaer dW T €, W TF g IEW
T 76 7w % qw ¥ wfa o
TET Y FwAT § W SRy WY ST
N aeft ) s gfe
@ gu dar fs wgear andt 7 wer
o g W dw ¥ el W fer
TEW T 9397 | wfefewr w1 wrer-
afreor ¥R g

¥ fon fred dw mw ¥ qw
e oft & ot T vt § wg A
g &\ arfefevs & ssaveiteTs
¥ forg faevar oft 3w & aofdar dw
o T Bt W W o der &
THARA® SN & QU Jw & Afaw
vam & fay stfrw @ o o o
e e § 5 5 S 3 fire e
forer g Aeffeww ardfe o vy §
vt ag S wftwr W@y w of
0 W ¥ AT W TR g v
Wi o 81 2w ¥ aw o wifer o
g wwdt § ax 3w e gw fitfowr B
ferfurew T ¥R, T wremshvor
* ¥ Tt e & % qwire ' o,
wgt wRawr dw o difew g ofr )
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warew atlteg : wmrite & art ¥
L

o dhwe v : & aarite ¥ AR #F
wg W § W aw g owifi ®
iy & *0 Tw ow AETY
W Aw F wff off il o T
wif € wR wi o o SR s
W W)

& wgt o war o X fofar oft &
IROT T W @ BT A e
wyt 9T wier | X et fie g AW
Mo Rewr 7 sl oW & W
o areqw & ok 7 fetr off &
fagrt & s W aw @ W W
Lol

Iy wgNw : wgt o g ?
¥ & av amde X g ?

ot viwe ¥ : e § oy feafa
gk v fafr Raw i § ok
Ty TF g I qw ¥ feufr w7 w@w,
aw e ArmeE & it mfe o @
ey § o st o A few awar
L {

feirar oft & ety AW & s
i afs g ¥ o wmsarefier fear
WA | I AT W AW wA & fag
o sy wrr v @ § S o g
¥ armiy # wepuredear W T
Wt averercer ST o7 Ty § Wi I
w1 g ofcorrr & fe wrer ToeTT W
wgt gt wrew A ST AR g |
off JwTw aromw & o fgwr W&
e dwd o e B o9
e A ot Y sy R

firqerr . . (wmwaw) |

MR, DEPUTY-SPEAKER: Order
plesse. What is all this? These

and D.G, &k SDG.

(Nagaland)
should be a limit to al}] ths. You
have not eome {0 the subject. You
were talking of something else. 1 can
tolerate irrelevancy up to a oertain
extent. But, where your irrelevancy
comes to g point, where you .are go-
ing to create an explosion in the-
House, it ig my duty to stop that.
Please come to Nagaland.

SHRI SHANKAR DEV: Without

creating any explosion, I come to-
Nagaland.
e { oY wvEEET oYt

fem g or S d it Mromg &
T wgafe s Wy s awr g
¥ 3 weriew Wvw, 9w Aifaw e,
¥ wT ww @ & fagdr wfiwe
¥ umdar w€ur fr ag W www
% orf o A o v @ g QO
i a R §, wi-wit onir s
a ot agm o oS L L

MR. DEPUTY-SPEAKER: I am
talking about the relevancy of what
you say. I am not saying that you
do not have the right to speak. But
is it relevant?

St e W Wi i Qg
e feege @ 2

IR W wgr WAz ?

Misecw:INged o
IJA® WERTEW H T FL JATA ATRAT
frmmemfwrg @ @
feram & W WY wqwTEAEar
ww o § ST W o § feer
& Y & I F FRO ATOEE ¥ qAG
W & Adr fggem &
wl:&q«mﬁgw 1
AT AT 9 Tear § wafeaw
qhuﬁmzﬁ#m
ﬂmmwrﬂq W wek
famr wamd |
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MR. DEPUTY-SPEAKER: It is not
incumbent upon me to allow him to
say anything he likes. It is my right
to decide what is relevant and what
ig not relevant. Now I tell you not
to speak about these things, because
they are not relevant to the subject.

SHRI SHANKAR DEV: But I have
a right to explain.

MR. DEPUTY-SPEAKER: You can-
not explain.

SHRI M. RAM GOPAL REDDY:
He was explaining so many murders
are taking place.

MR. DEPUTY-SPEAKER: I do not
want any explanation. He can ex-
plain his own position

SHRI RAM GOPAL REDDY: Sir,
he was trying to say....

MR. DEPUTY-SPEAKER: Mr.
Reddy, I do not want too many ad-
vocates to explain his point. I can
understand him all right

oft siwT ¥X - § g F@ET WA
Z fr o aridadw S aw T i
a8 warETyAaT, d% e fefaforw
w T T WA aq aF AT ]
YHET g AEY g0 | 9w o et
%) feafoquenesw 7 /e md ax &=
ag fedwm, aw-aaw, SEUTEEaT
A Wk e ¥ A
T gt ? weiferg & fefogwmmedioe
wiw qifafer Y a@ &< @ g
U A TOAITT W NIRRT ALY
w1 oW a% ¥ NF AT TG Ay )

Fared WAy : WY ATTAE ALY
WY Ava sy Y feafeeremer Mg |

ot e ¥w AT S R o
G ot qt frgem wr o w3
uw A § ¥ W P
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% ag wy v ot s vt qe wEt fe
wifs ®r ddw A o fvr off
=i & s & w3 wifr o s
WA Wy ¥ wgt W & Fgww W
WIUTET WY W H AT S g
T W O SN ¥ 99 gfew ararerer
% few ag & wfaer we fam g &
g fagiocangr ., | .

JATEAW WYX ¢ WTHT T &
g

o) swT ¥w : ¥ ¥ o Ty @
A Ay wreelr e fr oo oY ot
¥iZ gwwt o w3 fegr war, wwd T
¥ WY W 9T HT g B Frar vy
R wwaw § fr 3w afee aamaor &
s aga g d .
(gwam). . . .

FITQW NG : HGHT T G
£1 7ar) sy fro Fo )

SHRI P K. DEO (Kalahundi): Mr.
Deputy-Speaker, Sir, it is our pain-
ful duty that we have to arrogate to
ourselves the powers of the Legisla-
tive Assembly of Nagaland and pass
the budget of Nagaland. I am here
since the gecond Lok Sabha, and I
can say that this House has been seiz-
ed with the problem of Nagaland
right from the second Lok Sabha. 1
recollect how Pandit Jawaharlal
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-

" Bince that tine we have been ex-
pecting all round progress in Naga-
land in the proper functioning of all
«democratic institutions in that part of
4he country. But, it is the misfor-
tune of this country, as has been
rightly pointed out by Professor Hiren
Mukherjee, that defections are being
engineered from Delhi, the institution

the non-Congress Governments, or
such Governments which are not ac-
cording to the liking of the Centre.

, This is the 37th time that this has
happened. We all want that the
Nagaland Government should be of
a representative character, shoulg be
of a democratic character gngq that it
should function properly.

In the last general elections no
party in Nagaland had an absolute
majority. So, the single Ilargest
party which came with 25 MLAs in a
House of 60 was asked to shoulder
the responsibility of governing Naga-
land. After that, the usual horse
trading, defections, aya-ram and
gaya-ram came into play and we are
now facing a situation at the moment
where no party ig in a position to
form a stable government, according
to the report of the Governor. Shri
Jamir was a responsible member of
this House and for some time a
Deputy Minister and he discharged

responsibilitier with distinction.
When a member of the State Assem-
bly of the callbre of Shri Jamir claims
that he has got the following of 33
members in a House of 80, he should
have been given full scope to try his
strength and to establish that he
carries the majority with him, But it
is our misfortune that Shri Jamir was
denied the privilege of trying his
strength on the floor of the Nagaland
Assembly,

Here I would like to say that Raj
Bhavan should not be the proper
place for counting the heads of the
various MLAs according to their
party affiliation. The proper forum
mummuﬁumm
8ccording to established

Mhdﬂmdmm-

Naogaland and D.G, & 5.DG,
(Nagaland)

kers' Conference. 1 am surprised to
find that the Speaker of the Naga-
land Assembly is a party to the deci-
sion for the imposition of President's
Rule in the State of Nagaland. He
has given various reasons for it. ““He
says that he could not properly con-
duct the proceedingg of the Nagaland
Legislative Assembly there was acute
tension, there was a likely attempt
on his life and so he felt that the
House should be adjourned for a
month till normalcy could be restor-
ed, by which time the tension may
die out and normal atmosphere would
be created. But it should not be for-
gotten that thiz is the very same
Speaker who changed his political
colour so many times. So, it cannot
be assumed that he will be holding
an independent view, because his
credibility is a big question mark.

The Advocate-General of Nagaland
has dittoed the recommendation of
the Governor, so far as the imposi-
tion of President’s Rule is concerned.
¥n this connection, I would be failing
in my duty if I do not charge the
Government of dereliction of duty by
keeping in cold storage the Anti-
Defection Bill, as has been rightly
pointed out by Shri Hiren Mukerjee,
because of which defection hag be-
come the rule of the day. As was
rightly mentioned, the Orissa High
Court passed a stricture against the
then Governor of Orissa, Shri B. D.
Jatti, for not having allowed the op-
position to form the Government by
not giving them an opportunity to
prove their strength on the floor of
the Orissa Assembly. Yet, imme-
diately thereafter, he was elevated to
the position of Vice-President

Secondly, I must express my indig-
nation at the way in which the insti-
tution of the Governor is being used
to topple the various opposition gov-
ernments.

The Governor holds such a position
that he is not impeachable like the
President of India. He holds office at
the pleasure of the Home Ministry.
He is being guided by the Home
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Mr. Jamir, is known to us person-
nally,

Another point that I would like to
impress at this stage as a sort of
logical corollary ig thal, in building
up a political system or political
institution, with due deference to the
great contribution made in this House
by the independent members like
sShri Rana Babadur Singh and Pro-
fessor Mavalainkar, I would still
prefer a mandate of a party for the
minimal eguirements of political dis-
cipline....

MR. DEPUTY-SPEAKER: You are
quite free to do that. But come to
Nagaland.

SHRI B, V. NAIK: Another pomnt
that I would like to suggest here is
that the question of restarting the
democratic life in Nagaland after a
period of time seems to be a distinet
possibility. I think, the Government
of India, without leaving it only to
the Governor of the State of Naga-
land because he becomes a local, he
will be virtually administering 1t on
behalf of the President, the Ministry
ot Home Affairs should invite the
members of the now suspended Legis-
lature and try to thrash out the whole
thing. Or else, as has been properly
suggested by the very senior Member.
Shri Basumatari, one of the senior
members of the Council of Ministers
from New Delhi should be able to sit
together with the representatives of
the people ther2, who do not cease to
be representatives, and iron out their
differences, so that the democratic
functioning of the State of Nagaland
is made possible

Another point which I want to
make is this. Right in the month of
March of any year we have secn a
erop of suspensions coming up. One
of the reasons which was seen quoted
in the letter is that the entire func-
tioning of the governmental machi-
nery will come to a halt because the
Appropriation Bill will not be passed
Though I appreciate the sanclity of

31st March, that the time of final
328 L8~-11
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reckoning for the year is most essen-
tial, I think jt is a matter for consi~
deration. The Governor asked for one
month’s time and that one month
could have been given if it were not
at this critical juncture, at the end
of March. The unhappy fate of the
Nagaland Assembly could have been
solved if this crisis had developed,
say, in the month of December 1974
or January 1975 there would have
been still time to keep the Assembly
adjourned sine die for a period of
one month or so and in between solve
the problem. But now we are faced
with the arrival of 31st March....

MR. DEPUTY-SPEAKER: May be
we should tell Members of Legisla-
tures not to defect in March but in
some other month—any month except
March.

SHRI B. V. NAIK: | am only sug-
gekting that some constitutional reme-
dies can be thought of without Jower-
ing the power of this House.

MR DEPUTY-SPEAKER: We can
write that in the Constitution—defec-
tions except in the month of March.

SHRI S. M. BANERJEE: You havc
answered my question. Defections—
how can you avoid it in this country”
Even during the Ramayana age it was
there You know Vibishana. He was
the first defector.

SHRI B. V. NAIK: No.
Sugriva.

It was

SHRI S. M BANERJEE: Ho was
not a human-being.

MR. DEPUTY-SPEAKER, Mr
Mavalankar.

SHR1 P. G. MAVALANKAR (Ah-
medabad): Any imposition of Presi-
dent’s rule must be considereq =2
retrograde step because it puts ihe
clock back. Alrdady democracies sl
over the world and particularly in
the developing countries like ours,
seem to be perennially in erisis and
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the happenings like the onvs in Naga-
land make democracy se{ not only
to be continuously in crisis hut also
on the defensive. Therefore, 1 feel
that the imposition of President's
tule is a very unwelcome phenome-
non. But, it seems judging from the
report of the Governor and from
other reports that have come from
Nagalangd through the Press that per-
haps this was the only thing left for
the Governmen of India to do.

It is very sad that from 1950 to 1975,
these 25 years and 2 month; that
we have implemented our Constitu-
tion, we should have had 37 occasions
in one form or other for imposing
President’s rulg in this State or that
State in the Indian Union. That
perhaps speaks not very well about
our political maturity or polilical
morality. Now, if President’s rule
had to be imposed in Nagaland as
the only effective and last remedy
available, I can only hope that it will
work and work in terms of clearing
the polluted wir of political defedtion:
and political immorality

If you look at the problems of oui
polity and of Nagaland in particular,
then it should mot be forgotten that
the elections thuge tovk plare only
last year, to be precise, in Febrvary
1974. It is thus hardly one year, ani
the fact tht within onn vear vr :0
such an important border area of our
country should be faced with such
unfortunate and divisive poltical
affairs, I must consider, it is a very
great calamity.

I am quite sure that we must look
at this problem not from the point
of view of this party or that party
going out of power or this party or
that party coming into power, but
from the angle of the kind of repur-
cussion it has on the gensitive border
area which in turn brings unueces-
sary and avoidable prrblems in it3
wake for the entire country. Because
of this one year's rule in Nagaland
by the UDF Ministry there was at

" “Laws (Amds) Ord. and Bill

least a semblance of stabllity, but
that gemblance of stability as¢ has
melted away and it has brought a
setback to the stability, which 1 dc
not know how long we will Luke to
repair,

Now, as 1 was gaying, Nagslangd is
a special security area because of the
problems of insurgency. It is also @
highly sensitive area in more than
one sense. The people of Nagaland,
sensitive, simple and siuccere, have
been put to al] kindsof distress and
difficulty over a period of time. There
was a time when the yuality of the
people of Nagaland was very special
They had e certain ch im of simpli-
city and vpontaneity and their honesty
and simplicity both of which seemed
at one :ime thel specia’ characteristics
of the Naga people ara no longer
true to-lay of these very people.
This is 1 decline wh't, has tc be
regretted by all of us who believe in
the virtues of simplicity and hunesty
I am told that in 1944 when the
War—the Second World War I am
talking of —toucheqd the area of Nauna-
land, what was then ca'led the Naga
Hills, at that time their was one
British Deputy Commissioner—I think
he wuas the last Britich Deputy Com-
missioner; for the Naga Hills—Sir
Charles Pawsey....

MR DEPUTY-SPEAKER: Why go
into all that?

SHRI P. G, MAVALANRKAR. When
the War rame, he said that th. first
casualty wag honesty.’

The first causualty in war, generally,
is truth.’ When war came to those
arcias, people, who used tc be iriendly,
full of honesty, ete. lost <01 ‘e pof these
qualities of life. Nagus we,e known
for a certain code of conduct, a cer-
tain individual and svrial morality,
not bothering themseives about sel-
fishness, and i#f somebody overtiok
them and went ahead, they used to
say, al] i:ight brother, be happy go
ahead. That fine quality hag gone
because, I am sarry to say, politicians
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have gone ifo Nageland or rather
have grown into Nagaland, thos? who
have becomie ambitious, greedy,
power-minded and so on. Defection
has made 8n acute situation, a gort
of acute temsion And, in this conne:-
tion, I would like to yuote a line
from the report of the Governor
where it says ag follows:

“The fact that six members, ine
cluding some Minislers had defect-
ed twice within ten days can only
be regarded as a case of totally un-
principled and unabashed beho-
viour.”

One replly feels sorry that the epi-
sodes of “Aya Ram” and "“Gaya Ram”
of Haryana should hav- gone on to
a far off place like Nagaland’® What
is the remedy? There is already be-
fore our Parliament, before thie Joint
Select Committee, a Bill supportedly
for removal of defections DBut that
Bill is not striking at the root of the
problem. After reading all the repurts
about the¢ present crisis in Nagalaad,
I wonder whether we should net f9
ahead with one simple provisien—
that no defector will be inadey 2
Minister and that the gizg of the
Cabinet should “e restricled 1o not
more than a cretain pereentage of tha
total membership of that purticul~r
House. Having 18 or 19 or 20 Minis-
ters in @ House of sixty, make., 1€ully
a mockery of everything. Therefore,
what I would have thought ghould
happen is that this sort of action
which happened in Nagaland should
in turn give us a fresh stimulus to
think concretely in terms of restric-
ing the size of ministrie; so that the
lure of office does not touch the
people there.

I wll not go into the question of
party politics, UDF and NNO, United
Democratic Front and Naga National-
ist Organisation, in Nagaland. But
I would say, this game of defection
in Nagaland once again has proved
how such a game is dirty and devilish
and how it can bd destructive to the
healthy growth of parllamentary de-
mocracy.

Nagaland and D.G, & S§.D.G.
(Nagaland)

I would have liked to sit down at
this point, but my good friend Mr.
Naik made a reference wittingly ot
unwittingly to the role of independ-
ents in the Nagaland Assembly and
said, there are 12 independents and
because of their defection the problem
started and he tried to make out as
if that was the whole reason for this.
To call such people as indepondents
would also be wrong in the scnse
that they were only waiting for some
chance! A real independent is one
who is not dependent, but who is
always dependable for his integrity,
for his opinion, for his character.
This is the main thing.

In the end, before I conciude, I wish
to quote again from the Govecrner's
report. He says:

“It is only a fresh election, at
which the electors may withhold
their support from defector; that
holds out the prospect of a fully
stable Ministry.”

Although this is a fond hope, I also
hope like the Governor, that after
some period of time, Nagaland will
be given a chance of a fresh election,
a fresh Assembly, a fresh Govern-
ment, which will free the State from
this disease and defect of defections.
With these words T conclude.

——

16.60 hrs,

SHRI PAOKAI HAOKIP (OUTER
MANIPUR): At the verv outset I
would like to thank the Minister for
presenting this budget for the State
of Nagaland. I am sorry to say that
it is very unfortunate on the part of
the people of Nagaland at this junc-
ture to have the State of Nagaland
under President’s Rule. This has to
be done wunder the circumstances
which could not be avoided.

As a layman I would like to touch
only one point. On the front page of
the Report of the governor, para 3,
says:
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“Shri Jamir now claims to have
33 members in the UDF, and has
sent me letters signed by each of
the 33 promising, in the nanve of
God, their unchanging loyalty to
the UDF.”

Thig is very surprising to hear this in
¢he matter of defection, How they
‘ake the name of God is a surprising
thing to me. Why could not this mat-
jer be considered seriously?

Another thing that I would like to
refer to is this. Some Members from
the Opposition side have the tendency
o criticise the Central Government
Jor the imposition of President’s Rule
in the State of Nagaland., For the first
time in the history of India, in that
State. President's rule has been im-
vosed not by the Centre but by the
tepresentatives of the people of
Nagaland themselves, There are no
parties there in Nagaland Legislature.
There are some local organisations
called N.N.O, and U.D.F: No ideolo-
gical parties. The Speaker of the
Legislature tried to do something
sgainst a democratic spirit. My infor-
mation is that on that very day when
the Speaker decided to adjourn the
House sime die, there were Members
who had collected themselves inside
the House. They were physically
present—one side led by Shri Jamir
with 33 Members and the other side
with less than this number. When
they were physically present here,
one is surprised how the Speaker had
not decided as to who commanded
the majority in a House, Why did he
decide to adjourn the House sine die?
What is the point in this? I would
like the action to be considereq seri-
ously in the besgt interests of a Par-
liamentary democracy if at all it has
to function. I am not here ialking
from the point of view of any party.
I am speaking from the point of view
of parliamentary democracy. It is
very unfortunate on the part of Naga-
land people that they have to be
brought under President’s rule They
should continue to enjoy whatever
they are enjoying socially, politically
and administratively and should be
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drawn Into the naffonsl main-
stream. They have %o function
smoothly I do not know why the
elected people themselvés brought
about the imposition ot President’s
rule in the State of Nagaland. It is
for the people of Naghaland to decide
it. I hope this President’s rule will
be as brief as possible and the elected
representatives will have the earliest
opportunity to decifle for themselves.
Being a Member from Manipur, we
have the experience of President’s
rule for a number of times and we
know how under the President's rule
the officials behave and what the
sufferings of the people are.

MR. DEPUTY-SPEAKER: As we
are having a nomnibus discussion on
many issues together, T will first call
the Home Minister and then the
Finance Minister.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): _Mr. Deputy Speaker, Sir,
I have heard with as much attention
as possible the several gpeeches made
by the hon. Members who parti-
cipated in this debate In the end I
feel that it may not be necessary to
waste the time of the House with a
lengthy reply. You are aware and
the hon. Members are aware that
after a good deal of consuliations
with Naga leaders and others a 16-
point agreement emerged. State-hood
to Nagaland was given and Article
871A prior to the State-hood was in-
troduced in Parliament which govern-
ed the reltions between the Centre
and tha State of Nagaland.

After that several years have passed
in which responsible governments
have functioned and I must also say
to the credit of fhose governments
that a reasonable effort has been
made to improve and develop the
area, to improve the communications,
ete. ete. though one might wish that
a good deal more could have been
done.

Now, Sir, so far us the gituation
there is concerned, oftentimes it has
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some during Question Hour and on
gevergl other occasions that after the
State-hood and the responsible Go-
vernment coming, in many of the un-
dergrounds “have come over-ground
and in accordance with the promises
given they have been sufficiently re-
habilitated. But it is unfortunate
that now and before, a few hundreds
of insurgents, a few hundred of un-
der-grounds have been trying to have
contacts with the foreign powers and
get possible inspiration as well as
arms ete. and it becomes necessary for
the police and the security forces to
deal effectively with that insurgence.

Sir, when the 18-point agreement
emerged...and Nagaland became a
full fledged State, so far as the Con-
stitutional position is concerned, there
is a finality and there is no question
of any political problems still re-
maining. But, obwviously, the House
does not expect the Central Govern-
ment to be soft to these undergruunds
who have been attempting to speak
out and get arms and ammunition
etc. from a foreign power. Sir, as has
been rightly remarked by Prof.
Mukherjee, a very lengthy and argu-
mentative report has been given by
the Governor which I have pluced
on the Table of the House. From a
reading of the Report, it is clear to
anybody that in spite of his attempts
to get the relative strength of the
parties tested on the floor of the
House, it was not possible and how,
1n a situation like that, specially, when
the Budget had to be passed and the
Appropriation Bill had to be passed.
he was compelleq to recommend the
imposition of President’'s Rule. I do
not want to go into the lengthy report
of the Governor, Sir, because, hon
Members would have read it. Now, I
am very soiry that an unfortunate
and, I should say, an uncharitable
remark has been made by Prof.
Mukherjee and Mr. Deo as well and
posgibly during my absence, by some
friends from the Opposition that this
was toppled because of Centra) Gov-
émment’s intervention. I want to tell
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the House in confidence and absolute
sincerity, Sir, that there has been ab-
solutely no kind of interferrnce from
the Central Government, The events
took place In such a quick succession
and until the Government’s report
came, we were not aware that Jasokie
lost his majority or even Vizol lost his
majority. Of cturse, it was claimed by
Jasokie that but for the duress and
the threat etc, he would not have lost
his majority in the House. In this
connection, it may be useful to point
out to the House what the leader of
the UDF party, Mrs, Rano Shaiza has
said and what Mr. Jamir, leader of
the UDF party in the legislature has
said. Thig is for your information,
Sir. This is what Mrs. Shaiza has
said: -

“Although the UDF commands a
clecar majority at the time of the
Proclamation, the party considers
the action of the Governor suspend-
ing the Assembly to give respite for
forming a more stable fulure Go-
vernment fully justified.”

I may also read a line or two from
the letter written by Mr. Jamir, lea-
der of the UDF party in the legisla-
ture,—~who claimg major:ty—to the
Governor.

“Respected Governor,

I on behalf of my party, express
our.

“appreciation for the right deci-
sion you have taken to keep the
Nagaland Legislative Assembly in
suspended animation. You have
becen very frank to us all through
this crisis and I beclieve that under
your guidance, a stable govern-
ment will be formsd without

MR. DEPUTY-SPEAKER: How
can animation be suspended? How
can you suspend animation? If you
suspend animation. there is death.

SHRI K. BRAHMANANDA REDDY
Sir, this is what he said. I quote
two sentences from the letter written
by Mr, Jamir.
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Now, Sir, one other remark hés
been made, namely, that the Nagaland
budget shows an extraordinary item
of expenditure on the State police.
But, if you go through the budget, in
regard to some jtems—I do not want
to go into the entire thing, for in-
stance, in public work housing, roads
and bridges, you find that the amount
is Rs. 2247.000 and odd. Power pro-
jects Rs. 443 crores, water supply
Rs, 2 crores, agriculture and minor
jrrigation Rs. 224 crores, indugtries
Rs. 2.27 lakhs, etc. The expenditure
on State police comes to one-
thirteenth of the total expenditure.
I do not say for a State like Naga-
land it is small, but ull the game it is
not a very extraordinary item of ex-
pgnditure; considering the circum-
stances prevailing in that State,

Naturally, the Governor will not
only run the day-to-day administra-
tion of the State but also take steps to
see that the developmental effort is
not neglected and concentrate his
attention on development. You are
also aware that the Nagaland area had
recently a sugar factory. In fact, as
Chairman of the Finance Commission,
1 had an opportunity to visit Naga-
Jand, and I saw the Sema area, the
Angami area and other areas. It was
kind on the part of the men, women
and children that they greeted us and
welcomed us. We found that there
is great scope for Nagaland to develop
provided the activitieg of the insur-
gents are reduced. I can say from
the feelings I got that the Naga people
are vary anxious to develop their
area, Of course, as compared to the
rest of the country, education is more.
All the same, the area requires deve-
lopment More and more people
should get irito the mainatream of
national life, go to other parts of the
country and serve in their respective
fields. It is quite in cvidence that
many young people from this area are
coming into the IAS, TIPS efc. and
serving in other areas very well. We
want more and more of them to do =o,
Unfortunately. because of the activi-
ties of a few hundreds of insurgents
the tranquillity and peace of the aree

Lows (Amdt) Ord. and Bill

is being disturbed. 'The sooner all of
us make an effort 15 see that this
goes down and 1o

1 have nothing more to say except
that the Anti-defé€lions Bill is before
the Joint Committee of ParHament,
It has had severa] sittings and I hope
the deliberations of the committee
will be conclulled shortly and the re-
port presented to ~Parliament for
consideration.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
Sir, at the outset let me express my
gratitude to the hon. members for
allowing me to present a budget
document though it was not in its
proper form and for allowing the
budget to be considered by the House
by suspending a rule, which we were
not in a position to comply with,
Most of the members who have taken
part in the discussion have concen-
trated on the political aspects and
these points hava been answered by
my senior colleague, the Home Minis-
ter.

Two or three points were mention-
ed by the hon, Members during the
course of their observations I would
first take up the point raised by Shri
Sezhiyan. I have received his letter
today and I have replied to it where I
have explained the situation in which
we had to bring this budget. Here 1
would like to mention that we do also
fee] that some sort of guideclines should
be framed and issued to the various
State Governments in order to meet
the contingencies which are occurring
nowadays, It would be better if one
uniform pattern of financial admini-
tration could be evolved in various
parts of the country, of course keep-
ing in view scope for accommodation
to meet the particular demands and
requirements of the individual States,
Had it been there, perhaps, it would
have avoided a situation like the
present one. Regarding the points
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mentioned by him in his letter and in
nis observations on the floor of the
House, I wiil collect information from
the State administration and pass
them on to him,

‘While making my observations on
the budget I have tried to highlight
some of the salient features of the
budget,particularly financial assistance
and a few other points, It has been
possible in the current year to in-
crease the Plan allocation to some ex-
tent, though nol! to a substantial ex-
tent. While last year the Plan allo-
cation was Rs. 14 crores, this year it
ts of the order of Rs. 15.24 crores.
While Central aesistance last year was
Rs. 7.12 crores, this year it i3 of the
order of Rs. 9.12 crores. Therefore,
it is not correct to say that the
Centre is administering Nagaland only
through police and military, without
taking care of the economic develop-
ment of the aren, Some of the major
projects, including the paper project,
have been taken up at the initiative
of the Centre, and some more projects
are coming up.

One of the points raised by Profes-
sor Hiren Mukerjee has been replied
to by the hon. Home Minister, by
quoting certain figures to show thet
it is not a fact thai the bulk of the ex-
penditure in the budget has been ear-
marked for police administration. For
Instance, even in a small State like
Nagaland the allocation for power
projects this year is Rs. 4,4357.800.
Another important feature of this
budget is the provision for grids.
While many of the developed States
have not been able to take care of
their particular areas, specially in the
matter of grids, in the case of Naga-
land the allocation this year for that
fs Rs. 85360,000 Certain other
deve'opment projects have also been
mentioned in the hudget to tnke care
of that area.

A reference was made to literacy in
l!:'ualand. The percentage of lileracy
not bad as compared to many other
developed States, Some of them are
still far behind Nagaland. The allo-
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cation for education is Rs. 5,31,78,000
in a budget of about Rs, 58 crores. So,
the percentage of allocation for educa-
tion is not bad ir comparison with
many other States.

I agree with many of the hon. Mem-
bers who have expressed the hope that
the spell of President's Rule should
be as brief as possible and it should
be possible for the people of Naga-
land to arrive at a decision about
having a Government of their own for
sorting out their problemg 80 that they
can transact their business on the
floor of their Assembly, which inci-
dentally would be a relief to us to
some extent, so that it would be possi-
ble for them to take care of all the
developmental aspects of their area.

MR. DEPUTY-SPEAKER: 1 will now
put the Resolution to the vote of the
House.

The question is;

“That this House approves the
Proclamation 1ssued by the Presi-
dent on the 22rid March, 1975 under
article 356 of the Constitution in
relation to the State of Nagaland.”

The Resolution was cdopted.

MR. DEPUTY-SPEAKER: I will first
put the Demandg for Grants on A--
count to the vote of the House.

The question is:

“That the respective sums not
exceeding the amounts on Revenu.
Account and Capital Arccunt shown
in the third column of the order
paper, be granted to the President,
out of the Consolidateq Fund of the
State of Nagaland. on ccrnunt, for
or towards defraving the charges
which will come in course nf pay-
ment during the yrar ending the
31st dav of March, 1976, in respect
of the heads of demands entered in
the seeond column thereof—

Demands Nos. 1, 3. 4 to 9 and 12
to 55."
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The motion was adopted.

MR. DEPUTY-SPEAKER: Now, I
put the Supplementary Demands for
Grants to vote.

The question is:

“That the respective Supplemen-
tary sums not exceeding the
amounts shown in the third column
of the order paper be granted to the
President out of the Consolidated
Fund of the State of Nagalung to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975, in respect of the following
demands entered jin the second
column thereof—

Demand Nos. 1, 3, 5, 7, 9. 12, 15
to 18, 20, 22 to 24, 27, 29 t) 31. 3.
45, 46, 49, 51, 52 and 54"

The motion was adupt:d

16 27 hrs.

NAGALAND APPROPRIATION
(VOTE ON ACCOUNT) BILL®, 1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
Sirt, I beg to move for leave to intro-
duce a Bill to provide for the with-
drawal of certain sums from and out
of the Consolidated Fund of the Staie
of Nagaland for the services of a part
of the financial year 1975-76.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to iniro-
duce a Bill to provide for the with-
drawa) of certain sumg from and
out of the Consolidated Fund of the
State of Nagaland for the services
of a part of the financial year 1075-
?e.l

The motion was udopted.
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SHRI PRANAB KUMAR MUK-
HERJEE: I introducet the Bill. I beg
lo move:t

“That the Bill to provide for the
withdrawal of certain sums #rom
and oput of the Consolidated Fund of
the State of Nagaland for the ser-
viceg of a part of the financial year
1975-76, be taken into considera-
tion.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund of
the State of Nagrland for the ser-
vices of a part of the financial year
1975-76, be taken into considera-
tion."”

The motion was adopted.

MR DEPUTY-SPEAKER: We now
take up the clause-by-clause consi-
deration of the Bill. I put the clauses
to vote.

The question is:

“That Clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting For-
mula and the Title stand part of
the BillL”

The motion was adopted.
Clauses 2 and 8, the Schedule, Clange
1, the Enacting Formula and the Title

were added to the Bill.

SHRI PRANAB KUMAR MUK~
HERJEE: I move:

“That the Bill be passed”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed”
The motion was adopted.

——

*Published in Gazette of India Extraordimary Part II, Section 7, dated 25-3.75,
{Introduced/Moved with the recommendation of the President
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1681 hrs. !

NAGALARD APPROPRIATION
BILL®, 1973

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR}
PRANAB KUMAR MUKHERJEE):
Eir,Ibe‘tomvemluvetointro-
ducej a Bill to authorizse paymeng and
appropriation of certain further gums
and out of the Consolidated
of the State of Nagaland for the
es of the financial year 1974-75.

from
Fund
servic

“That leave be granted to intro-
duce & Bill tn, authorize payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of the State of Nagaland
for the services of the financial year
1974-75."

The motion was cdopted.
SARI PRANAB KUMAR MUK-
HERJEE: I introducet the Bill. I beg
to movet:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Nagaland for the gervices of the
financial year 1974-75, be taken into
consideration,”

MR. DEPUTY-SPEAKER: THFE
Question is.

“That the Bill to authorive pay-
ment gnd appropriation of certain
further sums from and out of the
Consolidated Fund of thq State of
Nagaland for the services of the
financial year 1974-75, be taken inlo
consideration.

The motion was adopted.

R

25-3.1978.

MR. DEPUTY-SPEAKER: We now
take up clause-by-clause considcration
of the Bil. I put the clauses to vote.

The question is:

“That Clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting For-
mula and the Title stand part of the
Bill.”

The motion was adopted,

Clauses 2 and 3, the Schedule, Clause
1, the Enacting Formula and the Title
were added to the Biil.

SHRI FPRANAB KUMAR MUKHER-
JEE: I move:

“That the Bill be passed”
MR. DEPUTY-SPEAKER: The
question is:
“That the Bill be passed”
The motion was adopted,

16.30 hrs,

STATUTORY RESOLUTION RE DIS-

APPROVAL OF AIR FORCE AND

ARMY LAWS (AMENDMENT! OR-

DINANCE, 1975 AND AIR FORCE

AND ARMY LAWS (AMENDMENT)
BILL

MR. DEPUTY-SPEAKER: We now
take up the Statutory Resolution by
Shri R. R, Sharma seeking to dis-
approve the Air Force and Army Laws
(Amendment) Ordinance, 1975, and
the Air Force and Army Laws (Am-
endment) Bill by Shri J. B. Patnaik.

Shri R. R Sharma.

q TR ot (W) snenew
Ry ¥ fafafas gwe 9 v
EH -

' gg WWT ety gy 25 -

T 1975 ¥ yeAfow awg A

*Publishea in Gazette of India Extraordinary Part II, section 2, dated

tIntroduced/moved with recommendation of the President,
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wqr eqer Jur  Faferai (wiwr)
wsEw 1975 (1975 W1 WeARA
dwqr3) w1 fropiee v ©

16.31 hrs.

[SHRz IsHAQUE SamsBALI in the Chair]

ug sMuT aga oRT § Wit W
agE g W A wfgd a1 A ge-
o ¥ o fadrwr Y § &foer oy v
forg sreT< wrearw ¥ rer Svar W @
awr & frdw AT g

ey o § fr ag awere g
BT & o oY e W Wl § o
1974 ¥ & forizns wis dow 0w
¥ gvraT v & fod ©@ AR A
wearw ol fiar v | o e iy
0 ¥ g e e 0 7 A
Ia% wrewr oAt gfifeafrar wr wf 6
fis it w1 w1 ag Frolr g & wiaeht
wrel & feew wm ok freg
whar # arfasg gréeet s o
¥ ¥ 39 7ug @ €f | wfed uw
WSITRW AT & | I TTHTT AT WATIWT
¥ gro W woit § I9%T wuw fear
s wifgd | g\ ey & gro § s
WY GO WEA H K GHC A wqfer
) AT $TETE |

w faggs & gyt awe 1950
WX 0TI S TR 1950 ¥ 0% dgF
Hrgror AT ameT fwar A1 w@r o A
© WX ¥ agT wEw § 1 9 Qe ¥ o
FTREA MR E ‘TRl ee
% I O HT | 98 A
TR g™ &1 X il ar ) wfa o
O A% T 9T QT 7 1950 H WA
aw w7 #1§ Q¥ WA A WA ¢ forrw
fis 3ga wwE v ¥ ford s amar ?
w3 agry fax fgmr @ § afew ¥4
awd § 6 3 agm & www ow

Army Laws (Amdt,) Ord,
and Bill
gt s 3wy el seTe & g W
fear ot v | &fesr 1950 & g o
1975 ¥ ¥ woirew &y § 1

oft gad ¥ 2 it & o ey
wTET | g & ag fe woelc &
waeat ofew ¥ wfrsme et @
oy qar § fie oft orfeww 370 &
R § @ o ¥ agw awy feaw 33
T YT 97 | 9T QF 06 &7 W
% arfqwnfas a0% & 3w wr W
AR WY gET aTH §6 CeRNCE ¥
AT ST THHY WA W AT WA AT R
& 1 wfer e ghrar F T § ? o
wer v ¥ Y qF v § 7 wrfawe
370 %5 T rmrrwA §?

gl amer 7y § fo wrfi o qae
Rt 3 ww fefafea o age aoft rraer
Eeft I oft & 1 3% wror & § fis wnff
w17 oyt W & wiwnfa i -
wifEr &1 wHvw I g
nfafafwat & grarc ot fear amar &
vy goF # § woX ow ger o7 g
] AW 1 13 AT FT T A R
S Heqr 329 %7 wATY fTqr 9T @ W
AW T

“Will the Minister of Defencs be
pleased to state the names of these
Army, Navy and Air Force Officers
who have retired prematurely dur-
ing the last three years because of
supersesgion and other reasons?”

HORTT & w9 A & o faree &
o wreff & 191 sy foedt Ao
Wt ffde W wift ¥, Tae S &
25 " &Y ¥ wRTHT 94 AT & AT
¥ gy e v A aog ¥ AW
feeravie d femar 1 g W g} 7
&q1 7% af g & e arawy o aredr
gz 7y won § g ag ferr f -
T oY i 8, AR SR Aqw & fwd
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forr ff @ o afr fiear &
#fer wwe ag st glrarpaT
wff woar § W 3 Ak ol 9%
T v * foy dqeadi § AT
Fad e Y I 9T farar ¥ § Py
ag waivy Y w< qre @ i P gy
arar § 1 wlfed ol Bl 5 A
¥Ry wwrd gy
qaar Fur rar B A dAT & &
wfwerdt w8 & fad o F77 gU
oy A & forrk art § aTeX £ v
oY foram a1

€7 ama & gwe § 5 ¥ & waw
¥ vy syt s wrdwN o A
Eeftamg ddmd oaw ¥, Ay
o o aw ¥ &, st o frest
& ®W &7 §Y gorT T faedt § o
¥H AT &T T AN qrat g

g faduw age orer & 1 F At
LR RS TR OF AR R
ary & gA g%eT ®1 WEQT $ATE AR
A & frdzw wvar g g B oag
AR AT & wAd I 0 FY

MR.

moved:

CHAIRMAN: Resolution

“This House disapproves of the
Air Force and Army laws (Amend-
ment) Ordinance, 1875 (Ordinance
No. 8 of 1875) promulgated by the
Pr;;ldent on the 25th January,
1975,

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J, B. PATNAIK): I beg to move:

“That the Bill further to amend
the Air Force Act, 1950 and the
Army Act, 1950, as passed by Rajya
Sabha, be taken into considerstion.”

The Bill is to suitably amend these
wo Acts 80 that they are universally
applicable to all parts of the country.

Army Laws (Amdt,) Ord,
and Bill

At present these two Acts make a
distinction between the Btate of
Jammu and Kashmir and the rest of
the country in regard to the trial of
civil offences committed by service
personnel. The limited purpose of the
Bill is to remove that distinction,

The purpose of bringing one Bill
for amending both the Actg is that
both the Acts contain similar provi-
sions to civil offences. According to
these two Acts, a civil offence com-
mitted by a person subject to these
two Acts is triable by a court partial
and not by an ordinary court of cri~
minal justice. There have been cer-
tain exceptions and these exceptions
are in regard to major offences like
murder, culpable homicide not
amounting to murder or rape in rela-
tion to persons not subject to military,
Naval or Air Force law which are
only triable by ordinary courts of eri-
minal justice. The latter offences are
however also triable by court-martial
when service personnel are on active
service or at any place outside India
or at a frontier place specified by the
Central Government in this behalf.
This is provided for because other-
wise this would involve these persons
in prolonged litigation resulting in
harassment and consequential loss of
morale and discipline which should be
zealously safeguarded in the armed
forces. According to the Air Force
Act of 1950, and Army Act of 1850,
the provisions do not include the State
of Jammu and Kashmir. This was
so because of the conditions obtain-
ing at that time when this Act was
passed by the honourable House.
Consequently civil offences committed
by service personnel in that State
were covered under this clause and
they were considered as acis com-
mitted outside India. For the purpose
of law there was no practical diffi-
culty experienced by the Government;
however. the situation changad when
the High Court of Jammu ind Kash-
mir observed that civil offences com-
mitted in that State could not Le tried
by Court Martial but by ordinary
courts of criminal justice according to
the law of the State namely, the
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Ranbir Code. As a result of this the
Government was faced with a situa-
tion, either to see that the Army Act
of 1950 or the Air Force Act of 1850
be suitably amended so that it would
be applicable to the State of Jammu
and Kagshmir or the service personnel
accused of civil offences would be left
to the mercy of prolonged litigation
which would result in loss of morale
and discipline in the army. Govern-
ment immediately moved the Supreme
Court in this regard. But it was
found that it would take som?2 time
for the decision of the Supreme Court.
In the meanwhile case after case got
piled up in which service personnel
were involved. And, therefore, Go-
vernment, came out with a Bill to
amend these two Acts. The hon.
Member, Sharma said, this Bill has
not come before the House carlier. I
would like to remind him that this
Bill was earlier brought before the
Rajya Sabha in the ]ast session but as
Parliament adjourned this Bill could
not be passed. Therefore we took re-
sort to the ordinance, This was meant
to benefit those peop'e who otherwise
were going to be seriously affected by
this decision of the High Court of
Jammu and Kashmir to whicn I have
already made a reference Govern-
ment has the highest regard tor
Parliament and for this House We
would not have promulgated this
ordinance had the House not adjourn-
ed. There are a few amendments
which are proposed. One is to repeal
the ordinance which has been pro-
mulgated and the other one are in re-
gard to amending the wzar of the
Bill and the year of the Republc.

As regards the other points made
by him, I would refer to them when
I reply to the debate.

With these words, I commend the
Bill to the House and I appeal Lo the
hon Member to withdraw bis
Resolution.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Air Force Act, 1950 and the
Army Act, 1850, as passed by Rajya

- Sabha, be taken into consideration.”

Laws {Amdt.) Ord. and Bill

SHRI P. G, MAVALANKAR
{Ahmedabad): If you permit me,
1 only want to make a submission—a
point of order—on this Bill, Army
and Air Force (Amandment) BillL
which the Minister hag brought for-
ward,

My point of order is this. By this
Bill, the Government is seeking ex-
tension of certain provisions of the
Army Act, 1850 and the Air Force
Act, 1950 to Jammu and Xashmir
was excluded from their purview so
far. Now, 8ir, the High Court of
Jammu and Kashmir has given =
judgment according to which this pro-
vision may not apply to Jammu and
Kashmir. The point is that they,
that is, the Central Government, have
gone in appeal before the Supreme
Court against the decision of the High
Court of Jammu and Kashmir, When
Government of India have gone in
appeal to the Supreme Court precise-
ly on the point arising out of the
judgment of the Jammu and Kashmir
High Court, my point of submission
or point of order 1s this, low is it
that such an order and such a legisla-
tion can ever come” The whole diffi-
culty is this, Suppose we pass this
Bill into an Act That means al-
though an uppeal is pending before
the Supreme Court, the Government
of India have, through this Amend-
ing Bill, forced the Supreme Court to
take a particular line.

1 could have understood if the Go-
vernment had not gone in appeal. But,
having gone in appeal in the Supreme
Court and then subsequenily to come
with this kind of order which will be
converted into a Bill which we are
now asked to pass only means that it
is a very extraordinary situation., I
would like the Minister to 1eply tc
this.

One more point is this, This mat-
ter had come up in the other House.
With your permission, I would like to
read out an extract,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
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AFFAIRS (SHRI K. RAGHU RA-
MAIAH): You cannot read the
extract.

SHRI P. G. MAVALANKAR: I
ghall only refer to what happened
there. That of course, I can. Other-
wise how do I meet my point? I
cannot just talk in the air I must
raise a point. How can I do it if I
cannoi refer to the proceedings of the
other House?

SHRI K. RAGHU RAMAIAH: He
can, with his full throat, cite what he
likes as if from his own internal
sources,

SHRI P. G. MAVALANKAR: I
am grateful to the Minister for Par-
linmentary Affairs for this guidance.
My information is that the Full Bench
of the Jammu and Kashmir High
Court held that the service personnel
charged with civil offences are not
liable to be tried by a court martial,
and that such offences have to be
tried under the penal laws of Jammu
and Kashmir My further informa-
tion is that the number of such cases
involved is very small, I believe, I
am right in giving this information.
As on 24th January 1975, the number
of such cases was just 37. In order to
enable the Government of India to
carry on with the prosecutions or
courtmartialling or whatever it is,
against these 37 army and air force
personnel, they have brought forward
this Bill before the House,

If we are involving some serious
questions of defence in the border
area of Jammu and Kashmir—inier-
national frontiers. ete, or whatever
it is, I could have understood. But,
what is the harm in waiting for the
appeal in the Supreme Court to be
disposed of? Are these thirty-seven
people to be tried immediately? Could
you not wait for the disposal of the
reople having gone already in
appeals? How cun the Government
of India issue any such order and
rome forward wth a legislation? I
{eel that this is an affront on the
Judiciary. Tt i¢ trying to force the

4, 1887 of Air Force & Army
Laws (Amdt.) Ord. end Bili

judiciary to pre-judge the issue on
which Parliamen: has to pass a law
and then force the judiciary to accept
the fait accompli., That is my point
of order.

MR. CHAIRMAN: This is not a
point of order.

SHRI R. V. BADE (KHARGONE):
Sir, I rise on a poini of order. What
Mr. Mavalankar says is this, This is
a sub-judice matter because the mat-
ter is pending before the Supreme
Court. This matter is sub-judice and
so, we cannot discuss this here.

STy sfEg ; UT GATET WTE
wrET AE & | a7 3w mafeea fea
g1 qft =g g & A gw @
W AT AT Z °g Aafma 21

SHRI DINESH JOARDER (MAL-
DA): Mr. Chairman, apart from the
legal points that have been raised by
my learned friend, Mr. Mavalankar,
there is also the appeal which i< still
pending in the Supreme Court,
Therefore, I want to submit whether
we have the competence to pass this
legislation Apart from that ques-
tion it is a guestion of oropriety that
the Government should have waited
till the decision of the Supreme Court
and then only should have come with
this legislation Thst would have bren
much better. I also hold the same
views as the mover of this Resolution,
Mr, Sharma, who has opposed the
issuance of this sort of Ordinance. I
may say that major part of our func-
tioning in this House has become to
regularise Ordinances passed bv the
President at the instance of the Crn-
tral Government, This has become a
regular feature It has to be depre-
cated. I have no objection regarding
the necessity or the reasons that have
been put forward bv the Minister for
enactment of this taw but :n ihis eon-
nection we should also discuss the
functioning of the court martials,
the nature of the irial that is admin.
istered through those court martials.
We have been experiencing since In-
dependence that the procedure fol-
lowed in the court martials is the



347 Nt Reswme Duapproval MARCH 25, 1815  (SAKA) of Air Force & 348

same old procedure. There i a ten-
dency among the high officials of the
Detfence personnel to employ their near
relations and also giving promotions
to their near relations and the people
liked by them, and also at the time
of forming the Court Martials, these
mspects are looked into, who are the
culprits, who are the delinquent offi-
cers, who should be tried and in that
case, who should form the Court Mar-
tial. A few high officials in the De-
fence services have formed a coterie
for this purpose All these things
are very much complained of very
often. Sir. in the case of offences
committed by the junior officers or
the officers in the lower ranks
they seldom get any justice from the
court martial, But, in the case of
higher officials, they are not sent for
trial before the court martia] even if
they commil certain offences like cor-
ruption and indulge in ndiscipline.
They are not sent for trial hefore the
court martial and they are not tried
even. In recent past, in the Easlern
Command, one Major disclosed cer-
tain facts of corruption. What hap-
pened? That was investigated into
and it was found that the higher offi-
cerz were very much guilty of in-
dulging in corruption and in some
transactions, they were found guilty.
but, no punishment was given. They
were ignored. Their offences were
ignored. But, that poor fellow, the
Major, was the man who was caught
and he was dismissed from service.
This is the thing golng on in the de-
fence services, Not only that. The
court martial is supreme and if any-
thing is dome injudiciously and if any
injustice is done to anybody, there is
none to check and there is no provi-
sion for appellate jurisdiction. So,
Sir, it would be better if there are
certain committees comprising of
Members of Parliament and other
judicial officials, which wil] act as
a body of appellate jurisdiction, It
would be necessary in regard to cer-
tain offences, not in regard to all
petty offences, Lut in regard to certain
offences, that the trial and the judge-
ment of the court martial should be
reviewed by a higher body., This

Army Laws (Amdt,) Ord,
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should comprise of accredited judi.
cial-minded people or those who are
already in service in the judiciary or
those who are Members of Parlia-
ment, There should be an appellate
body comprising of such people who
can go through and review from time
to time the trials of the court mar-
tials. Secondly, Sir, thé procedure in
regard to trial by the court martial
should also be changed to fit in with
the present circumstances of our
country and in keeping with the need
for security and a sense of justice
smong the service personnel, from
the lower ranks to the higher ranks,
so that they may feel that in serving
in the defence of India, they will not
Le meted out with ary injustice,

Sir, as regards the service code,
there has been a long standing de-
mand for a thorough change of the
service code of the three services,
Now, there is no equality in pay for
equal job and there is no egual oppor-
funity for the service personne] in
regard to promotions, recruvitments
and other benefits. The same old code
followed by the British imperialists
is continuing. It should be changed
so that the low-ranking officers and
poorly paid employees get justice and
better remuneration.

1700 hrs

There are complaints about reecruit-
ment to the defence forces A coterie
gets the largest quota, rvesulting in
imbalance in the recruitment. I do
not want to mention any particular
State. In defence forces, all parts of
India should get the same spportunity
of employment. This has been dis-
cussed many times here. This in-
equality and imbalance should be re-
moved.

Defence personnel are belng used
for curbing popular movements like
the railway strike last year. This
gshould be stopped. We are now liv-
ing in a very peaceful atmosphere
and there is no immediate danger of
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war with neighbouring countries,
Still, we are increa: \ng the defence
budget. A large part ¥ the national
resources is going to L2 wasted like
this. We are not getting better re-
sults, There is also rampant corrup-
tion in the defence administration;
Hindustan Motors of Birlas were to
supply some vans. The order was
placed at a wvery low rate, but when
the supply was made, they charged a
very high rate, almost double. The
payment was made at the higher rate.
Wothing has Dewn done about it. This
gort of irregularities jin monetary
transactions and corruption should be
looked into.

We do not object to the spirit of the
Bill. We want that the service per-
sonnel who are being court-martialled
should get justice and should have an
opportunity to appeal to some super-
visory body, like a judicial com-
mittee, who can go into the decisions
of court-martials,

SARDAR SWARAN SINGH SOKHI
(JAMSHEDPUR): Sir, I welcome
this Bill. Some of my hon friends
have raised some points of orders
about this Bill. I do not think there
is any validity in those points of or-
ders. Bccause, Parliament is supreme
and is the highest body which can
make any law at any time. Further,
this was already passed by Rajya
Sabha.,

As 1 said, T welcome the Air Force
and Army Laws (Amendment) Bill,
amending the Act of 1950. which
would not only achieve its objects,
but has been widely welcomed by the
Indian people, particularly the amend-
ment to omit the words “other than
Jammu and Kashmir”, Jammu and
Kashmir is no doubt an integral part
of India and this amendment hag fur-
ther removed =ll doubts of the people
of India that the same Act which is
applicable to India is now applicable
to Jammu and Kashmir, though it has
a different Constitution.

Laws (Amdt.) Ord. and Bill

I am of the opinion that any person
subject to this Act who commits an
offence should be tried by a court-
martial, as long as he is in service,
whether active or otherwise, and
should not be tried by any civil court,
to further boost the morale of the
armed forces, because the civil courts
have a very lengthy process which
does not suit the armed forces per-
sonnel, because of their training and
temperament.

Here I want to make a reference fo
the case of Squadron Lcader R.
Jasuratram, who has challenged the
legality of the authority of Air Mar-
shal G. D Sharma, Air Officer in
charge, Air Headquarters, bofore the
Delhi High Court. I would suggest
that the Act should be further arend-
ed so that no officer, or staff in the
army, navy or air force could chal-
lenge the legality of the GCM, sen=-
tence, in any courl of law in the coun-
trv or outside. There should be no
lacuna or loophole in the Act in this
respect.

It is really surprising that the Mili=
tary, Naval and Air Force Attache of
the Soviet Embassy in India iv in-
volved in this case, The Govern-
ment of India should protest to the
USSR Government and request them
to take the necessary action acainst
that officer of the Soviet Embas:v who
indulsed in such an act of espionage
in our country. It should not be
allowed to happen again and severe
action should be taken against the
Air Force officer, to set an example
for the future and to maintain dis-
cipline.

Lastly, the personnel of the nrmed
forces should be fully conversant
with the Army, Navy and Air Force
Act. For this up to date booklets of
the Acts should be distributed to them
in their mother tongue for their gui-
dance, so that they do not violate the
law simply due to their i1gnorance of
the law and indulge in criminal and
such like acts,
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SHRI D. K. PANDA (Bhanjanagar):
Sir, in this case also it is a rule by
Ordinance. In spite of the repeated
objections raised in this House, we find
that thiz has become the usual and
regular practice of the Government.
Eleven months have elapsed already
when the High Court judgment was
passed. Thereafter, immediately, action
could have been taken. Some such
measure could have been introduced in
the House even during the last two ses-
sions of Parliament. But ihat has not
been done. So, my objection 1s that
this rule eof Ordinance should not be
used because it is repugnant to the
very concept of parhamentary demo-
cracy,

Now, the hon Minister comes from
a State like Orissa  which is a verv
very backward State. Sometime sgo,
there were some recruiting centres
and, specially, at Brahampur, a place
from where Mr. Giri hails, there was
a recruiting centre  That has been
abolished. In spite of the fact that the
eastern region. including Orissa. has
been totally reglected as far as the
recruitment policy is concerned, giving
rise to regional imbalance. still this
aspect could not be taken into con-
sideration. Therefore, 1 draw the hon,
Minister’s attention to it and I urge
upon him to see that at least he takes
some steps for the restoration of the
recruitment centre at Brahampur.

In this connection, as fyr as Adivasi
people are concerned and who con-
stitute one-third of the total popula-
tion in Orissa. T suggest that there
should be some such recruitment cen-
tre in the Adivasi region. According-
ly, I may also suggest that at Phul-
bani, a recruiting centre rhould be
opened.

With regard to  this particuler
amending Bill, I have nothing to ovject.
Buif in connection with this I would
like to bring certain facts before the
House go that something can be done
at least in future. In the P.A.C. Re-
port, I 1ind that for the purchase of
defence equipment, a huge amount to
the tune of lakhs of rupees has been
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spent. They have beén purchdsed at
huge cost which could have beén pur.
chased at a lower price.

There were some particular refer.
ences to the case of corruption which
are going on in the Defence Depart-
meni. That should be put an end to
snd, specially where we find some such
cases. immediate action should be
{aken. One Major in the Eastern Zone
gave all the facts relating to some cor-
ruption charges. After that, he was
dismissed from service. This is a very
sad commentary. A Major who points
out certam corruption cases in the De-
fence Department should not be dis-
missed. He should be rewarded. But
dismussal was the reward he got.

The P.A.C. also has pointed out about
the supply of valuable slation wagons
which were badly needed for Defence.
The order was placed with the Hindus-
tan Motors, a firm of Birlas, In this
connection, there was a deliberate de-
lay on the part of the firm of Birlss.
So, we find in such a very important
Department lLike Defence Department
also which is for the defence of the
country, for the sovereignty of the
country, we are going to depend on
capitalists and the capitalists, as a
class, are making a huge profit taking
advantage of the defence needs of our
country.

What I want to say is this. After
27 years of independence, at least two
things are very necessary. In the pub-
lie sector there should be some such
industry that can manufacture all the
arms and equipment necessary for de-
fence, Secondly. the military people,
the army people, should have a broad
approach, a mass approach to the peo.
ple, to the working class movement and
also to the people in general, so that
they will not feel that they are awey
from the people: for that, special train-
ing is necessary and in that connection
also things should move.

SHRI P, K. DEO; (Kalahandi): Mr.
Chajrman, Sir, on the 28th March,
1974, the Jammu and Kashmir High
Court, by a majority judgment, struck
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down the jurisdiction of the Court
Martisl in that State. They sald that
it wolld nhot be applicable so far as
Jamimyu and Kashmir was concerned.
I quite agree with what is stated in the
Statement of Objects and Reasons. It
says that, in the interest of discipline
and morale of the armed forces and
also for ensuring continued availability
of the members of armed forces for
service and dutles, it iz eszentia] that,
ag far as possible, criminal charges
against the members of armed forces
are investigated expenditiously and
tried by Court Martial.

In Jammu and Kashmir, there is the
Ranbir Penal Code. The Ranbir Penal
Code does not apply to the civil oflen.
ces which could be tried Court Martial,
After it has been struck down by the
Jammu & Kashmir High Court, the
Government of India slept all these
months and after a lapse of nearly
eleven months or so, they went to the
Supreme Court. It was righily raised
by my hon. friend, Mr. Mavalankar,
that, when a matter is sub judice in
the Supreme Court, we should not have
a confrontation between the supreme
Legislature of this country and the
supreme Judiciary. I would like to
submit that, as far as practicable, we
should try to avoid it. I would like
to know whether this piece of legisla-
tion has been brought so as to circum-
vent the Supreme Court which might
arrive at some finding. So far as the
statement of objects and reasons is
concerned so far as the intention is
concerned, it is wvery good. But 1
would be the last person to see any
confrontation between the Supreme
Court and this Parliament.

So far as the drafting is concerned.
T would like to make some suggestions.
The Indisn Penal Code is very clear,
though it has been sent for amend.
ments, It says:

“Any-person liable by any (Indian
law) to be tried for an offence com-
mitted beyond (India) shall be dealt
with aocording to the previsions of
this Code for any act committed be-
¥ond (India) in the same manner as

28 1812,

Laws (Amét) Ord. and Bill

if sueh act has been committed withi«
in (India).”

.

Then section 4 says:

““The provisions of this Code apply,
also to any offence committed by (a)]
any citizen of India in any place
without and beyond India; and (2))
any person on any shig or aircraf
registered in India wherever it may
be.”

Further il says that this has to be
taken together with the Army Act, sec«
tions 125, 126 and 127 as well as thg
Defence Services Regulation Adjust«
ment and Jurisdietion Rules, para 418.
1 would draw the attention of the hon.
Minister to that. The crux of this see-
tion is that a court-martial can be held
anywhere inside or outside India or
even on a ship or an aircraft anywhere
in the world. Even if a crime has been
committed in Timbaktu the hand of the
law is long enough to catch him and
punish him. So, the Government of
India should not get nerturbed aboud

3
r

Sp far as the Army Act 1s concerned,
though it was passed in 1950, there is
an anomaly in so far as its definition
is concerned. In Section 3, sub-clause
(8) it says that a ‘criminal court’ meang
a court of ordinary criminal justice in
any part of India other than the State
of Jammuy and Kashmir. I think that
things have changed and Jammu and
Kashmir is an integral part of India
and should be considered to be so.

We are surprised that the Hockey
cup that has been brought by the
Indian team depicts Kashmir not as a
part of India. Now that the cup has
come to our possession, we should see
that necessary cartographical change
is made in the Hockey cup so that
Kashmir is shown as an integral part
of India.

In so far as the Army Act is concern-
ed, when it was discussed in 1950. Pan-
dit H. N. Kunzru had expressed his
genuine misgivings regarding the civil
offences and regarding the calibre of
the Judge-Advocate-General who is
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supposed to look into thege court mar-
tials. He stated that they had absolu-
tely no legal background they
-mew nothing, and they were

most respectfully suggest that the
Minister should see that the court mar-
tial is composed of such persons who
have got some legal background and
there should be a provision for appeal
as also for reveiw. Even after this
law has been amended, take it for
granted that all those who have been
punished under the court martial which
has now been nullified by Jammu and
Kashmir High Court, they may be re-
instated in their service. But what
about those who have faced the death
sentence by the court martial and
have been executed? They cannot be
br.ought back to life. Death sencences
sre confirmed by the Defence Minister
himself. I would like to know cate-
gorically from the Defence Minister.
Will he be able to bring back those
dead people again? Lastly, at the end,
I would suggest:

(1) There should be a uniform code
for all the three services,

(2) A special court for appeal from
Court Martial should be there. At
present, the accused has no right to
appear as a witness on oath a court
martial. That provision is repugnant
to the Criminal Procedure Code which
bas been amended lately.

(3) Taking into considerstion all
these facts, my last submission to lum,
&8 he comes from my State of Orissa
which was the last State to submit to
British surzerainty, is that the theory
<f martial race iz just 8 myth. Time
has proved that there ig nothing like
any community being a martial race.
All of ug are a martial race. Taking
dnto consideration the poor representa-
4ion of Orissa in the services, he must
E¢ in for an Orissa Regiment and also
have cantonment at Bubaneswar, I
svant this assurance from him,

Bss St Rerume Disapproval MARCH 325, 1970 (SAKA) of Air Force & 346

Army Laws (Amdt,) Ord,
and Bill

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): 1 am thankful to the hon.
Members for their general support to
thig Bill. As far as I can gather from
the speeches of the hon, Members,
they are not against this amendment
to the law.

However, certain observations have
been made in regard to the ordinance,
in regard to the provision of court
martial and in regard to the Ministry
of Defence in general. As far as the
ordinance s concerned, 1 made it very
clear while introducing the Bill that
we were not in favour of the ordi-
nance. Therefore, we brought a Bill
before the Rajya Sabha during its
last session, but, because of other
business, this Bill could not be passed
by the Rajya Sabha. As the Bill could
not be passed by the Rajya Sabha,
we had to resort to the promulgation
of an ordinance.... (Interruptions).

Regarding this ordinance, certan
observations have been made by my
friends, Shri Mavalankar and others,
that this amending Bill 18 prejudicial
to the case before the Supreme Court.
It is not prejudicial to the case before
the supreme court. The Government
is not in confontation with the Sup-
reme Court as regards this amending
Bill because the competence of Parlia.
ment to pass legislation is not affected
by the pending appeal before the Sup-
reme Court. Let me complete my say
and then the hon. Member may ask
questions. Firstly, the competency of
Parliament to pass this legislation I8
not affected by any pending appeal in
supreme court. Again the appeal be-
fore the Supreme Court is with refer-
ence to existing provision according to
which court martial in Jammu and
Kashmir qualifies only as court martial
outside India. This Bill wants to re-
move the anomally that exists in that
respect. The Bill seeks to place court
martial in Jammu and Kashmir on the
same level as court-martial held In
other parts of the country. Thirdly,
the Bill i5 not retrospective in opera-
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tion. That is to sa¥, proclamation’ of
the ordinance will not cover the case
pending before the Supreme Court,

As regards the process of court mar-
tial, certain observations have been
made that court-martial is not demo-
cratic, it does not give justice to offi-
cers and jawang of armed forces etc.
The entire process of court martial is
to make out justice as expeditiously as
possible, It is not pecullar to our
country. It is common t{o all armed
torces of the world, This is there to
save the harassment that would in-
volve the armed forces personnel, if
they are not tried by court martial but
by ordinary courts of criminal justice.

Then, Sir, Mr. Joarder made certain
observations regarding increase in de-
fence budget. 1 ag.ee with him. There
has been some increase in defence
budget over the years. But the reasons
are well known. Firstly, there is this
continued threat to our country, Sec-
ondly, I am sure, the hon. Member
knows, the amount involved in regard
to sophistication and modernisation in
respect of a modern army. There is
constant rise in prices and this is the
third aspect which I wish to bring to
h's sttention. The Government does
noi want to spend a single pie more
than that is necessary for the defence
of our country.

Then, Mr. Panda made some charge
of corruption. I would appeal to hon.
Members not to make such wild char-
ges of corruption against our armed
forces. It is our duty to see that their
morale ig maintained. As regard par-
ticular cases of corruption which come
before the Government, as I have al-
ready stated, expeditious action is
always taken. There is a procedure
for this purpose which is being follow-
ed. Many officers found guilty have
been punished by the Government. Re-
garding the case mentioned by Mr.
Panda, I have enquired about it. He
hag not been suspended or dismissed
for pointing out some cases of corrups
tion against officers. He was
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found to be guilly of certain
other charges. For that, he was pun.
ished. He went to the Court with &
writ and the writ has already been dis<
missed. The hon. Member does nof
argue that because he pointed out cer<
tain cases of corruption, if he is involv.
ed in some major charges in future, he
should not be dismissed or suspended
from the Armed Forces. I think he
does not mean this, He pointed ouf
certain caseg of corruption and thosa
cases have been enquired into by the
Government and action taken. Buf
when he is himself involved in certain
major cases, then, I feel that justica
should take its own course,

There has Leen some criticism made
by the hon. Members regarding the
policy of recruitment. The Governs
ment's policy of recruitment
is wvery clear. It has been
repeatedly put before the House.
Though it is very relevant to this
Bill, still I want to point out that so
far as recruitment policy of Governd
ment ig concerned, recruitment is pro«
portionate to the recruitable male
population of different areas of the
country including areas which are
backward. Recruitment, ag a whole,
has been poor in certain areas becausg
of various historical reasons. We are
now taking steps to see that more and
more people from these areas are re-
cruited to the army. The recruiting
officers are asked to tour frequently
areas where ar¢ more adivasis and
scheduleq castes people and mord
publicity is given to this policy. Wa
are taking all steps to see that more
and more people come from the areas
which were neglected in the past. j

With these observations, ] commend
this Bill to the House.

SHRI DINESH JOARDER: What
about the provision in the budget for
appellate courts for the trial of the
court.martialling as 1t prevails in other
countries like the U.K. and so on?

SHRI J. B. PATNAIK: I am prepared
to answer him. With regard to courf
martial, there is provision for appeal.
If some body is convicted in a court

:
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pnrtu‘l he can appeal to the Govern-
And in such cases the Govern-

muurtwommdydvunpn
per decimon,

MR CHAIRMAN, Now, no more

Guestion

SHRI J P PATNAIK In case there
is a parlimentary committee to review
or some court of appeal, then the entire
concept of courtmartial falls to the

ground.
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SHRI J. B PATNAIK Armed Forces
come under Defence which 1s a Central
sybject and not under the concurrent
figt. You have not gone through Art

B10.
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MR CHAIMAN The question 1s

“This House disapproves of the
Air Force and Army Laws (Amend-
ment) Ordinance, 1975 (Ordinance
No 3 of 1975) promulgated by the
President on the 25th January,
1975~

The motion was negatived.
MR CHAIRMAN Now, the question

is

“That the Bill further to amend
the Aur Force Act 1050 and the Army
Act, 1950, as passed by Raja Sabba,
be taken intoe congideration,”

The motion was adopted.
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MR, CHAIRMAN: The question is:
“That clauses 2 to § stand part of
the WIIL"
The motion was adopted.

Clguses 2 to 4 were added to the Bill
Clanse 1, the Enacting Formula and
the Title were added to the Bill

SHRI J. B. PATNAIK: I begto
move:

“That the Bill be passed.”

MR. CHATRMAN: Motion moved;

“That the Bill be passed.”
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faq ¥w & gAY & @F @6 |

st e & @ & foes fear
& i o X AR wn gER W) gEA
@ § a1 frgra ol qX weaT &
N wer wedw &, v g sHAAd
geaTe &< § a1 SeHTC agt B B
wor ¥ E 1w &7 ag I AL 8,
qg qw A fgw.a FAr W Eaw
¥ fewrom @ar o7 e & W gl
fagr ov S fgim g, afe
g, feael Wik Wy W@ N
s s fag 1 Fwgm s s &
agi wfxw ward w17 fis AT w1 R
TR WX A W A
¥ fq # fisar 9 ¢
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g T W ETT W o
qE e § Wi g W wraadw wr § )
e wvd Al B ety v &
forg v awrelY < warrer foear v wnfigg

SHRI 8. M. BANERJEE: Mr. Chalir.
man, Sir, I support the Bill

MR. CHAIRMAN: Now, the question
is:

“That the Bill be passed”
The motion was adopted.

17.12 hrs.

STATUTORY RESOLUTION RE FIX-

ING OF THE MAXIMUM BORROW-

ING LIMIT OF GUJARAT ELECTRI-
CITY BOARD

MR, CHAIRMAN: Now, we take up
the next item. Prof. Siddheshwar
Prasad,

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF. SID-
DHESHWAR PRASAD): Sir, I beg to
move:

“Whereas 1n pursuance of sub-gec-
tion (3) of Section 65 nf the Electri=
city (Supply) Act, 1848 (54 of 1948)
the Government of Gujarat has,
with the approval of the Gujarat
Legislative Assembly, fixed under
notification No. G/U/215|ESA 3470)
4236/K  dated the 18th December,
1870, the maximum amount as
rupees one hundred crores for the
purposes of sub-section (1) of the
said section 65 with effect from the
19th Decembr, 1970:

And Whereas the Government of
Gujarat proposes to raise the afore-
said maximum amount to rupees one
hundred and fifty crores;

And Wheras the Gujarat Legisla-
tive Assembly has been dissolved;

354
And Whereas under the Proclama-
tion dated the 8th February, 1874,
issued by the President under Arti-
cle 356 of the Constitution, the
powers of the State Legislature are
exercisable by Parliament;

Now Therefore, it is hereby resolv-
ed that Lok Sabha do accord appro-
val to the proposal of the Govern.
ment of Gujarat to fix under sub-
section 3 of section 65 of the Electri-
aty (Supply) Act, 1948 (54 of 1948),
the maximum amount as rupees one
hundred and fifty crores which the
Gujarat Electricity Board may at any
time have on loan under sub.section
(1) of the said section 65."

Under sub.section 3 of section 85
of the Electricity (Supply) Act, 1948,
the maximum amount which a State
Electricity Board can at any time
have on loan under sub-section 1 of
thg said section shall be Rs. 10 crores
unless the State Government with the
approval of the State Legislative As-
sembly fixes @ higher maximum
amount.

To accommodate the increasing bor-
rowing by the Gujarat Electricity
Board for financing the new generat-
ing schemes and transmission and
distribution lines, the limit was en-
hanced by the Government of Gujarat
to Rs. 100 crores vide notification No
GU-215/ESA-3470/4236-K dated the
19th December, 1970,

As dgainst the existing maximum
borrowing limit of Rs. 100 crores, the
Board's total borrowings till the end
of 1973-74 would come to
Rs. 80,60,27,000. The Gujarat State
Electricity Board has further borrow-
ed Rs. 771 crores during the current
year. Therefore, the existing borrow=-
ing limit of Rs. 100 crores is not
sufficient to cover the entire borrow-
ing programme for the current and
next financial year. Therefore, ag the
Gujarat Legislative Assembly bas
been disolved and as the powers of
the State Legislature are now exercis-
able by Parliament under proclamas
tion dated the 9th February 1974 issu~
ed by the President under article 356
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of the Constitution, Parliament’s ap-
praval to the proposal of the Govern-
ment of Gujarat to fix the borrowing
limit of the Gujarat Electricity Board
at Rs. 150 crores is sought

8ir, I move.

SHRI DINESH JOARDER (Malda):
Sir, our Parliament has to sanction
ibig sort of financial transactions of
the State Government like increasing
the . borrowing limit of the Gujarat
Btate Electricity Board for their day-
to-day functioning. We are forced to
consider these piecemeal financial
transactions of the State Government
only due to the prolonged duratiop of
President’s rule there, This sort of
complications will come up day after
day as long as the Presidert'z rule
conffhues. For this reason, we have
demanded almost every iay when-
aver an opportunity comes up that
this President's rule should be dis-
continued and a popular government
with the representatives of the people
of Gujarat should be installed as early
ap possible. We do not want that the
functioning of the Electricity Board
should be hampered in any way due
10 the limitations on its horrowing
capacity. But how long will we go
on considering this sort of piecemeal
transactiong of the State Government
and their institutions in Parliament?
We, therefore, reiterate our demand
that immediately elections should te
held in Gujarat and a popular govern-
ment installed there, s0 that all these
matters can be considered by the
State Assembly. We could very well
wait till that popular government is
formed for passing this sort of piece-
meal transactions.

oft Wi s anaw (wfegre) ¢
aqfe wden, § ¥ goeTT ITN
Stawon Ay NE N ¥} FAE AN
vfr WM gl af g =
¥T ®re e § | afew ag gra #
Y ag g g § fi ag o ora
A faarr awr ¥ @ wifgg o 1 o
A red or @ § g g X
T ot gy ar Y § o< 3%, Forg oy

of Gujarat Elec. Board

T RRIT AT | W W
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gy Y€ ofy o 5 & a1 wer T o
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T §F § OR W © wEY a% 6K
I T | lig W # 9g T agr
T 9 @R |

et wgay fagre & wnk o ag
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¢ 1 37 fas? da # avs & 3 1 ST
mmmzlﬁmﬁwﬂ*

nawﬁrﬂg’rw HAETETT HTH /Y
WY weTE gy & S4Y OF WA Ay dfwe

tfau |
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AT FTRIE

Fargre s W wfegre & qofw qrax
R a0 F1 707 T 7 & AT W
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9 # Wt erEia w2 A 917 | |qg
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oy § W) Agi 92 fagw 1 ot
grufn wifgy sad F=Hw s m
Tl Fr & 99 o1 A & 1 gaw
FAR gt gan anfge | ¥ ogh ¥
WTAT § A AT WITIYR & &, I8 W
g fadr § wren & A fagge & gfee-
wror & ag qiorar o domar 81 oy
Iu% ym-faqdmor & feor ¥ q
qforar &Y v & i s fear S ¢
7 wrrerg< o it e g sur faar
o § | iy 9 s fane s
fear =T )

awwfy Ag W I ¥ 69
wAT oga § fs ag fawge & ffvd’e
aw @ § )o@ e g & w e 47
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wgvey, frge & Sxme m;\m
aren & qfy wX & firg aar fedrsquey
¥ ferg st o e ey A 100
FAT WA GF T A ST § | SEH @
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W WY §F TR HT T q¥ST 7y
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AT & AT WG T TR QY A7 G-
AT FHUE T ¥ FAT 97 | O 97 TRy
e s g e Wi g,
7€ QR g | T WA & e A

QAN HEY Wnﬁﬁz‘rﬁ !
st Wo Q&o WA : AT 7 AT
oraTE, Hﬁgﬁ%mﬁrmw@wﬁl
ERRAT FEQ ¢ #WF Ig w TWEH
AT AT |

% 7z ¥2 wr T fr v@dr & &
%, 38 % agrerd g€ ¥ 1 A Qe A oy
arr @, A AR Ao g @,
gwTe gt A Awrdt A, At farorelt frereft
frag it ot af §

20 ¥z et & | we 24 w2 faorefy
soft Jgrt X &Y ol Al Ko Ry

LA T R il o
s ot e gure fiowen & f o fiored
w4 ot § 9w oft e Fitrarte A
il s ? ot gt
299 ¥ew wwa § 61 ¢ A wlte ot
§ 39 #t o Qe e § Wreww O
Nawg ¥ g v il i W
7T A A AT T AT 97 O 7 IF
* Qfige Mzt Gw g wifw feoel
FT W% 7% 97 | yaiag oy T afeg
f5 wo & w5 Y farely & oo g fararelt
o wra ¥ € oy e o wny fafren
firar 1o 38 ST & garfas et &
ol vl dAT g ¥ fe
feorw, 3@ ¥ a= @, THEE
aal & W) fawelt 20 © ww
T EHE 1 wE A Wrn & A
2 X S oEmy AAE AT W
grd oy frerefr ceh 1 Sw AT
w52 48 grar & fr vl o w5 Y
grwrauax faoet & oy av ¥
arar g fie o v # waw v 2y
T gt | ghfg ag T wfEw
fie agral ¥ Y faorelr € oy 7g TOWT
€ 377 | T @ s o gt @eit
O AT W e g g e el
¥ oft fral % =afor wody &, 7gr o
fawra & 1 ST & W 3o T wifgg )
W Wl & gy ¥ 3R gy &7 gwdw
Q@ g ug frdew s awgar g fw
& oft frwwr qarf § 99 9T FRIR
o X

SHRI P. G. MAVALANKAR (Ab-
medabad); Mr. Chairman, Bir, my
good friend, Mr. Siddeshwar Prasad
would not have had the compulsion
fo bring such a Resolution to this
House if our persistent and legitimate
demand for immediate electiong to
the Vidhan Sabha of our State would
have been accepted by this Govern-
ment. Anyway, now that the mattes
has come up here, I would Hke 1o
mention a cbuvl. of points ver»
briefly.



First of afl, the CGujarat Eleciricity
Board's development and progress 50
far bave been, I must say, exemplary.
1 dare say, it is one of the few State
Electricity Boardg in the country which
bas gone into the wholg fleld of pro-
per planning, distribution of work,
getting money for it, with a certain
imagination on various projects, all
that hag helped the Gujarat Electricity
Board to carry out its various projects
in good time and fairly efficiently. By
and large, the Gujarat Electricity
Board also has been planning its pro-

Gujarat Electricity Board, I must say,
that Shri H. M. Patel was functioning
entirely in an honorary capacity. He
would not even charge the nominal or
token salary per month. He was giv-
ing such tremendous attention,  gevo-
tion and understanding to the develop-
ment of the Electricity Board that I
only hope that the good work and the
speed that he had injected into the
working of thd Board were carried
on with the same vigour and zeal by
the present Board in Gujarat. It 18
because we in Gujarat, although this
fortunate fact is there, are still suffer-
ing occassionally from power failures.
The Minister, I hope, knows that the
atomic energy plant at Tarapur cften
breaks down. are twp units.
When ane unit is working, the second
unit ig closed. When the second unit
is working, the first one is closed or
is about to close again! Therefore,
there are frequent and continued
powercuts, although the power-cuts
are comparatively smaller than in
other parts of the country. I do ad-
mit that, but, nonetheleses, the fact
temaing that there are power-cuts. In
my own_constituency, in Ahmedabad,
the textile workers have had go face
staggering of holidays over a period
of geveral months and years. This is
not good,

borrowing upto the highest limit
laid down under the old Act, namely
from Rs. 100 crores to Rs. 150 crores.
This will enable them to proceed fur-
ther with the various projects and
they will have no impediments of
finance. Here 1 would like to ssy

the Bixth Five-Year Plan or cven be-
yond that are properly fed by the
continued gupply of electric power in
various States. Therefore, I feel that
this is a good and necessary Resolu-
tion and I am glad that the Electiricity
Board in our State will be enabled
now to have a further amount of
Rs. 50 crores, thereby making it pos-
sible for them to carry on with their
varioug projects.

In conclusion I want to say this.
Although the Tarapur Atomic Power
Station is there, the case for a sepa-
rate full-fledged atomic power ptation
in Gujarat is both strong and vald.
1 am not talking only from the point
of view of Gujarat. In matters of
energy, in matters of power genera-
tion, we have to think in terms of the
entire country, and if there is a
strong and valid case for an addi-
tional atomic power station in Gujse
rat, perhapg in Saurashtra—already
teams have gone and made the stu-
dies—, I would ask the M:nister, why
is it that the atomic power staiion in
Gujarat is not coming up, why is it
being delayed? When you are doing
this good work by exteading the faci-
lity to the State Electricity Board, ot
borrowing upto Rs. 150 crores, why
don't you go in the same desired
direetion and go on doing additional
good things which will benefit ot
only Gujarat but the country at
large?
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MR. CHAIRMAN: Now I will put
the Resolution to the vote of the
House, The question 1s:

“Whereas In pursuance of sub-
section (3) of section 65 of the
Wectricity (Supply) Act, 1048 (54
»f 1848) the Government of Gujarat
tas, with the approval of the Guja-

rat Lagislative Asseinbly fixed uoc
der Notification No, G/U/MIS/EBA/
8470/4286/K dated the 18th Decem.
ber, 1870, the maximum amount as
rupees on¢ hundred crores for the
purposes of sub.section (1) of the
sald section 65 with eftect from the
19th December, 1870;

And whereas the Government of
‘Gujarat proposes to raise the afore-
said maximum amount to rupees
one hundred and ffty crores;

And whereas the Gujarat Legisla-
tive Assembly has beep dissolved;

Angd whereas under the Proclama-
tion dated the 9th February, 1974,
fssued by the President under ar-
ticle 386 of the Conshiution, the
powerg of the State Legislature are
exercisable by Parliament,

Now therdfore, it is hereby re-
solved that Lok Sabha do accord
approval to the proposal of the Gov-
ernment of Gularat to fix under sub-
section (3) of sgechion 65 of the
Electricity (Supply) Act, 1948 (54
of 1948) the maximum amount as
rupees one hundred and fifty crores
which the Gujarat Electricity Board
may at any time have on loan under
sub.section (1) of the said section
65"

The motion was adopted.

D—

1813 hrs,

STATEMENT RE ORDERS OF
DETENTION UNDER M. I. S. A.
IN TRIPURA

MR. CHAIRMAN: The Home Minis-
ter wants to maeke a statement,

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): This is regarding orders of
detention under the Maintenance of
Internal Securify Act in Tripurs,
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SHRI- ATAL BIMAREI VAJPAYEE
{Gwalier): Why bring this. at the fag
end of the day? Why is Home Minis.
ter coming to the House everyday mak-
anig suéh gtatements

SHRI K. BRAHMANANDA REDDY:
It is notice from the Speaker and I
take the earliest gpportunity to make
it.

SHRI ATAL BIHARI VAJPAYEE:
“The thing is this. The House should
nof be taken by surprise. That is all.

SHRI P. G, MAVALANKAR (Ab-
medabad): The House should have
been informed so that Members from
"Tripura etc. could remain present.

THE MINISTER OF HOME AF-
FAIRS (8HRI K. BRAHMANANDA
REDDY): Sir, according to Informa-
tion receiveq from the Government ol
Tripura, the State Government had
appointed a Pay Commission whose
report has been recently received and
ig under their consideration. ‘When
the state Government were informed
of a move on the part of their em-
ployees to go on strike, the Chief
Minister made an appeal to the em-
ployees that they should desist irom
any such move unt:l the Government
had time to examine and take deci-
sions on the recommendations made
by the Pay Commission. A large
number of the State employees res-
ponded to the appeal made by the
Chief Minister and gave up their plans
to go on any strike. However, a secr
tion of Government employees under
the influence of the Tripura emplo-
yees' Coordination Committee decided
to go on a strike with effect from the
midnight of 18th Maren 1875. A
general programme of agitation had
earlier been launched in the State
from the 3rd March. It has been
stateq by the State Governmen: that
the Tripura Employees' Coordination
Committee suported by workers of the
political party which had launched a
Programme of general agitation took
resort to intimidation to coerce other
employeeg who are unwilling to join
the strike, The State Government

Tripura (8t,)
apprebended that unless immediate
and firm action was taken, serious
breaches of law and order might
occur., Hence the State Government
had issued orders under Section 3(1)
of the Maintenance of Interna] Secu-
rity Act detaining 6 MLAs and 14
Government employees. The orders
were made between the 18th and Z1st
March 1975. According to informa-
tion received from the Government of
Tripura, no Member of the Legisla-
ture wag arrested within the precinets
of the Assembly.

SHRI S. M. BANERJEE( Kanpur): 1
am sorry Shri Deb and other Mem-
bers are not here.

@t giex wwm fag (waw)
avafr aEEd, AT T WH W
£ | fafre & 22tz & T v aft
9% 9T @ § |

avafe v fafireee & Rt
# arg H1f WY T A9 A T §
e @F $T a5 §, M
L EFATE |

MR. CHAIRMAN: Don't make a
speech but put your guestions.

SHRI S. M. BANERJEE; This parti-
cular Coordination Committee repre-

sentg the real workers.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMAI-
AH): You may do it a8 a special case.
The Convention doeg not allow to put
questions, Let thig be made clear 50
that this is not quoted as a precedent.

SHRI S. M. BANERJEE; The Chair-
man hag allowed me, It is he who is
sitting in the Chair who has allowed
me.
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SHRI 8. M. BANERJEE, My ques-
tion ig this. Whether it is a fact that
in order to crush the strike of the
Government employeés the Tripura
Government also followed the same
policy as followed by the Central (iova-
ernment during the rallway strike.
Why MLAg were arrested under
MISA and whethor vitain the pre-
cincts or not. I wans to know whether
a final decision hag been taken to
implement the recommendations 1n
the report and whether they will
release all those detained! What ac-
tion has been taken now that this 15 &
Union Territory solely depending cn
the Centre? And the persons detain-
ed—whether they are MLAgs or not—
should be relegsed immediately and
negotiations should be started with
the employees,
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SHRI X, BRAHMANANDA HEDDY:
8ir, as I bave read out, in the first
para of my gitatement, the State Gov-
ernment had recently received the
report of the Pay Commisgion and it
is under their examination. There-
fore, 1t iz premature to say anything
about this, The Government emplo~
yeeg thers to whichever section they
may belong, whether gmall or big,
should walt and see what the conside-
ration ig and then they can approach
the Government.

SHRI 8, M. BANERJEE: Since they
have been detained under MISA, as &
protest, I walk out of the House,

Shri Banerjee and some other hon.
Memberg left the House,

SHRI K. BRAHMANANDA REDDY:
But, Sir, just because a parficular
person belongs fo a political pariy
that alone wil] not be g ground for
taking & man under MISA. If a
member of any political party —what-
ever that political parly may bhe—
does something whi.h comes Under
the mischiet of MISA naturally action
will have to be taken, and the State
Government of Tripura felt that this
action under MISA should be taken.

MR CHAIRMAN, The Ilouse stands
adjourned to meet tomorrow at 1100
am,

18.21 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 26, 1875/Chaitrg 8, 1897 (Saka).
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